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LOK SABHA DEBATES

LOK SABHA

Wednesday, May, 8, 1985/
Vaisakha 18, 1907 {(Saka)

—

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]

[Translation]

MR. SPEAKER : We are starting with
a very mild temper today.

Shrimati Chandra Bhanu Devi.

[English)

SHRI BHAGWAT JHA AZAD : Good
start, Sir.

MR. SPEAKER : Well begun is half
done.

ORAL ANSWERS TO QUESTIONS

[Translation]

“Review of State Government Activities
in the Field of Environment”

#750. PROF. CHANDRA BHANU
DEVI : Will the PRIME MINISTER be

pleased to state :

(a) whether Union Government are
reviewing the activites of various State
Governments in the field of environment :

(b) if so, the broad details thereof; and

(c) whether Government propose to
merge the Departments of BEavironment
and Forests with a view to have a unified
authority for a better coordination of the
schemes in the field of environment 7

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) and (b).
States have been advised about suitable
structures, activities and programmes for
environmental management. As the
Departments of Environment have recently
been set up, it is too early to make a review
of their activities.

(c) The Government has already crea-
ted a separate Ministry of Environment &
Forests for better coordination of the
schemes in both the departments. How-
ever, there is no proposal to merge the two
Departments.

[Translation)

PROF. CHANDRA BHANU DEVI:
Mr. Speaker, Sir, it has been stated
in the annual report of the Department of
Environment for the year 1984-85 that the
industries in Gujart, Karnataka and Mahara- .
stra have done a Commendable job in
controlling industrial pollution in com-
parison to other states. I would like to
ask the hon. Minister whether the Central
Government would issue special direction to
other States also to take concrete steps in
this regard ?

SHRI VIR SEN : Mr. Speaker, Sir all
the states have been issued directives that
they should form ulate their schemes regard-
ing envird8ment and when these schemes
are forwarded to us, we review them.

PROF. CHANDRA BHANU DEVI:
I would also like to ask the hon.
Minister if the Central Government have
formulated any time bound programme to
have an effective control on increasing
pollution in metropolitan cities ? If so what
are the main features of the programme ?

SHRI VIR SEN : Sir, The Pollution
Central Boards of all the states have been
given this direction that they should for-
mulate the schemes and when the schemes
are received by us, the Board would review
them and we would take action on them,
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(English)

'SHRI EDUARDO FALEIRO: Mr.
Speaker Sir, this is one of the examples of
the gap that very often exists between the

" philosophy and the commitments of the

Government of India and the level of
implementation by the State Governments.
Now we are having a Ministry of Environ.
ment for several years at the Government
of India’s level. But is it not a fact that
there are several major States like Maha-
rashtra which up to now not even have a
Department of Environment ? And where
the Departments of Environment do exist,
they are not functioning and one of the
major reasons for their not functioning is
lack of funds. I would like to know which
arc the States which up to the moment do
pot have a Department of Environment
and what steps the Government have taken
to increase the financial assistance to the
Departments of Environment in the States,
and secondly, now at the Centre we have
a very well carved out Department of
Environment. They have merged the
Ministry of Environment and the Ministry
of Forest but this is not being implemen-
ted. I would like to know why this is not
being done at the State Government level
also. What is the dialogue you are having
with the State Governments so that what
you are doing at the Centre namely having
one Ministry for Environment and Forests
is also done at the level of the State

Governments.

SHRI VIR SEN : The pollution control
measures have to be implemented by the
Stéte Governments. The Central Govern-
ment can give only instructions and advices.
The implementation part rests with the
State Governments. _

As far as the question regarding how
many States have set up departments, I
may inform the House that four States
have a division each under some other
department and fourteen States and one
Union territory have set up Department of
Environment. Five States and two Unjon
Territories have got separate divisions.
So, in this manner, of course, all the States
are establishing their own departmeants.

SHRI EDUARDO FALEIRO : What
about . the Financial assistance the Centre
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~ is giving to them so that they can become

effective ? The Minister has not replied to
this question. Or isit that you also do
not want them to become effective ?

MR. SPEAKER : And do you want a
separate Ministries in the States also ?

SHRI EDUARDO FALEIRO : Separ-
ate Ministries or there should be separate

deparéments. If they are not there, they
should be directly wunder the Central
Government. They have no money. What

are you doing about it ?

SHRI VIR SEN : On this question, of
course, we will request the State Govern-
ments to look to their demands also.

PROF. MADHU DANDAVATE : 1
am going to ask a question that has become
highly explosive and controversial today.
Environment is connected with pollution.
It is connccted with congestion in various
States.

MR. SPEAKER : I know that you will
be doing this.

PROF. MADHU DANDAVATE
Congestion in cities is connected with
environment. If the congestion in cities
is to be avoided, in that case various areas
have to be developed and regional econo-
mic imbalances have to be removed and
Bombay hinterland has to be developed.
Instead of that the Government is thinking
of a very wrong and irrational path of
banning influx of population in any
city whether it is Bombay or Cal-
cutta. And if that is done, as has been
indicated by the Chief Minister of Maha-
rashtra in his Press conference yesterday,
it will mean the violation of Article 19 of
the Constitution, which says all citizens
shall have the right to move freely throuh-
out the territory of India. Therefore, will
the Minister give an assurance that such
an irrational measure of decongestion will
not be followed, but they will have an
economic balance in different regions so
that nobody will take such an irrational
attitude of banning any city for any popula-
tion in the country ?

PROF. K.K. TEWARI : The
atmosphere is sought to be polluted by in-
duction of politics,
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PROF. MADHU DANDAVATE :
No, Sir. I am very serious about it, -

MR. SPEAKER : He listed it so that
Bombay could just come in.

PROF. MADHU DANDAVATE : I
am further add that Prof. Ranga is support-
ing my question.

SHRI VIR SEN : I think there can be
no restriction of any citizen going to any
cosmopolitan city. Apybody can go there
and reside there if there is proper
accommodation.

As far as congestion is concerned, the
Maharashtra Chief Minister, of course,
has taken a decision some time back to
increase the floor space index and there
are some objections about it. That is
being considered.

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : Because it is a very imporant
subject raised by Prof. Dandavate, I may
add a word. There can be no question of
such restrictions.

MR. SPEAKER : You might be remem-
bering we had a question.

PROF. MADHU DANDAVAVTE :
No restriction of people coming and no
people will be driven out also. Both.

MR. SPEAKER : Now, we can have
satellite towns.

SHRI RAJIV GANDHI : I would like
to clarify. There will be no restrictions
on coming in and no restriction on going
out,

PROF. MADHU DANDAVATE : But,
Sir, anti-defection Bill has already been
passed.

MR. SPEAKER : You might be re-
membering the question once put on the
floor of this House, and I just said under
the Constitution it cannot be. That is
what we did at that time and I think the
whole House is aware of it.

(Interruptions)

" MR. SPEAKER : Now we have done
it. There is no question of any more of
this and we do not know what it is.
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MR. SPEAKER : Mr. Thomas.
(Interruptions)

SHRI THAMPAN THOMAS : Sir,
what I want to ask is that in Kerala the
forest land is being assigned by the Govern-
ment for the occupants who are there
illegally in the forest area for some time
on one pretext or the other. This has
ended in deforestation of a vast area. I
would like to ask the Minister whether the
Central Government will take steps to
avoid this because this has been going on
for a long period in Kerala where there
was good forest land which is now com-
pletely destroyed. This has ajso caused
environmental difficulties there. Even the
Silent Valley which was declared as a
national park by the Central Government
in the Western Ghats, is being destroyed
and this has happened because a section of
the people went to live there and en-
croached that area with the support of the
Govzrnment there.

(Interruptions)

SHRI A. CHARLES : No support has
been given by the Government. In fact,
they have also taken timely action wherever
there are encroachments. So, the Member
should withdraw his remarks.

(Interruptions)

MR. SPEAKER : The Minister will
refute it.

PROF. P.J. KURIEN : Sir, thisis a
Question Hour. He cannot make ap allega-
tion. He cannot ask such things.
(Interruptions). This is-'a Question Hour.
So, that should not go on record. He
should withdraw it.

(Interruptions)

MR. SPEAKER : You just put a
question.

SHRI THAMPAN THOMAS : Sir,
there was an instance when the Ordinance
prohibiting deforestation was lapsed and
no new Ordinance was brought in which
enabled persons to continue deforestation,

(Interruptions)
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MR. SPEAKER : Are there any asper-
sions on anybody ?

(Interruptions)

MR. SPEAKER : Mr. Thomas, you
just ask the question. Otherwise 1 will

call it irrelevant.
(Interruptions)**

MR. SPEAKER : The Minister in
charge will refute. What are you doing ?

Is it going on record ?

(Interruptions)

MR. SPEAKER : I am to record every-
thing, but I will also see that nothing as
aspersion goes on, but the Minister is
there to refute. If there is anything we
will take note of it. Please sit down,
there is no allegation.

(Interruptions)

SHRI THOMPAN THOMAS : Will
the Central Government take action in
this matter for safeguarding the forests
in Kerala which were being destroyed with
the support of the Government ?

(Interruptions)

PROF. N.G. RANGA : How can he
say ‘with the support of the Government® ?

SHRI A. CHARLES : No government
is allowing it, Sir.

(Interruptions)

MR. SPEAKER : It is his view. But
the Minister’s view might be different.

(Interruptions)

MR. SPEAKER : Please sit down.

SHRI RAJIV GANDHI : Mr. Speaker,
Sir, I think the hon. Member is totally
misinformed. The forestc in Kerala are
not being destroyed by the support of the
Government.

PROF. N.G. RANGA : That is why
I took objection. He should not have said
that.

SHRI RAJIV GANDHI : He is also

**Not recorded.
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misinformed about the lapsing of the Act.

I am told that the Act was not allowed
to lapse and an Ordipance was issued
some time before it could lapse, I think
two or three days before but there was
no gap between the old Act and the new
Act coming in. (Interruptions) 1 have
not finished yet.

Sir, the Member has raised a very
vital question as to what the Centre can
or cannot do with the forests in a parti-
cular State. There are certain historical
problems regarding this question which we
must tackle in this House at some stage.
Originally, forests were for exploiting.
They were a wealth to be harvested. On
top of that, there is a tremendous popula.
tion pressure on land and the result is
that forests have diminished very sub-
stantially. The political pressures in the
States, in the districts, in the blocks, are
invariably much higher than they are here,
at the Centre. So, there are certain deci-
sions we can take at the Centre which are
very difficult to take at the lower levels,
in the particular locality. Unfortunately,
we do not bhave enough jurisdiction over
this to actually take action. I would like
that this subject is debated sometimes and
we come to a conclusion on how the
problem is to be handled because the
dangers of the depletion of forest wealth
are very great and are going to do untold
harm to the country.

(Interruptions)

MR. SPEAKER : That is all now. I
think, 15 minutes have passed on this
Question.

Steps to Atrract Tourists to Andhra
Pradesh

*751. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of tourism
and Civil Aviation be pleased to state
the steps taken by Government to attract
more tourists to the historically important
places like Kondapally near Vijayawada,
Amaravathi, Nagarjunasagar, Golconda
Fort, Fataknama Palace and other places
in and around Hyderabad city in Andhra
Pradesh ?



$ Oral Answers

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI ASHOK GEHLOT) :.

A statement is laid on the Table of the
House.

Statement

The Department in consultation with
the State Government had identified a num-
ber of centres of tourist importance in the
State for phased development with the
combined resources of the Centre, the
State and the Private sector. The centres
mentioned by the Member i.e. Vijayawada,
Hyderabad, Nagarjunasagar and Amaravthi
are among these centres. Kondapally is
near Vijayawada, and Golconda Fort and
Falaknama Palace are in Hyderabad. The
Department of Tourism has requested the
State Government for submitting tourism
infrastructure  development schemes in
these centres for financial assistance.

The Department of Tourism brings out
tourist publicity  literature in Hindi,
English and several foreign languages on
various tourists centres in India including
Andhra Pradesh to publicise the places
of archaelogical, historical, cultural and
religious importance. This literature is
widely distributed free of cost through the
Government of India Tourists Offices in
India and abroad. The Department bas
brought out a number of brochures which
publicise the places of tourists in Andhra
Pradesh mentioned by the Hon’'ble

Member.

The Department of Tourism also pro-
duces documentary films on places of
interests in India in which  Andhra
Pradesh’s historical monuments, art and
culture has also been depicted and these
are shown to foreign Tour Operators and
Travel Writers by our overseas offices.

In 1983-84, the Department opened a
Government of India Tourist Office at the
level of a manager at Hyderabad. In
-1984-85, the Department of Tourism invited
10 Belgian Travel Agents on a familiari-
‘sation tour of India including Hyderabad.
5 Travel Writers from U.K. and U.S A,
were also invited to visited Hyderabad.

‘The Department of Tourism provided
financial assistance of Rs. 50,000/- to the

VAISAKHA 18, 1907 (S4K 4)
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State Government for the celebration of
Golconda Festival held in February, 1985
which is celebrated annually at the Golconda
Tombs.

The State Government operates weekly
conducted tours from  Hyderabad to
Nagarjunasagar. There is also a launch
service for tourists from Nagarjunasagar
to visit Nagarjunakonda. Another fast
launch ‘Zaria’ is operated from Nagarjuna-
sagar upto Srisailam for tourists on the
river Krishna. Daily conducted , tours
are also operated by the State Govern-
ment in and around Hyderabad city.

At present, there is no proposal with
the Centie or the State Department of
Tourism to develop Kondapally near
Vijayawada.

At Nagarjunasagar, a cluster of tourist
guest houses is available and the State
Government proposes to further develop
it as a Buddh st centre during the 7th Plan
by providing a meditation pavilion, land-
scaping and gardeus etc. The  State
Government also has plans to provide
tourists  facilities at Golconda. The
Falakunma palace is a private property.
However, efforts are being made by the
State Government to convince the owners
to open it for tourists.

SHRI V. SOBHANDREESWARA
RAO : Sir, I am happy that several steps
are being taken for development of tourism
in the places mentioned by me. I would
like to know from the Minister this because
Kondapally is a very important centre and
known for handicrafts and toys, namely
Kondapally toys which will earn precious
foreign exchange. Will the Government
consider to develop Kondapally as a tourist
centre and take necessary steps for cons- -
truction of a tourist hotel at Vijayawada
and also necessary steps for operation of
fast launch services in the river Krishna to
take tourists from Vijayawada to Amara-
vathi which is a very famous Buddhist
centre and to Nagarjunasagar ?

[Translatio:.]

SHRI ASHOK GEHLOT : The hon,
Member has expressed his happiness over
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the steps taken by Governmeat. I am bappy
too. We have done a lot of work in

. Andbra Pradesh. .,

MR. SPEAKER : Have you ever beep
to Kondapally ?

SHRI ASHOK GEHLOT : I have not
visited the place yet.

MR. SPEAKER : First of all, both
and the hon. Minister and myself should
be taken there. First, the place should be
showa to us, then we would make our
recommendations !

SHRI ASHOK GEHLOT : You have
referred to Kondapally and have also thrown
some light on its importance. 1 welcome
the suggestion of the hon. Member. There
is no proposal under consideration regar-
ding Kondapally among the proposals sent
to us by .the State Government. If the
State Government send us any such proposal

- we would consider it sympathetically and
- try to develop a tourist centre there.. So
-far as operation of launch services in

Krishna river up to Amaravathi is
concerned, we would not have any objection
to cansidering much a proposal if it is rent
to us.

{English]

SHRI V. SOBHANDREESWARA
RAO : In the statement given by the

- Minister, he has said that the Department

of Tourism produces documentary films on
places of interest in India in which Andhra
Pradesh  historical monuments are also
depicted. I would like to know from the
hon. Minister how many such documents
were prepared pertaining to Andhra’s his-
torical monuments, art and culture ? Will

‘the Government take necessary steps for
-taking over of Mchaboob Mansion which

is very beautiful building with architectural
as well as historical importance ? That
building is being decayed in the city of

- Hyderabad. Will the Government take

necessary steps for taking over of that
building and keeping it under the Archaeo-
logical Survey of India ?

{Tran:lation]

SBRI ASHOK GEBHLOT : You have
asked about the document:ry films. For
the information of the hon. Member, J
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would like to tell him that we bhad invited
about ten travel agents from Beljium last
year. Five travel-writers from U.S.A. and
U.K. had also come, whom we had sent to
Hyderabad. In addition we have gota
list which contains names of publicity
material as also exclusive literature about
Andhra Pradesh. If you like, I would
read them out, otherwise I would inform
you separately. At present, I do not have
information about Mehboob Bhawan. If
you write to us, we would get it examined.

SHRI OWAISI : Many tourists from
outside the country visit these buildings
and tourists specially from the Arab
countries visit such buildings and when
they visit the mosques, they find that a
notice board is put up there that nobody
can offer ‘Namaz’ there. It is havinga
very bad effect and it is bringing a bad
name to the entire country. Why should
you put up such restriction there that
nobody should offer ‘Namaz'. Let there
be no restriction. Oune who wants to offer
‘Namaz’, may be allowed to do so and one
who does not want to offer may not do so.

. The restriction is bringing a bad name to

our country.

SHRI ASHOK GEHLOT: I do not
know which place the hon. Member is
referring to.

MR. SPEAKER : He might be referring
to old palaces

SHRI OWAISI: I am referring to
Hyderabad and all other places which the
tourists visit. It is happening in Delhi
also and all other places and it is bringing
a bad name to our country.

SHRI RAJIV GANDHI : The main
question relates to Andhra Pradesh and
this question does not arise out of it. We
have gone there many times and found that
these buildings are in a very dilapidated
condition and are very old structures, If
a large number of peaple would go inside
them, their condition may deteriorate and
these buildings may collapse. In other
countries also, in the Arab countries and
Islamic countries, there are such buildings
which are very old and offering of Namaz
in those buildings is prohibited. It is not
only in India that there is such a restriction
but in other countries as well.
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SHRI OWAISI : These buildings are
at places which are very far off and nobody
goes there and if anybody goes there and
wants to offer *‘Namaz' there, bhe should be
allows to do so, because such a restriction
is bringing a bad name to the country.

[English)

SHRI E. AYYAPU REDDY : From
Nagarjunasagar to Srisailam Sagar of the
entire Krishna river, there is a launch
service and the launch by name ‘Zariya’
purchased from Soviet Russia is now in
operation. This river tour is unique in
its kind. In the whole of India, there is
no such service. The entire launch service
goes in the river valley from one Sagar to
another Sagar. Unfortunately, this picture-
sque and beautiful spot has not been
brought to the tourist map. No docu-
mentary has been prepared. The entire
area can be converted into a virtual
‘Disney land.’ But unfortunately this has
not been brought to the tourist map and
no documentary has been prepared. No
film has been prepared.

Wwill the Government take steps to see
that this is brought into the tourist map
and also a film is shown on that ?

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : The tourism development pro-
grammes are presented by the State to us
aad then we look into them to see what

we can do. I believe there are no plans
at the moment pending from Andhra
Pradesh.

Regarding making it into a ‘Disney
Land’, I believe the whole of Andhra
Pradesh is being made into a make-belicve

world !

SHR1 E. AYYAPA. REDDY : This
is a ‘Disney Land® where starvation has

been banished and people are able to pur-
chase rice at Rs. 2/- per Kg.

SHRI V. SOBHANADREESWARA
RAO : This dream should be converted in-
to a reality !

SHRI DINEH SINGH : There are
many important places of tourist interest
in Andhra Pradesh and tourism will
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develop there only when there is a pro-
gramme of organised groups that are taken"
to Andhra Pradesh. ‘

Would it be possible for Air India
and the Tourism Development Council to
organise groups ?

So far, the groups-are only travelling
in the North. They come to Delhi, Agra,
Jaipur, Benaras and onwards.

Would it be possible to organise tour
that takes them to the South and then they
can have the exit point in Madras ?

PROF. N.G. RANGA : It is a good
suggestion.

[Translation}

SHRI ASHOK GEHLOT : The tourists
who come from outside the country, have
their tour programmes preplannoed. The
travel agents formulate prior programmes
to bring them here and according to the
programme, the tourists are go to
Andhra Pradesh and the South.

[English]

Economic Upliftment of Tribals Through
Forestry Programmes

*752 SHRI GIRIDHAR GOMANGO :
Will the PRIME MINISTER be pleased
to state :

(a) whether the Committee on Forestry
Programmes for alleviation of poverty has
submitted its report;

(b) if so, the main recommendations
concerning  different aspects of tribal
economic upliftment through the forestry
programmes;

(c) whether his Ministry has discussed
with the concerned Ministries/Departments
and the States on the basis of these re-
commendations and prepared schemes and
programmes during the Seventh Five Year
Plan; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) Yes,
Sir,
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~ (b) Statement-1 containing the main

recommendations is laid on the Table of

the House.

(c) Discussions have been held on the
basis of these recommendations and pro-
posals drawn up for the Seventh Five Year

Plan.

(d) Statement-1I containing the list of
draft proposals proposed for inclusion in
the VII Plan is placed on the Table of
the House. The Seventh Plan has not yet
been finalised.

Statement-I

Main Recommendations of the Committee
on Forestry Programmes for Allevia-

tion of Poverty

1. Identification of beneficiary schemes

1.1.

1.2,

1.3.

14.

1.5.

1.5.

ll6|

1.7.

1.8.

1.9.

Contractors should be eliminated
from all forestry operations.

Massive afforestation should be
taken up through Individual Bene-
ficiary Schemes.

People’s movement should be
created in favour of Social
Forestry.

People should be led to evolve
location-specific agro-forestry
techniques.

(a) Production, processing, storage
marketing etc. of minor forest
produce should be developed.

(b) Employment  generation of
25 million standard person years
should be aimed at.

Forest-based cottage industries
should be promoted.

Sh;fting cultivators should be in-
duced to take up settled cultiva-
tion of crops like rubber, coffee
etc. in situ.

Forest Villagers should be given
loans etc. to develop by growing
food and animal protein.

Artisans should be trained in
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designing, marketing etc. and be
provided raw material & campin
facilities. ‘ A

1.10, Tree-leaf fodder & pasture should
be developed.

1.11. Tribals should be involved in
scientific management of trees on
their land and returns to them be
maximised.

2. Financial

2.1. Adequate funds should be provide
for raising plantations, conversion
of shifting cultivation to settled
cultivation, elimination of poverty
through cottage = industries,
development of forest villages,
collection, processing and market-
ing of minor forest produce in the
Forestry Sector, Rural Develop-
ment Department etc. Foreign
aid should also be used.

2.2. NABARD should support social
forestry projects.

3. Organisational Changes :

3.1. Department of Forestry should be
created at the Centre. ‘

3.2. Establishment of Indian Council of
Forestry Research and Education.

3.3. Department of Forestry should be
created in cach State.

3.4. Existing Central Forestry Commi-
ssion should be upgraded as a
National Forest Commission.

3.5. Forest Research Institute, Dehradun

should be made a National Forest
Research University.

3.6. A National Forest Produce Cor-
" poration should be created at the
Central Government level.

Statement-I1

Main Schemes listed in the draft
Seventh Five Year Plan for the Forestry
Sector are :—

1. Proper Land wuse through Tree
Farming. ‘



17 Oral }lrmnn

2. Social Security through Plantations.
3. Plantation for Tassar Cocoons.

4. Imparting Training to improve
Skills and Crafts.

5. Development of Forest-based Cottage
Industries.

6. Minor Forest Produce Dsvelop-
ment Corporation in the States and
at the Centre.

7. Plantation of Minor Forest Produce
Species including Medicinal Plants.

8. Lac cultivation.

SHRI GIRIDHAR GOMANGO : This
question is a basic policy question because
it concerns two things : the economic aspect
of the tribals and the ecological aspect of
forests. I would like to know whether the
Government has accepted these recommen-
dations in full. The Minister has indicated
in the statement a list of draft proposals
proposed for inclusion in the Seventh Plan,
the only important thing there is the Minor
Forest Produce Development Corporation
which has been proposed, it has not yet been
finally announced. Keeping these things in
view, I would like to know how the
Government propose to eradicate the draw-
backs in the forest policy, whether the
Government is going to anpounce a DeEw
forest policy by which the impediments in
the implementatiop of the schemes will be
removed.

SHRI VIR SEN : As far as the recom-
mendations are concerned, it is clear that
some of the recommendations have been
accepted and we are acting upon them.
The second question is about the Minor
Forest Produce Development Corporation.
This is also under consideration and it will
be established in due course of time. The
third question is about the new forest
policy. The new forest policy is also under
consideration, and I hope that, in a very
short time, it will be placed before the
House.

SHRI GIRIDHAR GOMANGO :
Apart from this recommendation, there are
a number of other recommendations on
shifting cultivation, encroachment in forest
areas, ctc, These were recommended long
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back, but due to lack of implementation of
the schemes, the economic upliftment of
the tribals based on forests has not yet
taken place. I want to know whether it
is a fact that the infrastructure required for
implementation of any programme including
this programmes is : interpretation of
scheme, the identification of the programme,
the implications of the scheme on the tri-
bals, impact on the tribals if the scheme is
extended to those areas and invoivement of
the tribals which is important in forestry
programmes, I want to know whether this
mental infrastructure which is a component
of the mind will be implemented and if so,
in what way.

SHRI VIR SEN: The hon. Member
has asked a few questions..,

MR. SPEAKER : You answer to only
one. He is entitled to only one supple-
mentary and you can answer whichever
question you like.

SHRI VIR SEN : As far as shifting culti-
vation is concerned, we have given instruc-
tions and directions that, as far as possible,
they should be induced to take up settled
cultivation. It is recommended in this
report also that efforts should be made to
see that the tribals begin to cultivate at a
particular place, they should settle at one
place. It is also suggested that plantations
like rubber plantation and tea or coffee
plantation should be resorted to in these
areas where jhuming cultivation is
goiog on.

SHRI GIRIDHAR GOMANGO ;: My
question was about implementation.

SHRI VIR SEN: As far as imple~
mentation is concerned, it will have to be
done by the State Government. We can
only, as 1 have already said, give directions
and advice to the State Government, and
it is for the State Government to act upon
them.

SHRI ANAND GAJAPATHI RAJU:
The upliftment of the tribals is a very
important programme. Also the gencra}
feeling that goes is that the programmei
that are implemented for tribals are basi-
cally implemented for the entrepreneurs
rather than for the people who ik, fp’r
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the people who go round doing podu culti-
vation, who are always on the move.
Because these tribals are always on the
move and they are not used to be entre-
preneurs, imaginative programmes have to
be devised so that they could be brought
into the economic mainstream. Secondly,
their culture and orientation should also
be taken into consideration. Because
hundreds of crores of rupees have been
spent on this programme, will the Minister
devise something which is more innovative
and which dovetails with the economic
operations of the tribals ?

SHRI VIR SEN: The Forestry
Committee for eradication of poverty has
given a number of suggestions and we are
taking into consideration those suggestions
and will be acting upon them,

SHRI ARVIND NETAM : Between

50'to 80 per cent income of the tribals
comes form forests. In the Sixth Plan
as well as the Seventh Plan one of the
objective is the ecradication of poverty
amongst the tribals. There is 100 to 300
per cent difference in the prices of minor
forest produce at which the tribals are
actually selling and the prices at which
they are sold in the market. So will the
Government take necessary steps to reduce
this gap in the prices of minor forest pro-
duce and assure the tribals remunerative
prices for their minor forest produce ?
This one item will create a lot of impact
on the eradication of poverty. It will also
help in two aspects—one is conservation
of forests and the pressure on land will
also be reduced.

SHRI VIR SEN : A Minor Forest
Produce Corporation is being proposed
and it will look after every aspect of this
problem. Buying, collection and market-
ing—every aspect will be looked after by
this corporation.

, PROF. P.J. KURIEN : There are a
number of Girijan colonies in my consti-
tuency. When I visit, almost in every
colony there is a complaint that these
Girijans and tribals cannot avail of the
facilities given by the Government because
of the very strict enforcement of the
Forest Conservation Act by the Govern-
ment, That is to say, they are given
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housebuilding loans but they cannot cons-

" truct the house because they are not

allowed even to cut the tree which they
bhave planted. A very strict enforcement
of the Forest Conservation Act is there in
my State of Kerala. Therefore, I would
like to know whether the Minister has
received such complaints and if so, what
action he would take to ensure that the
strict enforcement of the Forest Conser-
vation Act does not stand in the way of
the development of the tribals.

SHRI VIR SEN : No such complaint
has been received by me. If any such
complaint is received, we will look into it.

PROF. P.J. KURIEN : Take this as a
complaint and then answer.

SHRI VIR SEN : We will look into it.

PROF. P.J. KURIEN : I have visited
a number of colonies in my constituency.
They have told me this problem,

SHRI VIR SEN : There are certain
restrictions under the Forest Conservation
Act where it is necessary for the State
Government to come to the Centre for a
no-objection certificate. When this ques-
tion comes, we will consider it. At present
we have received no complaints and if
any such complaints are received, we will
look into them.

SHRI AMAR ROYPRADHAN : You
know, Sir, there are tribal people who are
living in the forests and their culture and
traditions and even their economy fully
depends upon the forests. And according
to the Central guidelines, during 1984-85,
16.19 per cent of the outlay on forestry
in States sector was carmarked for the
tribals. Is it a fact that there are some
allegations that some States did not imple-
ment this directive-particularly Bihar
State ? May I know what positive steps
have been taken against those States who
have not followed the Central directive ?

SHRI VIR SEN : The Central Govern-
ment has no authority to take any action.

SHRI AMAR ROYPRADHAN : But
there is a directive.

SHRI VIR SEN : Directives, of course,
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can be issued but it depsnds on the person
receiving the directive whether he imple-
ments it or not.

[Translation)

“Closure of Mussoorie Lime Mines for
Environment Protection”

*753. SHRI PIYUS TIRAKY : Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to
~ close the sixtyone lime mines of Mussoorie
hills permanently for protection of
environment;

(b) if so, by what time; and

(c) if not, the reasons therefor ?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) After
a detailed consideration of the environ-
mental and socio-economic impact of the
limestone mining operations in Mussorie
Hills, the Supreme Court has ordered
that—

(i) 27 mines be closed permanently
and taken up for reclamation;

(ii) 6 mines be allowed to continue
mining operations; and

(iii) 19 mines be reviewed by a High
powered Committee to consider
their continuation or otherwise.

(iv) 9 mines were not being operated
even before the judgement.

(b) and (c) Supreme Court has set up
a High Powered Committee to report about
the 19 mines to decide whether they should
be continued or not.

SHRI PIYUS TFIRAKY : Sir,
Mussoorie is a beautiful place and it
attracts many tourists also from different
countries. Is it not a fact that big
busiiessmen are operating mining business
‘there and the government is hesitating to
take any drastic measures to close these
mining operations ? These mining opera-
tions are doing more harm than good to
the hill city of Mussooric. May I also
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know whether it is a fact that on this
very subject villagers of the area submitted
a petitions committee of Rajya Sabha in
1983 7 What were the recommendations of
the Petitions Committee ? What action has
the Government taken so far on those
recommendations ?

SHRI VIR SEN : Sir, 1 require a
fresh notice to answer this supplementary.

SHRI PIYUS TIRAKY : Sir, the
petition was filed before the Petitions
Committee.

MR. SPEAKER : He might have to
find out the details.

SHRI PIYUS TIRAKY : As a result
of the 27 mines having been closed how
many workers were rendered jobless and
what alternate employment has been given
to them ? If not, why not ?

SHRI VIR SEN : Sir, the decision of
the Supreme Court has been there recently
and, I think, this particularly relates to the
Labour Department.

SHRI PIYUS TIRAKY : Sir, I am
not satisfied.

MR. SPEAKER : Please repeat your
question.

SHRI PIYUS TIRAKY : After the

clousure of the mines.

SHRI NARAYAN CHOUBEY :
Answers are not coming.

SHRI PIYUS TIRAKY : He has
said that 27 mines have been closed. As
a result of the closure of 27 mines how
many workers have been rendered jobless ?
How many of them have been provided
with alternative employment ? If not, why
not ?

AN HON. MEMBER : Quite relevant.

MR. SPEAKER : He does not have
the information because Labour Ministry
is dealing with this subject. Labour
Ministry will be able to answer this subject,
not he. This question is only for environ-
ment, asking whether those mines have

been closed or not. If the closure affects
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some labour that will be entrusted to the
‘Labour Ministry. You can table a separate
‘question.

SHRI PIYUS TIRAKY : They have
already submitted a petition to the Petition
Committee of Rajya Sabha. The Rajya
Sabha’s Petition Committee is there. The
.Minister should know it.

MR. SPEAKER : If he has any answer
he can give it. If itis to be referred to
-Labour Ministry it will take time.

SHRI PIYUS TIRAKY : Generally
questions are sent to them. The Minister
should be ready.

MR. SPEAKER : It is concerning
Labour Ministry. You have to ask Labour
Minister.

PROF. MADHU DANDAYVATE : Sir,
they must consult beforehand because it is
a collective responsibility.

MR. SPEAKER : I think you can
collect the information and pass it on.

SHRI VIR SEN : That, I will do.

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : Labour is always our inte-
‘rest. We look after labour. I don’t have
the exact figures in front of me; but, if I
remember rightly, the labour that was
working there was not an absolutely local
labour; they have come from outside and
bhave been working there. But we have
-taken steps to protect the labour and we
have put aside Rs. 25 lakhs under the
Rural Development and N.R.E.P. to help
employment of workers.

DR. KRUPASINDHU BHOI : The
‘question as it appears in the Question List
is clear. There are no lime mines in the
‘country, either lime-stone quarry or domo-
mite quarry. The Minister has been very
kind enough to give the answer. This
particular thing, how to maintain the eco
system of this particular area, has been
debated in the last Parliament, in your
presence, Mr. Speaker, several times. Has
the Minister taken up the matter with
Ministry of Labour that under Clause 4
of Mines and Minerals Regulation Act of

}%4 the provisions can be enforced for
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closure of the mines detrimental to eco
system in that area ?

SHRI VIR SEN : Supreme Court has
set up a High Power Committee. That
Committee will be reporting and recom-
mending what should be done. The
Supreme Court will decide whether the
mines will be closed or kept open.

DR. KRUPASINDHU BHOI : Gogera-
ment can ({ake over anyv mines whenever
it likes in the interest of the public if
mine-safety is not there, if there is environ-
mental pollution which is detrimental to
the people. The Mines and Minerals
Regulation Act clearly says that the mines
can be taken over.

SHRI VIR SEN : I think we can take
any decision after the Supreme Court has
come to a decision.

SHRI C.P.N. SINGH : Sir, this ques-
tion of closure of these mines has been
debated in Dehra Doon for a long time.
Fortunately, it is not the Government, but
the Supreme Court which came to the aid
and the limestone mines were closed. What
is happening is this. Certain roads are
constantly springing up where the mining
has been stopped. Under the ‘head’ of
road, lime-stone is being removed illegally.
Will the Government kindly look into this
aspect also ?

SHRI VIR SEN : Yes, we can look
into it.

Relaxation to Females in Government Jobs
*754. DR. G. VIJAYA RAMA RAO :

SHRI M. RAGHUMA REDDY :

Will the PRIME MINISTER be
pleased to state :

(a) whether female participation in
jobs has considerably declined from 28 per
cent in 1961 to 21 per cent in 1981;

(b) if so, the reasons thereof;

(c) whether Government propose to
give some relaxations to female candidates
as in the case of SC/ST in appointments
in all the Government Departments; and

(d) if not, the reasons th:reof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) to
(d). A statement is laid on the Table of
the House.

Statement

Female work participation rates of 1961-
Census and 1981-Census were 27.91%, and
19.76%, respectively. The lower percentage
jn 1981-Census was not due to actual
decline in the female work participation
but because of very liberal definition of
ssworker®® adopted in 1961-Census. A
person having regular employment in trade,
profession, service or business was treated
as a worker if he was employed even for
one day during the 15 days preceding the
date of Census enumeration. A house-wife
who was generally engaged in household
duties but if she engaged herself in any
economic activity regardless of the period
during which she worked, was also consi-
dered as a worker. In 1981-Census, how-
ever, main worker was one who had
worked for more than 183 days in a year
preceding the date of enumeration. This
criterion was far more vigorous thano the
criterion adopted in 1951-Census.

For purposes of appointment to Group
«C’ and Group ‘D’ posts under the Central
Government filled by direct recruitment,
the upper age limit in the case of widows,
divorced women and women judicially
separated from their husbands but are not
remarried is relaxable upto the age of 35
years (upto 40 years for members of
Scheduled Castes/Scheduled Tribes).

SHRI M. RAGHUMA REDDY : Sir,
more than 509, population of this country
consists of women.

MR. SPEAKER : Are you referring to
this percentage position in the couatry or in
the Parliament ?

SHRI M. RAGHUMA REDDY : Sir,
even this 279, or 199, as given in the
statement is very less, far below our
expectation. In Andhra Pradesh, the State
Government has fixed 30%, of the jobs for
women. Will the pon. Minister kindly t.ell
us whether the Central Government is going
to adopt the same principle as that of the
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State Government of Andhra Pradesh and
what is the percentage of women’s parti-
cipation among the SC and ST'quota ?

SHRI RAM NIWAS MIRDHA : Sir,
I am not aware as to what percentage of
jobs the Government of Andhra Pradesh
has reserved for women. But we went into
this question and found that it would not
be constitutionally valid to do so because
it would mean discrimination on the ground
of sex.

SHRI M. RAGHUMA REDDY : 1
would like to know the percentage of
women’s participation in SC and ST
quota,

SHRI RAM NIWAS MIRDHA : I do
not have the figures of women employees
in SC and ST.

SHRI M. RAGHUMA REDDY: 1
would like to know women employees in
SC and ST quota.

SHRI RAM NIWAS MIRDHA : Those
figures are not readily available. I am
trying to get even the percentage of women
in Central services and other services.
Actually, this work has aot been completed.
That way, I have the latest figures for 1.A.S.

* For I.A.S. of 1983, it is 10.9% and for

1984, it is 11.29,.

[Translation]

SHRIMATI KRISHNA SAHI : I would
like to ask the hon. Minister if Goverament
would accord priority to women’s education
up to the primary level as a woman could
be a good mother ?

MR. SPEAKER : Are you satisfied
with that only ?

SHRI RAM NIWAS MIRDHA : It is
correct that the ratio of girls up to the
Primary level of education is less and as
the level of education goes up, many girls
leave the educational institutions and that
is why they do not get higher cducation.

SHRIMATI KRISHNA SAHI : Why do
they leave ?

SHRI RAM NIWAS MIRDHA : There
are many reasons for that. In the rural
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areas even the boys leave the school at an
early stage. Keeping in view all this, it is
the definite policy of Government that
dropouts of the primary level should be
reduced and to increase their ratio it is
essential that women’s education must be
emphasised and that is the policy of
" Government.

MR. SPEAKER : Mr. Basudev Acharia
also wants to contribute something.

[English]

SHRI BASUDEV ACHARIA : There
is a growing unemployment among the
women and the job opportunities for them
are also declining. There was a debate
also in regard to this very session. In view
of this will the Government consider raising
the age limit for entry in regard to Govern-
ment jobs for female candidates ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : There are some consti-
tutional problems in raising the age limit
for women in general under the clause which
says that there shall be no discrimination
on the ground of sex. But we are looking
into how we can do this and we will do
‘'something.

SHRIMATI GEETA MUKHERIJEE :
The question which I wanted to ask has
been raised by Basudev Acharia.

MR. SPEAKER : Thank you very
much.

SHRIMATI GEETA MUKHERIJEE : I
am glad that a male Member has asked this
question and the Prime Minister has
answered it. But [ want to know another
thing. In view of the fact that the parti-
cipation by women in economic activity is
still much less than participation by men,
-will the Government make it a special
point to identify each areas of employment
for women in which Government itself is
concerned directly so that they are dealt
.with as a special target group. And what
is done in regard to that should always be
monitored and presented before the House
because data is not very often available.
What is happening in regard to this ?

SHRI RAM NIWAS MIRDHA : For
most posts under the Government, I
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thought women were as qualified as men
and that is what is' really happening. As
regards specific areas, for example in my
Ministry, we have certain telephone
exchanges which are manned only by
women, .. (Interruptions). But [ am not
relating this to the functioning of our
exchanges. [ just wanted to give an
instance how we are doing this.

SHRI RAJIV GANDHI : I would like
to add a word to that. The hon. Member
has a very valid point and we are looking
into this. Like I answered in the last
question, we are trying to see how we can
pay this matter special attention so that
women can get much more opportunities to
do better. But like the hon. Minister has
said a little earlier, the basic question is of
education and as the hon. Member is
aware, one of the first steps we took after
this Governn.ent took over was to make
education free for women.

DR. DATTA SAMANT : Sir, I have
seen specifically in Gujarat and Maharashtra
that the number of woman workers in
dropping down. One of the reasons is
that you cannot employ female workers
after the sun set; for second and third
shifts, the female workers are not available.
In the Britapnia Biscuits and pharma-
ceutical companies, they have given strict
instructions that no lady worker should be
recruited. The Government has given
another facility to the lady workers, that
is maternity benefits. All these benefits
you have given to the lady workers. I
appreciate that.

PROF. MADHU DANDAVATE : That
cannot be givcn to men.

DR. DATTA SAMANT : But taking
advantage of this facility, the employers
bave given strict instructions as far as
textile industries are concerned, not to
employ female workers. In  Maha-
rashtra and Gujarat, the number of female
workers last year has gone down by seventy-
five per cent. 1 have got detailed figures.
There are strict instructions not to employ
female workers.

[Translation)

MR. SPEAKER : Did you make any
contribution for creating such a situation ?



29 Oral Answers

[English]

DR. DATTA SAMANT : As I said, in
the textile mills, there are strict instructions
that no female worker should be employed
because of the shift difficulties, and because
of the maternity benefits that they are
-supposed to extend to them. Employers are,
therefore, wise enough not to employ female
workers. I can give you hundred names
of factories, where such instructions
are given. They are in my upion.
Considering this, is Government taking
any steps to instruct these employers
to take positive measures and see that
there should be so much employment
for female workers ? Or, to compensate,
in eitheir the government machinery or in
other places are you going to reserve
the number of lady workers, upto a parti-
cular percentage, say 40 or 50 ?

SHRI RAM NIWAS MIRDHA : The
number of lady workers as well as their
percentage in the total working force is
increasing. I will give some figures. In
1962, the percentage was 10.9 in the
organised sector. In 1984, the provisional
figures say that it is 12.5 per cent. So, it
is not correct to say that the number of
women workers in the organised sector is
decreasing. On the other hand it is
raising.

[Translation]

SHRIMATI VIDYAWATI CHATUR-
VEDI : I would like to express my thanks
to the hon. Prime Minister that he is taking
keen interest in the progress of women in
every field. But the answer to the question
shows that the strength of women in the
services during 1961 to 1981 has gone down
from 28 per cent to 21 percent. Itis a
matter of great regret,.,

MR. SPEAKER : He has said that it
has increased.

SHRIMATI VIDYAWATI CHATUR-
VEDI : If it has increased, it is a matter for
happiness.

MR. SPEAKER
your reaction very soon.

SHRIMATI VIDYAWATI CHATUR-
VEDI : But despite that there are many
widowes who do not get the protection in the

You have reversed

VAISAKHA 18, 1906 (S4K4)

Oral Answers 30

services which they should have got. Their
spouses die but despite their being qualified,
they do not get an opportunity to work. I
do not want any quota or reservation for
them, but I want this much that the women
who are eligible and qualified must be given
an opportunity in the services to work on a
post for which they are eligible on a

priority basis. Is the hon. Minister
thinking of something on these lines and
what steps is he contemplating in thii-
direction ? ’

[English]

SHRI RAM NIWAS MIRDHA : In
my question itself, I have replied and with
your permission I will repeat it. For pur-
poses of appointment to Group ‘C’ and ‘D’
posts under the Central Government filled
by direct recruitment, the upper age
limit in the case of widows divorced women
and women judicially separated from the
husbands but are not remarried is relaxable
upto 35 years and upto 40 ycars for
members of Scheduled Castes and
Scheduled Tribes. As regards getting the
job of the husband after his death,
we have definite rules in that respect,
under what circumstances, the dependent
of the deceased government employee gets
the job and we act accordingly. There are
certain rules whether the son should get it
or as to how many sons are working, and
things of that nature. We have rules and
we want to implement them.

[Translation]

SHRIMATI VIDYAWATI CHATUR-
VEDI : The rules are there, but these are.
not being followed.

[English)
Robot Technology

*755, SHRI S.L. MURMU : Will the
PRIME MINISTER be pleased to state :

(a) whether robot technology has bsen
developed indigenously or imported ;

(b) in what fields and at what place
the robots are presently employed in the
country ;

(c) whether the performance of the
robot technology is satisfactory; and
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(d) whether the Indian robots are
employed in domestic, industrial and office
jobs as employed in the West ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVAJ) V. PATIL) : (a) A limited
expertise 15 available in the country in the
use of Robots and its commercial produc-
tion has not commenced in the country.
The proposals received in this regard
envisage some import of technology.

(b) Robots are presently employed in
the manpufacture of picture tubes, in the
puclear field and for high Precision metal

cutting/finishing.

(c) The usage of robots are now at
preliminary stage and therefore, it is very
early to assess the overall performance.

(d) No, Sir.

MR. SPEAKER : Shri S.L. Murmu.
That is all. Thank you, Shri Madhav

Reddi.

SHRI C. MADHAYV REDDI : Just now
as the Minister has said, we do not have
the technology in the country. We learnt
that the technology is available in foreign
countries and in the EXPO-85, which is
being organised in Tokyo, the technology
has been exhibited. I would like to know
why Government of India has not partici-

pated in EXPO-85.

MR. SPEAKER : Question hour is
over.
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WRITTEN ANSWERS TO QUESTIONS

[Englisk)
Availability of Picture Tubes

*756. SHRI MOHANBHAI PATEL :
Will the PRIME MINISTER be pleased to
state :

(a) the number of units in India which
are marufacturing colour and black and
white TV picture tubes and the number of
picture tubes manufactured by these units
annually of different sizes;

(b) the number of agencies through
which these picture tubes are being sold to
the T.V. manufacturers;

(c) whether Government are aware of
the difficulties encountered by the common
people in getting a new picture tube; and

(d) if so, whether Government pro-
pose to take remedial measures ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCEINCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL): (a) At
present there is. no production of colour
picture tubes in the country. Black &
White Tubes are being manufactured by
the following units. The names of the units
together with the quantities/types of tubes
produced by each unit during 1984 is as
follows :

S. No.

Name of the Company

Quantity

W

‘M/s. Samtel (I) Limited, Bhiwadi.

M/s. Teletube Pvt. Ltd Ghaziabad.
M/s. Uptron Anand, Kanpur.

E S

.

oW

M/s. Bharat Electronics Ltd. Bt:ngalore. .
M/s. Punjab Display Devices Limited, Chandigarh.

M/s. WEBEL Video Devices Limited, Calcutta.

244,000 (51 cm)
23,836 (51 cm)
(i) 37,673 (31 cm)
(ii) 27,918 (36 cm)
(iii) 266,176 (51 cm)
189,826 (51 cm)
12,012 (51 cm)
(i) 12,246 (51 cm)
(ii) 845 (60 cm)
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(b) Black and White picture Tubus are
being sold by these companies directly to
TV manufacturers. Till the recent import
policy for 1985-86, the import of Black &
White picture tubes was canalised through
Electronics Trade & Technology Develop-
ment Corporation (ET and T). While steps
would continously be taken to meet
maximum requirements through indigenous
sources and indigenous production, the
shortfalls would be met through imports
directly by TV manufacturers.

(c) and (d). No such major difficulties
have come to the notice of the Govern-
ment. Replacement can ordinarily be
obtained by returning the old picture tubes
to the TV set manufacturers or to ET and T.

‘Festival of India’ in France and U.S.A.

*757. SHRI G.G, SWELL :
SHRI R. PRABHU :

Will the Minister of CULTURE be
pleased to state :

(a) the stage at which preparation for
the *‘festival of India’’ in France and the
USA are at precent;

(b) the financial allocations for the
" two festivals separately; and

(c) the highlights of the festival in
each country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO) : (a) The festival of India in
France will be inaugurated on June 7 and
in U.S.A. on June 13, 1985 and the pre-
parations are nearing completion.

(b) The Government of India will be
spending approximately Rs. 515/- lakhs on
the Festival of India in USA and about
Rs. 200/- lakhs on the Festival of India in
France.

(c) A statement is attached.

Statement
(d) Among the highlights of the
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Pestival in the USA would be the following
6 clagsical art exhibitions.

1. The Sculpture of India: 2500 B.C.

* to 1300 A.D. To be held at
National Gallery of Art,
Washington D.C. from May 3 to
September 2, 198S5.

2. ‘*India’ : Metropolitan Museum of '
Art, New York, from September
14 to January 5, 1986.

3. *Life at Court’’ : Museum of Fine
Arts, Boston, from 20,11.1985 to
9.2.1986 and at Dallas Museum
of Art from 16.3.86 to 11.5.86.

4, *From Indian Earth’’ : Brooklya

Museum, New York from January
to March 1986.

5. ‘Kushan Sculpture’ : Cleveland
Museum of Art from 31.11.1985
to 5.1.86, the Asia Society Gal-
leries, New York from 13.2.86 to
6-4.86 and the Seattle Art Museum
from 13.5.86 to 13.7.86.

6. ‘Fatehpur Sikri and the Age of
Akbar’ : Asia Society Galleries,
New York from 10.10.85 to 5.1.86,
Fogg Art Museum, Boston from
10.2.86 to 30.3.86 and at the
Museum of Fine Arts, Huston
from 2.5.86 to 29.6.86.

Besides the above, there will be two
major exhibitions on the rural arts and
crafts of India namely Aditi from 4th
June to 28th July 1985 at Smithsonian
Institution National Museum of Natural
History, Washington D.C. and an Exhibi-
tion on contemporary Indian Terracotta
art at the American Craft Museum, New
York from September 9 to November 9,
1985. The progress and development of
contemporary India will be emphasised in
a Science & Technology exhibition which
will open in Chicago Science Museum from
12th June to 2nd September, 1985 and will
travel to Los Angeles, Minneapolis, Port-
land (Oregon), and Seattle thereafter.
Exhibitions on Wild life, Contemporary
Art, Indian  Architecture,  Textilay,
Costumes, and Design using Indian skill
and raw materials will be among the high-
lights. In the performing art the highlights
would be the Ipaugural Concert at the
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Kennedy Centre, Washington D.C. on
Jupne 13, 1985, followed by a series of
classical dance & music performances at the
Lincoln Centre, New York in September,
1985 and a performing arts programme
combining classical and folk forms spon-
sored by the Ford Foundation which would
tour 40 universities from September 1985
to May 1986. Seminars and colloguia and
a festival of Indian - films would also be
held during the Festival of India in USA.
1o France, among the highlights would be
the Inaugural Mela on 7 & 8 June in Paris,
followed by the Avignon Festival which
would feature some of the top exponents of
Hindustani & Carnatic classical music and
in September-October 1985 the Autumn
Festival which would be a series of about
67 concerts of classical and Music dance.
Besides this a year long programme of
performing arts sponsored by the Housc of
Cultures of the World will present in Paris
and many other cities in France, most of
the folk forms, like chhau, thc martial
arts, Nega dances, Ballands and folk
songs, puppetry and shadow thcarte, Ras
Lila and Percussion concerts. An exhibition
of Classical art at the Grand Palais, Paris,
in March-June 1986, and exhibition of
Indian architecture in the Ecole des Beaux
arts Paris in November 1985, a Textile
Exhibition in the Musee des Arts Decora-
tifs, Paris in October 1985, an Exhibition
of Contemporary Indian art and a festival
of Indian films at the Pompidou Centre as
well as a series of seminars will also be
among the highlights of the Festival of
India in France.

Restriction on Construction of Buildings
Near Alirport

#758. SHRI SURESH KURUP: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any restriction
stipulated by Civil Aviation or International
Airport Authority of India regarding the
construction of buildings near International
Airports;

minimum  distance
construction of

(b) if so, the
regulation for the
buildings;

{c) whether there is any restriction on
the height of the buildings; and
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(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) Yes, Sir. The Central Government
have, in exercise of the powers vested in
it under Section 9 A of the Aircraft Act,
1934, through Gazette notification No.
GSR-516 dated March 15, 1970 imposed
certain restrictions on the construction or
erection of a building or a structure
within a radius of 20 Kilometres of
acrodromes including international airport.

(b) The maximum distance of 20
Kilometres from the Aerodrome Reference
Point within which construction is regula-
ted has been specified. The minimum
distance, however, will vary from aerodrome
to aerodrome based on the direction of
the building site etc. in relation to the
runway and location of the associated radio
navigational aids.

(c) and (d). Yes, Sir. The height
restriction will vary from aerodrome to
aerodromec based on the provisions of
GSY-516 and the operational requirements
of radio navigational aids.

[Translation]
Upliftment of Nomadic Tribes of U.P,

*759. SHRI KALYAN SINGH
SOLANKI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Union Government have
taken any concrele steps for the upliftment
of nomadic tribes of Uttar Pradesh;

(b) if so, Government’s policy in
regard to the future of these tribes;

(c) the social educational and political
level of these nomedic tribes of Uttar
Pradesh and whether Government propose
to develop these tribes; and

(d) whether Government are consider-
ing any proposal to include these tribes in
the list of Scheduled Castes and Scheduled
Tribes and if not, the reasons therefor 7

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN) : (a) to (c). Some
nf these commurities who satisfy the criteria
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adopted for inclusion in the existing lists
of Scheduled Castes already stand included
in the existing lists of Scheduled Castes in
the State of Uttar Pradesh; and they are
entitled to all benefits, as are admissible to
other Scheduled Castes in the Statc under
the Special Component Plan and also under
Centrally Sponsored Schemes. There are,
of course, other communities of nomadic/
denotified tribes which are not in the
lists of SCs and STs but the State Govern-
ment treats some of them as  other
backward classes and takes up schemes for
their development in the State sectors.

(d) There is a well-laid procedure for
the inclusion of any community in the
lists of Scheduled Castes and Scheduled
Tribes. The proposal of the State Govern-
ment along with similar other proposals
are being considered in the context of the
proposed comprchensive revision of the
lists of Scheduled Castes and Scheduled
Tribes.

[English)
Visa for Pakistan

, *760. SHRI SOMIIBHAI DAMOR :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it has come to the notice
of Government that scvecre problem is
faced by the people including VIPs in
obtaining visa for short visits to and from
Pakistan; and

(b) whether the Pakistan Embassy
desires to open an office at Bombay to
divert the heavy rush from Delhi but is
unable to do so because of non-availability
of land/building on rental basis at
Bombay ? '

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) Our Missions in Pakistan have been
promptly issuing visas to Pakistani nationals
wishing to visit India.

However, Government is aware of tae
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problems faced by prospective Indian
visitors in getting visas for Pakistan, This
fact has been brought to the notice of the
Pakistan authorities from time to time.

(b) It is the responsibility of the
Pakistan Government to locate and rent
accomodation for opening their Consulate
General in Bombay. Government is willing
to extend all possible assistance in the
matter. Pakistan Embassy in New Delhi
has been operating a temporary visa office
from time to time in Bombay.

Deployment of CRPF and BSF Battalions
in Bihar

*761. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of places in Bihar
wherc CRPF and BSF battalions were
deployed during the last three years and
whether the incidence of violence has
come down with their deployment;

(b) if so, the percentage of decrease
in the incidence of violence; and

(c) if not, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHR1 S.B. CHAVAN): (a) to (¢). A
statement giving information about the
number of coys of CRPF and BSF which
were placed at the disposal of State
Government of Bihar during the period
from 1-3-1982 to 28-2-1985 is laid on the
Table of the House. The State Govern-
ment is primarily responsible for the
maintenance of law and order. Whenever
para-military forces were deployed in Bihar
at the request of the State Government.
violence has been chacked in those places
where the forces were deployed. However,
Government have no information to say
whether the ircidence of violence has
come down as a whole in Bihar becatise a
few coys of para-military forces were
deployed from time to time in some
places.
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Deployment of CRPF in Bihar during the period from 1-3-1982 to 28-2-1985

40

B

Month and Year

No. of coys
deployed

Period for which deployed

March 1982

April 1982
May 1982
June 1982

July 1982
August 1982

September 1982

October 1982

19
9
21
21
21
9

27
18
12
12
18
13

November 1982 to December 1982 7

January 1982 to 1983
Feb. 83 to May’ 83
June 1983

July 83 to Sept. 83
Oct® 83 to Nov' 83
December 1983
January 1984

Feb 84

March 84

April 84

May 84 to June 84
Juiy 84

Aug 84 to Oct 84 -
Nov 84

Dec 84

January 1985
Feb 85

10

5
10
5

8

-t
o &N A2 N N N W a

- by
e L N

Y
o o

1-3-1982 to 7-3-1982
8-3-82 to 31-3-82
1-4-82 to 30-4-82

1-5-82 to 3-5-82
1-6-82 to 6-6-82
7-6-82 to 30-6-82

1-7-82 to 31-7-82
1-8-82 to 31-8-82
8-9-82 to 17-9-82

19-9-82 to 30-9-82
1.10-82 to 23-10-82

24-10-82 to 31-10-82

1-11-82 to 31-12-82
1-1-83 to 31-1983
1-2.83 to 31-5-83
1-6-83 to 30-6-83
1.7-83 to 30-9-83

1-10-83 1o 30-11-83

19-12-83 to 31-12-1983

1-1-84 to 31-1-84
1-2-84 to 29-2-84
1-3-84 to 31-3-84
1-4-84 to 30-4-84
1-5-81 to 30-6.84
1-7-84 to 31-7-84

1-8-14 to 31-10-94

1-11-84 to 30-11-84

20-12-84 to 22-12-84
23-12-84 to 24-12-84
25-12-84 to 31-12-84

1-1-85 to 4-1-85
26-2-85 to 28-2-85
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Deployment of BSF in Bihar During the Period from 1-3-1982 so0 28-2-1985

Month and Year

No. of coys deployed

Period for which deployed

March 1982 3
1

1

April 1983 3
Dec 1983 9
4

5

Dec. 1984 6
5

5

2

14

Feb 1985 5
10

5

10

11

28-3-82 to 8-4-82
28-3-82 to 11-4-82
28-3-82 to 16-4-82
20-4-83 to 27-4-83

14.12-83 to 25-12-83
15-12-83 to 26-12-83
16-12-83 to 26-12.83
10-12.84 to 31-12-84
16.12-84 to 31-12-84
18-12-84 to 31-12-84
22.12-84 to 31-12-84
19-12-84 to 31-12-84
23-2-85 to 10-3-85
25-2-85 to 10-3-85
27-2-85 to 10-3-85
28-2-85 to 10-3-85
28-2-85 to 16-3-85

Coucessions to Consumers of Electronics
goods

%762. SHRI ANAND SINGH : Will
the PRIME MINISTER be pleased to
state :

(a) whether Goveroment have observed
that tax concessions and relaxations from
controls granted by Government to
electronics industry have not been passed
on by the industry to the consumers;

(b) whether any study has been made
to see how far the tax concessions etc.
intended to be passed on to the consumers
have been retained by the industry and
if so, the outcome thereof; and

(c) the steps contemplated to ensure
that such concessions are duly passed on
to the consumers ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT,
ATOMIC ENERGY SPACE AND
‘ELECTRONICS (SHRI SH1V RAJ V.
PATIL) : (a) In his address at the ‘Semipar
on Investment opportunities in Electronics

Organised by AIMO in Delhi on February
21, 1985 Hon’ble Prime Minister had
pointed out that many of the concessions,
given to Industry including reductions in
controls, have pot been passed on to the
consumer in the way that they should have
been. As a result of the fiscal package
announced in August 1983 for electronics
industry, the prices of components and
Equipments were reduced by various manu-
facturers but Government had felt that
CTV sets of 51 cms. screen size should be
available for around Rs. 5000/- plus local
taxes.

(b) While no dectajlcd study has been
conducted covering the entire spectrum of
Electronics, Government have taken various
steps to bring down the price of colour TV
sets. These are given in the statement
attached.

(c) Government does not have any
mechanism to find whether all the con-
cessions granted to a sector of industry
have been passed on the consumer or not.
Once the concessions are announced, the
market forces play an important role in
bringing about price reductions. This is
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what can be seen from the continuous
trend of falling prices of CTV sets.

Statement

Various steps are being taken to bring
down the price of Colour TV Sets. These
includes :

(i)

(i)

(iii)

(iv)

Issuing industrial approvals
liberally, without any wpper limit
op capacities so that economi-
cally viable level of production
could be achieved and competi-
tion encouraged.

Producing Government levics like
customs duty on imported raw
materials/components,  reduction
in excise duty, etc.

Department of Electronics has set
up a high power TV Coordination
Committee under the Chairman-
ship of Secretary, Electronics with
representation from Indian TV
Manufacturers Association, and
Electronic Components [ndustries
Association, to review and monitor
the progress of manufacture of TV
sets. The question of maximum
price to be charged for a CTV
set has been discussed in the
various meetings of the above
committee. In the meeting of this
committee hsld on  16-8-1984,
ITMA committed that from 15th
October, 1984, cost of the
CTV to the customer with all
taxes and one year guaranlee in
Delhi will not be more than
Rs. 7500/- with electronic tuner
and Rs. 7000/-with turret tuner.

Further in the meeting of this
Committee held on 21-12-1984,
ITMA was requested to advise all
their members to provide the list
of their CTV dealers all over
India and their all-inclusive cus-
tomer price inclusive of one year
warranty, of various models of
CTV sets. ITMA agreed to do
so. The lists would be made
public.

Electronics Trade & Technology
Development Corporation (ET and
T), a public sector undertaking
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under the Department of Electro-
nics, under their ““Material Tech-
nology Brand Name’ (MTB) pro-
gramme will provide help to
industry to produce quality pro-
ducts at reasonable cost by supply-
ing material precured by thcm in
bulk along with necessary techno-
logy. It is expected that CTVs
manufactured under this scheme
will be available at a price less
than the price at which the CTVs
being sold in the market.

(v) ET & T shalls upply Colour. Picture
Tubes in adequate quantities to
the various Colours TV manufa-
cturers.

(vl) As per announcemcnt made in
Parliament on August 18, 1983,
Customs duty on—

(a) Imported components such
as Colours TV Tuhes, ICS,
Resistances, Capacitors, etc.,
has been reduced from 1589
to 759%,.

(b) Capital equipment neceded
for manufacture of Colour TV
Receivers has been reduced
from 3:0, to 259%. In
addition, excise duty on
Colour TV Receiver sets has
been  reduced from 239,
(plus 5%, surcharge) to 159,
for a Colour TV set with
screen size upto S1 cms.
This has recently been
changed to Rs. 900/- per set.

It is expected that with the above steps
and the market forces operating, CTV sets
will been become available to the consu-
mers at a reasonable price.

Development of Tribal Districts of Orissa

*763. SHRI CHINTAMANI JENA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the names of Tribal Districts in
Orissa;

(b) the amount allocated for the deve-
lopment of these districts during the Sixth
Five Year Plan;
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(c) the amount actually spent and the
details of work done for the development
of Adivasi people of these districts;

(d) whether these districts are still
backward in all respects; '

(e) if so, the details of financial assis-
tance being allocated for the development
of these areas during the Seventh Plan
period ?

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : (a) The distrlc's
having substantial tribal population in

Orissa are the entire districts of Koraput,
Mayurbhanj and Sundergarh and parts of
the districts of (a) Keonjhar, (b) Boudh-
Khondmals, (¢) Kalahandi, (d) Ganjam,
(¢) Saembalpur and (f) Balasore.

(b) The Sixth Plan allocation for the
development of Scheduled Tribes and tribal
areas in the State was Rs. 68607.70 lakhs.

(c) The expenditure during the Sixth
Plan was Rs. 66959.55 lakhs. The pro-
grammes undertaken included (i) infrastru-
ctural, (ii) income generating schemes,
(iii) educational developmcnt programmes,
and (iv) anti-exploitative measures.

(d) Relatively speaking these are back-
ward in several respects.

(¢) The amount to be allocated during
the Seventh Plan is being finalised py the
Planning Commission.

Development of Thumba Equatorial Rocket
Launching Station

*764. PROF. P, J. KURIEN : Will the
PRIME MINISTER be pleased to state :

(a) Whether there is any proposal to
devolop the Thumba Equatorial Rocket
Launching Station at Trivandrum; and

(b) if so, the details thercof ?

MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT ATOMIC
ENERGY SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) and
(b) The Thubma Egquatorial Rocket
Launching Station (TERLS), and
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(b) established in early 1960s, has been
servicg a large number of national and inter-
national scientists in conducting sounding
rockets experiments. As a unit of the
Indian Space Rasearch Organisation (ISRO),
it is being adequately maintained to serve
these nceds and is also bzing augmented as
found necessary from time to time to
support the national and internatiopal
efforts.

Acid Rains

*765. SHRI BEZHWADA PAPI
REDDY : Will the PRIME MINISTER be
pleased to state :

(a) whether there have been incidences
of ““Acid Raius’’ in the country and if so,
the details thercof for the last three years;

(b) the short-term and long-term losses
arising from *¢acid rains’’; and

(c) whether the <‘facid rains’’ have
decreased due to preventive measures taken,
and if so, the details for the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL): (a) There
are no confirmed reports of any incidents
of acid rain in India during the last three
years.

(b) and (c). Does not arise.
System of Hanging by Rope

*766. SHRI N. DENNIS : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the system of hanging by
rope is being followed at present;

(b) whether there is any proposal under
the consideration of Government to change
the current system of hanging by rope;
and

(c) if so, the changes proposed in this
regard ?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN) : (a) Yes, Sir,
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(b) No, Sir.
(c) Does not arise.
Import of Aircraft for Private Partles

*767. SHRI VIJAY N. PATIL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have decided
to allow import of aircraft for private
parties to run as third level air services,
executive aircraft for use of big business
houses and small 6 seater for private air
taxi services; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) and (b). No decision has been taken by
Government to permit import of aircraft by
private parties for operating third level air
transport services or air taxi services. Third
level air transport services in the country
are being provided by Vayudoot.

1t is the Government policy to permit
import of executive aircraft by business/
industrial houses only in exceptional cases
and accordingly no import licence has been
issued to any business/industrial house in
1983, 1984 and in the current year.

Implementation of New Administrative
System

#768. SHRI PRATAP BHANU
SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) whether Government bave asked for
suggestions on administrative reforms from
the State Governments as also various
institutions dealing with administration and
management;

(b) if so, the details thereof; and

(c) the tentative schedule for imple-
mentation or introducing the new admini-
strative system in the country ?

MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE: (SHRI K.P.
§ INGH DEO) : (a) and (b). No, Sir.
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(c) Since administrative reform is a
continual process, a fixed schedule for
implementing administrative changes can-
not be drawn up. Some steps have already
been taken. Ministries have been asked to
draw up plans of action to bring about
qualitative changes in their working pattern
within the shortest possible time.

[Translation)

Implementation of Gadgil Formula for
Development of Desert Area in Rajasthan

*769. SHRI VISHNU MODI: Will
the Minister of PLANNING be pleased to
state :

(a) whether Rajasthan Government
have sent any proposal to the Central
Government for the development desert
area in the State;

(b) if so, whether Government have -
decided to formulate any Central scheme
for its development;

(c) if so, the details thereof,;

(d) the action taken by Government
for implementation of the Gadgil Formula
Report sent by the State Government;
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K.B.
NARAYANAN) : (a) Yes, Sir. The
Rajasthan Government have suggested
modification of the pattern of Central
assistance for the Desert Development
Programme. ‘

(b) and (c). The suggestion of the
State Government will be looked into in
the context of the finalisation of the
Seventh Plam,

(d) and (e) The Rajasthan Govern-
ment have also suggested certain changes
in the modified Gadgil Formula of Central
asgistance to States. Any change in the
modified Gadgil Formula will bave to be
decided by 1he National Development
Council,
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[English] - . Kalkaji and Greater Kailash ‘is the ragult
of this stone dust; and

(d) if sc;, t'ﬁe gé&sﬁréswﬁroposed to be
*770. DR.. KRUPASINDHU BHOI : taken by Govermmentin this,regard ?

. Joiat Research by:lidiamnd UiSA. .

‘Wili the PRIME MINISTER be pleased' to " THE'MINISTER OF STATE IN THE
state : MINISTRY “OF' “"HOME  AFFAIRS
(a) «<hether India and U S. A. have ;ig%f%ﬂﬁ:,&ﬁ?lﬁ,ﬁl ii?dfz:e)d g;)
'idenfified sevéfal new!' areas in scnencc and "stone crushers in somi¢ South ' Dethi
technology for joint rcscarch e . villaged has béen creatinig” dust pollutitn,
+ (b) if so, the details thereof; and l?:;lct s not_counsidered good for human

A YL v P
(c) the details of the agreements
reached in the matter ?

i

(c) There ' has been no positive evndence
in support of this correlation.

L Y R | vy

.THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO- (d). Tre" Mumflpﬂ’ Corporation of
LOGY AND IN THE DEPARTMENTS Dell\n hqve augmynted medica) . facilities
OF OCEAN DEVELOPMENT, ATOMIC in areas near the stone crus ers. They .
ENERGY,, SPACE ANDLELECTRONICS havq: also rcferred the matter of dust
(SHRL SHIVRAJ V..PATIL) : (a) to (c). pollpuon to experts for advice with a view
Yes Sir, some areas under the following to contam/mltxgate the problcm ‘
heads have been identified for possible [
cooperation. : L Working(of SpcialO;ganisations ot‘ Foreign

Countries in SC/ST Areas

1. Health, Medical & Life Sclences.
2. Physical Sciences. ..5p43. SHRI HANNAN = MOLLAH :

W:ll the Mmlster of HOME AFFAIRS be

3. Atmospheric, ;Earth & 6 Marine plegsed to state ?

Sciences. cro v
4. Energy. ‘ (a) the nqmber‘of social .organisations
5' B ' &Ell 7 of foréign  countries ‘working ~ in .the
. Bavironment & Ecology. Scheduldd Caste/Scheduled Tribe areas all
6. Information Science & Technology. " over the’ country;

(b) the particulars of thosc organiéa-

Stone Dust by Stone Crushers in South Delhi _ ; ars
T ¢ tions, and their activities;

5542. SHRI SANAT KUMAR -1 4c) their finapcial ,rgsources anc how
MANDAL : Willithe ;Minister of HOME much they bhave spent in cash and kind
-AFFAIRS be pleased to state : .. ’ during the last five years;

’ oy : ,

(a) whether over 20,000 .residents, of (d: whether their activitiés and expendi-
South Delhi villages are at risk from a tures have been scrutinised by GOVernmenl, .
cloud of stone dust that envelops the area if so, the details thereof; '
day' in and day out as.a redult of crushing . . o p )
of Trocks by over 100 stone crushers in that - -(e) the names Of, ]n,dian organisations
area" who are related to, those [oreign organisa-

LY ; tions; and "
(b) whether over a .periad of time
. inhailing of the dust combined.with Jack (f) details thereof ?
of clean water and malautrition caused by MINISTER OF SYATE IN THE

wugemployment and poyerty led to deadly Gy orR v OF HOME AFFAIRS : (a)' to
diseases like T.8.and lypg. canger In thIS  (SHRIMATI RAM DULARISINHA) : (a)
’ o ’ , to(f). Th: information is bemggg?llcq_ted and
-.{c). whether  jtching experienced by . will be I.:ud on ‘the, Table
people aroupd areap, like Nshru Place, when rec: xved
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- {Translation)
Deaths in Fve Star Hotels in Delbi
5544. SHRI  RAM PUJAN PATEL :

. Will the Minister .of -TOURISM. AND

CIVIL AVIATION: be pieased:to state ¢

(a)..the number of deaths occuryed in
five-star hotels in Delhi during the last two
_«Jeare as pes the.afficial statistics; and

M‘”Mb)‘%e’s‘écuriiy arrangements proposed
to be made in future by Government in the
five-star hotels for the tourists staying
therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) The Department of Tourism does not
receive or maintain statistics relating to
deaths in Hotels. However, as per informa-
tion collected from the hotels/their Cor-
porate Offices, 6 cases of deaths occurred
in §5-Star ‘hotels in Delhi in the last 'two
years,

(b) All Five Star hotels have their own
elaborate security arrangements for the
safety of tourists staying therein. The
-Hotel and Restaurant Approval and
Classification Committee of the Department
-during 4ts' iwnitial ‘and subsequaat ins-
pections, looks into the adequacy of these
arrangements.

[English)]

SCs/STs Employees in National Sample
' Sarvey of Iandia

5545 SHRI ANADI CHARAN DAS :
Will the Muinister of PLANNING be
pleased to state :

(a) the total number of employees in
the National Sample Survey of India and
also in its office at"'Bhubaneswar as on Ist
March, 1982 and as on the 1st ‘March, 1985
Category-wise;

(b) the number of SCs and STs
employees on these dates category-wise in
-+ these offices;

,P ;(@:'mwew:vation rules iz favour
of SCs and BTs employees are being
followed and rosters maintained;

¢ MAY: 8, 1983
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(d) the reasons for the sheortfall, if
any, and the steps taken to . fill the quota
reserved-for SC and ST employees; and

(e) the number of reserved posts- lapsed
during the last three years. and. whether
carried forward rules were applied in these
cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K.R.
NARAYANAN) : (a) to (¢). The informa-
tion is . being collected from the field
offices of National Sample Survey Organisa-
tion located through out the country and
will be laid on the table of the House.

Unresolved Issues Between Indla and

Bangladesh
5546. SHRI KALI PRASAD
PANDEY : Will the Minister of
EXTERNAL AFFAIRS be pleased to

state :

(a) whether India has expressed its
desire to sort out the unresolved issues

ibetween India . and. Bapgladesh through

negotiations;

(b) if so, the nature of unresolved
issues;

(c) the response of the Bangladesh
Government towards this suggestion of
1ndia; apd

(d) when the negotiation is likely to
take place to sort out the unresolved
issues ?

THE MINISTER OF STATE IN THE
MINISTRY ©OF BXTERNAL .AFFAIRS
(SHR1 KHURSHEED ALAM KHAN) :
(2} Yes, Sir. '

(b) The more important unresolved
issues are; The Question of augmentation
~and sbaripg of the Ganga waters;. the
large scale and continuing illegal immjgra-
tion from Bangladesh; and, the vesting of
properties in Bangladesh of Indian

- Nationals and their Bangladeshi cosharers.

On Tin Bigha, Government remains
committee to handing over the corridor on
lease to Bangladesh.

There are in addition, a few subjects
such as: the delimilation of the Maritime
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Boundary, problems involving common/
porder rivers and the sharing of Teesta
waters etc which the two sides continue to
discuss.

(c) The Bangladeshi leaders, including
President EBrshad, have welcomed Govern-
ment's initiative to resolve the outstanding
issues through negotiation.

(d) Talks to resolve some of the more
important and pressing issues would be
held shorthy.

Py

Impact of Mining Operation on Forest Land

5547, SHRI ANANTA PRASAD
SETHI : Will the PRIME MINISTER be
pleased to state :

(a) whether Government have made
any assessment regarding the impact of
mining operation on forest land;

(b) if so, the extent to which the
forest wealth has been utilised in the
States as a result of mining operation;
and

(c) the details regarding the- steps

Government have taken for the protection
of forests from destruction by mining
operations ?7

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) to (c).
An in-depth assessment of the impact of
mining operations on forest lands, for the
whole country, is not available, with the
enactment of the Forest (Conservation)
Act, 1980, with effect from 25th October.
1980, diversion of forest land for any non-
forest use requires prior approval, .of
the Central Government. Before giv:qg
such approval, each proposal is
examined carefully and necess.ary
safeguards are prescribed to minimise,
if not prevent, damage to forests, In the
case of mining projects, it is laid down
that the area should be restorcq an-d
replanted after the mining operation 1S
over. In addition, compensatory affor'es.ta-
tion is prescribed by debit to the mining
project.

VAISAKHA 18, 1907 (S4K4)
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Paintings of LadakhMonasteries

5548. SHRI K. RAMACHANDRA
REDDY : Will the Minister of CULTURE
be pleased to state :

(a) whether Ladakh monasteries have

rich well paintings, and if so full details
thereof;

) (b) whether Government have in posses-
sion colour films of these paintings and if
50, details thereof;

(c) whether the staff of National
Museum and other institutions have visited
Ladakh and soon these paintings and if so
details thereof; and

(d) whether the Museum in Cologne in
West Germany and other western countries
have a far better and complete collection
of photographs than those available in
India and if so corrective steps proposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO) : (a) Yes, Sir. There are a large
number of Buddhist Monastries including
the important ones at Hemls, Alchi and
Shoy. These have beautiful murals depict-
ing themes based on Buddhism including
ecenes from the life of Buddha and
Bodhisatvas.

(b) Yes, Sir. The Archaeological
Survey of India has documented the paint-
ings and possesses colour transparencies,
colour negatives and black and white
photographs of these paintings.

(c) Staff of the National Museum have
not visited Ladakh. Officers of the Arch-
aeological Survey of India have visited
Ladakh and documented the paintings at
Hemis, Alohi, Shey and other monastries.

(d) According to the published refer-
snces, the Archives of the Cologno Musuem
have photographic collection of the paint-
ings at Alchi. Archacological Survey of
India has already taken up documentation
of the murals and monuments in Ladakh,



55 Written Answers

Land Development Board

5549. SHRI LAKSHMAN MALLICK :
Will the PRIME MINISTER be pleased to
state :

(8) whether Government have decided
to set up a National Waste Lands Develop-
ment Board in the country;

(b) if so, the details regarding the
composition and constitution of this Board
alongwith its functions;

(c) whether Government have con-
ducted any survey in this regard; and

(d) if so, the details thereof ?

MAY 8, 1985
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) Yes,
Sir.

(b) The Board has been set up with
the object of bringing five million hectares
of land every year under fuelwood and
fodder plantations. Statement-I giving
details of composition and functions of the
Board is attached.

(c) and (d). Various land-use surveys
have given estimates of the extent of land
subject to soil erosion, degradation and
other forms of inadequate wuse. The
statement-II giving details is attached.

Statement

National Wastelands Development Board.

Composition

The composition of the Board will be as follows :

—Dr. (Mrs.) Kamla Chowdbry
~—Chairman, Advisory Board on Energy
—Three Mémbers of Parliament
—Secretaries to the Government of India

in the Departments of :

~—Agriculture and Cooperation.

~—Rural Development

—Environment
—Secretary, Finance (Expenditure)
~8ecretary, Department of Agricultural

Research and Education and Director
General, Indian Council of Agricultural

Research.
~Special Secretary (Forests and Wildlife)
and Inspector General of Forests,

—Representatives of Voluntary Agencies,
Cooperative Institutions etc. (not exceed-
ing six) to be nominated by the Chair-
person of the Board in consultation with
the concerned agency.

~—Secretary, Department of Forests and
Wildlife.

Chairperson
Member

Members

. Member (Finance)

Member

- Member

Member-Secretory
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The Board may coopt experts as may
be necessary.

Role and Functions

The principal aim of the Board shall
be to bring under productive use, waste-
lands in the country through a massive
programme of afforestation aad tree
planting. To this end, it will undertake
the following main functions :

(i) Formulate within the overall
National Policy, Perspective Plan
and Programmes for the manage-
ment and development of waste-
lands in the country.

(ii) Identify the 'wastelands in the
country to be covered under the
programme of the Board.

(iii) Review the progress of imple-
mentation of programmes and
schemes for the development of
wastelands by different agencies
within and outside the Govern-
ment.

(iv) Approve projects and schemes for
the development of wastelands
through Government and other
agencies.

(v) Consider and fund projects and
schemes of appropriate agencies for
wastelands development.

(vi) Promote, encourage and finance
development of wastelands in the
country through the active in-
volvement of non-Government
organisations, voluntary agencies
and the public at large, including

the landless.

(vii) Collaborate with the Central and
State Government departments,
agencies, local bodies and volun-
tary agencies with a view to

(viii)

(ix)

(x)

mobilising manpower, funds and
other inputs required for waste-
lands development programmes.

Sponsor development of appro-
priate technology and manage-
ment practices for wastelands
development.

Create a reliable data base and
documentation centre on related
aspects of wastelands development.

Promote a net work of nurseries
and ‘Seed Banks'’ to . supply
quality certified planting material
and seeds.

(xi) Promote training programmes and

(xii)

(xiii)

training materials for workers at
various levels for optimal develop-
ment and utilisation of waste-
lands.

Prepare budgetary requirements
for the Board and its wastelands
development schemes.

Interact with financial institutions
for funding wastelands develop-
ment programmes.

(xiv) Create general awareness in favour

(xv)

of wastelands development,
specially through the education
system.

Take up studies or set up expert
groups for the purpose of pre-
paring  projects/schemes/papers,
reports etc. on specified schemes.

(xvi) Act in collaboration with the

(xvii)

National Land Use and conserva-
tion Board in regard to matters of
common concern.

Consider and undertake all other
measures necessary for prbmotiug
the development of wastelands
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The details of land use (as per Soil and Water Conservation division of the Depart-
ment of Agriculture & Cooperation as given below (1980-81)

]
.

21

2.2
2.2.1
2‘202

31
3.2

3.3
4

4.1
4.2
5.

Million
hectares
Geogtaphica area 328:778
Reporting area for land 304.167
utilisation statistics.
Forests ‘ 67.421
Not available for cultivatipn
Land put to non-agricultural uses 19.452
Barren and uncultivable land 20.167
Other uncultivable land excluding
fallow land
Permanent pastures 12.008
Land under miscellaneous 3.494
tree crops and groves not included in
net area sown.
Culturable wasteland 16.728
Fallow land
Fallows other than current fallows. 9.817
Current fallows 14.810
Net arca sown 140.270

Remarks

Figure under reconcila-
tion 75.062 as on
31.12.83 according to
Deptt. of Forests

and Wildlife.

The estimated land subject to various factors of degradation is as under :

A

Sl. No.

Factor of degradation

Area
(million hectares)

1. Water and wind erosion (includes 38:74
" million hectares affected by wind erosion and

Pl ol ol

aridity, of which 7.00 million hectares are
also affected by sand-dunes).

Water-logging

Alkalinity
Salinity (includes coastal sandy areas)

Ravines and gullies
Shifting cultivation
Riverine and torrents

Total

These estimates are being updated.

150.00

6.00
2.50
' 5.50
4,00
4.33 3

2.73

175.06
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Collection of Funds by M.N.F. Under-
ground and T.N.Us.

5550. SHRI DHARAMYVIR SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether as reported in the press,
the MNF undergroud and the Tribal
National Volunteers on the North-
East region bhave forcibly collected the
80 called taxes to the tune of Rs. 50 lakhs
‘and Rs. 21 lakhs respectively since the
peace talks started between Laldenga and

the Centre;

(b) whether Government would still like
to continue the talks with Laldenga; and

(c) whether Government have taken up
the matter of escape of TN Volunteers into
Bangladesh with the Government of that
country ?

THE MINISTER OF STATE IN THE
MINISTRY JOF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) As per available information, MNF
bave collected ‘donations’ (not taxes) to
the tune of about Rs. 11 lakhs since the
tatks started in November, 1984. The TNV,
has collected about Rs. 1 lakh as ‘taxes’
since the peace talks started with MNF.

(b) Talks with Shri Laldenga are still
continuing.

(c) The matter has been taken up with
Bangladesh Government through diplomatic
channels.

[Translation]

Stringent Law for Publishing Obscene
Literature

5551. SHRI KAMAL PRASAD
RAWAT : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether Government are aware
that criminals engaged in purchasing, selling
and publishing of obscene literature inclu-
ding rapists are let off ecasily in court
cases in the absence of stringent law as a
result of which thls evil is increasing day
by day;

(b) if so, whether Government propose

VAISAKHA 18, 1907 (SAK 4)

Written Answers 63

to make the said law stringent by amending
the Constitution so that such criminals are
punished; and

(c) if so, by what time ?

THE MINISSER OF ' STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (c). Itis not correct to say that
persons prosecuted for these offences are
let off due to the absence of stringent laws.
The conviction of an offender by a court
would depend on the evidence led by the
prosecution in each case. The question
of amending the Constitution does not
arise.

(English]
Sters to Popularise Bio-Gas in Orissa

5552. SHRI JAGANNATH
PATTNAIK : Will the PRIME MINISTER
be pleased to state :

(a) the steps taken to popularise the
bio-gas in the State of Orissa;

(b) whether there has been appoor res-
ponse from the consumer under the biogas
supply programme in Orissa;

(c) whether any assessment has been
made regarding the gas going waste every
day; and

(d) if so, steps being taken to utilise
the potential fully ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) and (b).
A Central Sector Scheme *‘National Project
for Biogas Development’ (NPBD) is under
implementation in different States and
Union Territories including Orissa. The
project provides for Central subsidy, turn-
key job fee, promotional cash incentives,
Staff support, training courses, repair
charges etc. Similarly, a Central programme
for setting up community and institutional
biogas plants is also under implementation.
The State Government of  Orissa
has recent by set up Orissa Renewable
Bnergy Development Agency which is the
nodal agency for promotion of biogasg
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Plants. In view of these measures, the
response to the NPBD in Orissa during
1984-85 has been encouraging.

(c) and (d). To assess the operational
efficiency of family based biogas plants
installed in different States including Orissa,
evaluation survey studies have been san-
tioned. The evaluation survey study in
Orissa is in progress. Orissa Renewable
Energy Development Agency is responsible
for providing post-installation services for
biogas plants and ensuring full utilisation*

Antarctica Study Centre

5553 DR. V. VENKATESH : Will
the PRIME MINISTER be pleased to
refer to the reply given to Unstarred
Question No. 2386 on the 10 April 1985
regarding the Antarctica Study Centre for
Research Activities and state :

(a) whether some of the equipments
required for the Centre are to be imported;

(b) whether more sophisticated and
well-equipped ship better than m. v. Fin
Polaris has been developed for such purpose
by a shipyard in West Germany; and

(c) if so, the facts thereof and details of
availability of ships for such expendition,
in shipyards located in West Germany and
further action taken on the fabrication of
an ice-breaker ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) The details
of equipment for the Antarctica Study
Centre are yet to be finalised.

(b) Since the name of the ship or the
shipyard in West Germany has not been
rpecified, it is not possible to furnish
seply to this part of the Question.

(c) In view of reply to part (b) above,
question does not arise.

Pension to Freedom Fighlers

5554, SHRI INDRAJIT GUPTA :
Will the Minister of the HOME AFFAIRS
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be pleased to state ;

(a) whether two “scales of pension
Rs. 300/- and Rs. 500/- p.m. are being
paid under the 1972 scheme to Freedom
Fighters and ex-INA personnel; \

(b) if so, the basis for such discrimina-
tion;

(c) whether the non-official Advisory
Committee of his Minpistry, at its meeting
of 21 July, 1984, had recommended that a
uniform rate of Rs. 500/- p.m. should be
sanctioned;

(d) If so, Government's reaction in the
matter; and

(e) what other concessions are granted
to Freedom Fighters and ex-INA personnel
besides pensions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b). At persent the amount of
pension under the Swatantrata Sainak
Samman Pension scheme, 1980 in respect
of the living freedom fighters (including
the ex-INA personnal) is Rs. 300/- p.m.
Pension at enhanced rate of Rs. 500/- p.m,
is, however, sanctioned under ceartain
conditions to freedom fighter who had been
in jail for five years or more.

(c) and (d). The Government have accepted
the recommendation of the Non-Official
Advisory Committee made in the meeting
held on 21.7.84 to raise the quantum of
Samman Pension under Swatantrata Sainik
Samman Pension Scheme to Rs. 500/- p.m,
with effect from 1.6.1985.

(¢) Most of the State Governments/
Union Territory Administrations are pro-
viding free medical facilities to freedom
fighters and their dependents, educational
facilities to their children in the form of
scholarships, books, cash grants and reser-
vation in the medical and technical institu-
tions. Some of the State Governments/
Union Territory Administrations are also
giving priority to freedom fighters in’
allotment of land, housing boards teng-
weats and fair price shops etc,
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Police Seminar on Cases of Rape in
Police Custody

5555. PROF. NARAIN CHAND
PARASHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) wether the attention of Government
has been drawn to a leading article publi-
shed in the Telegraph (Calcutta) dated 2
April, 1985 with the caption ‘with every
promotion we lose a little of our spine’;

(b) if so, the reaction of Government
to the contents of the reports about the
Police Seminar especially on the cases of
rape in police custody; and

(c) the steps taken or proposed to be
taken by Government to streamline the
functioning of police and inspire a scnse
of confidence among the police officers ?

THE MINISTER CF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir. It appears that the article
refers to a seminer on Police-Community
Relations which was held in Bombay in
January 1985 by the Maharashtra Police
under jhe acgis of the Bureau of Police
Research and Decvelopment, Ministry of
Home Affairs, Government of India.

(b) Topic on custodial rape of women
by policemen did not come up for discus-
sion at the above Seminar.

(c) “*Police’” being a State subject, it
is for the State Governments to take steps
in the matter. National Police Commission
had made recommendations in this regard
and its reports have been sent to the State
Governments for taking necessary action.
The Governments of India have also been
providing Central assistance for modernising
the State police forces.

Clandestine Dealings in Banned Items
Like Furs and Skins '

5556. SHRI BHOLA NATH SEN :
Will the PRIME MINISTER be pleased to
state : ’

~ (a) whether Government have informa-
tion about upprecedented spurt in the
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clandestine dealings in banned items like
furs and skins of endangered species inclu-
ding the near extinct snow lcopard in
Srinagar and other parts of India;

(b) if so, the details thereof;

(c) the recasons why Government have
so far not been able to check such dealings;
and

(d) the steps taken/proposed against
the unscrupulous traders who deal in such
illagal items ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN): (a) to
(¢) . Information is being collected and
will be laid on the Table of the House.

(Translation)]

Steps to Check Felling of Trees and
Theft of Wood

5557. SHRI LALA RAM KEN : Wil
the PRIME MINISTER b~ picased to
state

(a) whether incidents of felling of tress
and theft of wood have been continuously
taking place in Rajasthan, particularly in
Bharatpur  district like other parts of -
the country due to which the environment
has completely changed, rainfall is Icss than
before and the level of water in wells has
been going down as a result of which
problem of drinking water is becoming
acute day by day,

(b) if so, the arrangements made to
check the felling of trees and theft of
wood; and

(c) the number of saplings in thousands,
proposed to be planted cvery yzar under the
Intensive Forest Development Schemes
in this region ?7

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) (a) to
(c). Information is being collected from
the State Government of Rasjasthaa and
will be placed on the Table on the Sabha.
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[Engiish)

Vayaodoot Services to Places of Historical
and Commercial Interest

5558. SHRI P. PENCHALLIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to State :

(a) whether Government propose to
increase and improve Vajyudoot services to
far flung areas of historical and commercial
interest irrespective of whetber these are
economically viable or not; and

(b) whether Government will also pro-
pose to provide subsidised services to far
flung places not conpected by road/rail ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) and (b) . No. Sir.

[Translation]

Beautification of Mathura and Adjoining
Places of Historical Importance

5559. SHRI MANVENDRA SINGH :
Will the Minister of TOURISM AND
CLVIL AVIATION be pleased to state :

(a) whether a large pumber of tourists
from all over the country and abroad visit
Mathura, the birth place of Lord Krishna
and adjoining places such as Vrindavan
and Barsapa, etc. in Uttar Pradesh cvery
year;

(b) if so, the'steps taken by Government
during the last three years, keeping in view
the religious and historical importance of
these places, to ensure progress of the area
by incouraging tourist traffic there; and

(c) the details of the steps proposed to
be taken by Government in the coming
years for the beautification of Mathura and
adjoining places of historical importance
and for the development and renovation
of old historical temples and other worth
seeing places there ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) A large number of tourists, both
foreign and domestic, visit Mathura and
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Vrindavan. Reliable statistics of tourists
annually visiting these contres are not
available.

(b) and (c). The State Government
!ms set-up at the Central Government
instance a registered society named Braj
Bhumi Samrakshan Aur Vikas Samiti for
eonservation and development of art cyl-
ture, literature and traditions of Braj-
bhoomi. The society is also responsible
for identification and coordination of
various projects for the development of
tourism in this area.

The construction of a Ras Lila stage
at a total cost of Rs. 1.15 lakhs in Gover-
dhan Parikrama was sanctioned by the
Central Government during 1984-85 and a
sum of Rs. [.00 lakh was released to the
State Government as advance.

A master plan for the development of
Brajbhoomi Parikrama has been prepared
and proposals within the framework of the
development plan would be taken up during
the Seventh Plan Period with the consul-
tation of the State Government,

[English]

Facilities for Training in Hotel
Management

5560. SHRI P. K. THUNGON : Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there are adequate facilities
for training personnel in hotel management;
and

(b) if so, how many such Government
and private recognised insitiutions are
there, names thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) and (b). Apart from the existing
facilities for training in hote! management
by some hotel chains for their own person-
nel, the Central Government has set up 11
Institutes of Hotel Management, Catering
Technology & Applied Nutrition and 12
Foodraft Institutes at the following places ;
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Institutes of Hotel Management

(1) New Delhi, (2) Bombay, (3) Madras,
(4) Calcutta, (5) Srinagar, (6) Ahmeda-
bad, (7) Hyderabad, (8) Bhubaneswar,
(9) Bangalore, (10) Lucknow and (11) Goa.

Foodcraft Institutes

(1) Kalamassery, (2) Pune, (3) Chandi-
garh, (4) Bhopal, (5) Tiruchirapalli,
(6) Jaipur, (7) Patna, (8) Delhi,
(9) Aligarh, (10) Shimla, (I11) Visakha-
patnam and (12) Guwabhati.

Having regard to the rising future demand
for hotel accommodation of various
categories, there is need for increasing the
number of such institutes and for streng-
thening the existing ones. In the 7th Plan
it is proposed to set up five more institutes
of hotel management and ten more craft
institutes. The Central Government has
not accorded recognition to any private
institution offering courses in  Hotel
Management.

Forest Development

5561. SHRI AMARSINH RATHAWA :
Will the PRIME MINISTER be pleased to
state :

(a) details of grow more tree policy of
Government;

(b) whether Government have launched
Forest Development programme in the
country;

(c) whether most of the rural population
and particularly adivasi population depends
only on forest and they earn their
livelihood from forest;

(d) whether forest are being cieared in
the country to increase the cultivable land
in the country; and

(e) if so, the steps being taken for the
protection of forest and for the develop-
ment of forest in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN): (a) It is
part of the furest policy of the Government
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10 grow more otrees in and outside areas
declared as forests. The afforestation
effort is being stepped up substantially. It
is proposed to bring 5 million hectares of
land every year under fuelwood and fodder
plantation. A people’s movement is to be
developed for afforestation.

(b) Yes, Sir.

(c) A considerable section of the rural
population including Adivasis living in or
near forests depend on the forests for their
livelihood.

(d) and (e). It is not the Government’s
policy to clear forests for increasing
cultivable land. Some forest lands
are being encroached upon for
cultivation. All possible steps are being
taken for the protection of forests under
the various laws. A number of afforestation
programmes are being taken up as part of
the Seventh Plan. A major afforcstation
programme js being undertaken, including
the planting of 5 million hectares per year
for fuel wood and fodder plantation.

Promotion to key Punch Operators in
Delhi Police

5562. SHRI RADHAKANTA DIGAL :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 2464 on 8 August,
1984 regarding recruitment rules for pro-
motion to key punch operators in Delhi
Police and state;

(a) whether the recruitment rules as
promised as far back as 2nd May, 1984
have been framed for giving promotion to
the key-punch operators in Delhi Police
who have been working in that post for a
long time;

(b) if not, the reasons therefor; and

(c) the time by which the promotion
is likely to be given to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) to (c). The draft recruitment rules have
been framed by Declhi Police and sent to
Delhi Administration for further processing
and obtaining approval of the Administra-
tor, Delbi.
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Promotion of key Punch Operators can
be considered only after recruitment rules
are finaliz.d, and in accordance with the
approved recruitment rules.

[Trausiation)

Registration of a Case of Fake Certificate in
Khadi Gramodyog Bhavan, New Delbi
by CBI

5563. SHRIMATI VIDYAWATI
CHATURVEDI : Wil] the PRIME
MINISTER b¢ pleased to state :

(a) whether the Central Bureau of
Investigation have recently registered a
case of the Khadi Gramodyog Bhavan,
New Delhi in connection with a fake
certificate; and

(b) if so, the time by which the C.B.L
is likcly to complete investigations of the
case and submit it for further action ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE.
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRIK P. SINGH
DEO) : (1) Yes, Sir.

(b) Subject to availability of documents,
the investization may be completed within
six mounths.

Statement
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[English]

Flats, Hoiels and Stadia Constructed for
Asian Games

5564. SHRI V. SOBHANAREESH.
WARA RAO : Will the Ministcr of YOUTH
AFFAIRS AND SPORTS be pleased to
state :

(a) the number of Stadia constructed
for Ninth Asian Games and the amount
spent on each of them;

(b) the number of hotels constructed to
meet the demand that was expected during
Asian Games and the amount invested on
those Hotels; and

(c) the number of flats constructed by
the Delhi Development Authority in cun-

neclion with Asian Games and the amount
spent for it ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS (SHRI R. K. JAICHADRA
SINGH) : (a) A statcment showing the
cost incurred on construction of new stadia
is attached.

{(b) and (c). Consituction of hotcels,
complex of residential flats used as As‘an
Games Village etc. were part of the noimal
development works of the concerned
agencics, some of which were advanced
with a view to be uscful during A.iun
Games 1982.

S. No. Item

Anticipated
Expenditure
(Rs. in crores)

1 2 3
1. Construction of Stadium at Lodhi Road, Lawn Tennis
Stadium at Hauz Khas and renovation of National
Stadium. 23.95
2. Government share towards Indoor Stadium at Rajghat
Sports Complex. 9.82
3. Construction of Cycle Velodrome at Rajghat Sports
Complex. 1.43
4. Construction of Shooting Ranges. 1.61
5. Government contribution towards Swimming Pool at
. Talkatora Garden. 6.27

43 08




73 Written Answers

[Translation)

Construction of a Sports Stadium in
Banswara

5565. SHRI PRABHU LAL RAWAT :
Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state :

(a) whether it is proposed to build a
sports stadium in Banswara;

(b) whether it is under consideration
of Government to start any special pro-
gramme for encouraging such youth to
take part in games as are lagging behind
in areas predominantly inhabited by tribal
people; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS (SHRI R.K JAICHANDRA
SINGH) : (a) No proposal for constructing
a sports stadium at Banswara has been
received from the State Government so
far.

(b) and (c). Under the Scheme of
grants to State Sports Councils, State
Governments/Union Territories Administra-
tions have been already requested ta ensure
that as far as possible, percentage of sports
facilities allocated in tribal areas should
not be less than tribal population of the
State/Union Territory. Tribal population
is also covered under the schemes of | All
India Rural Sport Tournaments and Sports
Tal:nt Search Scholarships. A new scheme
of promotion of sports in outlying areas
is also proposed.

[English]

Promotion Prospects of all India Service
Cadres

5566. SHRIMATI PHULRENU
GUHA : Will the PRIME MINISTER be
pleased to state :

(a) whether there are imbalances in the
promotion prospects between different
cadres of the All India Services;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be
taken to correct the imbalances ?

YAISAKHA 18, 1907 (S4Kk4)

Written Answers 74

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRIK.P. SINGH
DEO) : (a) to (c). The Government are
aware of the existance of imbalances in the
promotion prospects of different All India
Services Cadres. The Estimates Committee
(1983-84) of the Seventh Lok Sabha had
looked into this problem. The Committee
in Chapter V of its 77th Report, has recom-
monded that this Department should study
the problem of imbalances in promotion
prospects of All India Services Cadres in
depth and find effective ways and means to
correct the imbalances. In pursuance of
this recommendations, this Department
have decided to set up a high-power Com-
mittee consisting of some Secretaries to the
Government of India and some Chief
Seeretaries to the State Governments to
study irter-alic the problem of imbal-
ances in promotion prospects of different
All India Services Cadres and to recom-
mend the steps to be taken to correct these
imbalances.

News-Ttem Captioned ‘“Curtridges Haul
from lllegal Unit”

5567. SHRI KAMLA PRASAD
SINGH ; Will the Minister of HOME

AFFAIRS be pleasced tostate

(a) whether attention of Governmcnts has
been drawn tothe pews item “‘Cartridge
haul from illegal unit’’ appearing in the
s‘Hindustan Times'’ of 19 April, 1985 high-
lighting the running clandestinely of an
ammunition manufacturing faclor in
Alipore area of North Delhi, seizure of
laige quantity of matcrial used in the
manufacture of live ammunilion, getting
unauthorised power copnection ctc;

(b) if so, steps proposed to be taken
to check the existence of such type of
other clandestine factories, the supply of
raw materials, outlet sources and the
people connected with it in the electricity
department; and

(c) action taken against the gun house
in Filmistan arca ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir. ‘

(b) The State Governments have been
requested from time to take sustained and
effective measures to wunearth unlicensed
weapons and to prevent illicit manufacture,
Arms Act, 1985 was also amended vide
Arms (Amendment) Act, 1983, Under the
amended provision: of the Act, punishment
for offences involving manufacture, sale
and possession of illicit arms has been
enhanced.

(c) Information is being collected.

Contract of a Restaurant of Ashok Hotel
to a Private Party

5568. SHRI NARAYAN CHOUBEY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether onc of the restaurant in
Ashok Hotel, New Delhi has been given on
contract to a private party;

(b) if so, the terms and conditions of
the contract signed between the manage-
ment and the contractor;

(c) the total sale of the restaurant after
the same hid becn given on contract;

(d) the total number of employees
employed by the contractor and the service
conditions applicable to the employees;
and

(e) the reasons for contracting out the
restaurant to a private party ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) to (e) Keeping in view the business
interests of the Ashok Hotel, ITDC has
given one of the restaurants serving Chinese
food to a firm of Indian nationals on
profit-sharing basis for § years commencing
from 15-1-84. The contractors will take
65%, of the sales and bear the cost of raw-
materials/gas used in the kitchen and meet
salaries and wages of the staff. 359/ of the
sales will go to Ashok Hotel.

The sales of the said restaurant since
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its inception upto 31.3.85 are of the order
of Rs. 27 lakbs.

The contractors have employed 35
persons in the restaurant. Since the
restaurant is operated by a private party,
the service conditions of the employees are
regulated by the contractor.

Deploymeant of C.I.S.F. in State

5569. SHRI DEBI GHOSAL : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) what is the present strength of the
Central Industrial Secutity Force;

(b) the crime prone areas in which
large deployment of C.I.S.F. has been
made; and

(c) state-wise break-up of the present
deployment of C.I S.F. ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) 42,077 as on 1.4.1985.

(b) The deployment of CISF in public
sector undertakings is made after a survey,
which includes, {nter-alia, the criminal
activities of the area, The CISF is inducted
for ensuring better protection and security
of t he undertakings, in accordence with the
provisions of the CISF Act. The CISF is
deployed in each undertaking on the need
based pattern.

(c) The information is furnished in the
attached statement.

Statemeat

State-wise Break-up of present Deployment of

CISF

State Present Deployment

1 2
Andhra Pradesh 2462
Assam 924
Bihar 8933 .
Delhi 673
Gujarat 984
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1 2
Haryana . 631
J& K 271
Rerala 1733
Karnataka 578
Maharashtra 1071
Goa 255
Madhya Pradesh 5570
Nagaland 132
Orissa 2785
Punjab 421
Rajasthan 1467
Tamil Nadu 1768
Uttar Pradesh 3678
West Bengal 7741
Total 42077

Note : The above figures include per-
sonnel posted in the CISF

Headquarters, Zonal Head-
quarters, Group Headquarters,
Training Institutes, and
Reserves.

Violation of Immigration Rules in Gulf
Countries by Indians

5570. SHRI MULLAPPALLY RAMA
CHANDRAN : Will the Minister of

EXTERNAL AFFAIRS be pleased to
state :
(a) Office

(i) Cochin (including Liaison
Office, Trivandrum)

(ii) Calicut

VAISAKHA 18, 1907 (SAKA)
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(a) whether it has been brought to the
notice of the Government that a number
of Indians in the gulf counrties are violat-
ing immigration and labour rules of these
countries; and

(b) if so, the number of such instances
reported to Government during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF ' EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) Yes, Sir.

(b) Information is being collected.

Issue of Passports and Demand of more
Posts in Regiona! Passport Offices

5571. SHRI K. P. UNNIKRISHNAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the total number of passports issued
by the Regional Passport Offices at
Trivandrum, Cochin and Calicut since
1982 year-wise;

(b) sanctioned strength of personnel in
these offices and number of vacancics
unfilled; and

(c) whether there has been demand for
sanctioning more posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):

Year
1982 1983 1984
1,49,789 1,20,668
91,829 65,340
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(b) Categories of posts Cochin Calicut
(including Liaison (Kozhikode)
Office, Trivandrum)
Sanctioned Vacant/ Sanctioned Vacant/
Excess Excess
1. Passport Officer/Assistant
_ Passport Officer 4 2 1 —
2. Public Relations Officer/
Superintendent 6 1 4 1
3. Asstt./- DC/LDC 97 Excess 9 49  Excess 26
4, Peons, etc. 11 1 6 Nil
NOTE : As a result of recent examination of the staff requirement of various
Passport Offices all over India on the basis of prescribed norms vis-a-vis
statistics of wotk for 1984, it has been obseived that our Passport
Office at Cochin and Kozhikcde (Calicut) have got an excess of 9 and
26 respectively in the category of clerical staff. Necessary Government
orders posting personnel to fill up most of these vacancies and transfer-
ring extra staff to other offices where there is shortage of clerical staff
are under issue.
(¢) No, Sir. break up is as follows :

Persons Killcd/ Murdered in Chandigarh
and Punjab

5572. SHRIMATI GEETA MUKHER-
JEE :
SHRI UTTAM RATHOD :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of persons killed/
murdered in Chandigarh and State of
Punjab during four months i.e. November,
1984 to February, 1985 (figures districi-

wise); and

(b) in how many incidents of murders/
killings those responsible have been
arrested and their number ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b). Four persons were killed
in the Union Territory of Chandigarh
during the period and three accused
persons have been arrested in three cases.
The Government of Punjab have informed
that 192 persons were Kkilled .during this
period in the state. The district wise

Name of district No. of persons

killed/murdered
1. Jalandhar 21
2. Amritsar 27
3. Gurdaspur 14
4. Hoshiarpur 12
5. Kapurthala 5
6. Patiala 19
7. Sangrur 20
8. Ludhiana 10
9. Ropar ' 7
10. Ferozepur 21
11. Bhatinda 26
12. Faridkot 10
Total 192

In 156 cases registered in connection
with incidents of murders/killings in the
State, 342 accused have been arrested.
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Participation in the Conference of South
Asian Foreiga Ministers

5573. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are participat-
ing in the Conference of South Asian
Foreign Ministers at Thimpu in May,
198S;

(b) if so, the agenda of the meeting;
and

(c) the special points which India
propose to mention to persuade the other
countries to accept better economic and
social cooperation among the nations in
South Asia ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) Yes Sir. The Government of India are
participating in the Third meeting of
Foreign Ministers of South Asian Countries
to be held at Thimphu in May 198S.

(b) The main items in the agenda of
the meeting include a review of the pro-
gress in the implementation of the
Integrated Programme of Action, prepara-
tions for the First SARC Summit and a
review of the world economic situation.

(c) India has been playing an active
part in promoting South Asian Regional
Cooperation. It hosted the first meecting of
Foreign Ministers in New Delhi in August
1983 when the SARC Declaration was
signed and the Integrated Programme of
Action was launched. It held the Chair-
manship during the crucial first year and
also hosted the First Meeting of the SARC
Standing Committee. India is the Chairman
of the Technical Committees on Meteoro-
logy and Sports, Arts and Culture. It has
participated in the meetings of all
Technical Committees and has made an
active coatribution towards the formula-
tion and implementation of programmes of
cooperation in various fields. We propose
to continue our active participation in all
SARC activitiecs. We are laying special
emphasis on the need for formulating
concrete regional projects in the agreed
arcas of cooperation. Among the specific
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initiatives we propose to take in the future,
are the convening of a South Asian
Archaeological Congress in October 198§
and organisation of a South Asian
Cultural Festival in November 1985 on the
occasion of the India International Trade
Fair.

" Maintenance of Centrally Protected
Monuments in Karnataka

5574. SHRI H. G. RAMULU : Wil
the Minister of CULTURE be pleased
to state :

(a) the amount spent on the main-
tenance of the Centrally Protected
monuments in Karnataka during Sixth Plan
period; and

(b) which are those monuments ?

" THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE.
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IM THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO) : (a) The amount spent on the
maintenance of protected monuments in
Karnataka during the Sixth Plan period is
Rs. 1,00,06,531.

(b) A List is laid on the Table of the
House. :
[Placed in Library. See. No. LT-1106/85]

Cyclone Radar at Castal Areas of
Andbra Pradesh

5575. SHRI C. SAMBU : Will the
PRIME MINISTER be pleased to state :-

(8) whether there is any proposal with
Government to install cyclone radar
warning stations at Chirala and coastal
area of Andhra Pradesh;

(b) how many such radar stations
have already been set-up since 1983; and

‘(c) the total number of such stations
along the coast of the entire country
including Andaman and Nicobar Islands ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS.
(SHRI SHIVRAJ V. PATIL) (a) No Sir.
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there is no proposal to imstall Cyclone
radar station at Chirala. Coastal areas of
Andhra Pradesh, including the Chirala area,
have already been provided with adequate
radar coverage for cyclone detection.

(b) Nil. The entire network of cyclone
detection radars covering east coast was
completed before 1983.

(c) There are 8 numbers of sich stations
at Calcutta, Paradip, Visakhapatnam,
Machilipatnam, Madras and Karaikal on the
East Coast and Goa and Bombay on the
West Coast. There is no cyclone detection
radar in Andaman and Nicobar Islands.
. Most of the cyclones originate between
Andan.ans and the east coast of India and
travel away from Andamans and Nicobar
Islands. The Andman Islands and the Bay of
Bengal surrounding are well covered by
INSAT weather surveillance.

Computerised Reservation System at
Airports

5576. SHRI HARIHAR SOREN : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names of the Airports where
computerised Reservation system has been
commisaioncd‘;

(b) whether there have been frequent
break downs in the computerised Reser-
vation system in some airports;

{c) if so, the name of the airports
where such system has suffered a set back;
and

(d) the stzps taken to
bottleneck ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) Indian Airlines has commissioned the
computerised reservation system at Bombay,
Delhi, Calcutta and Madras airports.

remove the

(b) to (d). No, Sir. However, there
was one isolated case of brcakdown at
Bombay airport on 15.4.1985 when the
two data circuits between Bombay and
Comiputer Centre at Palam had broken
down betwéen 0025 hrs, and 1345 hrs. In
order to overcome such situations in future
one more data circuit is being procured
from P and T Department which would
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minimise the ocecurrence of 'total communj
cation link failure. :

{Translation}
Problem of Forest Fires

5577. DR. CHANDRA SHEKHAR
TRIPATHI : Will ths PRIME MINISTER
be pleased to state :

(a) whether Government are giving very

serious thought to the problem of forest
fires;

(b) if so, whether Government are

formulating any joint project to check it;
and

(¢) if so, the time by which this
project will be ready and annual expendi-
ture involved therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI VIR SEN): (a) Yes,
Sir.

(b) A project entitled ‘Modern Forest
Fire Control’ has been formufated for the
States of Uttar Pradesh and Maharashtra
at an estimated cost of Rs. 12 7 crores

inclusive of UNDP assistance of USg4.11
millions.

(¢) The project has come into operation
and for 1985-86 the tota) outlay is
Rs. 163.58 lakhs.

[English)

Sanction of Extra Battalion of BSF for
West Bengal '

5578. SHRIMATI INDUMATI
BHATTACARYYA : Will the Munister of
HOME AFFAIRS be pleased to state :

(a) whether there is any proposal to
sanction extra battalion of Border Securiy
Force for West Bengal;

(b) if so, the details thercof:

(c) what is the present position and
what progress has been made so far in the
matter; and

(d) the steps taken/proposed to imple-
ment the proposal 7
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~ THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) to (d). Anti-infiltration measures and
strength of BSF are reviewed by Govern-
ment from time to time, 5 additional batta-
lions of BSF were sanctioned by the
Government in 1983 and they are now in
operation on  West Bengal-Bangladesh
border. Coanstant vigil is maintained by
the BSF at the border. Mcre bordar out-
posts have been established with the indu-
ction of additional battalions. More watch
towers have been erected and patrolling
over land and riverine routes has been
intensified. There is no proposal at present
to sanction extra battalion of BSF for
West Bangal.

Threat to Chief Mctropolitan Magistrate,
Delhi

5579. SHR1 SHANTARAM
POTOUKHE : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Chief Metropolitan
Magistrate, Dethi trying Smt. Ipdira
Gandhi case has becn threatencd, if so, the
nature of such a threat; and

(b) what action Government have taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) : (a)
Yes, Sir. An anonymous letter threatening
his life and the life of his family members
was received by Shri S L.Khanna, Addi-
tional Chief Metropolitan Mpgaistrate,
Delhi.

(b) An armed guard bhas been posted
at the residence of Shri S.L. Khanna. In
addition, two armed personal seculiiy
officers have also been provided to him.

Train Dacoity in Amritsar Tata Express
Near Kanpur

5580. SHRI C. MADHAV REDDI:

SHRI DHARMPAL SINGH
MALIK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention
- has been drawn to the news item appearing
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in the ‘Hindustan Times’ dated 29 March,
1985 wherein it has been stated that three
persons including a police constable were
seriously injured and cash and valuables
worth about several thousands were looted
in a train dacoity in Amritsar Tata Express
near Karnpur;

(b) if so, the details of the incident;
and

(c) whether any compensation has
sinte been paid to the sufferers; and if not
the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir.

(b) The State Governments and Union
Territcry Administrations are responsible
for enforcing law relating to offences. As
per the available information, on 28-3-1985
one Shri B. Mohsis was travelling in 1st
Class from Delhi to Dhanbad by 162 Dn.
Tata Express. He bhad got down to get
himself some tea etc. at Itava Railway
Station, on his return to the compartment,
3-4 youngsters also boarded the same
compartment. There was no attendant or
conductor in the compartment. The
youngsters tried to occupy the same com-
partment in which Shri Mohsis was travel-
ling to which he objected. With the result
that he was attacked by them with a knife.
They also took away Rs. 1000/- and a
mini transistor belonging to Shri Mohsis.
The train stopped near Ekdil due to chain
pulling when the youngsters escaped. A
case under Section 394/397 of the 1.P.C.
and 108 of Indian Railways Act was
registered at GRP Itava. One culprit was
arrested and efforts are being made to
apprehend the others.

(c) No compensation is paid to the
victim passengers for theft of their
personal property and baggages.

Opening of new Uranium Mines

5581. SHRI K, PRADHANI : Will the
PRIME MINISTER be pleased to state :

(a) whether the Department of Atomic
Epergy has drawn up programmes for
opening of pew uranium mines;
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(b) if so, when these new uranium
mines are going to be open-d;

(c) whether any long-term plan has
been drawn up for this purpose; and

(d) the steps taken to implement the
above programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, SPACE AND
ELECTRONICS (SHRI SHIVRAJ V.
PATIL) : (a) to (d). Uranium Corporation
of India Limited, a Public Sector Under-
taking under the Department of Atomic
Energy has drawn up plans for opening
up two new uranium mines at Narwapahar
and Turamdih both in the Singhbhum
District of Bihar. Datailed Project Report
for this has been prepared and the same is
being processed for issue of administrative/
financial approval. Work on these mines
is expected to commence during 1985-86.
Atomic Minerals Division of this Depart-
ment has identified a number of new
uranium deposits in various parts of the
country and exploitation of these deposits
by opening up new mines will be taken up
in a phased manner after completion of
feasibility studies.

Allocation of Funds for Development
Schemes

5582. SHRI1 MOHAR SINGH
RATHORE : Will the Minister of
PLANNING be pleased to state :

(a) whether the formulation of welfare
schemes and allocation of funds for
development schemes is population based;

(b) whether, as a result of the above
formula, the areas leading in population
control get lower developmental allocation;
and

(c) if so, in what manner Government
propose to remove this anomaly ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI KR.
NARAYANAN): (a) .to (c). Central
assistance for State Plans is allocated in
the form of block loans and grants and not
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for individual development schemes. How-
ever, in determining the overall allocation
of Central assistance to the States other
than North Eastern States, Jammu and
Kashmir and Himachal Pradesh, the
existing formula gives 60 per cent weightage
to population. The 1971 population figures
are being used for computation purpose.
Hence, the States enforcing population
control measures cannot be said to be at a
disadvantage.

Rescue of Women Forced into Prostitution

5583. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether the attention of Govern-
ment has been drawn to the news-item
which appeared in.  ‘Statesman’ dated 12
March, 1985 regarding police rescuc of
three women forced into prostitution;

(b) number of rescue cases during the

years, 1980 81, 1981-82, 1983-84 and 1984-85
year wise detaiis;

(c¢) how many arrests took place during
such operations, year-wise details;

(d) punitive action resulting in impri-
sonment against such arrests, year-wise
details;

(e) if no punishment awarded, the
reasons therefor;

(f) punitive action taken against those
persons for dereliction of duty; and

(g) the incumbent Station House
Officers of the Kamla Market Police station
during these years ?

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS
(SHRIMAT] RAM DULARI SINHA) : (a)
Yes. Sir.

(b) The Total number of girls rescued
are as under:

1980-81 7
1981-82 , 16
1982-83 8
1983-84 6

- -1984-85 - 17
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(c) and (d). The total pumber of
persons arrested and conviclted are as
under :

Year Arrested Convicted
1980-81 13 —_—
1981-82 19 2
1982-83 8 —_
1983-84 1t _
1984.85 18 —

(¢) and (f). Some of the reasons on
account of which the accused are not
punished by the Courts, are as under :

(i) The prosecutrix often do not come
forward to narrate the events
factually in the court during trial.

(ii) The witnesses either on account of
pressures from the accused or for
some consideration cither do not
appear at all in the court during
trial to support the prosecution
version or turn hostile.

(8) The following Inspectors remained
posted as Station House Officers at Police
Station Kamla Market during the period

mentioned against each :

1. Shri Darshan Singh

Inspector 16-2-1980 to 30-6-82

2. Shri Virender Singh

Inspector 1-7-1982 to 18-2-85

3. Shri Kawal Krishan
Inspector 18.2.1985 to date

Resources of Metropolitan Cities

ssg4. SHRI HUSSAIN DALWAIL:
Will the Minister of PLANNING be pleased

to state :

(a) whether Government are
that the local corporations to which the
administration of Metropolitan cities like
Bombay, Calcutta and Madras is entrusted
to find their resources too inadequate to
meet the growing demands of those cities;

aware

(b) the effective steps the Planning
Commission propose to take to mect the
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longstanding demands of these Metropolitan
cities; and

(¢) if so, the details; thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K. R.
NARAYANAN) : (a) Yes, Sir.

(b) and (c). Urban development is a
State subject and it is the State Govern-
ments concerned that formulate schemes
and programmes for urban development
including those for metropolitan cities like
Bombay, Calcutta and Madras. The Centre,
however, provides block grants and loans
to the States in the way of Central
assistance under the Gadgil formula.

Dacoities in Banks

5585. SHRI RAM BAHADUR
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of dacoities in banks
which could be solved upto 31-3-1985 in
Delhi;

(b) the number of persons arrested for
bank dacoities;

(c) the total amount involved in bank
dacoities so far and the amount recovered

so far from the persons so arrested;

(d) the reason of the failure on the
part of Delhi Police in solving bank
dccoities and apprehend the robbers;

(e) what special security measures have
been taken to avoid bank dacoities in

future; and

(f) whether it is proposed to set up a
special cell of honest and efficient persons
in Delhi Police to deal with bank dacoitics

and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) and (b). The number of bank dacoities

which could be solved and persons arrested
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as on 31-3-1985 are as follows :

MAY 8, 1985

Year Cases Cases Persons
reported worked arrested
out
1984 4 1 3
1985 2 —_— —

(upto 31-3-85)

(c) The total amount involved in bank
dacoities and the amount recovered is as
follows :

Year Amount Amount

. ~__involved recovered
1984 Rs. 987413/- —_
1985 Rs. 476250/-

(upto 31-3.85)

(d) By the very nature of such offences,
their investigation takes time. All possible
cffoits are being made for early completion
of the investigation of these cases.

(e) and (f). The foliowing steps have
been taken to avoid bank dacoities :

(i) A Special Cell has becn created in
the Delhi Police, manned by
specially selected officers who are
not experienced but also known
for their investigative abilities,

(ii) A contingency plan is being pre-
pared to reduce the response time
of the police.

(iii) Banks have been advised to have
an alarm system outside the
branches to alert the neighbours
and passers by about the Com-
mission of any crime so that
police could be informed wellin
time.

(iv) A system has been adopted under
which borders are scaled and all
fleeing vehicles checked in case a
report of commission of any such
crime is received from any part of
the city.

(v) Banks have been advised to make
special arrangements in casc of
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branches which remain open after
the sun-set.

(vi) Static pickets equipped with arms
and wireless scts have been posted
at strategic points. Day and night
patrolling has been intensified and
the staff put is being properly
briefed.

(vii) Attempt: are being made to have
better coordination with the neigh-
bouring Districts by exchange of
intelligence pertaining to the
activities of criminals.

India’s Role in Promoting Sports in Nepal

5586. PROF. RAMKRISHNA MORE
Will the Minister of SPORTS AND
YOUTH AFFAIRS be pleased to state :

(a) whether India has agreed to help
Nepal in promoting sports in that country;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS (SHRI R.K. JAICHANDRA
(SINGH) : (a) While there is no sports
agreemsnt with th: Government of Nepal,
Government of Jndia has been helping
Nepal in the promotion of sports.

(b) The main ficlds in which India ha;
assisted Nepal are :

(i) provision of training facilities to
Nepali coaches to attend Diploma
Courses in Coaching at the Netaji .
Subhas National Institute of
Sports;

(ii) deputation of coaches to Nepal
for assistance in organising
National/International  Competi-
tions, seminars and clipics etc;

(iii) conducted a coaching camp at
Patiala for sclected Nepalese
gymnasts;

(iv) supplied equipment for coaducting
South Asian Federations Games
on returpable basis;

(v) offering facilities for conducting
coaching camps/clinics to Nepal
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and other countries, who are
members of South Asian Regional
Co-operation (SARC);

(vi) rendering financial assistance for
the construction of a  sports
complex at Pokhra.

Election of Maulvi Mohammed Farooq as
a Member of the Rabita Alam-I-Islami

5587. SHRI JANAK RAJ GUPTA :
Will the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether he has seen the reports in
the section of the press about Maulvi
Mohammed Furoogq’s election as a member
of the Rabita-I-Alami-I-Islami  whose
headquarters is in Jedah Saudi Arabia; and

(b) whether his name was proposed
by Sardar Mchamed lbrahim Khan former
Pcesident of theso called Azad Kashmir
Government (Pakistan Occupied area of J
and K State) ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHED ALAM KHAN) : (a)
and (b). According to Government’s
present information, Maulvi Mohammed
Farooq is not a member of the Rabita-I-
Alami-I-Islami whose headquarters is in
JYaddah Saudi Arabia. According to reports,
however, his name is under consideration.
We have no information as to who has
proposed his nam= ?

Exploiration by Computer Manufacturing
Companies

5588. SHR1 MAHABIR PRASAD
YADAY : Will the PRIME MINISTER be
pleased to state :

(a) whether Government are aware that
some computfer manufacturing companies
are nsing restrictive clause which amouats

to exploitation of the country; and

(b) if so, the action taken or proposed
to be taken in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY. SPACE AND ELECTRONICS.
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir,
Government is aware that computer manu-
facturing companies in the part have taken
advantage of Indian computers.

(b) Such restrictions have been removed
by allowing import of certain computers
on OGL basis. However, the interests of
indigenous manufacturers have been prote-
cted through 2009, import duty. Indian
manufacturers will be encouraged to
improve their quality and reduce prices
further by progressive reduction in import
duties in future.

Manufacturing of 3-D TV Sets

5589. PROF. NIRMALA KUMARI

SHAKTAWAT

SHRI RADHA KANTA DIGAL :

Will the PRIME MINISTER be
pleased to state :

(a) whether 3-D (Three Dimentional)
Television sets will soon be manufactured
in the country and if so, the time by which
these sets are likely to come in the market
and the price of thereof;

(b) the names of the companies given
licences for manufacturing 3-D television
sets;

(c) if so, whether they have entered
into technical collaboration with any
foreign -country for traosfer of technical
know-how; and

(d) whether such T.V. sets will be
given to some selected schools to add to
the knowledge of children ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC,
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) It has
come to notice of the Government that one
private company has already introduced
3-D Colour TV. The price of this set is
approximately Rs. 9300/-
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(b) There is no need to bhave separate
licence to manufacture 3-D Colour TV set.
The party can manufacture this item with-
in the industrial approval obtained for the
manufacture of CTV.

(c) As per existing Colour TV policy
foreign collaboration s not permitted.

(d) The usefulness of 3-D Colour TV
as now produced has to be ascertained.
There is no proposal at present with the
Government to give 3-D Colour TV sets
to Schools.

Production of Lac

» 5590. SHRI RAM BHAGAT PASWAN :
Will the PRIME MINISTER be pleased

to state :

(a) the steps being taken by the Union
Government to increase the acreage and
number of trees on which Lac grown in the
tribal belt of Bihar and Madhya Pradesh as
the production of lac has gone down con.
siderably in recent years; and

(b) whether Government propose to
lease out forest plots to different lac
factories so that they can take suitabl:
measures for increasing the production of
lac in their own interest as well as for
increasing country’s cxport earnings.

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN): (a) The
Directorate of Lac Development has
been established at Ranchi. A central
sector scheme for lac development in under
implementation in the majorgrowing States.
Under the scheme the following activities
are being undertaken :—

(i) lac growers have been induced to
adopt improved methods of lac
cultivation.

(ii) technical guidance and assistance
has been rendered to lac growers
in correct method of pruning,

harvesting, inoculation, broodlac

preservation etc. through demon-
stration and incentives.

(iii) idle host trees are being brought
under lac cultivation to increage
the production of superion variety
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of lac,

(iv) Brood lac is made available to lac
growers form froms maintained for
this purpose.

(b) No, Sir.

Arrest of Workers in Punjab

5591. SHRI THAMPAN THOMAS :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a number of workers
agitating for their demands have been
arrested and prosecuted in Punjab during
the past two months;

(b) if so, the number of workers
arrested and the reasons for their arrest;

(c) whether these arrested workers are
being prosecuted under the provisions of
Section 506 IPC which is under the purview
of Special Courts Act; and

(d) if so, the reasons thererof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (d). According to the informa-
tion furnished by the Government of
Punjab, 1275 workers were arrested under
section 188 IPC for violating the prohibi-
tory orders imposed u/s 144 Cr. PC in
various districts in the State.

In addition, a case FIR No. 20 dated
22nd February, 1985 was registered at
PS Mohali (Ropar) against 11 workers of
Punjab Display and Devices Limited,
Mohali. U/S 452/323/148/149/506 IPC for
causing damage (o some material and
causing grievous injuries to the Production
Manager and for assaulting the General
Manager of the factory. The case falis
within the purview of the Act as it involves
offences mentioned in the Schedule
annexed to it.

Theft of Ancient Idols

5592. SHRIMATI KRISHNA SAHI :
Will the Mipister of HOME AFFAIRS be

pleased to state :

(a)  whether the police has been
able to arrest culprits responsible for
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stealing the 1500 years old ancient idols
worth crores of rupees in the last week of

January,1985;

(b) the number of culprits arrested and
the action taken against them; and

(c) whether under the Indian Archaeo-
logical Act 1972, police experiences difficul-
ties in taking action in such case ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) No specific place of occurrence/incident
in respect of the crime has been indicated.
As per available information, it appears
that the theft referred to in the Question
relates to crime reported at Police Station
Rikab Ganj, Agra on 22nd January, 1985.
FIR Nos. 38 to 40 under section 379/411
of I.P.C. were lodged at Police Station
Rikabganj District Agra on 22nd January,
1985. Some’ persons Wwere arrested at
Police Station Rikabganj, Agra, during the
investigation of the above case.

(b) Two accused persons have “arrested
in connection with the above theft and the

matter is under enquiry.

(c) The police is cxperiencing some
difficulties in taking actiop under the
Antiquities and Art Treasures Act, 1972.
The difficultics have been brought to the
notice of the Archacological Survey of India.

Warranty Charges for E.C. T.V.

5593. SHRI BANWARI LAL
BAIRWA : Will the PRIME MINISTER be

pleased to state :

(a) the reasons for increa<e in prices
of EC TV sold by ECIL w.e.f. 1-1-85 when
excise and customs duty on imported com-
ponents have been reduced;

(b) the free warranty period for a
black and white colour TV sold by ECIL;

(c) reasons for charging Rs. 400.to
Rs. 600 per year as warranty chargl.ng
for purchase of TVs for after sales service
during warranty period; and

(d) how the company proposes (0 deal
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with several complaints received by con-
sumer associations like VOICE alleging
compulsory payment of warranty/service
charges on purchase of TVs ?

THE MINISTER OF STATE IN THB
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) The
reasons for increase in price of EC TV
sets with effect from 1-1-85 are increase in
cost of inputs occassioned by general esca-
lation and increase in exchange rate of
the dollar. An increase in excise duty of
Rs. 112.50 on EC Colour TV sets as a
result of recent budget has not been passed
to the consumer but absorbed by ECIL.
There bas been no reduction in the cost
of components of colour TV sets,

(b) The free warranty period for Black
and White and Colour TV Sets sold by
ECIL is 3 months.

(c) An amount of Rs. 400 is charged as
warranty charges to cover a period of 9
months beyond the free warranty duration

of 3 months.

(d) Complaints received from Consumer
Associations are being examined by the
Company.

Probe into Issue of Passport to
Shri Rajendru Sethia

5594. PROF. MADHU DANDAVATE :
Will the Minister of EXTERNAL AFFAIRS
be please to state :

(a) whether it is a fact that when Shri
Rajendra Sethia was arrested hc was found
in possession of 7 passports, one in the
name of Shri Duggar and a confirmed air
ticket; :

(b) if so, whether investigations have
been made as to how he had managed to
get passports in a false name; and

(c) if so, the findings of these investi-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED "ALAM KHAN) :
(a) Shri Rajendra Singh Sethia was arrestde
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by the Central Bureau of Inestigation on
1st March, 1985. At that time, he was
found to be in possession of only one
passport-No. W-900509 issued at Calcutta
on 13-2-85 in the name of Raj Kumar
Dugar. The passport had the photograph
of Shri Setha affixed on it. Passport
No. U-553383 issued at London on 12-8-83
and another one No. U-716884 issued at
New York on 17-2-34 valid up to 11-8-88
were later recovered by Central Bureau of
Investigation while searching the office of
Shri Bhagat Ram Thapar, Director, M/S
R.K. Agencies Ltd., 23-A, N.S. Road,
Calcutta on 2-3-85 of the two, passport
No. U-553384 was cancelled and a fresh
passport No. U-716884 was issued due to
change in appearance of the passport
holder.

Entries in passport No. U-553384
showed that Shri Rajendra Singh Setha
had earlier travelled on five passports in
the past. These had been cancelled and
returned to him.

Shri Sethia was also in possession of
ap open international air ticket for sectors

Calcutta-Delhi-Bombay-Cairo-Geneva-Bom -

bay-Calcutta, with RQ (Request) status

for Sector Bombay-Cairo for Journey on
3-3-85.

(b) Yes, Sir.

(c) Investigations have revealed that
Shri Rajendra Singh Sethia had managed
to obtain the passport in the assumed name
of Raj Kumar Dugar with the help of two
other persons of Calcutta namely, Shri
Bhagat Ram Thapar and Shri C.L. Sharma,
who were well known to Shri Sethiar
Furnishing of false information is an
offence under  Section 12(1) (b) of
the Passports Act, 1967. Consequentially,
CBI have registered a case against Shri
Rajendra Singh Sethia on 12-3-85 for
impersonation and misrepresentation of
facts to the passport issuing authorities.
All the three persons have been charge-
sheeted in the court of Chief Metropolitan
Magistrate, Calcutta for the offences
punishable u/s 120-Bf419/420/468/471 of
IPC and Section 12 of the Passport Act,
1967.
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Dispute about Land Owned by Archaeological
Survey of India '

5595. SHRI DIGVIJAY SINH : wil

the Minister of CULTURE be pleased to
state : ) .

(a_) the sites and area where Archa-
cological Survey of India has disputes
regardiog land ownership;

(b) in how many of such sites Govern-

ment registered cases of encroachments;
and

.(.c) out of these in how many cases
eviction has been effected ?

THE MINISTER OF STATE IN THE
MINISTRIES OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P.
SINGH DEOj) : (a) to (¢). Information is
being collected.

Details of Officials/Non-Officials who
visited abroad for Wild Life Training
snd Meeting

5596. SHRI Y.S. MAHAJAN : Will
the PRIME MINISTER be pleased to
state :

(a) the names and designations of
officials and non-officials who have gone
abroad for wild life training and meetings
since 1 January, 1981;

(b) the dates, period and purpose of
the visits and countries visited by each
official/non-official separately; and

(c) whether the officials who visit
foreign countries are required to submit

reports and if so, follow-up action taken
on such reports ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) and (b).
A statement is laid on the Table of the
House.

[Placed in Library. See. No. LT-1 107/85).

{c) Officers who are depyted for foreign
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visits are required to submit reports on
return and wherever necessary, follow-up
action is taken.

Requirement of Exit Visas

5597. SHRI K. MOHANDAS : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the departing diplomats or
foreign travellers do not require exit visas
in India; '

(b) whether this has created any
problem for the Government; and

(c) whether Government propose to

review the position ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) No, Sir. Accredited foreign diplomats
leaving India at the end of their tenure do
not require an exit visa. However, diplo-
mats of only one country are required to
seek permission before leaving the country.

As regards foreign travellers, they are
required to register themselves with the
Foreigners Registration Office only if they
stay in India beyond a certain period of
time. Every person so registered has to
report his departure to the same Foreigners
Registration Office where he is registered.

(b) No, Sir.

(c) Does not arise.

Acquiring of Land by Archaeological Survey
of India

5598. SHRI LALITESHWAR SHAHI :
Will the Minister of CULTURE be pleased
to state :

(a) whether Archaeological Survey of
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India acquired 9 acres of land 25 years ago
at Vaishali in and around the Mound
known as ‘Raja Vishal Ka Garh’ which
contained Lord Buddha’s ashes in a casket;

and

(b) what schemes, if any, department
has for using this 9 acres plot of land ?

THE MINISTER OF STATE IN THE
MINISTRIES OF PERSONNEL AND.
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P SINGH
DEO) : (a) and (b). An area measuring
6.85 acres of land around the excavated
stupa was acquired by the Archaeological
Survey of India in 1964, for its proper pre-
servation and development.

A scheme to landscape the area is
under implementation.

Crimes in Running Trains Due to DarknesS

5599. SHRI S.M. BHATTAM : Will
the Minister of HOME AFFAIRS be
pleased to state the number of crime cases
due to darkness in trains, division-wise
between February, 1984 and February,
1985 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
The State Governments and Union Terri-
tory Administrations are responsible for
enforcing laws relating to offences. No
data regarding crimes in running trains,
railway division-wise, is compiled. The

~available information relating to crime

cases . during the period of darkness i.e.
7 PM. to 6 AM. in trains state-wise
between February, 1984 and February, 1985
is given in statement attached.
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Statement

Data Relatiiig to Crime cases during the Pertod of Darkness i ¢. from T P M. to 6 A.M.
in Trains Statewise between February 1984 and February 1985

Sl. No.  Name of Number of Crime cases
states/UTs. — ——————
Robbery in Dacoity in Murder in Professional
running train runnping train running train  poisoning in
running train
| 2 3 4 5 6
1. Assam 8 — —_ —
2. Bihar 3 - _ —
3. Gujarat 1 — —_— —_—
\ 4. Kerala 1 —_— —_— —
5. Karnataka — 2 —_— —
6. Maharashtra 28 3 — 3
7. Orissa 1 3 -— 1
8. Rajasthan 2 3 — —_—
9. Uttar Pradesh 2 2 1 —_
" Total: 55 13 i P
——
Submerged Harappa Town 1. SEAL—A three headed "animal

5600. DR. KRUPASINDHU BHOI :
will the PRIME MINISTER be pleased to
state :

(a) whether remains of Harappa town
have been discovered submerged in Beyt
Dwarka Island of Gujaret coast;

(b) if so, the details thereof; and

(c) how far it will go in fillinpg up the
gap in the history ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) Investi-
gation in Bet Dwarika region of Gujarat
coast provided cvidence of archaeological
remains reportedly of late and post
Harappan period.

(b) Reported objects of late Harappan
period found in Bet Dwarika are :

motif representing the Bull, Unicorn
and Goat; and

2. Pottery ware, bangles, chank shell

etc. There suggest a date close to
15th Century BC.

Submergence of the area is indicatod
by a massive stone wall built on the bench
in intertidal zone.

(c) These investigations may provide
information about the Harappan and Indms
Valley civilization. It is possible that
further studies on these findings may help
in recomstruction of the past maritime
history of India. These studies could also
provide information about variations in
sea level and climate of the region.

Conference of Astrologers and Scientists for
Deciding Dates and Festivals

5601. SHRIMATI USHA CHOWDHARI :
Will the PRIME MINISTER be pleased to
state

(a) whether recently

few leading
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astrologers and Sanskrit scholars urged
Government to call a Conference of
astrologers and scientists for bringing about
uniformity in the dates of festivals; and

(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) No Sir.

(b) Does not arise.

House Tax Rebate in Delhi

5602. SHRI RAM PYARE PANIKA :
Will the Minister of HOME AFFAIRS be
plcased to state :

(a) whether Government have decided
to give rebate in the house tax in
Delhi and other places in those cases in
which it is deposited within the stipulated
time; ‘

(b) if so, the amount of rebate offered
and the period during which the rebate
will be available; and

(c) the date by which this facility will
be extended to the house owncers ?

THE MINISTER OF STATE IN THE
MINISTRY OF - HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) The Municipal Corporation of Delhi
have taken a decision to allow rebate on
property tax payments made withic the
time prescribed in the property tax bills
for the year 1985-86, provided no arrears
are outstanding for period ending
31-3-1985.

(b) The rebate wiil be allowed @ 19,
on the amount payable for the current
year. The rebate will be available till the
last date for payment mentioned in the
property tax bill.

(c) The rebate has already come into
force w.e.f. 1-4-1985.

Change in Central Aid Pattern to States

5603. SHRI B.V. DESAI :
SHRI SOMNATH RATH :
Will the Minister of PLANNING be
pleased to state :

(a) whether Government have decided
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to change the Central

States;

aid pattern to

(b) if so, whether th. Pianning Com-
mission have expressed their view that
giant projccts in the States should be
financed out of the Central Assistance;

. (c) if so, the other changes that are
likely to be considered; and

' (d) the time by which a final decision
in this regard is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHIR K.R.
NARAYANAN) : a) No, Sir.

(b) to (d). Do not arise.

Telephone Instrument and Teleprinters in
Private Sector

5604. SHRIMITI JAYANTI
PATNAIK : Will the PRIME MINISTER
be pleased to state :

(a) whether Government have imposed
restrictions on increasing capacity in
the arcas like telephone instruments and
teleprinters in private sector;

(b) if so, the reasons for imposing such
restrictions:

(c) the other telecommunication
materials on which restriction has been
imposed for creating new capacity; and

(d) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHVRAJ V. PATIL) : (a) Yes, Sir.

(b) The total manufacturing capacity
already recommended is more than three
times, the anticipated demand by 1989-90
for telephone instruments. i

In respect of Teleprinters, the manu-
facturing capacity already recompended
is appreciably higher than the anticipated
demand during 7th Plan. Teleprinter
utilisation is alsso linked to a considerable
degree to provision of teleprinter (Telex)
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exchange equipment. It is therefore not
~ considered necessary to fuither increase
the manufacturing capacity at this point
of time.

(c) The other item on which capacity
restriction has been imposed is EPABX/
EPAX, an item of telecommunication
equipment for installation at the subscri-
bers’ premises which is permitted for
manufacture by private sector.

In respect of remaining items falling in
the catagory of terminal equipment, pro-
posals are considered on merit.

(d) The total manufacturing capacity
already recommended for EPABX/EPAX is
more than three times the anticipated
demand by 1989-90. :

In the area of transmission, radio and
rural automatic exchange equipment,
manufacture at present is allowed by private
sector companies jointly with the Central/
State Sector units holding Industrial
Licences/Letters of Intent subject to the
condition that at least 519, share will be
held by the Central/State Government.
However, for the third Electroaic Switching
System factory the investment of the
Government would be restricted to 269
and technology to be used will be the one
being developed by the Centre for Develop-
ment of Teclematics.

Economic Assistance to Tribal Families in
Andaman and Nicobar Islands

5605. SHRI D.B. PATIL : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the target fixed for 1984-85 in
Andaman and Nicobar Islands for giving
economic assistance to tribal families;

(b) the nature of assistance given and
the total amount spent by way of assistance;

(c) whether the targe has been achieved;
and

(d) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM {DULARI SINHA) :
(a) 675 tribal families were targetted to
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be economically assisted during 1984-85 in
Apdaman and Nicobar Islands.

(b) Assistance to these families were
given under programmes inciuded in the
sectors of horticulture, animal husbandry,
agricultural inputs, village and small indus-
tries, forestry, soil conservation and
fisheries. The total amount spent including
expenditure in social services is estimated
at Rs. 289.35 lakhs during 1984-85.

(c) The actval npumber of families
economically assisted during the year
was 896.

(d) Does not arise.
Rehabilitation of Refugees in Assam

5606. SHRI AJOY BISWAS : Will the
Minister of HOME AFFAIRS bc pleased
to state :

(a) whether a large number of refugees
are residing on the railway land at Pandu
and Maligoang in Assam since the parti-
tion of India;

(b) if so, whether there is any pro-
posal to rehabilitate them near Pandu
College;

(c) if so, how many refugees have been
given land there; and

(d) the time by which all of them will
be rehabilitated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) The railway land has been encroached
upon both by locals and displaced persons.

(b) to (d). The Railway had offered
their land at Pandu at cost price to the
State Government for resettlement of
encroachers but the State Government did
not respond.

Population Ratio of Females and Males

5607. SHRI BRAJAMOHAN
MOHANTY : WIll the Minister of HOME
AFFAIRS be pleased to state :

(a) whether according to latest census
report, child and infant mortality rates of
females are higher than males;
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(b) whether according to the report,
popullation ratio of females is less than

males; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
() The child and infant mortality rates
have not been worked out from 1981
Census data. However, according to the
Sample Registration System, child and
infant mortality rates of females are higher
than those of males for the year 1981.

(b) Yes, Sir.

(c) There is no sex bias in the imple-
mentation of hcalth care delivery to the
community under Family Welfare pro-
grammme. The Government views with
serious concern various social evils like
dowry system, child marriage, sati pratha,
atrocities against women etc. A multi-
media campaign has been launched. Radio
spots and other publicity measures are
being carried out to create awareness in
the minds of the people for a favourable
attitude towards women and their problems.
A number of films on various issues like
dowry, child marriage, atrocities against
women, changes in role of women etc.
have been produced or are at their different
stages of production.

Price of Colour T.V.

5608. SHRI MOOL CHAND DAGA :
Will the PRIME MINISTER be pleased
to state :

(a) whether prices of colour TVs are
not likely to come down as there is acute
shortfall in production owing to dependency
on imported kits;

(b) whether the public have to make a
deposit of Rs. 1000 for registration of a
colour TV and have to wait for over 9
months;

(c) whether there is any plan with
Government to put up a colour TV glass
shell plant; and

(d) what steps are being contemplated
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by Government to improve the above
situation of dependency and monopoly ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE
AND TECHNOLOGY AND IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) and (b). No,
Sir. Prices of colour TV Sets have already
started coming down. Most of the brands
of colour TV Sets are readily available in
the market. However, for one or two
particular brands, there is a waiting list;
and in such cases deposit is also required.

(c) There is no plan as yet by Govern-
ment to put up colour TV Glass Shell
plant.

(d) In order to reduce import content
of coiour TV sets being presently assembled
in the country, the Government has issued
three Letters of Intent for the manufacture
of colour picture tubes and has approved
several parties to manufacture a range of
critical colour TV components like tuners,
EHT, Deflection yokes etc.

Allotment of Land to Refugee Families of
Bihar

5609. SHRI ANANDA PATHAK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government had allotted
about 865 acres of land to nearly 300
refugee families and rehabilitated them
thereon at Srikrishnapur and other colonies
of Bihar in 1951-52;

(b) if so, whether after transfer of
some territory from Bihar to West Bengal
in 1955, agriculture land of the said
rehabilitated pzrsons remained in Bihar
and a small portion of homestead land,
where they are still living went to West
Bangal in the district of West Dinajpur ;

(c) whether some tribals and other
persons of Bihar have forcibly occupies
their land and uprooted them, and the
dispute arising out of deprivation of their

rights over the land is still alive; and

(d) if so, stepe taken by Government
ig this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) 580 families (2772 persons) were
settled on 2110 acres of land in Islampur
Sub-division.

(b) Yes, Sir.

(c) and (d). The Bihar Government
had informed the Government of India
in 1981 that encroachment on these land
had been removed and possession of land
restored to the displaced persons.

Vayudoot service to link Bombay and
Shirdi

5610. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Shirdi in Maharashtra
attracts large number of devotees through-
out the year because of the places of
worship there;

(b) whether great inconvenience is
being experienced by the devotees as the
rail links ure pot adequate;

(c) wheiher requests have been received
by Government to start a Vayudoot service
to link Bombay and Shirdi; and

(d) if so, Government's reaction

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) Yes, Sir.

(b) to (d). Shirdi is at a distance of
20 Kms from Nasik which is well con-
pected by road, rail and air.
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BSF and CRPF Battalions in States

5611. SHRI AMAL DATTA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the deployment of BSF and CRPF
battalions in different States and Union
Territories at present;

(b) what is the requisition of demand
of the State Governments with regard to
making BSF and CRPF battalions available;
and

(c) to what extent the demands have
been fulfilled and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) to (c), The CRPF is primarily meant
for assisting the State Governments in
maintenance of law and order. The State
Governments make requests from time to
time for decployment of CRPF when the
State Armed Police units are found in-
adequate. As and when such requests are
received, the Central Government analysis
the quantum of force required the serious-
ness and urgency of the situation, the
duration for which the force is required
etc. and sends CRPF to States taking into
account the demand received and the
reserves available at hand. The BSF is
primarily meant for guarding the border
and only when CRPF is not available, the
reserve coys of BSF are utilized for law
and order duties. A statement showing
deployment of CRPF and BSF in connnec-
tion with law and order duties in States/
UTs as on 30th April 1985 is attached.

Statement
Deployment of CRPF and BSF in connection with law and order duties in States and
UTs as on 30-4-1985
State/UT No. of coys deployed
Regular Auxiliary

1 2 3
CRPF : o

Andhra Pradesh —_— 10

A and N Islands p) —-—
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1 2 3
Arunachal Pradesh 25 ' —_
Assam 60 6
Chandigarh 15 —_—
Delhi 29 2
Gujarat 8 4
J and K 22 6
Manipur 2241 Pl 6
Meghalaya 6 —
Mizoram 36 —_—
Nagaland 1242 Pls —
Punjab 129 —_
Pondicherry 2 —
Rajasthan 6 —_—
Sikkim 4 —
Tripura 36 —_—
Uttar Pradesh 1 —
West Bengal 10 —

BSF :
Punjab 57 —_—
Chandigarh UT —
Gujarat 4 —
Tripura 5 —

Sound and Light Programme in Agra Fort
and Tajmahal

5612. SHRI SATYAGOPAL MISRA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal under
consideration of Government to introduce
sound and light programme at Agra Fort
and Tajmahal;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) to (c). For the year 1985-86 the Depart-
ment of Tourism have made a provision

of Rs. 30 lakhs for floodlighting of histori-
cal monuments and also for starting of
Sound and Light shows at place of histori-
cal interest. The locations to be taken up
during the current year are still to be
identified in consultation with the State
Governments.

[Translation]

Expenditure on N.Y. Kendras

5613. SHRI NIRMAL KHATRI : Wil]
the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state the expendi-
ture borne by Government every year for
running Nehru Yuvak Kendras in the
country ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS (SHRI R. K.
JAICHANDRA SINGH) : The expenditure
borne by the Government for running the
Nehru Yuvak Kendras in the country was
Rs. 2.16 crores, Rs. 2.31 crores and Rs. 2.75
crores in the years 1982-83, 1983-84 and
1984.85 respectively.

[English]

*‘Steps to Make Tourist Resorts Pollution
Free”

5614. PROF. SAIFUDDIN SOZ : Wil
the PRIME MINISTER be pleased to
state :

(a) whether tourists resorts deserve to
be pollution-free on priority basis; and

(b) if so, measures Government propose
to take to make Srinagar, Gulmarg and
Pahalgam in the J and K State pollution
free ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) and (b).
While tourists resorts, as other areas need
to be free from pollution, there are no
specific proposals with the Union Govern-
ment to make Srinagar,” Gulmarg and
Pahalgam pollution free.

Development of Sinkhedraja as a Tourist
Centre

5615. SPRI MUKUL WASNIK : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is and proposal to
develop Sinkhedraja, in District Buldana
which is the birth place of Jijamata, the
mother of Chatrapati Shivaji Maharaj, as a
centre of tourist attraction; and

(b) if so, the steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHRI ASHOK GEHLOT) :
" (a) and (b). Sinkhedraja in District Buldana
is not one of the centres identified by the
Department in consultation with the State
Government for phased development in the
Centre, State or the private sector.
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The State Government however had
appointed a Committee under the Chair- .
manship of Shri Balkrishna Ramachandra
Wasnik for the development of Sinkhedraja
in District Buldana. The recommendations
of the Committee are presently under
examination with the State Government.

Enviromental Pollution in Doon-Valley

5616. SHRI GANGA RAM : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that because
of many factories springing up in the Doon
Valley especially in the suburbs of Dehra
Dun and Rajpur township, there is alar-
ming environmental pollution which has
adversely affected the vegetation and animals
and human beings of the area, many of
whom have developed Bronchitis and
Tuberculosis of lungs;

(b) whether according to the experts
the quantum of water will be reduced so
much that by 1995 even two hours supply
will not be possible;

(¢) whether duec to environmental
pollution and indiscriminate felling of
trees and mining, the annual rainfall has
come down to 30'°—40’’ from 90’ and
maximum temperature has gon up from 25
degree celcius (recorded in earlysixties) to
32.5 degree celcius (recorded in early
eightees) in the Doon Valley; and

(d)‘ what measures Government propose
to undertake to check environmental
pollution in the Doon Valley 7

THE MINISTER OF STATE IN THE
MINISTRY OF ENIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) The epvi-

ronmental pollution caused by a large number
of lime kilns and other polluting units like
cement plants, in and around Dehra Dun,
has caused air pollution adversely affecting
the vegetation and the living beings. The
incidence of the occurence of Bronchitis
and Tuberculosis of lungs has, however,
not been studied in details so far.

(b) The question is hypothetical and
in cannot be said with certainity what will
happen 10 years hence.

(c) While it is true that micro climatic
thanges have  taken place thereby resulting
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in increase in temperature and decrease in
annual raiofall, it is difficult to quantify
these changes until a detailed time series
analysis of the data is carried out.

(d) Being fully conscious of the
adverse environmental impact due to defore-
station and mining operations in the Valley,
the following remedial measures are being
undertaken :—

(1) Mining operations in the Valley
have been controlled to a great extent;

(2) The polluting industries in and
around Dehra Dun are being dispersed to
reduce the paritculate a concentration. A
ban has been imposed on setting up of
major air polluting industries.

(3) U.P. Pollution Control Board is
carrying out monitoring of ambient air
quality in Doon Valley to assess pollution
load;

(4) A Regional Master Plan is under
preparation to ensure that the natural
resources in the Valley are optimally
utilised.

Activities of Foreigners in Bastar (Madbya
Pradesh)

5617. SHRI MAHENDRA SINGH :
SHRI SARFARAZ AHMAD :
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether the activities of foreigners
in the the tribal majority district of Bastar
in Madhya Pradesh have again become
intensified;

(b) if so, whether Government are
aware of the purpose behind their visits;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (c). Information is being collected
and will be laid on the Table of the House.
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Artificial Raios

5618 SHRI RAM RATAN RAM:
SHRI DHARAM PAL SINGH
MALIK :

Will the PRIME MINISTER be pleased
to state : ’

(a) how far artificial rains have been
found successful in the cnuntry;

(b) the names of places where experi-
ments have been conducted for the artificial
rains duriag the last three years;

(c) the future programme chalked out
in this regard; and

(d) the funds allocated for the purpose
for the year 1985.86 ?

THE MINISTER OF STATE IN THR
MINISTRY OF SCIENCE AND TECH.
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ) V. PATIL) : (a) Artificial
rain making experiments conducted so far
have indicated a trend of success.

(b) During the last three years experi-
ments have conducted at :—

(i) Sirur and Baramati (Semi Arid)
regioas of Maharashtra State;

(ii) Around Madras City;

(i1ti) Linganamakki catchments area
(Karnataka)

(c¢) In addition to the ongoing experi-
ments in Maharashtra using salt seeding
technique, new experiments employing silver
Iodide technique are being planned for
South India.

(d) Rupees Fourteen Lakhs.

Plan for Scrapping Certain Nuclear Power
Plants

' 5619. SHRI S. M. GURADDI : Will
the PRIME MINISTER be pleased to
state :

(a) whether there is any plan to scrap
the difficult and erring nuclear power
plants; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL): (a) No,
Sir. All the five nuclear power units are
currently operating satisfactorily.

(b) Does not arise.

Inter State Boundary Disputes

5620. SHRI AMAR ROY PRADHAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of cases regarding
inter-state boundary disputes pending with
the Centre;

(b) the reasons for these disputes; and

(c) the time by which Government
propose to settle them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (c). Boundary disputes between the
following  States involving territorial
claims/counter-claims are pending :

(i) Assam and Nagaland;

(ii) Maharashtra and Karnataka,
(iii) Karnataka and Kerala; and

(iv) Punjab, Hgryana and Himachal
Pradesh.

These disputes can be resolved only with
the willing cooperation of the Siate
Governments concerned and towards this
end the Central Government will be glad
to extend all assistance to the State
Governments. It is not possible to lay
down any time limit for resolving these

matters.

[Translation{

Expenditure Likely to be Incurred for
Afforestation in U.P.

5622. SHRI HARISH RAWAT : Will
the PRIME MINISTER be pleased to
state :

(a) the total expenditure likely to be

MAY 8, 1988

Written Answers 130

incurred under the State and Central
Heads during the Seventh Five Year Plan
for afforestation in hill arcas in Uttar
Pradesh;

(b) whether Government propose to
start some schemes in this area with the
assistance from international organisations
and with foreign aid also; and

(c) if so, the details of such schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) The
Seventh Five Year Plan has not yet been
finalised.

(b) There is no proposal to seek assis-
tance from international organisations for
afforestation in  hill areas of Utar
Pradesh.

(c) Does not arise.
[English)
Nagpur-Akola-Chandrapur Vayudoot Service

5623. SHRI BANWARI LAL
PUROHIT : Will the Minister  of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether there is a proposal under
the consideration of Government to start
Vayudoot service from Nagpur-Akola-
Chandrapur (Maharashtra) ;

(b) if so, whether Maharashtra Govern-
ment has requested the Union Government
to start Nagpur-Akola-Chandrapur Vayu-
doot service; .

(c) if so, whether any final decision
has been taken by the authorities in this
regard; and

(d) if so, when the said Vayudoot
service will start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) No, Sir.

(b) Yes, Sir.

(c) The pioposal to operate on this
route was not considered feasible.
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(d) Does not arise in view of (¢)
above.

Centrally Protected Monuments in Orissa

5624. SHRI SOMNATA RATH : Will
the Minister of CULTURE be pleased to
state :

(a) whether Government have pre-
pared master plans for the proper pre-
servation protection and conservation of
the centrally protected monuments located
in Orissa;

(b) if so, the name of the Centrally
protected monuments for which master
plans have been prepared; and

(¢c) the funds earmarked in 1985-86 for
implementation of those Master Plans ?

MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (3HRI K.P. SINGH
DEOQO) : (¢) and (b). So far a master plan
for Konark has been prepared by the
Government of Orissa which is under
examination by the Archaeological Survey
of India.

(c) Funds to the extent of Rs. 10 lakhs
have been tentatively allocated for the
Bhubaneshwar Archaeological Circle in
1985-86 for the upkcep of various protected
monuments including Konark.

[Translation]

C.B.1. Proble against I.A.S. Officers

5625. SHR1 SARFARAZ AHMAD :
Will the PRIME MINISTER be pleased to
state -

(a) the npumber of [.A.S. Officers

against whom Central Bureau of Investiga-

tion conducted inquiry during the last
three years, State-wise and the number of
those officers who have been found guilty;

(b) whether Central Bureau of investi-
gation is also conducting inquiry against
some I.A.S. Officers in Uttar Pradesh; and

(c) if so, the particulars thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE.
FORMS AND PUBLTC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO) : (a) The State-wise and year-wise
break-up of the [AS officers against whom
CBI conducted inquiry during the Iast
three years is as follows :

Name of the State 1982 1983 1984

Haryana 2 —_ —_
Manipur 1 — —_
Maharashtra 1 —_ —
Madhya Pradesh 2 -_— —_—
Bihar — —_ 2
Punjab — — 1
West Bengal 1 _— —
Union Territories 4 1 —

Total : 11 MIM-#—;

Investigation has been completed in
cases. Seven cases, namely, 2 of Haryana,
1 of Madhya Pradesh, 3 of Union Terri-
tories and 1 of West Bengal have been
closed for want of sufficient evidence. 1
officer of Manipur is facing trial as well as
deparimental proceedings. The CBI has
recommeded prosecution against 1 officer
each of Madhya Pradesh and Union
Territories; departmental action against
1 officer of Maharashtra; and suitable
action as deemed fit against 1 officer each

~ 09 Bihar and Union Tertitorics.

(b) No, Sir.
(c) Does not arise.
[English]

Exemption from Central Excise Duty of
Certain T1-68 Items

5626. DR. C.S. VERMA : Will the
PRIME MINISTER be plecased to state :

(a) whether the department of Electro-
nics has received representation from the
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Indian T.V. Manufacturers’ Association,
New Delhi to exempt certrin TI-68 items
from the Central Excise duty;

(b) if so, whether his department has
taken up the matter with the Ministry of
Finance;

(c) if so, whether Ministry of Finance
has given their consent; and

(d) if so, details thereof and by when
a final decision to exempt the Central
Excise duty on certain TI-68 items is likely
to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL): (a) Yes,
Sir,

(b)y to (d). The matter s under

consideration of the Government.

Organisations Receiving Foreign
Contributions in Tamil Nadu

5627. SHRI M. ARUNACHALAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of institutions/organisa-
tions recciving foreign contributions in
Tamil Nadu particularly in Tirunelveli
District; and

(b) whether these contributions
reeoived from abroad are utilised for the
purpose for which they are intended ?

THE MINISTER OF STATE IN THE '

MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA)
(a) In 1982 for which computerised data is
available, in Tamil Nadu 592 institutions/
organisations (not being organisations of
political nature not being political parties)
having a definite cultural, economic,
educational religious or social programme
sent intimations about receipt of foreign

contributions. Forty  such institutions/
organisations  bclong  to Tirunelveli
District.

(b) Foreign Contribution (Regulation)
Act, 1976 requires the recipient organisa-
tions to furnish the intimation of rzzeipt
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of foreign contribution on half yearly basis
and to maintain separate sets of accounts
and records exclusively for foreign coatri-
bution received and utilised calendar year
basis and to submit such yearly accounts
duly certified by a Chartered Accountant
to the Ministry of Home Affairs.

[Translation)
Dacoity in Running Train

5628. SHRI VILAS MUTTEMWAR :
Will the Minister of HOME AFFAIRS be
pleased to statc :

(a) whether his attention has been
drawn to the news item appearing on the
front page of ‘Janasata’ dated 14th
February, 1985 under the caption
‘Dakaiton ne mahila ko chalti train se
fenka’’ (dacoits threw a woman out of a
running train);

(b) if so, the time when Delhi Police
came to know about this accident and the
steps taken to apprehend the culprits; and

(c) whether Government propose to
take any effective steps to check increasing
incidents of crime in Delhi and if so, the
details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) Information about the incident
was received by the Delhi  Police
Control Room through Police

at 10.58 PM on 10-2-85. On receipt of
information, the SHO, New Delhi Railway
Station and his staff rushed to the place
of occurance. A case u/s 395/397 IPC has
been registered, which is under investiga-
tion.

(c) Delhi Railway Police is providing
protection to the passengers by way of

patrolling at the platforms and in the
running trains by sending escorts.

[English]}
New Method to Collect Information for
Progrees of Projects

5629. KUMARI PUSHPA DEVI : Will
the Minister of PLANNING be pleased to
state :

(a) whether some Government
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Agencies/Departments incharge of imple-
menting various projects are making in-
ordinate delay in supplying necessary in-.
formation to the Nationpal Information
Centre apd Planpning Commission on the
progress of various projects;

(b) if so, the action taken against such
Agencies/Departments;

(c) whetner centre proposcs to adopt
any new method to collect latest informa-
tion regarding the progress of various
projects; and

(d) if so, the steps proposed to be taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1 K. R.

NARAYANAN) : (a) No, Sir. There is
no inordinate delay in the supply of
necessary information to the Planning

Commission by the various Government
agencies/Departments incharge of imple-
mentation of projects.

(b) Does not arise.

(c) and (d). A new monitoring system
for Central sector projects costing over
Rs. 100 crores each has been introduced
recently. Under this system, a brief Flash
Report is sent by the project authorities
concerned through telex/telegrams within
3 days of the close of the month. After
analysis in the Planning Commission, an
Output Flash Report is generated on the
computer of the National Informatic
Centre. The Output Report can be accessed
on the terminals of NIC computer located,
among other - places, in the Planning
Commission.

Excessive fare charged by Air India

5630 SHRI T. BASHEER : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the profits of Air India during the
last three years, year-wise break-up thereof;

(b) sector-wise profit in cach year;

(c) whether there is any proposal to
rationalise fare of Air India; if not,
reasons therefor;
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(d) whether any complaint has been
received in the past about excessive fare
charged by Air India in any sector; and

(e) if so, the details thereof and the
action taken on the complaint ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) The net profit of Air India during the
last three years, i.e. 1982-83, 1983-84 and
1984-85 was Rs. 38.04 crores, Rs. 57.39
crores and Rs. 34.00 crores (provisional)
respectively.

(b) Sector-wise profit is not worked
out in Air India. Route-wise results are
maintaincd. A statement showing the route-
wise operating profit/(loss) for the last
three years, i.e. 1982-83, 1983-84 and
1984-85 is attached.

(c) Fares are fixed as under :

(i) Worldwide, in the International
Air Transport Association (IATA)
forum, for fares to be applied by
all I.A.T.A. Member airlines.

(ii) Bilaterally in regard to Govern-
ment directed/bilateral fares which
are based on agreement between
the two countries concerned. For
example, YEI20 USA/INDIA/
USA.

In both these categories, rationalisation is
done keeping various factors in mind such
as—

(i) The need to protect Air India’s
revenue and market share.

(ii) The need to obtain adequately
high yields, to cover All India’s
costs.

(iii) The need to cater for special
requirements such as high/low
season, distinct  categories of
traffic, such as students, genuine
tourists, businessmen, etc.

(ivy The need to ensure that fares are
" so structured that they are not
undercut by other combinations.

(v) The need to generally gear the
fare to the distance flown,
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There is no specific proposal under con-
sideration to rationalise fares on Air India,
since the process of rationalisation is. con-
tinuing process in the light of various
factors such as economic, competitiveness
of the market, operating costs, etc.

(d) and (e). A spate to representations
from Keralites living in India or abroad,
in their individual capacity or through

MAY 8, 1985

Written Answers 128

their associations/Unions in regard to fare
structure between Guif and India have
been reccived in the past. Thess were
carefully considered. The air fares between
India-Gulf sector have been fixed multila-~
terally at the International Air Transport
Association (TATA) forum and ratificd by
the concerned Governments, are considered
reasonable, and it is not open to Air India
to charge lower fares unilaterally.

Statement

The route-wise operating profit|/(loss) of Air India during the years
1982-83, 1983.84 and 1984-85 '

i ———r-s e ot i

Proﬁ(/(loss)‘i‘h—c;o‘rés of Rupees

'lioutc
1982-83 1983-84 1984-85
Actual Actual Estimated

India-U.S.A. (0.52) 0 67 (4.43)
India-Canada (5.50) (9.67) (6.02)
India-U.K. (4.03) (4.92) (7.00)
India-Continent (9.09) (10.08) (11.83)
India-Japan (5.92) (0.68) 4.37)
India-Australia (7.59) (7.28) (6.11)
India-Gulf 94.96 119.68 96.86
India-U.S.S.R. 0.37 0.62 2.17
India-Singapore (4.34) (L.71) 2.47
India-Bast Africa (0.52) .11 (2.3hH
India-West Africa (0.38) (1.32) (2.31)
India-Mauritius (0.50) (0.73) (0.60)
India-Zimbabwe (1.69) (0.82) (1.36)
India-Zambia 0.84 (0.98) (0.87)
India-Bangladesh (0.62) 0.97) (0 62)
FREIGHTER
India-Japan 1.11 173 3.36
India-U.S.A. 0.23 1.48 (0.29)
India-Europe (0.88) (0 42) " (0.45)
India-U.K. (1.32) 0 06 (0.54) °
India-Zurich 0.36 0.42 133

Total : 55.73 82.97 57.08
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Vayudoot Services to Tourist Places

5631, SHRI JAI PARKASH
AGARWAL : Will the Minister  of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) the places of foreigners tourist
interest in India where Vayudcot service
has heen started;

(b) the places ameng those which are
not so connected;

(c) the time by which this is likely to
be done; and

(d) whether he is aware that by losing
time in the matter Government are losing
valuable foreign exchange ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHIOT) :
(a) to (d). Vayudoot was conceived with
the objective of connecting inaccessible
areas of the North-Eastern region and to
link the stations not served by Indian
Airlines which are important as centres of
trade and commerce or fro:. the point of
view of tourism. The Company has so far
air-linked 31 stations all over the country
including stations which are important
from the point of view of tourism. In
addition, Vayudoot also offers facilities of
charters within India for tourist groups to
places where landing strips are available.

Restoratien of Air Services between Belgam
and Bangalore and vice-versa

5632. SHRI V. S. KRISHNA IYER :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state @

(a) whether the air service between
Belgam and Bangalore and vicc-versa was
cancelled;

(b) if so, the reasons therefore;

(c) whether Government propose to
restors the air-service between Belgam and
Bangalore and vice-versa; and

(d) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
- AVIATION (SHRI ASHOK GEHLOQT) :
(a) Yes, Sir. . .

(b) The airlink between Belgam and
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Bangalore was withdrawn due to law
passenger demand. '

(c) and (d). Indian Airlines do not
propose to reintroduce the service as the
exisiing traftic does not justify such a
service for the present.

Traffic Violations Cases in Delhi Courts

5633. DR. G. S. RAJHANS : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether a large number of cases
regarding police challans for traffic viola-
tion by motorists are pending settlement in
lower courts of Delhi;

(b) if so, the present position in this
regard;

(¢) whether Government propose to
appoint honorary Magistrates as in the past
to clear the mounting number of these
cases; and

(d) if not, steps proposed to be taken
by Governmcent to expedite settlement of
these cases in lower courts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir.

(b) As on 15-4-85, a total number of
1,72,707 challans for traffic violations were
pending in various courts in Delhi.

(c) No such proposal is under

consideration.

(d) Delhi Police have taken up the
matter with the judicial authorities for
expeditious disposal of such cases.

Procedure for Disposal of Passport
Applications

5634. SHRI R.P. GAEKWAD : Wil} the
Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 652 on 20 March,
1985 regarding procedure for disposal of
passport applications and (o state :

(a) the nubmer of passport applications
received by the Regional Passport Officer
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"Ahemedabad during January to March;

1985;

(b) out of the total number of passport
applications received by him, the number
of applicant who were granted passports
within 7 days, 15 davs, one month and over
one month from the date of receipt of the
applications;

(c) the number of passport applications
found incomplete and how many of them
were informed to comply with the require-
ments and within what period; and

(d) whether passport applicants are given
guidance at the Passpori Office counter before
receipt of applications so that all formralitics
are completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I KHURSHEED ALAM KHAN) :

(a) Number of passport applications
received by R.P.O. Abmcduabad is as
follows :
January 1985 7481
February 1985 7580
March 1985 4709

(b) During January to March, 198S,.

Passports granted :

(i) within 7 days 45
(ii) within 1 month 160
(iii) over 1 month 149
(iv) over 1 mouth n811

(c) 124 cases :

(i) on the same day if the application
was submitted personally;

(ii) within 7 days if received by post.
(d) Yes, Sir.

[Translation}

Mannofacturing of Janata Medel
Colour T.V. Sets

5635. SHRI SATYANARAYAN
PAWAR : Will the PRIME MINISTER be
pleased to state :

(a) whether Government had formula-

ted u scheme for manufacturing Janata
Model colour television sets; and
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(b) if so the time by which these
television sets will be mad: available to
the public ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRJ SHIVRAJ V. PATIL) ; (a) ET and
T, a public sector undertzking under the
Department of Electronics formulated 2
scheme to provide Material Technology
and Brand Name under their MTB plap
so as to make low cost TV Sets available
without compromising on the quality.

(b) ET and T has commenced test
marketing of these sets and they will be
progressively mude available to the public.

[Engli-h]
Social Forestry in the Country

5636. SHRIMATI PHULRENU GUHA :
Will the PRTME MINISTER be pleased to
state : how far th~ social forestry in the
country for whkich a large amount of money
is invested, has bcnefited the rural people
in terms of fuel and fodder ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : Fuel wood
and fodder availability has increased in
areas where Social Forestry has bern taken
up; however the demand is still very much
highcr than availability.

[Translatior)

Investigation in sea water around
. Dwarika

5637. SHRI NARASINH MAKWANA :
Will the PRIME MINISTER be pleased to
state :

(a) the finding of investigations under-
taken by the A:chacological Department
and Institute of Oceanography in sea waters
around Dwarika;

(b) when were these operations started
and by what time they are likcly to be
completed and estimated amount of work
yet to be completed; and

(c) the amount of expenditure incurred
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and likely to be incuried in future and
whether Goveroment have received full
report in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHR1 SHIVRAJ V. PATIL): (a) The
Archacological Department has not under-
taken any under sea water survey work.
Dr. S.R. Rao, Retired Superintendent
Archaeologisi, Archaeological Survey of
India undertook investigation with logistic
support provided by tisc National Institute
of Oceanography, Goa. Work carried out
in Bet Dwarika region off Gujarat coast
revealed archaeological  evidence. These
hive been reported to be of Late and Post
Hairappan peri od.

(b) The igvestigation in the Dwarika
region was started in June, 1981. It is
not possible, at this stage, (o provide the
sty fer o of coymd'stiaa of this work.
Accordiag to Dr. S R. Rao, 3/4th of the
woik proposed is yet to be completed.

(¢) Indian National Science Academv
(INSA) sanctioned an amount of Rs. 20.95
iakhs {or this comprehensive project in July,
1981. The Department of Sciepnce and
Technology has sanctioned Rs. 11.27 lakhs
for a pzriod of three years in October, 1984
for th comprchensive project on Mariae
Archacological studies in Indian waters.
The National Institute of Oceanography
(NIO) has incurred an expenditure of
Rs. 5.30 lakhs on this projzct till date.
The details of likely expenditure to comp!:te
the activities at Dwarika are not availab'~.
A report on the progress achieved u,.0
1982 has been submitted to INSA by
Dr. S.R. Rao. ’

[English)
Money Spent of Atomic Power Stations

5638. SHRI E.S.M. PAKEER
MOHAMED : Will the PRIME MINISTER
be pleased to state the total moncy spent

construction of atomnc power stations in
the country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY., SPACE AND ELECTRONICS
(SHRI SHIVKAJ V. PATIL) : Total capital
expenditure ircurred upto March 1985 is
about Rs. 390 crores on the five nuclear
power urits in operation and about
Rs. 559 crores on the units under construc-
tion.

India Newzealand Cooperation

5639. SHRI C.P. THAKUR : Will the
of EXTERNAL AFFAIRS be
pleased to state :

(a) wcther after the recent visit of
Prime Minister of Newzealind to India any
new grounds have been broken for further
cooperation between India and Newzealand
in the fields of trade, commerce and
political relations; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL. AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) Yes.

(b) Following the recent visit to India
of the Newzealand Prime Minister, it
has been dscided to strengthen cooperation
in various fields such as trade, economic
and technical co-operaticn, culture etec.
Newezaland Prime Minister expressed his
desire to impoit Indian machinery. textiles
etc. While India has interest in importing
items like paper, wooletc. The Newzea-
land Government has recently re-opened
its resident Diplomatic Mission in New
Delhi with an eminent person as its High
Commissioner and other supporting staff
including a Trade commissioner.

During the visit, both the Prime
Ministers had an c¢xchange of views on
bilateral, regional and international issues
leading to a better understanding between
the two countrics. OQOur High Commission
in Newzealand which was being headed ‘by
an Acting High Commissioner is being
upgraded and new High Commissioner is
e xpected to join shortly.

With the stated desire of the New-
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zealand Government to foster a closer
relationship with India, we may look for-
ward to a betterment of our relations with
New Zealand.

Airport at Pondicherry

5640. Dr. P. VALLAL PERUMAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are aware
that the Union Territory of Pondicherry
is without an Airport;

(b) whether Government have any
proposal to construct one Airport there;
and

(c) if so, when it will be constructed ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) Yes, Sir.

(b) There are no immediate plans to
construct an airport in Pondicherry.

(d) Does not arise.

Maintenance of CRs of Government Servants

5641. SHRI SHANTARAM NAIK :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government propose 10
review the instructions in respect of main-
tenance of Character Rolls or Confidential
Reports of the Govarnment servants; and

(b) whether any instances of misues
'of power by higher officers, in writing Con-
fidential Reports of their subordinate
officers have come to the notice of
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K P. SINGH
DEO) : (a) A review of the Performance
Appraisal System hae been taken on hand
by Government.

(b) With a view to minimising
the operation of subjective  human
element and f conscious bias, the
instructions relating to preparation and

MAY ¢, 1985

Written Answers 136

cousug,uitu  of Confidential  Reports
provide for assessment at two levels.
Further, adverse remarks if any, have also
to be communicated to the Goveroment
servant concerned to afford him an oppor-
tunity of representing against them. In
view of these built-in safeguards in the
procedures, there is little scop: for misuse
of power in writing Confidential Reports.

Settlement of Cases of Freedom Fighters
from Tamil Nadu

5612. SHRI P. CHIDAMBARAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether applications for freedom
fighters® pension are pending wiil: the
Freedom Fighters’ Division of thc Minisuy
tor a long time and in some cascs, for
several years;

(b) whether such pending cascs include
cases where the State Government con-
cerned has sanctioned State Government
pension and bas recommended giant of
Central Government Freedom  Fighters®
pension;

(¢) the number of applications/cases
fro.n the Siate of Tamil Nadu falling under
(a) and (b) above; und

(d) whether Government prcpose to
fix a time-limit for passing final orders in
cach pending case ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a). Out of a total of 430,415 applications
received so far both under the 1972 and
1980 Schemes, pension has been sanctioned
to 132,859 freedom fighiers and their
dependcnts as on 31-3-1985. 191,187 cases
have been rejected and 106,368 cases are
pending mainly for want of verification
reports from the State Governments.

(b) The grant of pension under the
State Scheme does not automatically cons-
titute eligibility for Central Pension under
Swatantrata Sainik Samman Pension
Scheme as the criteria of eligibility under
the State Scheme and the Central Scheme
are quite different. However, a few of the
cases recommended by various State
Governments are under consideration.
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(c) 374 cases are pending for want of
verification reports from the Government
of Tamil Nadu, out of which 17 cases in
which reports of the State Government
have been received are under consideration
of the Governments.

(d) As the cases are finalised on the
basis of the verification reports of the con-
cerned State Governments, it is not possi-
ble to fix a deadline for settlement of all
the applications. Every effort is, however,
being made for speedy disposal of the
pending applications. The following steps
have been taken for their expeditious
settlement :

(i) On instructions from the Ministry
of Home Affairs, the Siate
Governments have set up Special
Cells to deal with the applications.

(ii) The State Governments on advice
of the Central Government have
also set up Committee at District/
State lcvel to advise for verifica-
tion and scrutiny of claims.

(iii) The Government have alsa set up
-a Non-Official Advisory Com-
mittee at Central level to consider
major problems in implementation
of Samman Pension Scheme and

to tender advice to Government.

Provision in SGPC Budget for Training
in Amrs at Sikb Shrines

5643. SHRI BHOLA NATH SEN :

SHRI SHANTARAM
POTDUKHE :

SHRI LAKSHMAN
MALLICK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government bave informa-
tion about the provisions made in the
1985-86 budget of Shiromani Gurudwara
Prabandhak Committee (SGPC) for special
arrangements for training in arms al some
sikh shrines;

(b) if so, the details thereof;

(¢) the amount earmarked for such
training during 1984-85;

(d) the nature of training proposed 10
be imparted in the Sikh shrines;

VAISAKHA 18, 1907 (S4KA)

er)ran Answers 138

(e) the names of shrines proposed to
be used for such training; and

(f) the
thereto ?

reaction of Government

THE MINISTER OF HOME AFFAIRS
(SHRI S B. CHAVAN) : (a) to (f) Accord-
ing to the available information, the SGPC
has provided Rs. 2.50 lakhs in the budget
estimate for 1985-86 and had provided
Rs. 35,000/- for 1984-85 for imparting
‘Shashtar Vidya’ to be organised in the
following Sikh Shrines :

1. Sri Darbar Sahib, Amritsar.

2. Gurdwara Dukh Niwaran Sahib,
Patiala.

3. Sri Darbar Sahib, Taran Tarn.

4. Gurdwara Sri Fatehgarh
Sirhind

Sahib,

5 Gurdwara Sri Guru Teg Babhadur
Sahib, Jind.

6. Sri Darbar Sahib, Muktsar.

7. Gurdwara Sri Ber Sah:b Sultanpur
Lodhi, Kapurthala.

B. Gurdwara Baba Gandha
Barnala.

Singh,

9. Gurdwara Sri Guru Teg Bahadur
Sahib, Dhamtan Sahib.

10. Takhat Sii Dam Duma
Talwandi.

Sahib,

11. Takhat  Sri Keshgarh Sahib

Anandpur Sahib

(2) The authorities are vigilant and
are keeping a close watch iu the matter.
Suitable action will be taken against these
found indulging in unlawful activities.

Funds for SC/ST Programmes During
1985-86

5644. SHRI GIRIDHAR GOMANGO :
Will the Minister of HOME AFFAIRS be
pleased to statc :

(a) whether the Central Plan for the
year 1985-86 provides Rs. 207 croics for
various programmes benefiting the
Scheduled Castes and Scheduled Tribes;
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(b) if so, the details of th: schemes
and prozrammes;

(c) whether these funds will to released
by the concerned Ministries to the States
for SC and ST programmes; and

(d) if so, the funds proposed (o0 be
distributed to the States, Siate-wise and
the funds provided fir SCs and STs out
of the said Central Plan ?

MAY 8, 1985
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) : (a)
and (b). Yes, Sir. Out of Rs. 207 crores
duriag 1985-86, Rs. 42 crores have been
provided for the Centrally Sponsored
Schemes as detailed below and Rs. 165

crorcs as Special Central Assistance to
Special Component Plan for Scheduled
Cusles -

(Rs. in crores)

1. Post Matric Scholarships

for Scheduled Castes and

Scheduled Tribes. 10.00

2. Pre-matric Scholarships to children of those engaged in
unclean occupations. 2.50

3 Construction of Girls Hostels for Scheduled Castes and
Castes and Scheduled Tribes. 5.00

4. Book Banks for Scheduled Custes and Scheduled Tribes®
students in Medica! and Engineering Colleges. 0.55

5. Pre-examination Training Ceatres for Scheduled Castes and
Scheduled Tribes. 0.70

6. ‘Impicmemation of PCR Act iocluding liberation of
scavengers. 5.50
7. Scheduled Custes Dovelopaient Corporations. 15.00

8. Rescarch aid Training f'or Scheduled Castes and Scheduled
Tribes. 1.00

9. Aid to Voluniary orgaaisations engaged in the W:lfare of
Schiedulzd Castas and Schadul:d Tribazs. 1.7
Total 42.00

In addition, a provision of Rs. 140
crores has been made for providing Special
Central Assistance to Tribal Sub-Plan.

(c) and (d) Necessary funds for these
schemes are relcased by the Ministry of
Home Affairs to the State Governments on
the basis of the proposals received from
them showing matching provisions made
in the State budget. Information regarding
expenditure incurred out of the graant
released to them during the previous years
and physical targets achieved are also
taken into account while releasing funds
to different States. No State-wise allocation
is made in the beginning of the year.

Pdor Condition of Forests

5645. SHRI M RAGHUMA REDDY :
Will the PRIME MINISTER be pleased to
state :

(a) whether our forests are in poor

_shape;

(b) if so, full details of actual drop in
forest cover as revealed by Satellite
Photography;

(c) whether the data of Satcllite forestry
available with the Union Government
authorities at Dehradun bas not been
furnished to M Ps although they have been
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~ asking for it during last three years and if
80, corrective steps propused;

(d) the concrete and positive plans to
achieve real 30 per cent for cover as per
National Forest Plan; and

{¢) how much time and funds are
neceded for this and actual funds provided
in the Seventh Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) Owing
to biotic pressures many of our forest
arcas are in a state of degradation.

(b) National Remote Sensing Agency
has on the basis of Satellite imagery
estimated that between 1972-75 and 1980-82,
the forest cover has reduced as under :

Percentage of
forest cover to
the geographi-

Year Extent under
forest cover
in  million

hectares cal area
1972.75 55.52 16 89
1980-82 46.35 14‘10 o
Estimated
reduction 9.17 2.79

This estimate may need some revision
due to the following :

(i) Some of the imagery relates to
periods during autumn when the
trees arc leafless, which impaired
reflectance of the vegetation.

(ii) Some of the forest areas were not
registercd in the imagery owing
to shadow and obstruction by
cloud cover.

(iii) Young and immature plantations,

* the canopy of which was not

fully developed, cannot be identi-

fied as forest areas by satellite
imagery.

(iv) The scale of the imegery being
for too small, small patches of
forest arcas were not registered
which resulted in cumulative
error.
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The figures arrived at by the National
Remote Sensing Agency through imagery
are being verified with ground truth.

(c) No, Sir.

(d) and (e). The outlay for forestry
under the Seventh Five Year Plan is being
finalised. A National Wastclands Develop-
ment Board is being set up with the object
of bringing S million hectare of land
annually under fuelwood and fodder plapta-
tions. The funds required for this ‘work
would depend on the area to be covered,
the phasing of the programme and the
extent of people's participation. Details
are being worked out,

“*Details of Poliution by Industries
in Orissa”

5646. SHRI GIRIDHAR GOMANGO :

Will the PRIME MINISTER be plecased to
state

(a) whether the Ministry has asked
Government of Orissa to collect detailed
information regarding the air and water
pollution due to establishment of medium
and major industries in that State;

(b) if so, the total villages, population
and rivers affected by these industries,
industrywise there; and

(c) if it has not yet been collected by
that State so far, th: reasons for such
delay though there were guidelines from
Union Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN): (a) The
Central Pollution Control Board had asked
the State Pollution Control Boards, includ-
ing Orissa Board to prepare an inventory
of industries (Large and Medium sector)
with reference to their pollution control
status

(b) Total population and villages
affected by Air and Water Pollution have
not beeb surveyed by the State Board.

(c) No guidelines were issued for col-

7 lecting data on affected villages and popula-

tion in the above industrial survey.
However, State Government of Orissa and
State Pollution Control Board have 1aken .
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up programmes to assess significant
pollution in rivers and popuiation and
villages affected. -

Manpower Ergaged in Projects Undertaken
by 1.A.A.l Foreign Countries

5647. SHRI ANADI CHARAN DAS :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the. projects undertaken by the
International Airport Authority of India
in the forelgn countries;

(b) the Indian manpower engaged in
each project;

(c) the total number of employees in
the offices of International Airport
Authority of Indin and whether reservation
policy for appointment of SCs and STs is
being implemented by the Authority or not;
and

(d) the number of SC and ST emp-
loyees in the office of International Airport
Authority of India and the humber of SC
and ST labourers sent abroard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOUSTM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) The Inernational Airport Authority of
India bave undertaken the following projects
in foreign countries :

1. Construction Projects

(i) New Ghat Airport Project in
Libya including Terminal Building,
Aijrport lighting and Air Force
Camp. (Completed).

(ii) Brak Airport Project in Libya
(Phase 1 of the project has been
completed and Phase II is in
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(iii) Riyan Airport in Republic of
Yemen (Completed).

(iv) Al-ghaidha Airport in Republic of
Yemen (in progress)

(v) Airport in Maldives (Completed).
2. Consultancy Projects ‘

(i) Bvaluation of airport at Attutaki
Cooks Island. (Compieted)

(ii) Development of airport at Narau.
(Completed)

(iii) Development of airport at Mafla
in Tanzansa (Completed).

(iv) Development of airports at Batna
and Setif in Algeria. (in progress).

(b) The number of Indians employed in
the ongoing foreign projects as on date is :

Brak airport project in Libya 124
Al-ghaidha airport project in South

Yemen 40
Datna and Sctif airport projects in

Algeria 8

Total : 172

(c) The Inteenational Airports

Authority of Ind a have 4981 Employees as

on 1-1-198S.

The International Airports Authority
of India is strictly following Government’s
extent policy disectives on reservation for
Scheduled Castes/Scheduled Tribes.

(d) The number of Scheduled C.stes
and Scheduled Tribes employees in the
International Airports Authority of India as
on 1-1-1985 are 1255 and 162 respectively.
The details of SC/ST employees/labourers

progress). in the ongoing projects are :
Sl Project Regular Contract Total
No. employees employees
SC ST SC ST SC ST
1. Project in Libya 13 —_— 8 1 21 1
2. Al-ghaidha project in South
Yemen 4 — 2 —_ 6 —
3. Batna and Setif projects in
Algeria 1 L — —_ o~ 1 -—
Total : 18 —_— 10 1 28 1
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[Translation] .

Computer Maintenance Corporation

5648. SHRI KAMLA PRASAD
RAWAT : Will the PRIME MINISTER be
pleased to state :

(a) whether a Computer Maintenance
Corporation was set up in 1975;

(b) if so, the functions thereof ; and

(c) the details regarding the progress
made by the above mentioned Corporation
since 1975 to date ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE
AND TECHNOLOGY AND IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) Yes, Sir. The
name of the Corporation was changed to
CMC Limited in August, 1984.

(b) Tune functions cover total computer
support services including maintenance,
system engincering, equipment supply,
software development, systems consultancy
services, computer site preparation, educa-
tion and training, R and D etc. and
providing technical services abroad and
export of software.

(c) The progress achieved is stated
below :

1. In the beginning eraphasis was on
providing maintenance services. In
June, 1978 when IBM phased out
of India, CMC undertook services
for users of IBM cquipment in
India regardless of the type, ags,
size or location of the machines,
CMC is now providing maintenance
at 8v locations in India to 386
mainframe computers (large
systems) of 30 leading foreign
manufacturers apart from punches/
verifiers and unit record equipment.
CMC also gives site preparation

support to uses organisations. CMC:

is also executing a noumber of
software and system engincering
projects such as : '

(a) Project INTERACT, through
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UN assistance, for promoting
real-time computer applications
in developing countries; ‘

(b) Giving engineering suppert tg
Project CLASS (Computer
Literacy and Studies in
Schools) ;

(c) Developing an all-India Com-
puter Network called INDONET
for commercial applications
whose installation will begin in
1985-86 ;

(d) Special Software Development
hike message Switching System
Software, Supcrvisory Control
and Data Acquisition Software
for Power System management,
portable relational data base
software, etc. '

(e) Development of LIPI, a multi-
lingual word processor ;

(f) Development of GRAPHICS, an
" invaluable tool for graphics
application developers ; and

data Base Management
‘ADMIN’ based on the Net- -
work.

Other activities of CMC include :

(a) Organising  BEducation and
Training programimes ;

(b) Functioning as canalising
agency (now decanalised) for
peripherals floppy drives, Matrix
and Line Printers and Winchester

Drives;

{c) CMC has also undertaken a
turokey job for on-line Passen-
ger Reservation  System for
Northern Railway.

CMC's turnover has been steadily

increasing. As against Rs. 5.5
crores turnover in 1978-79 the
estimated turnover in 1984-85 is

Rs. 22 crores.
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Allocation of Moasey for Advancement of
Electronics

5649. SHRI KAMLA PRATAD
RAWAT : Will the PRIME MINISTER be
pleased to state :

(a) the amount of money earmarked
by Government for the advancement of
electronics for the year 1985-86 :

(b) the items on which the said amount
is likely to be spent under the annual

Statement
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plan ; and

(c) the details of amount spent on
various items during 1984-85 item-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) to (c).
The details are given in the enclosed
statement.

Plan Projects of the Department of Electronics

Name of the Scheme

(Rupces in Lakhs)

Amount Earmarked Amount

for 1985-86 Spent
During
1984-385
1 2 3
A. CORPORATIONS :
1. Electronics Trade and Technology Dévelopment
Corporation (ET and T) 100.00 150.00
2. Computer Maintenance Corporation (CMC)
Limited 500.00 175.00
3. Semiconductor Complex Ltd. (SCL) 960.00 743.00
B. SOCITIES :
4. Society for Applied Microwave Electronics
Engg. and Research (SAMEER) 230.00 96.89
5. Centre for Development of Telematics (CDOT) 720.00 50.00
C. DEPARTMENTAL PROJECTS :
Continuing Schemes
6. System Engineering and Consultancy in the
Area of Radar and C 31 Systems. 50.00 —_—
7. Centre for Advanced Studies in Electronics 200.00 132.69
8. Electromagnetic Interference/Blectromagnetic
Compatibility (EMI/EMC) Studies Programme 120.00 80.10

9. Reliability Studies Programme

80.00 30.68
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.

10. Headuuarters 150.00 29.57
11. Special Components and Materials Programme 80.00 36.54
12. National Silicon Facility 545.00 136.42
13. Standardisation, Testing and Quality Control ‘

(STQC) 450.00 385.19
14.- Manpower Development and Social Electronics 33.80 473.22
15. Centre for Excellence, Regional Dev, etc. 166.20 7.54
16. Centre for Electronic Design Technology

(CEDT) 200.00 47.00
17. Computer Literacy and Studies in Schools

(CLASS) 400.00 »
18. Development of Amateur Radio Activity 5.00 25.00

New Schemes
19. Electronics Components Development Fund 10.00 —_

20. Czntre for R and D Production of Power
Semiconductor Devicee 10.00 —_

D. SCHEMES UNDER CCI-WING
Continuing Schemes

21. National Centre for Software Development and

Computing Technology (NCSDCT) 250.00 267.00
+ 22. National Informatics Centre (NIC) 1800.00 2542.25
23. Computer Centres Programme 200.00 35.00
24. Software Developmient Programme (CAD,
CAM, CALI, etc.) 200.00 173.32
25. Centre for Dev. and Production of Computer
Mainframes 1000.00 18.63
26. Fibre-Optics Systems Application Promotion
Programmes (FOSAPP) : 100.00 —
27. Generation of Special Manpower for Com-
puters. 350.00 *
400.00 102.12

29. Microprocessor Application Dev. Programme

28. Appropriate Automation Promotion Centre
30. Mining Blectronics Equipment Development }

f B
*Bxpenditure on these project during 1984-85 is included in scheme No. 14 under
manpower development.
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s,

31. National HVDC Experimental Line Project

32. Centre for Flexible Manufacturing Technology

New Schemes

33. Telematics Development and  Promotion

Programme

34. Fifth Generation Super-Mini Computer D
Programme

esiga

35. Advanced Technology Programme in Comguter

Networking
36. Software Export Promotion Programme
37. Instruments Maintenance Programme
E. S and T PROGRAMMES :
38. Technology Development Council Projects
39. National Radar Council Projects

40. National Micro-Electronics Council

Total :

2 3
250.00 87.73
100.00 —_
100.00 -

30 00 —-

50 00 —

10.00 -

10.00 —
200 00 223.70
200 00 258.57

200 00 —_—
10560 00 6307.16

Foreign Trade with E.T. and T.D.C.

5650. SHRI KAMAL PRASAD

RAWAT : Will the PRIME MINISTER bz
pleased-to state :

as indicated below :—

Year

—

(a) the extant to which foreign trade
has increased as a result of setting up the
Electronics Trade and Technology Develop-
ment Corporation, since 1974 to date; and

(b) the number of persons to whom
testing and measurement machines have
been made available at cheaper rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) BT and
T’s opperations. have contributed to the
growth of foreign trade in electronics, both

Total turnover Exports
(Rs. in lakhs) (Rs. in lakhs)

import and export, as can be seen from its
_ turnover growth since its inception in 1974,

1974.75 87 63 —_
1975-76 179.19 3.84
1976-77 649.12 50.99
1977-78 1154.49 128.19
1978-79 1218.65 86.77
1979-80 1086.05 80.94
1980-81 1451.79 151.25
1981-82 2160.66 111.80
1982-83 6362.24 108 85
1983-84 3123.98 125.92
1984-85 739;99 (Pr(;w;.) 154.90 (Prov.)
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(b) ET and T has been importing and
supplying testing and measuring equipment
to various organisatioes and users. So far,
ET and T has supp'ied these equipment to
more than 350 parties at competitive prices
by bulk buying of these equipment from
various international sources.

(English)

Forign Investment to Develop Various
Tourist Resorts in the Country

5§651. SHRI PIYUS TIRAKY : Will
the Minister of TOURISM AND CIVIL
AVIATION be plcasad to state :

(a) whether many foreign countries
are being asked to invest in India to
develop various tourist resorts of the

country;

(b) if so, details thereof;

(c) the details of the facilitics being
given to the foreign investors;

(d) whether Government of Japan has
shown its willingness to invest for the
development of Bodhgaya and other places
of Budhist pilgrimage;

(e) if so, the details thereof;

(fy whether Government intend to
permit foreign investors (o invest on hotels
etc. in India; and

(g) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) and (d). No, Sir.

(b) and (d). Doe¢s not arise.

(¢), (f) and (g). For the development of
hotel a commodation of international
standards for foreign tourists, Govern-
ment has been permitting  foreign
iuvestment and collaboration with renowned
international chains in certain specialised
technical services like planning, designing
and equipping of hotels and their interna-
tional marketing. Foreign collaborators

can invest in equity in foreign exchange "

upto 309, of the total equity capital and
can repatriate dividend or -any payments
due to them after payment of Indian
taxes, '
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Construction of a Stadium at Alipurduar

5652. SHRI PIYUS TIRAKY : Will
the Minister of YOUTH ATFAIRS AND
SPORTS be pleased to state :

(a) whether to encourage rural athletes,
the Government propose to construct a
stadium at Alipurduar in Jalpaiguri district
of West Bengal;

(b) if so, by what time it will be
completed; and

(¢) if not, the reasons thecreof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS (SHRI R.K. JAICHANDRA
SINGH) : (a) to(c). No proposal for
constructing a stadium at Alipurduar in
Jalpaiguri District has been reccived from
the Government of West Bengal,

Facilities to Handicapped Persons/Children
by the Department of Tourism

5653. SHRI ANANTA PRASAD
SETHI : Will the Ministcr of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the hotel facilities which have been
provided by the Department of Tourism at
various places in the States:

(b) whether there are any special
facilities or coneessions made available
to the 'andicapped persons/children; and

(c) if not, whether Government propose
to provide such facilities and concessions
to the Handicapped peysons/children also ?7

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) The Department of Tourism does not
by itself provide any hotel facilities.

(b) and (c). Do not arise.

Inclusion Aof Kuduma Community in the List
of Scheduled Castes

5654. SHRI CHINTAMANI JENA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government of Oii_ssa
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and some MPs from that State have THE MINISTER OF STATE IN THE
suggested to the Univa Gov.rnment to MINISTRY OF HOME  AFFAIRS

include ““Kuduma’’ community in the State
of Orissa in the list of Schzduled Castes; if
so, the action taken by Government
thereon; ’

(b) whether Government are aware
that the *‘Kuduma’’ Caste is a fraction of
““Kandapa’® caste which is included in’ the
list of Scheduled Cuaste; if so, the reasons
for not including the ‘““Kuduma’’ Caste in
the list of Scheduled Castes; and

(c) whether Government propose to
include this community in the list of
Scheduled Castes ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b). Proposal has been received

regarding treating of ‘Kuduma’ community
as synonym of Kandra. Kanda'a which has
been specified as Schedu'ed Caste in relation
to the State of Orissa, and not ‘Kandapa’
which has not been included in the list of
Scheduled Castes in Orissa. The comments
received from the Government of Orissa
cannot be disclosed in the public interest.

(c) The above proposal along with
other such proposals are being considered
in the context of the proposcd comprehen-
sive revision of the lists of Scheduled
Castes and Scheduled Tribass as any amend-
ment in the existing lists of Scheduled
Castes and Scheduled Tribes can be done
only through an Act of Parliament in view
of Articles 341(2) and 342(2) of the
Constitution.

Publication of Census Data

5655. PROF. NARAIN CHAND
PARASHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are aware of
the inordinate delay in the publication of
census data by the Registrar General of
Census Operation in relation to speakers of
various dialects, languages, religious groups
and other categories of pcople; and

the reasons for this delay
the data

(b) if so,
and the likely date by which
would be published ?

(SHRIMATI RAM DULARI SINHA):
(a) There has been no inordinate delay in
the publication of cz=nsus data by the
Registrar Genzsral and Census Commis-
sioner, India who has already published the
figures rclating to religious groups based
on data collected in the household
schedules in 1981 Census and the figures of
general population, scheduled castes and
scheduled tribes. The tabulation of data

relating to iauguige/mother tongue is ir« ™

- process and there is no inordinate delay in

this case also taking into account the

volume of work involved.

(b) Does not arise in view of (a) above.

Setyting up of Atomic Power Station in
Himachnl Pradesh

5656. PROF. NARAIN
PARASHAR : Will the PRIME MINISTER
be plcased to state :

(a) whether Government bhave consi-
dered the request of the Himachal Pradesh
Government for the location of an Atomic
Power Plant in the S:ate;

(b) if so, the decision taken by Govern-
ment! in this regard; and

CHAND |

e

by
.

)

(c) if not, whether Government would i .

consider and take an early decision about the
location of the plent ?

THE MINISTER O STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC

ENERGY, SPACE AND ELECTRONICS

(SHRI SHIVRAJ V. PATIL) : (a) to (¢). In
the immediate future, expansion of the
existing station at Rawatbhata in Rajasthan
which forms a part of Northern Electricity
Region has been appraoved. A final decision
with regard to various other sites for
location of future atomic power plants in
the Northern Electricity Region of which
Hirpachal Pradesh forms a constituent part,
is yet to be taken.
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- Zonal Councils for Promoting Regional
Culture

5657. SHRT BHOLA NATH SEN :
Will the Minisicr of CULTURE be pleased
to state :

(a) whether there is any proposal o set
up zonal courcils 0 prcmote and nicgrate
regional cultures;

(b) the details of the steps taken/pro-
posed by Government in the matter; and

(c) the salient features of the proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPAKT-
MENT OF CULTURE (SHR1 K.P. SINGH
DEO) : (a) Yes, Sir. Tt is proposed 10
set up zenal cultural centres in the country.

(b) and (c). The Zonal Culwural Centres
will lay secial emphasis on people’s parti-
cipation in cultural activities and would
emphasize separate identitics as well -as
similarities by the Zone in a sense that it
would be a symbol of unity in diversity.
These wou!d be suitably illustrated in terms
of wvarious artistic manifestations like
music, folk dances, folk crafis and tribal
arts. A Zonal Cenire for Northern Zone
is being set up at Patiala covering the
States -of Punjab, Haryana, Himachal
Pradesh, Jammu ' and Kashmir and
Rajasthan. The details are being worked
out. Another such centre for the Eastern
Zone will be set up shortly at
Shantiniketan.

Development of Tourism in Arunachal
Pradesh

5658. SHRI P.K. THUNGON : Will

the Minister of TOURISM AND CIVIL -

AVIATION be pleased to state :

(a) whether there are good prospects
of tourism in Arunachal Prasdesh;

(b) if so, the annual budgetary alloca-
tion—~Plan and non-plan, for Arunachal
Pradesh year-wise for the last three years;

(c) the Centre’s annual budgetary
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allocation~plan and non-plan, for the
other States and Union Territories for the
last three years; and

(d) the contribution/share of the
State Governments and Union Territory
Governments for the same period year.
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) Yes, Sir.

(b) The State annual budget for the
last three years is as follows :

(Rupees in lakhs)

Year Non-Plan Plan
1982-83 8.8 053

1083-84 8.73 0.58

1984-85 9.00 0.66
(c) and (d). The Department does not

have statc-wisc budget allocations. Instead
the Decpartment provides financial assis-
tance whencver the State Governments/
Union Territeries propose suitable tourism
projects. Such projects are entertained by
the Departmeet subject to availability of
funds and inter-se prioritics. Presently,
there is no proposal from Arunachal
Pradesh pending with the Department.

Revision of Ceiling Line for Identifying
Persons below Poverty Line

5659. SHRI S.L. MURMU : Will the
Minpister of PLANNING be pleased to
refer to the reply given to part (c) of
Unstarred question No. 4308 on 22 August,
1984 regarding revision of ceiling line for
identifying person below poverty line and
state :

(a) whether the deliberations of Study
Group have since been completed:

(b) if so, the details thereof; and
(c) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K.R.
NARAYANAN) : (a) to {c). The Study
Group on Concepts and Estimation of
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poverty line. constituted by the Planning
Commission in connection with the Seventh
Five Year Plan, has submitted its report
which is being examined by the Planning
Commission.

Filling up Post of Commissioner for
SCs/STs.

5660. SHRI S.L.. MURMU : Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 4280 on 22 August, 1984
regarding filling up of post of Commissioner
for SCs/STs and state :

(a) whether the post of Commissioner
for Scheduled Castes and Scheduled Tribes
has since becen filled;

(b) if so, the particulars of the incum-
bent; and

(c) if not, the reasons for not filling the
post so far and the time by which itis
likely to be filled by a competent person ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) and (b). No, Sir.

(c) The offer of appointment has been
gent to the officer selected for the post.
He has accepted the officer. He has been
asked to join immediatcly.

Establishment of Dr. Ambedkar Memorial
Museum in Delhi

s661. SHRI S.L. MURMU : Will the
Minister of HOME AFFAIRS be pleased
to refor to the reply given to Unstarred
Question No. 4306 on 22-8-1984 regarding
establishment of Dr. Ambecdkar Memorial
Museum in Delhi and state :

(a) whether final decision has since becen
taken in the matter by Government;

(b) if s0, when the same is going to be
established in Delhi; am_i

(¢) if not, the reasons for delay in the
matter ? ‘

MAY 8, 1985
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THE MINISTER OF STATE IN THE -
MINISTRY OF HOME = AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (c). The reference in the Question to
an carlier Unastatred Quusiion (No.4306,
answered on 22-8-84) relates to a represen-
tation from ‘‘Voluntary Social Organisa-
tions including individuals and Delhi
Scheduled Castes and Welfare Association,
(Regd.), Ambedkar Bhavan, New Delhi’’,
for establishment of Dr. Ambadkar Memo-
rial Museum in D:lhi at 26, Alipur Road.
Further information had been solicited in
this question regarding Government’s
reaction to the representation and the
proposed Government action. In the reply
given on 22.8.1984 the House had been
dnformed that the representation has b=en
iforwaried to Delhi Administration and the
matter was under their consideration.

According to the latest information
received from Delhi Administration, the
building in question, which is a private
property, has since been demolished and
the site converted into a modern commer-
cial complex. D=zlhi Administration has
informed there is no proposal to set up the
Dr. Ambedkar Memorial Museum at
present.

Proposal to Open More Tourist Offices
Abroad

5662. SHRT MOHANBHAI PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of tourist offices func-
tioning abroad;

(b) whether there is any proposal under
the consid:ration of Government to open
more tourist offices abroad; and

(c) if so, the names of the countries in
which these are likely to be opened and by
when ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRi ASHOK GEHLOT):
(a) The required information is given in the
statement attached.

'(b) No, Sir.

(c) Does not arise.
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e e e Stafement

1. New York ~ ONE MAN OFFICES

2. Chk;ago . 1. Washington These one man offices
. 3. Los” Angeles 2. San Francisco have been closed with
: 3. Miami effect from 31-3-85.

4. Dellas
CANADA

4. Toronto
UK.
5. London

SWITZERLAND
6. Geneva
FRANCE

7. Paris

WEST GERMANY

8. Frankfurt

BELGIUM

9. Brussels
SWEDEN
10. Stockholm
ITALY
11. Milan
" AUSTRIA
12. Vienna
' AUSTRALYA
13. Sydney 5. Melbourne
- 14, Singapore
JAPAN

15. Tokyo 6. Osaka

16. Kuwait 7. Dubai
THILAND 8. Katamandu (Nepal)

.\ A Bangkok

These one-man
offices are
also in the
process of being
wound up.

L"_'W"‘—‘—‘

' MALAYSIA
18. Kuala Lumpur

1, Cotombo—The office will start functioning as soon as officer is posted,
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20-Point Programme in West Bengal

. 5663. SHRTI BHOLA NATH SEN:
Will the Minister of PLANNING be
pleased to state :

(a) whether the Planning Commission
has monitored progress and or conducled
studies about the implementation of the
Centre’s 20-Point Programme in West
Bengal during the Sixth Plan period
1980-85 ;

(b) if so, the details of the steps taken
and the result thereof;

(c) the progress in West Bengal as
compared to the progress in Maharashtra,
Uttar Pradesh, Orissa, Bihar, Assam
Madhya Pradesh in the matter of imple-
mentation of the 20-Point Programme;

(d) whether the guidelines issued by
the Centre have been followed by the West
Bengal Government while implementing
this programme;

(e) the total outlay approved by the
Centre for expenditure on 20 Point Pro-
gramme in West Bengal and the actual
expenditure incurred thereon during 1980-84;

and

(f) the programmes in which West
Bengal is lagging behind ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K. R.
NARAYANAN) : (a) The Planning Com-
missson has been regularly monitoring the
progress of implementation of the 20-Point
Programme in all States including West
Bengal from 1982-83 onwards, when the
implementation of the Programme was
undertaken. No separate studies about the
implementation of the Programme in West
Bengal have been conducted.

(b) The West Bengal Government is
furnishing Monthly and Quarterly Progress
Reports on the implementation of the Pro-
gramme regularly in the prescribed pro-
formae according to the guidelines. A
table showing the targets and performance
of the State Government in the imple-
mentation of the 20-Point Programme for
1982-83, 1983-84 and 1984-85 is laid on the
Table of the House.

(Placed in Library, See No. LT-1108/85]
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(c) The performance in the implementa-
tion of 20-Point Programme in West Bengal
as compared to Maharashtra, Uttar Pradesh,
Orissa, Bihar, Assam and Madhya Pradesh
is shown in the table below.

2

State Bank in Performance

1982-83 1983-84 1984-85

West Bengal 16 19“ 19
Mabharashtra 10 2 1
Uttar Pradesh 13 10 6
Orissa 7 8 13
Bihar 17 17 15
Assam 22 13 14
Madhya Pradesh 6 4 16

(d) Yes, Sir.

(e) The 20-Point Programme was an-
nounced on 14th January, 1982 and its
implementation was taken up under the
Annual Plan 1982-83. The outlays for the
20-Point Programme are not fixed specifi-
cally. These are derived from the outlays
for the various developmental sectors, as
the 20-Point Programme forms integral
part of the Annual Plans. The derived out-
lays and expenditure on the 20-Point Pro-
gramme in West Bengal from 1982-83
onwards are given in the table below.

(Rs. crores)

Year Outlay Expenditure
1982-83 299.40 294.10
1983-84 289.45 269.97
1984.85 235.25  364.57

(Likely)

(f) The attached table gives details of
the performance of West Bengal and the
national average in each item. The State
may be considered to be lagging behind in
those items in which its performance is

.below the national average.
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Agreements with N.R.D.C, for Setting up
Miaf Cement Plants in Haryana

5664. SHRI LALA RAM KEN : Will
the PRIME MINISTER be pleased to
state :

(a) whether some firms entered into
agreement with N R.D.C. to set up mini
cement plants in Haryana ;

-(b) if so, the names of such firms and
details thereof ;

(c) whether these parties have already
spent huge amount on the construction of
building, machinery, foundation work etc.
of the said plants after the agreement with
N.R.D.C. ;

(d) whether N.R.D.C. is not taking
any initiative to help these parties in get-
ting the loan assist: nce etc. ;

(¢) if so, the reasons therefor ; and

(f) the steps being comtemplated to
save the interests of such parties ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) Yes Sir,
two firms have entered into agreements
with National Research Development Cor-
poration of India (NRDC) for setting up
mini cement plants in Haryana.

(b) (i) M/s Aravali Cement Pvt. Ltd.

(ii) M/s Swarajya (Narnaul Cement
Industries Pvt. Ltd., Sona.

(c) M/s Aravail Cement Pvt. Ltd. have
placed order for ' the machinery worth
Rs. 9.8 lakhs with the fabricators approved
by the N.R.D.C. The project of M/s
Swarajya Cement Industries Pvt. Ltd. is
under implementation. -

(d) to (f). N.R.D.C. has been extend-
ing all assistance to these firms in con-
pection with their application to the finan-
cial institutions. M/s Aravail Cement has
sought financial assistance from Banks and
N.R.D.C has supported their request. M/s

‘Swarajya Cement Industries bas been

VAISAKHA 18, 1907 (S4KA4)
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financed by Haryana State Financial Cor-
poration and the project is progressing.

Cancellation and Delay of Indian Airlines
Flights

5665. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state ¢

(a) whether it is a fact that Indian
Airlines flight 273 was cancelled on 16 June,
1984 ; :

(b) if so, the reasons therefor ;

(c) whether similar delays were there
on flight 184 on 1 and 2 June, 1984 ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) and (b). No, Sir. Indian Airline flight
1C-273 of 16th June, 1984 was operated as
scheduled. Flight IC-273 of 15th June, 1984
was, however, postponed for operation on
16th June, 1984 due to late availability of
aircraft and subsequent non-availability of
the crew.

(c) and (d). Indian Airlines flight IC-
184 Delhi-Bombay operates with the crew
of 1C-402 coming from Calcutta. As the
departure of I[C-402 from Calcutta was
delayed on 1-6-84 due to grounding of one
Airbus aircraft, the flight IC-184 from
Delhi was alsa consequently delayed.

Sari Pratha

5666. SHRI AMARSINH RATHWA .
SHRI NAVIN RAVANI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a)' whether Government are awarc
that the Sati Pratha is still continuing in
certain parts of the country ;

(t;) if so, the number of cases which
have come to the notice of Government
during the last five years ; and

(e) the steps being taken to check this
system in the country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) to (c). There is no specific information
or report with the Government to conclude
that Sati Pratha is still continuing in
certain parts of the country. No data
regarding number of women committing
Sati is compiled on All India basis as law
and order including crime is a State subject.
The State Governments and Union Territory
Administrations are responsible for enforc-
ing law relating to offences.

Purchase of Colour and Black and White TV
Sets from E.C.1.L.

5667. SHRI BANWARI LAL
BAIRWA : Will the PRIME MINISTER
be pleased to state :

(a) how many consumers are registered
with ECIL for purchase of colour TVs and
Black and White TVs at each delivery
centre till date and by what time the pre-
sent waiting list will be exhausted keeping
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in view the production of ' colour TV and
Black and White TY sets ;

(b) how many colour and Black and
White TV scts have been allotted to con- .
sumers out-of-turn during the last year ;

(c) the categories and criteria adopted
for allotment of EC TV out-of-turn,
to consumers ; and

(d) how many applications and pending
for out-of-turn allotment with the company:.
as on date ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHR1 SHIVRAJ V. PATIL) : (a) Number
of consummers registered with ECIL for
purchase of Black and White and Colous
TV Sets at cach delivery centre as on
31-3-85 is as under :—

Delivery Centre

No. of Consumers Registered for

e | e ——  — P . f— " — — v S—

Black and White Colour
Abmedabad 600 1.887
Bangalore 52 -+ 1,775
Bombay 2,000 7,624
Calcutta 700 ' 3,028
Chandigarh 150 9
Delhi 415 5,874
Hyderabad Nil 3,049
Indore Nil 441
Jaipur Ni!l 1,855
Kakinada Nil ' - 102
Lucknow Nil 1,980
Madras 52 1.679
Nagpur 250 *356
Panipat Nil 324
Pune 1,200 897.
Raipur Nii ‘ 394
Tirupathi Nil 73
Vijayavada Nil ' 264
Total : 5,419 32,573 .

Present waitmg list for Black and White sets is expected to be cleared in abpu!
3 montbs and Colour sets before the end of this. year.
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‘¢b) Number of sets allotted on our-of-"
turg ‘basis during the period 1:4-84 to

‘31 3 85 is as undcr : ey

Black dnd White =~ 'V'Ni‘l'
Colour ¢ 976

(©) 5% of the producuon of CTV sets
is earmarked for out-of-turn allciment. Of
the total aumber of sets available for out-
of:turn allotment 709, is distributed among
the, various business groups of ECIL for
aliotment to their clientsin the interest of
business promotion and marketing. Remain-"
ing 300/0 is allotted to VIPs, cducatlonal
mstltutlons dnd agamst Government prlorl-
tles. ’ )

(d) About 500 applncatnons arz pendmg
for out-of-turn allotment.

[Translation)
Working of Atomic Epergy Reactors *

‘N IRM ALA KU MARI
PRIME

. 5668. PROF.
SHAKTAWAT : Will - the.
MINISTER be pleased to state :

[ .

(a) - whether the ‘progress in regardto

the work of the Atomic Energy Reactors in'
Kalipakkam and Narora is’

Kota, Tarapur,
satisfactbry; L

" (b) whether thesc stations are WOrking
to tben‘ installed capacﬂy, and '

PR

3
1

)

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND TECH#; - .

NOLOGY AND IN THE DEPARTMENTS

OF OCEAN DEVELOPMENT, ATOMIC

ENERGY, SPACE AND ELECTRONICS
\9HRI SHIVRAJ V. PATIL): (a) Yes,
Sir. All the five nuclear power units are
currently operating satisfactorily. The
second unit at Kalpakkam is expected to be
commissioned this year and two units at
Na ora are expected to be commissioned m
1987-88 and J988-89 respectively.

) Does not arise.
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(0}‘ if not, thc time' by'which ‘thcsg'
would start working to their full capacity 2.-
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Expendnure on Rhinos on their Catchmg
and Transporata(ion

* 5669. smu Y.S. MAHAJAN: Will:
the - PRIME MIN’[SI‘BR be plcascd to-s
state :

(2) how wany rhinos were caught in
Assam and braught to Uttar Pradesh ;

(b) Kow many of these rhinos dled
where and why ;

(c) the price paid for cach rhino and
the other expenses incurred on catching
and transport and the mode of transport;

(d) whelher Government propose to
buy more rhinos from Assum or ‘anywhere
else ; .

(e) if so, the economlcs or thxs opera~"
uon d

(f) whethcr any fomgn experts have
been engaged for this ; and 4

(g) if so the previous expcrience of
these experis about rhinos and any other
Indian animals ? ‘

-~ THE MINISTER OF STATE IN THE
MINISTRY 'OF ENVIRONMENT AND
FORESTS (SHR1T VIR SEN) : (a) and (b).
In March-April 1984, five rhinos were
captured - in Assam and translocated to
Uttar Pradesh for release in the Dudhwa
National Park as part of a reintroduction
programme, for the species. Of these, two
rhinos died, one due to infection after
abortion and the other possibly due to
damage of the radial nerve.

(c) Rs. 3.18 lakhs were paid to the
Government of Assam for each animal.
The total expenditure on the capture,
crating and transpotartion of the rhinos was
Rs. 3.78 lakhs.

(d) and (¢). During March-April 1985,
four rhinos were captured in Nepal and
taken to the Dudhwa National Park, where
they have been relcased. In exchange, the
Government of Uttar Pradesh will be
giving captive clephants to Nepal

(f) and (g). The FA 0. Cluet‘ Techni-
cal Advisor at the Wildlife Institute of
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India, Dehra Dun, was associated with this
project. He has - previous experience of
capture of rhinos in Assam and Bihar and

has captured a total of 20 Indian rhinos..

He has also experience on African rhino
and of drug immobilisation of African and
Asiatic elephants and various ungulates,
includiog deer and antelopes.

Export of Computer Software

5670. PROF. P.J. KURIEN : Will the
PRIME MINISTER be pleased to state :

(a) what is India’s share in export of
computer software in the world market;
and

(b) the details of software exported ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) As
commpared to world software market of
US $ 11 billion in 1983 India exported
computer software worth Rs. 17 crores,
during the same year.

(b) The details of the sofiwarc exported
during the last few years is as follows :

1981 — Rs. 10.2 crores
1982 —_ Rs. 13.5 crores
1983 — Rs. 17.0 crores
1984 — Rs. 24.0 crores

The software exported from India cobsit

MAY 8, 1983

Written Answers 173
of-application software in the areas of busi-
ness, engineering, management, online

transaction, banking, consultancy service,
feasilibity reports, system conversion etc.
to the countries in Europe, USA, Middle
East and Japan.

Allocation for 20-Point Programme

5671. SHRI SURESH KURUP :

SHRI RAMASHRAY PRASAD
SINGH :

Will the Minister of PLANNING be
pleased to state :

(a) the amount allocated by Union
Government to each State and Union
Territory and their own contribution to-
wards the implementation of 20.Point Pro-
gramme in 1984-85; and

(b) the break-up of utilisation of funds
by each State and Union Territories ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K.R.
NARAYANAN) : (a) and (b). The outlays
for the 20-Point Programme are not fixed
separately, as the Programme froms an
integral part of the _plans of States and
Union Territories. Outlays for the 20-
Point Programme are derived from the
Sectoral outlays under the Plan. There is
no separate figure of the States® own con-
tribution for implementing the 20-Point
Programme. Central Assistance to the
State Plans is given in the from of block
loans and grants and not for individual
schemes/programmes. A Statement showing
the derived outlays and likely expenditure
during 1984-85 on the 20-Point Programme
in States/Union Territories is attached.

Statement

20-Point Programme—Qutlay and Expenditure—198'-85

(Rs. crores)

Sl State/U.Ts Outlay Expenditure
No. Likely
1 2 3 4
1. Andhra Pradesh 659.77 771.52
2. Assam 233,97

262.88
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1 2 3 4
3. Bibar 529.91 552.10
4. Gujarat 626.41 588.26
5. Haryana 281.60 301.52
6. Himachal Pradesh 97.84 © 98.27
7. Jammu and Kashmir 96.89 99.40
8 Karnataka 439.48 453.81
9. Kerala 210.22 210.22
10. Madhya Pradesh 814.30 811.08
11. Maharashtra 964.43 863.99
12. Manipur 30.66 30 80
13. Meghalaya 2431 24.31
14. Nagaland 16.99 20.51
15. Orissa 262 02 274.77
16. Punjab 305.85 285.67
17. Rajasthan 270.54 278.23
18, Sikkim 12.59 12.60
19. Tamil Nadu 458.22 479.47
20. Tripura 31.89 45.86
21. Uttar Pradesh 1068.68 1129.57
22. West Bengal 235.25 364.57
1. Apdaman and Nicobar Islands 7.57 757
2. Arunachal Pradesh 25.12 25.12
3. Chandigarh 7.58 7.65
4. Dadar and Nagar Haveli 4.91 4.80
5. Delbi 88.98 88.77
6. Goa, Daman and Diu 25.55 27.59
7. Laksdhweep 1.09 1.10
8. Mizoram 14.53 14.91
" 9. Pondicherry 9.98 10.37
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N Cracks In Taj Mahal

5672. SHRI M. RAGHUMA REDDY :
SHRI RAM RATAN RAM ;..
Will the Minister of CULTURE be
pleascd to state :

(a) whether it has come to the notice
- of Government that serious cracks and
CANCER is fast developing in Taj Mahal,
Agra since five years;

(b) if so, the reasons thereof; and

(c) steps being taken by Government to
stop cracks and CANCER so0 as to prescrve
thc originality of this monument ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI KIP.
SINGH DEO) : (a) No cracks of a serious
nature or cancer have developed in Taj
Mahal during the last five years. The
cracks noticed in Taj Mahal have beén
in existence for decades. The tell-tales
fixed by the Archaeological Survey of India
in 1943 have shown no further expension
of the cracks. '

(b) aund (c). The cracks are mainly due
to oxidization of iron dowels and clamps.
These are replaced by non-corrosive metal-
lic dowels and clamps. A High Power
Expert Committee has also been set up'to
examine all problems relating to the cop-
servation and preservation of Taj Mahal.

Implementation of off icial Language

5673. SHRI HUSSAIN DALWALI :
Will the Minister of MOME AFFAIRS be
pleased to state :

(a) whether Geveinment have taken any
decision with regard to effective implement-
tion of official language;

(b) if so, details thereof; and

(c) if not, the time by which the
country is likely to have one national

official language ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir.

(b) A statement given the rcquisite
information is enclosed. - - : ;
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(c) Question does not arise.
Statement

The Central Government have taken
the following important decisions to imple-
ment the provisions on Official language as
contained in the Constitution, the Official
Languages Act, 1963 and the Official
Languages, Rules, 1976 :—

1. To ensure thé progressive use of
Hindi in the Official work of the
Central Government and with a view
to co-ordinate the work being done
by the various Ministries/Depart-
ment, 8 Kendriya Hindi Samiti has
been constituted under the Chairman-
ship of the . Prime Minister. It
includes some prominent Central
Ministers, Chief Ministers, Members
of Parliament and eminent non-
officials also as its members.

2. Hindi Salahkar .Samitis have been
constituted in various Ministries/
Departments of the Central Govern-
ment to advice for the use of Hindi
as Official Language.

3. Central Official Lapguage Imple-
mentation Committee has been set
up under the Chairman-ship of the
Hindi Adviser to the Government of
India and Secretary, Department of
Official Language to review the
implementation of instructions
relating to the Official Language.

4. Official Language Implementation
Committees -have been set up in
the Ministries/Departments of the
Central Government. Besides
Ministries/Departments, Official
Language Implemestation Committees
have been set up in Attached and
Subordinate offices a&nd offices of
Corporatlons and Companies where
25 or mote persons are employed.

"~ 5. Town official Language Implemen-
tation Commm,qas have been set up
in 65 cities of the country to review
and coordinate the progress in the
use of Hindi in local Central Govern-
ment offices.

6. The Department of Official Language
preparcs an annual progtamme ¢ach



 year which is circulated to all Ministries/

Departments/Offices of the Central
Government,  Progressive  use of
Hindi is sought to be ensured
through this annual programme.

7. With a view to accelerating the pro-
gressive use of Hindi, the Cental
Government have initiated many
jncentives scheme which are as

follow :—

(a) Scheme of awarding Rajbhasa
Shield, Trophy and medals.

(b) Grant of incentive allowance to
Stenographers and Typists for
doing their official work in Hindi
in addition to English.

(c) Incentive Scheme to original
Hindi noting/drafting in official
work.

(dj Scheme of monetary incentives
on passing Hindi examinations
under Hindi Teaching Scheme.

(e) Scheme of monctary incentives on

passing the Hindi Typing/Hindi
Steriography examination under
Hindi Teaching Scheme.

Amount written off by S.0.C. of IX Asian
Games

5074. SHRI SURESH KURUP : Wili
the Minister of YOUTH AFFAIRS AND

SPORTSbe pleased to state :

(a) whether an amount of Rs. 512576.11
written off by the SOC of 1X Asian Games
have been written back and adjusted in the
amount of 1983-84; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS (SHRI RK. JAL
CHANDRA SINGH) : (a) Yes, Sir.

(b) The Special Organising Committee
has intimated that this accounting adjust-
ment was necessiciated due to the fact that
certain comsumable items of stores issued
“to various field agencies and charged as
consumption during 1982-83 were subse-
quently returned by them, after the close
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of financial year. These were written back
and adjusted in prior period expenses on
reconciltation between store records and
corresponding financial account.

Arms Haul at Madras Harbour

5675. SHRI C. MADHAY REDDI :
SHRI M. RAGHUMA REDDY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention
has been drawn to the news-item appearing
in the Indian Express dated 4 April, 1985
wherein it has been stated that a large
quantity of arms and ammanitions was
seized at Madras Harbour from a container
which was booked from Singapore;

(b) if so, what are the details thereof;
and

(c) whether any inquiry has since been
conducted and if so, outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes Sir.

(b) The vessel M.V. Sea Express which
arrived at Madras Harbour on 15-3.85
carred among other items a container said
to contain waste paper. When the
container was opened in the presence of
Officials on 2-4-85, it was found that
it contained arms & ammunitions, gas
cylinders, transmission sets etc. A detailed
list of items fouad in the container is given
in enclosed statement. .

(c) The matter is under investigation.
Statement
Inventory of Items found in Container

1. 20 cases each containing 15 scts of
* stenguns—i.e. a total of 300.

2. 70 Gunny covered bundles each
‘containing 10 pieces of rifles—i.e,
a total of 700.

3. 241 packages (cases) containfng
bullets.

4. High pressure Gas Cylinders—15
Nos. "
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5. One carton Belt for Cylinders—15
Nos.

6. One bundle Cylinder values—15
Nos.

7. 51 Nos. bundies of cloth.

8. 2 Cartons—Photo copying machine
and one power transformer.

9. 2 Cartons—Trans—Receivers.

10. 3 Cartons containing 4 Nos. Com-
munication Receivers.

11, 2 Cartons—Hammock— 120 Nos.
12. One carton—Amplifiers.

13. One carton—Retender Regulator.
14. One bundle white paper.

15. Antenna—5 Nos.

16. 3 Nos. Connectors and 2 pices
connection wires.

17. Six bales Kraft waste papers.

Constroction of Building by Asiatic Society

5676. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of CULTURE be
pleased to state :

(a) whether a sum of Rs. 34 lakh sanc-
tioned by the Planning Board of the
Asiatic Society during the year 1984-85 for
the construction of its bicentenary building
remained unutilised; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K P. SINGH
DEO) : (a) Planning Board of the Asiatic
Society which is an advisory Board, recom-
mended an allocation of Rs. 53 lakhs
during 1984-85 for the construction of two
additional floors on the existing building
of the Society. The Society, however, ear-
marked Rs. 12 lakbs for the purpose for
the said year.

(b) The amount could not be spent as
the plans and estimates of the proposed
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construction could not be cleared through
the local authorities due to restrictions -
imposed under the recently altered building
bye-laws of the Calcutta Corporation. The
possibilities cf setting the work executed
by the CPWD is being examined.

Checking of Deforestation in Rural and
Hill Areas

5677. SHRI LAKSHMAN MALLICK :
Will the PRIME MINISTER be pleased to
state :

(a) whether deforestation has become
a problem in the rural and hill regions due
to sheortage of pgas, kerosene and cement
etc;

(b) the steps taken so far to check
deforestation in rural and hill regions; and

(c) whether Government propose to
consider regular marketing of these com-
modities at subsidised rates in such areas
in order to protect forests and also ensure
regular supply to the people ?

THE MINISTER OF STATE IN THE
MINISTRY COF ENVIRONMENT AND
FORESTS (SHR! VIR SEN): (a) As con-
sumption of gas and kerosene in the rural
and hilly regions is insignificant, their
shortage does not create any more deforesta-
tion problem. Shortage of cement does not
pose a problem to the protection of forests,

(b) The following steps are taken to
check deforestation ;=—

The FPorest (Conservation) Act, 1980
has been enacted to check indiscriminate
diversion of forest lands to non-forest uses.

Guidelines have been issued to States
and Union Territories for the preparation
of working (management) plans and the
working of forests.

The States and Union Territories have
been advised to strengthen the enforcement
machinery at the field level.

The National Forest Policy is being
reviewed to- provide the needed thrust in
favour of forest conservation and to create
8 massive people’s movement for thig
purpose. : ' C
L
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A massive programme of afforestation
is proposed to be undertaken.

An indepth study is being undertaken
with a view to work out the modalities
for relieving the pressures on forests,
specially by encouraging the use of substi-
tute materials.

(c) A regular marketing system exists
for commodities like gas and kerosene and
the price of kerosene and cooking gas is
subsidised- by Government. As regards
cement, there are two categories viz. levy
and non-levy cement available to consumers.
Levy cement is sold at controlled rate and
is allocated for various uses by the Civil
Suplies Department.

Forest-Based Industrics to be set up in the
Seventh Five Year Plan

5678. SHRI N. DENNIS : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have set up
forest based industries in various States;

(b) if'so, the number of such forest
based industries which have been set up in
different States during the la‘t two years;

(¢) whether Government propose to
increase the number of forest based indus-
tries in the Seventh Five Year Plap period;

and

(d) if so, the number of such forest
based industries which are proposed to be
set up in Tamil Nadu ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) to (d).
The requisite information is being collectcd
from the various States and will be laid ca
the Table of Lok Sabha in due course.

'Joltii Commission 6! India and Argentina

. .5679. SHRI B.Y. DESAI: Will the
Minister of BXTBRNAL AFFAIRS be

pleased to state :

(8) whether India and Argentina con- ‘

cluded an agreement on bilateral economic

coommtion and - decided to set up a joint
commission to insmutnonahse such coope-

“ﬁﬁn, -
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(b) if so, what are the agreements that
have been signed between India and Argen-
tina in the month of September last; and

(c) to what extent India and Argentina
will benefitted and the relations between the
countries further improved ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN)
(a) Yes, Sir.

(b) Agreed minutes of the Indo-Argen-
tina Joint Committee on Trade were signed
in September, 1984.

(c) It is expected that the Agreemeat
will consolidate, develop and diversify the
economic relations between the two coun-
tries through a larger reciprocal and perma-
nent cooperation in various areas,

Anthropological Survey of India

5680. Dr. KRUPASINDHU BHOI :
Will the Minister of CULTURE be pleased
to state .

(a) whether the Anthropological Survey
of India proposes to set up a centre for
advanced study io anthropology during the

.Seventh Plan;

(b) if so, the details thereof; and

(c) the time by which it is likely to
come into being ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO) : (a) Government has no such pro-

posal at present.
(b) and (c). Do not arise.

Setting up of Forest Based Industries in
Amrawati

5681. SHRIMATI USHA CHOUDHARI ;
Will the PRIME MINISTER be pleased to

state :

(a) whether the possibilities to set up
forest-based industries in Amrawati district
in Maharashtra have been explored;
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(b) if so, the possibilities of setting up
such industries in Amrawati district in
Maharashtra;

(c) the special steps taken by Govern-
ment to set up forest based industries; in
Meighat Division (Mandal) in Amrawati
district; and ‘

(d) the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) Yes, Sir.

(b) There is no scope for establishing
large-scale forest-based industries in Amra-
watj district in Maharashtra. Other indus-
trics such as manufacture of doors and
wmdows, bullock-carts, agricultural imple-
ments, tool handles, furniture, toys,
picture-frames, etc. and oil-extraction units
exist in the small.scale, cottage-scale and
artisan sectors.

(c) and (d). A special study group for
examining the feasibility of establishing
forest-based industries has been appointed
by the Maharashtra Government Oct.,
1983. Details are awaited.

‘Output of Computer

5682. SHRIMATI JAYANTI PAT- ~

NAIK : Will the PRIME MINISTER be
pleased to state :

(a) whether there is a great need to
increase the output of computers in the
country;

(b) if so, the steps taken to boost com-
puter output;

(c) the incentive proposed to be provided
for this purpose during the year 1985-86; and

(d) the target fixed for the production
of computers for 1985-86 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-

NOLOGY AND IN THE DEPARTMENTS -

OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir.

(b) Government annouaced new com-
puter policy on 19-11-1984 1o enable manu-
facture of computers based on the latest
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technology in the country, at prices near
international prices and progressively in-
crease indigenisation consistent with
economic viability. The new Computer
Policy provides for manufacture of mini-
computers/microcomputers including Perso-
nal Computers by any Indian Company i.e.
wholly owned Indian companies and com-
panies with foreign equity not exceeding
40%,, in the private or public sector. The
new policy has removed restriction on
capacity and manufacture of low-cost
systems (below Rs. 3 lakhs) even by units
in the organesed sector.

(c) The Government have announced
reduced rate of custom duty for the come
ponents/parts required for the manufacture
of computcr and computer periphcrals,
The Government have also completely
removed excise duty on the indigenously
produced components and peripherals.

(d) Production of computers worth
Rs. 150 crores has been targetted for the
year 1985-86.

Grant and Assistance to Artist

5683. SHRIMATI VYJAYANTHIMALA
BALI : Will the Minister of CULTURE be
pleased to state :

(a) whether iu the year between 1981
to 1984 there was any financial assistance
or grant or any other kind of help such as
land, building, given to aay individual,
performing artist, public and private institu-
tion from the Ministry of Culture ; and

(b) if so, the names of the artist and
the institution, belonging to which State
and the criterion for such assistance and
grant and its utilisation particulars ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RB-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI1 . K P,
SINGH DEO) : (a) Yes, Sir.

(b) The information'is being compiied '
and will be laid on the Table of the m
in due course. M
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Clearance of Laund in Krishaa District Under °
'~ Nagarjuna Sagar Canal System

5684. SHRI V. SOBHANADREESWARA
RAO : Will the PRIME MINISTER be

pleased to state :

(a) whether Department of Forest has
vadam Major in Mylavaram Taluk (i)
Kakarla Major in Tiruvuru taluk (ii) Vel
vadam Major in Mylavaram Taluk (iii)
Marusumalli Minor in Muzvid Taulk, etc.
all in Krishna district under DI agarjuna
Sagar Canal System ; -

(b) whether it is a fact that there is no
forest at the places concerncd ; and

(c) if so when the proposal regardirg
dr'lling of these canals will be cleared by the
Forest Department ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN): (a) Two
proposals were received from the. State
Gevernment of Andhra Pradesh under the
provisions of the Forest (Conservation)
Act, 1980, for the release of forest -lands
for the coanstruction of Kakarla Major
canal, Velvadam Major canal and Marusu-
malli Minor canal in Krishna District.

(b) No, S.ir.

(c) The aforesaid propusals of the
State Government lacked certain essential
details and hence the State Government of
Andhra Pradesh has been requested to
furnish such additional information to
facilitate an early decision in the matter.
No reply has been received from the State

Government.

Recommendations of Committee on
Orientation of Forest Education in
India ‘

5685. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the main recommendations of the.
committee on ‘Orientation of  Forest:
Bducation in India’ .contained in‘"t‘beir
final report to Government ;

 b) whetber Government have examined
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their recommendations and discussed them
with the concerned Ministries/Departments.
to accept them for implementation;

(c) if so, how far the recommendations
have been implemented by them;

(d) whether the States and Union
Territorics were also called for discussion
on the Report and if so, the reaction of the
States thereto; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) : (a)
The main recommedations of the Com-
mittee on Orientation of Forest Education
in India included :

(i) suitable revision of the syllabus
for training of forest officials to
provide adequate perspective to
them on tribal problems;

(ii) Forest Research Institutes and
Colleges to monitor tribal develop-
ment orientation programmes of
forest officials and coordinate
research programmes connected
with shifting cultivation, forest
village development etc.;

(iii) training of Planning and Develop-
ment officers and personne! work-
ing in tribal areas in forest1y;

(iv) provision of appropriate curri-
culum at different levels of school
and higher education in forestry;
and ‘

(v) need for creation of a Council
of Forest Research and Education
and inclusian of forestry as an
optional subject in compstitive
examinations. :

(b) to (¢). The recommendations made
in the report have been brought to the
notice of all State Governments/Usion
Territorics and concerned Central
Ministries. The University .Grants Come~
mission has already circulated revised guide-
lines for restructuring of courses in
various facultics, The National Bank for
Agricultural and Rural Development have
designed a new course for Bank personagl
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keeping in view the recommendations of the
Committee. The State Governments/Union
Territories have favourably reacted to the
recommendations and are taking action on
the l'nes suggested. '

Vayudoot Services iu Southern Part of the
Country

5685. DR. G. VIJAYA RAMA RAO :
SHR1 C. MADHAV REDDI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleascd to state :

(a) whether the proposal to -start
Vayudoot flights in ths Southern part of the
country has since been finalised;

(b) if so, the names of the cities which
are likely to be benefited by this service ;
and

(c) the time by which flights will start
functioning ?

THE MINISTER OF STATE IN THc
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 ASHOK GEHLOT):
(&) to (c). Vayudoot has commenced opera-
tions in the Southern part of the country
with effect from 6-4-1985. At present, it is
operating to the stations of Hyderabad,
Cuddapah, Rajamundry, Tirupathi, Mysore
and Bangdlore. Warrangal is proposed to
be airlinked shortly.

Progress of Talks with Laldenga

5687. SHRI G. G. SWELL : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the progress of the talks with the
Mizo leader, Laldenga, for the settlement
of the Mizo problem;

(b) whether while these talks are going

on, his followers in Mizoram.have formed -

a peace panel; and

(c) the objectives of the peace panel
and whethes Government bave assessed the.
ungerton:s of such a move ? -

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) The talks with Shri Laldenga are still
continuing.

IR TR TIE
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" (bj) und’ (c). No such peace panel has
yet been formed by the followers of Shri
Laldenga.

Pattern of Central Ald to States

5688. SHRI G. G. SWELL : Will the

Minister of PLANNING be pleased to
state :

(a) whether the Government of Assam
has requested for a change in the pattern
of central aid ;

(b) the nature of the request ; and

(¢) Govirnment's reaction thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING: (SHRI K. R.
NARAYANAN) : (a) and (b). Yes, Sir.
The Government of Assam has asked for a
change in the pattern of Central assistance
for the State’s Plan to 90 per cent grant
and 10 per cent loan in place of the exists
ing pattern of 30 per cent grant and 70
per cent loan.

(c) Ceniral assistance to the extent of
90 per cent grant and 10 per cent loan as
new requested by Assam Government is
already being given for the development
Plans of the hill areas in Assam. The preseant
request of the Government of Assam
implies extension of this pattcrn of assist-
ance to the entire State which requires to
be examined in the context of the overall

pattern of Central assistance applicable 10
all States.

Alert on BSF in 1'ripura

5689. SHRI G. G. SWELL : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether on April 3-4, 1985, Border
Security Forces on the Amjadnagar-Belonia
of Tripura’s international boundary with
Bangladesh were alerted ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) The Government of Tripura had
requested the BSF to provide protection to
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the civil labour so that the construction
of an embankment on the Indian side of
the Athai Nallah ncar Amjadnagar could be
completed. BSF troops in the area were
alerted to ensure that this work was com-
pleted without any obstruction.

Genetic Engineering Centre under UNIDO

5690. SHRI G. G. SWELL : Will the
PRIME MINISTER be pleased to state :

(a) whether the site for campus for
Genetic Engineering Centre under UNIDO
has been selected ;

(b) whether the Director for the Centre
has been appointed ; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO -
LOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL): (a) Yes,
Sir, the site for the New D:lhi component
of the International Centre for Genetic
Engineering and Biotechnology (ICGEB)
has been selected.

(b) and (c). Yes, Sir. The Director for
the Centre has not yet been appointed.
According to the statutes of the Centre,
the Director is to be appointed by the
Board of Governors which consists of all
member countries of ICGEB. The coming
into existence of the Centre and the
appointment of the Board of Governors
will have to wait till the statutes are
ratified by minimum of 24 countries.
Ratification is now is in progress.

Five Days Week In Indian Space Research
Orgauisation

5691. SHRI SURESH KURUP : Will
the PRIME MINISTER be pleased to
state :

(a) whether the order regarding

Restricted Holidays and five days a week
implemented in the BARC one year ago

are proposed to be implemented in Indian
Space Research Organisation ; and

(b) if not, the reasons therefor 7 ..
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~ THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, SPACE AND
ELECTRONICS (SHRI SHIVRAJ V.
PATIL) : (a) and (b). The matter is under
consideration.

Expenditure by SOC on Medals, Uniforms,
. Kits, etc,

5692. SHRI SURESH KURUP : Wwill
the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state :

(a) how much money was spent by
Special Organising Committee. for, IXth
Asian Games on medals, uniforms and press
kits ; and

(b) how much of the above material
was unused and the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS (SHRI R.K. JAL
CHANDHRA SINGH): (a) D.tails of

expenditure  incurred by the Special
Organising Committee are :
In lakhs
(i) Medals Rs. 21.20
(ii) Uniforms Rs, 66.06%
(iii) Press Kits Rs. 3.30
Rs. 90.56

(*In addition, uniform items worth
about Rs. 20 lakhs were procured free
against official suppliers status).

(b) Value of itmes still lying unused
are :

In lakhs

(i) Medals Rs. 2.75

(ii) Uniforms Rs. 7.83

(iii) Press Kits Rs. 0.63
T S e

Rs. 11.21

SN e gy
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Some of the reasons for surplus -stores
aro :

(i) Certain dumber of excess medals
had to be got made, as possibility
of ties in different games could not
be ruled out.

(i) Upiforms were stitched on all-
India pattern of sizes and some
excess was inevitable.

[ Translation)

Dacoities Committed in India

5693. SHRI KALYAN SINGH
SOLANKI : Will the Minister of HOME
AFFAIRS be pleased to state ¢

(a) the total numter of dacoities com-
miitteed in India during 1985-86 till date
a_d how does this figure compare with the
n mber of such incidents in cther pro-
munent countries of the world ;

(b) whether Government have formulat-
ed any national level scheme to check this
criminal tendency ;

(c) if so, the details thercof ; and
(d) if not, the reasons therefor ?

THEM INISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) : (a)
to (d). The State Governments and Union
Territory Administrations are responsible
for enforcing laws relating to offences.
Number of dacoities for the year 1985-86
in not available for the country. No data
regarding total number of dacoities com-
mitted in prominent countries of the world
is compiled. ‘Public order’ including crime,
being a State subject, there is no specific
scheme under consideration at the national
level. However, the Planning Commission
have set up a Working group for the deve-
lopment of dacoity-prone areas of Uttar
Pradesh, Madhya Pradesh and Rajasthan.
For the deliberations of the working group,
the State Governments were asked to give
their proposals for the development of the
dacoity-prone arcas in their States, The
details of the Cevelopment projects received
from the States have been submiltted to
the working group.
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Delay in IAC Flight Nos. 497 and 498

5694. SHRI CHINTAMANI JENA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

‘a) whether IAC flight Nos. 497 and
498 are delayed every day on their forward
and return journeys;

(b) if so, the reason therefor;

(c) whether many travelling passengers -
including some M.P.s have lodged com-
plaints several times in the complaint books
of the Indian Airlines about the frequent
delays ;

(d) if so, the dates on which s:ch
complaints were made ; and

(e) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) During the months of January, February
and March, 1985 flights 1C-497/498 were
delayed on eleven, thirteen and fifteen
occesions respectively;

(b) The delays were mostly due to had
weather and consequential delays as the
earlier flights operated by the same aircraft
had been delayed.

(c) Yes, Sir,

(d) These complaints were made on
17th  February, 21st February, 29th
February, 9th April, 13th April and 15th
April, 1983,

(e) Due to the accident to one B-737 at
Calcutta on 8th February, 198S flight IC-
498 had to be operated by the aircraft
operating the incoming fl'ght IC-492. The
reseheduling caused consequential delays to
1C-497. Indian Airlines propose to resolve
this problem in the summer schedule.

Re-Eaforcement of B.S.F. and C.R.P.F.
Battalions in Tripora

5695. SHRI AMAL DATTA : will the
Minister of HOME AFFAIRS be pleaged
to state : ‘

(a) whether Government of Tripura



L

. Rs. 40.17 lakhs. This

193 Written Answers

asked for re-enforcement of B.S.F. and
C.R.P.F, battalions in the State;

~(b) if so, to what extent and reasons
for the same ; and

(c) what has been the response of
Government to such request ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) to (c). The Tripura Government had
requested for deployment of one BSF
battalion for strengthening border and also
for deployment of two Assam Rifles
battalions for operations against exiremists.
One BSF battalion was given to Tripura
during July 1984 which is still continuing
there, As Assam Rifl:s battalions could
not be provided to Tripura, one additional
battation of CRPF was inducted into
Tripura in April 1985,

Development of Tourism in Digha, Midnapur
in West Bengal

5696. SHRI SATYAGOPAL MISRA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the steps Government have taken

during the Sixth Plan period to develop .

tourism at Digha ;

(b) the steps Government propose to
take during the Seventh Plan period to
develop tourism at Digha Midnapore,
West Bengal ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI ASHOK GEHLOT) :

(a) to (c). In the Sixth Plan, the Depart-
ment agreed in principle to provide funds
for the construction of a tourist lodge and
cottages at Digha at an estimated cost of
scheme will be
executed during the Seventh Plan period.

Development of Sports among Tribals

5697. SHRI SATYAGOPAL MISRA :
Will the Mijnister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) the steps 'taken 8o far or proposed
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to be taken by'Government in near future
to develop sports activities amohg the tribal
people of our country ; and

(b) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS (SHRI R. K.
JAICHANDRA SINGH) : (a) and (b). With
a view (0o encouraging sports activities in
the country including among tribal people,
Central Government in concert with the
State Governments and U.T. Administra-
tions have a number of schemes in opera-
tion, which include (i) All-India Rural
Sports Tourpaments (ii) Sports Talent
Search Scholarships Seheme (iii) Scheme
for grants to State Sports Councils, etc.
Under the Scheme of grants to State Sports
Councils/Other Voluntary Bodies, State
Government/U.T’s are requested to ensure
that as far as possible percentage of sports
activities/facilities allocated in tribal areas
should not be less than the percentage of
tribal population in those States/Union
Territories.

The on-going programmes as mentioned
above will continue in 1985-86 with in-
creased outlays. A new scheme of pro-
motion of sports in outlying areas is also
proposed.

E.T. and T.D.C’s Office at Los Angles

5698. SHRI MOOL CHAND DAGA:
Will the PRIME MINISTER be pleased to

state :

(a) since when the Electronics Trade
and Technology Development Corporation
is hiving its office at Los Angles and which
are other countries where the said Corpora~
tion runs its offices;

(b) the annual expenditure in each
country and income during the last three
years giving country/year-wise break-up;

(c) the mode of recruitment of staff/
officers with year-wise strength during the
last three years ;

(d) whether ET. and T.D.C. charges
service charges for exports from the manu-
facturers ; and

(e) if so, reasons therefor ?
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THE MINISTER OF STATE IN THE Corporation had 2 more offices, one at
MINISTRY OF SCIENCE AND TECH- Warsaw and other at Mosow. However,
"~ NOLOGY AND IN THE DEPARTMENTS the executives at these offices were called
OF OCEAN DEVELOPMENT, ATOMIC back during March, 1982/May, 1982 and
ENERGY, SPACE AND ELECTRONICS substitutes have not been posted yet.
(SHRI SHIVRAJ V. PATIL): (a) The

Los Angeles Foreign Office started function- (b) Figures regarding annual income
ing from 20-12-1978. It was converted into and expenditure of these offices are given
a trading office from September, 1979. The below : ,

(Rupees in Lakhs)

Year : L.A. Office Warsaw Office . Moscow Office

S e e s o G ——— —

-~

Income Expn. Income Expn. Income Expn.

1981.82 6.05  6.23 — 3.03 - 1.62
1982-83 8.62  8.56 — 0.76 — —
1983-8 4 546  8.56 — — — —_

NOTE : The Warsaw and Moscow offices are in the nature of liaisson offices and
hence the income from these offices is accounted for in the income of the
company. For 1983-84 the expenditure in respect of these offices was ‘NIL®
as the executives posted had been recalled early in 1982 and no replace-
ments were posted.

(c) Recruitment of staff is through (d) and (e). Yes, Sir. Nominal service
notification of vacancies to the concerned charges are levied by ET and T for render-
Employment Exchange in respect of posts ing services such as locating markets, inter-
falling under the purview of Employment facing with foreign buyers, participating in
Exchange (CNV) Act, through absorption exhibitions to display Indian products etc.
of trained apprentices under the apprentices Being a commercial organisation only
Act, and in other cases by press advertise- reasonable service charges are levied based
ment. Officers of the Corpcration are on expenses.
recruited through Press Advertisement,

Campus Selections in leading educational/ . Inquiry Commission
training institutions, besides by promotion
of eligible staff as per rules., 5699. SHRI MOOL CHAND DAGA :
Will - the Minister of HOME AFFAIRS be
Year-wise strength of officers and Staff pleased to state :

during past three years
(a) the number of Inquiry Commissions

- constituted by Government during the last
Years Officers Staff Total three years and for what purpose ;

(Non-executive)

R (b) the number out of them which have

submitted their reports ;

1981-82 96 116 212 ‘
(c) how many are still working and
1982-83 7 - 128 207 how many have become defunt ; and

1983-84 9% 148 238

e

(d) how mych expenditure has been
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incurred on them so far, giving year-wise
break-up for the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (d). The information is being col-
lected and will be laid on the Table of the
House.

Capacity utilisation of Air India and Indian
Alrlines '

5§700. SHRI MOOL CHAND DAGA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleascd to state :

(a) the details of fleets owned by Air
India and Indian Airlines alongwith the
capacity in each case ;

(b) whether both the airlines do not
have full utilisation ;

(c) if so, the rpercentage of unutilisa-
tion in each airline with reasons for the

same ;

(d) whether there is any proposal to
merge both the airlines in respect of
manational and international routes for
better utilisation of the available capacity ;

and

(e) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) The details of the fleets of Air India
and Iaodian Airlines are as under :

Air India

VAISAKHA 18, 1997 (S4K4)

Type of aircraft Number Seat capacity

Boeing 707 5 146

Boeing 747 10 377

A3004 BA 3 238
Indian Airlines

ﬂ Type of aircraft Number Seat capacity

" A300B2/B4 10 273/211
B 737 25 - 126
F 27 8 44

‘HS78 1l 48
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{b) and (c). The aircraft fleet of the
two airlines is being used to the optimum
extent taking into account the pattern of
operations.

(d) and (e). There is no proposal to
merge the two aiclines. Indian Airlines and
Air India are, however, jointly conducting a
study to identify spare capacity, if any, and
how best to utitise the same.

[Translation)

National Wasteland Development Board

5701. SHRI MOOL CHAND DAGA :
SHRI C. JANGA REDDY :
DR. A. K. PATEL :

Will the PRIME MINISTER be pleased
state :

(a) whether he had announced on 5th
January, 1985 that every year 50 lakh
hectares of land would be utilised for
growing grass and planting trees for fire
wood purpose and a National Wasteland
Development Board would be set up for
declaring it as a national programme;

(b) if so, the steps taken by Govern-
ment for the implementation of the pro-
gramme;

(c) the amount of money set apart for
this purpose during the current year; and

(d) the State-wise acreage of national
wasteland being utilised or proposed to be
utilised for planting trees for firewood and
growing grass for the animals ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN): (a) Yes,

Sir.

(b) The following steps were taken.

1. A National Wastelands Develop-
ment Board bas been set up.

2. The Governments in the States.
and Union Territories have
been requested to identify suita-
ble areas for . afforestation
duting 1985-86 and initiate
preparatory action. l
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3. Dectailed discussions were under-
taken with senior officials of
all State Governments.

4. Detailed discussions were also
undertaken with non-Govern-
mental organisations connected
with~work relating to afforesta-
tion programme.

(c) The Seventh Plan outlays are yet
to be finalised.

(d) Extent of total arca available is to
be determined by the States.

[English)

“Pollution by Badarpur Power Plant”

5702 SHRIMATI GEETA MUKHER-
JEB : Will the PRIME MINISTER be
pleased to state :

(a) whether Government are aware of
a study undertaken by Kalpaoriksh, an
environmental action group on the dange-
rous health hazards to the population of
Moland Band, Badarpur area and to the
workers of the power plant due to constant
coal dust settling on them from Badarpur
Power Plant;

(b) if so, the reaction of Government
to the demands raised by them;

(c) whether Badarpur Power  Plant
authorities are violating the rules of Central
Pollution Control Board; and

(d) if so, the remedial actions taken/
proposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVYIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) to (d).
Information is being collected and will be
laid on the table of the House.

“Anti-Pollutlon Boards”

5703. SHRI R. PRABHU : Will the
PRIME MINISTER be plcased to state :

(a) whether it is proposed to set up

anti-pollution Boards in respect of impor-

tant river valleys such as Godavari, Nar-
mada, Kaveri, etc.;

MAY 8, 1985
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(b) if so, the details thereof; and

(c) when these Anti-Pollution Boards
are likely to start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN): (a) No,
Sir.

(b) and (c). Does not arise.

“Emissions of Sulphur Dioxide and Nitrogen
Oxide.”

5704, SHRI K. RAMACHANDRA
REDDY : Will the PRIME MINISTER be
pleased to state :

(a) whether any accurate studies have
been made in the country on total quantity
of emission of sulphur dioxide and nitiogen
oxide; ~

(b) if so full details thereof for the last
three years;

(c) wheteer the quantum of these emis-
sions i comparable area-wise to those in
the western countrics such as Sweder;

(d) if so, details thereof;

() whether the quantum of emissions
has decrcased in the country due to the
massive efforts of Department .of Eaviron-
ment;

(f) the percentage of emission from
road traffic cut of the total emissions; and

(8) whether these could be reduced by
eliminating lead in petrol and its replace-
ment with alcohol ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) apd (b).
No study has been made on the total emis-
sions of sulphur dioxide and nitrogen oxide
in the country. However, studies conducted
in 13 cities of the country indicate that
the ambient levels of sulphur dioxide and
nitrogen oxide are below the prescribed
limits and lower than those of western
countries.

(c) and (d). No assessment has been
made so far.
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(e) to (g). Countrywide status on the
contribution of road traffic to the total
emissions is not available. However, in
Delbi the coniribution of traffic emissions
is of the order of 40%,.

By eliminating lead in petrol, the
emission of Sulphur Dioxide and nitrogen
oxides will not be affected. Replacement
with alcohol will affect it.

Return of Persons of Indian Origin Setlled
Abroad

5705. SHRI JAGANNATH PATTNAIK :
W ill the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of persons of Indian
origin settled in foreign countries (other
than Pakistan and Bangladesh) who had to
flee to India to settle here during the last
20 years; and

(b) how Governmeant of India propose
deal with the problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI
(a) About 2.17 lakh persons of Indian Origin
have come to India from Burma, Uganda,
Vietnam and Zaire during the last 20 years.

In the last two years since July, 1983
as a result of ethoic violence in Sri Lanka,
a total nunber of 87,763 persons have come
to India upto 1-5-1985.

(b) Persons from Burma who had
applied for rescttlement assistance within
the prescribed time limits were given
necessary relief and rehabilitation assistance
according to the approved pattern for reset-
tlement in agriculturé and small trade/
business. Some of these persons were also
provided with employment. The residuary
work concerning persons from Burma
would be completed within the Seventh

Plan period.

Regarding parsons who came from
Uganda, Vietnam and Zaire, they have
gettled themselves is the different States.

Those Sri Lapkan refugees who have
sbught admission to our relief camps are

VAISARHA 18, 1907 (S4KA4)
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being given full relief assistance. Govern-
ment hopes that conditions is Sri Lanka
improve so that the refugees in India can
return home in safety and dignity.

Decline in Foreign and National Tourists,
to Kashmir

5706. PROF. SAIFUDDIN SOZ : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of foreign and national
tourist; who visited the Kashmir Valley,
year-wise for the last there years ¢nding
31st December, 1984;

(b) whether the number of both cate-
gories of tourists have dwindled; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) As per the information available from
the State Goverament, the tourist arrivals
in Kashmir Valley, during the last three
years were as given below :

Foreign Indian Total
1982 - 42,851 560,987 603,838
1983 41,101 398,428 439,529
1984 35,575 189,157 224,732
(b) Yes, Sir.

(c) The set-back the tourism in Kashmir
Valley was mainly due to internal distur-
bances in J and K. and Punjab and the
adverse media publicity abroad.

Tribal Welfair Programmes in Orlssa

5707.[SHR1 RADHAKANTA DIGAL :
Will the Minister of HOME AFFAIRS be
pleased to statc :

(a) the Centrally Sponsored Tribal
Welfare Programmes under implementation
in Orissa at present; N

(b) since when those programmes had
been launched in Phulbani dsirict;
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(c) the amount spent in implementing
those programmes Phulbani and other
districts in the State; and

(d) tbe details of the number of
Scheduled Castes and Scheduled Tribes who
have been benefited under those pro-
grammes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (d). The information called for from
the State Government s awaited and will
be laid on the Table of the House later.

*‘Use of Pesticides to Avert Damage to
Health and Environment®’

5708. SHRI RADHAKANTA DIGAL :
Will the PRIME MINISTER be pleased to
state :

(a) whether IBRD has issued any
guidelines regarding use of pesticides to
avert damage both to health and the
environment;

(b) the salient features of the guide-
lines; and

‘c) whether Government hauve taken
sieps to implemcnt these guidelines ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR1 VIR SEN) : (a) Yes
Sir. The World Bank has issued guid:lines
for the selection, procurtement and use of
pesticides in Bank-financed projects.

(b) The details of the guidelines are
given in the attached statement.

(c) The majority of the guidelines are
covered under the Insecticides Act, 1968
and are, therefore, already enforced. The
rest of the guidclines are also followed in
principle.

Statement

The salient fcatures of the guidelines
are given below 1—

A. Pest and Pesticide Management Practices

While pesticides will continue to play
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an important part in pest mansgament, an
intergrated approach combining the use of
resistant varieties, biological control tech-
niques and modified cultural practices
where appropriate, together with judicious
use of chemical pesticides, can offer better
prospects for long-term control and reduced
enviroomental demage while increasing the
margin between benefits and the costs of
control measures.

Use of pesticidies as well as other
control measu:ics should always be the
result of a considered evaluation that the
benefits to be gained outweigh the direct
and indirect costs, in-so-far as these can be
assessed.

Evcry effort shculd be made to promote
the Integreted Pest Management concept.
Pesticides should be viewed as a short-term
solution. The overall control of pest
populations should be atiempted by other
methods, such as the use of crop varieties
which are resistant or tclerant to the pest,
biological control, and cultural practices
elc.

Where ever possible, narrow-spectrum
pesticides materials shou!d be selected
which are affective against the pest species
but cause mini.um harm to other useful
insects i.e. natural enemies. Application
methods and timing also should be aimed
at minimizing the risk of harmipng these
natural cnemies.

To reduce the development of pesticide
resistance, as few chemical pesticide appli-
cations as possible should be resorted to.
For the control of agricultural pests, only
those chemicals should be used which are
not being used for control of human disea-
ses in public health sector.

»

B. Handling, Storage and Application S afety

It is essential that proper precautions
be taken in the packaging, transport,
storage and disposal of pesticides and
surplus pesticide containers; and the neces-
sary equipment and proper in training in
application techniques be provided to the
users.

Standards of packaging of pesticides
should be specified. Clear and durable
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labelling of all packages to depict the
hazardous nature of the contents should
. always be required. The labels should be
in an appropriate language. To avoid
hazards in the rc-use of pesticide con-
tainers, manufacturers should be encouraged
to design containers which discourage such
re-use and to adopt the type of container
where a suitable design already exists. For
a situation, where accidents may occur,
endangering the staff, people ncarby and
the surrounding environment, an assessment
of the following would determine the

adequacy of :—

(a) the watning systems installed which
would alert staff and the public to
an emergency;

(b) the established procedures to deal
with such an emergency inciuding
evacuation of people if it should be

necessary,

(c) the availability and working order
of emergency cquipment; and

(d) the training of staff and their
regular practice of emergency drills.

To prevent contamipation in the pro-
cess of pesticide distribution, food matcrials
should never be transported simultaneously

with pesticides.

Persons handling concentrated materials
should have protective face shields or
gogles, goggloves aprons and. footwear and
should be adequately supervised.

Oeperators and  supervisory staff
engaged in regular spraying operations
-ghould be trained in the specific first aid
procedures for poisoning relating to the
material being used.

Where pesticides are being supplied (o
farmers it is essential that materials are
selected which can be applied safely and
effectively without close supervision and
that the extension services are adequately
supported and trained in the use of the
‘meterials so that they may demonstrate the
correct techniques and give appropriate
advice, including advice for on-farm
storage of concentrates and eventual
‘diposal of surplus pesticides and empty
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‘containers end calling on specialists
in pest control when problems arise.
Training should include the storage and
handling of concentrates, dilution and
mixing, application techniques and suitable
application equipment, cleansing and main-
taining spary equipment and precautions to
avoid environmental demage through spray
drift of leaching into streams groundwater.

C. Selecion of Pesticide Materials and
Pesticide Formulations

This should take account of safety and
effectiveness of elternatives under local
climatic and anvironmental conditions,
their compatibility with Integrated Pest
Management etc.

Chlorinated hydrocarbon insecticides
have characteristics of excessive persistence
in the environment, bioaccumulation in
tissues, biomegnification in food chains and
in some cases carcinogericity of cause
genetic abnormalities. They should not be
used for agricultural purposes but may be
considered for use in public health.

Whep pesticides are to be used on food
crops it should be ensured as far as possible
that FAO/WHO maximum residue limit
recommendations will not be exceeded.
Where such materials are to be used on
food crops for export, compliance with
such accepted residue iimits or tolerances
established by the importing country must
be assured. Selection of pesticides should be
based on a careful evaluation of possible -
hazard to the environment and to important
patury! resources.

D. Procurement of Pesticides

In precurment of pesticides attention
should be given to the efficacy of the mate-
rial and to the cost per units area.

The specifications of tender should
indicate any special features of packaging
and labelling which are necessary for pro-
duct protection during handling and storage
and to ensure effective use. Reforence may
be made to internationally accepted
packaging and labelling standards such
as those described in FAO Plant Protection
Bulletin No. 2, 1983 Vol. 13, :
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Visit of Poreign Secretary to Neighbouring
Countries

5709. SHRI B.V. DESAI :
SHRI AMAR ROYPRADHAN :
SHRI N P. JHANSI LAKSHMI :
SHRI MAHENDRA SINGH :

SHRI JAGANNATH PATTINAIK :

SHRI BALASAHEB VIKHE
PATIL :

SHRI ANAND SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Foreign Secretary as
Prime Minister’s special envoy had under-
taken a tour of various neighbouring
countries during the month of April 1985
to discuss the bilateral problems;

(b) the countries Foreign Secretary

visited;

(c) if so, the outcome of the discussions
held; and

(d) whether conerete formula has been
evolved to improve the relations with those
countries and also to undertake certair
steps for achieving the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN)
(a) and (b). Foreign Secretary’s visits
to neighbouring countries were undertaken
in pursuance of Prime Minister’s initiative
to further improve relations with them and
create a climate in which specific issues can
be tackled. The countries visited during the
month of April, 1985 were Nepal (April
1-2), Pakistan (April 4-6), Afganistan
(April 12-13) and
15-16).

(c) and (d). The purpose of the visit was
to create a proper atmosphere for the
further improvement of our relations with
our neighbours, and to exchange views on
all issues of bilateral and international
iaterest,
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Expenditare on Sarkaria Commission

5710. SHRI HUSSAIN DALWAI :
Will the Minister of HOME AFFAIRS
plesed to state ‘

(a) the expenditure incurred on Sarkaria
Commission so far;

(b) the strength of the staff of Sarkaria

‘Commission; and

(c) the particulars regarding the
members of Sarkaria Commission and their
respective designations in the Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Total expenditure on the Commission
upto 31-3-1985 is Rs. 45.85 lakhs.’

(b) Total sanctioned strength of the
staff of the Commission is 123.

(c) Particulars about Members of the
Commission are as given below

1. Justice R.S. Sarkaria, Chairman.
a retired Judge of the

Supreme Court.

2. Shri B. Sivaraman Member.
formerly Cabinet Secre-
tary to Govt. of India
and Member, Planning

Commission.

3. Dr. S.R. Sen, formely
Bxecutive Director
representing India in
World Bank and pre-
sently a Directors, of
the Board of Directors,
Reserve Bank of India.

Member.

Scheduled Castes Development
Corporations

5711. SHRI ANANTA PRASAD
SETHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the State-wise number of Scheduled
Castes Development Corporations set up
so far; and

(b) the State-wise number of families



betonging * to the Scheduled Castes living
below poverty line who have been benefited
during the last thtee years by the Scheduled
Castes Development Corporations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA):

VAISAKHA 18, 1907 (§4KA)
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(a) There are 17 Scheduled Castes Deve-
lopment Corporations set up in the States
and 2 in the Union Territories.

(b) A statement,{based on information
received from the States and Upion Terri-
tories, is annexed. -

Statement

Scheduled Castes Benefitted during the last three years

Name of States/UTs who have set up
Scheduled Castes Development

No. of Scheduled Castes families

below Poverty line benefited
during the last three years

Corporations

1. Haryana 56,916

2. Himachal Pradesh 28,943 (upto 30-9-84)
3. Punbjab 36,320

4. Uttar Pradesh 2,28,665

5. Andhra Pradesh 5,36,450

6. Karnataka 80,507

7. Kerala 15,259 (upto Nov. 84)
8. Rajasthan 4,657 (upto 84)

9. Tamil Nadu 9,151
10. Bihar 44,322

11. Orissa 47,274
12. Tripura 1,680 (1-3-82 to 30-9-84)
13. West Bengal 7,22,611

14. Gujarat 1,23,552

15. Madhya Pradesh 27,732 (upto 84)
16. Maharashtra 1,12,850

17. Assam 2,863 (upto 84)

18. Delhi 2,902

19. ‘Chandigarh 1,705

Community Fine to Curb Untouchability
Offences

§712. SHRI ANANTA PRASAD
SBTHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there is any provision
. under the existrng law to award community
fine against the utouchability offences;

~ (b) whether the expenditure incurred
on sych community fine is boroe by the

offenders and given to the sufferers/victims;
and

(c) whether is any possibility to take
any legal step in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes Sir, there is a provision for impo-
sition of collective fine untouchalility
offences under Section 10A of tne Protec-
tion of Civil Rights Act, 1955.
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(b) and (c). The rehabilitation measures
for the sufferers/victims untouchability
offences are taken by the concerned State
Governments/U.T. Administrations irrespe-
ctive of the fact where the collected
amount of such fine is given to the Govern-
ment or sufferers.

Asss itance of Central Reserve Police Force
Sought by States

5713. SHRI D.B. PATIL:
Minister of HOME AFFAIRS be pleased to

state :

(a) how many times assistance of
Central Reserve Police Force was sought
by the State Governments during the years
1982-83, 1983-84 and 1984-85;

(by thz types of incidents for which
such assistance was sought; and

(c) in how many casses Government
accorded to the requests of State Govern-

ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) to (). Central Reserve Police Force is
primarily meant for assisting the State
Governments in the maintenance of Law
and order. State Governments made requests
from time to time for deployment of CRPF
when the State Armed Police units are found
inadequate. As and when such requests are
received, the Central Governmant analyses
the quantum of force required, the serious-
pess and urgency of situation, duration for
which the force is required etc. and sends
the CRPF to States taking into account
the demands received and the reserves
available at hand. The number of coys of
CRPF that were made available to various
States/UTs for law and order duties during
the period from March 1982 to February
1985 is given in the attached statement
laid on the Table of thg House.

[Placed in Library. See, No. LT.1109/85]

Setting up of a National Security Council

5713, SHRI MAHENDRA SINGH :
will the Minister of EXTERNAL AFFAIRS

be pleassd to state :

(a) whether suggestion for setting up of

‘MAY 8, 1988

Will the

Weitten Answers 212

a pational security council to provide
organisational structure to link foreign
policy objectives with the other goails in
technology, weapons, trade and finance is
receiving consideration of Government;

(b) if so, whether Government propose
to set up such a council; and

(c) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) to (c). The Government of India are
aware t!at suggestions have been made for .
the setting up of a National Security
Council. There is no proposal, at present,
for the setting up of such a council. The
Government, however, realise the impor-
tance of having an iatergrated view of
India’s security, which includes foreign
policy, and will continue to review, frcm
time to time, the efficacy of existing
institutional mechanisms.

Production of Radio Receivers

5715. SHRI RAM RATAN RAM :
SHRI DHARAM PAL SINGH
MALIK :
Will the PRIME MINISTER be pleased
to state the steps taken by Government
for increasing the production of radio
receivers in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : Goverament
has taken following steps for increasing the
production of radio receivers .in the
country :

1. Broad banding of industrial licence—
To optimally utilise the investment,

broad banding licence will be issued
for entertainment electronics cover-
ing radio receivers, tape-recorders,
two-in-ones, Amplifiers, Record
Players, Record Changers TV Sets
(Black and White and Colour),
CCTYV Systems, but excluding those
reserved for small sgale.
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© 2. Avatlablity of indigenous components
at reasonable Price—It is proposed

to de-reserve some of the compo-
pents, reserved for amall scale so
that organised sectors could manu-
facture them in large volume which
will result in reduction of the cost
of such components.

3. Abolition of radio licence fee—
Government has abolished Broad-

casting Radio Licence (BRL) and
Dealers, Possession Licence (DPL),
which will greatly help in opening
up newer market channels specially
in rural areas.

4. Radio Receivers manufactured by

small scale units upto the cost
of Rs. 165/- are exempted from
excise duty.

Import Policy for Electronics

5716 SHRI S B. RAMAIAH : Wil
the PRIME MINISTER be pleased to
state :

(a) whether free for all imports policy
for electronics is likely to affect indigenous
interests;

(b) if so, reasons for this shift in
policy;

(c) whether the smuggled quarts, digital
watches are selling at Rs. 30-40 a piece and
if so, whether Government will import
such watches in large quantities and market
through public distribution system until
sych time the manufacture thereof is
started in the country; and

- (d) whether Government will follow
similar pragmatic policies in respect of
VCRs and Colour TVs and Electronic
equipment for Doctors and professionals ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY, AND IN THE DEPARTMBNTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(&HRI SHIVRAJ V. PATIL) (a) and (b)..
There is no shift in the Policy. Howcvcr,
to take advantage of the advancement in
clectranips; import .of technology will be
Peumhitted: freely 4 develap an. appropséate .
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electronic base in the country. However,
industries will be encouraged to establish
inhouse technology base so that repeated
import of technologies does not have to be
resorted to.

(c) Yes, Sir. As regards import and
marketing of such watches, metter is under
consideration.

(d) No, Sir, Government has no plan
to import VCRs and Colour TVs, etc.

“Institute for Research and Study on
Environment at Bhopal®’

5717. SHRI PRATAP BHANU
SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Union Government
have proposed an institute for research and
study on environment at Bhopal in Madhya
Pradesh;

(b) if so, the details thereof:

(c) whether the foundation stone was
laid by late Prime Minister Smt. Indira
Gandhi in 1982; and

) if so, the progress of this project
uptil now ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) No, Sir.

(b) to (d). Does. not arise.

Recommendations of Committee on
Peaceful Uses of Outer Space

5718. SHRI N. VENKATA RATNAM :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) did the 39th United Nations Gene-
ral Assembly consider the recommendations
of the Committee on Peaceful Uses’ of
Outer Space{ COPUOS);

"(bj if s0, the result thereof; and

(a) tho stand taken by U.S. and othgr
Western - Group on this subject 7.
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) Yes, Sir.

(b) The General Assembly adopted
Resolution 39/96 without a vote in which
is endorsed the report of COPUOS.

(c) The U.S. and other Western coun-
tries are of the view the proper forum for
coosiderarion of militarization of outer
space is the Committee on Disarmament.

Caracas Programme

5719. SHRI N. VENKATA RATNAM :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) what is the Caracas Programme of
Action and how far did it achieve its
objectives;

(b) part played by India to make the
‘caracas’ programme, a success; and

(c) if not succeeded, the reasons and
steps taken to over-come the obstructions ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) The Caracas Programme of Action
(CPA) of the Group of 77 (developing
countries) is a comprehensive programme
of economic cooperation among developing
countries (ECDC) adopted at a High Level
Conference on ECDC at Caracas in May
1981. The objectives of the programme are
to strengthen solidarity and cooperation
among developing countries based on
mutual interest and to promote their
collective self-reliance as an integral part
of the re-structuring of international
economic relations and the establishment
of a New International Economic Order.
The Programme covers cooperation in the
fields of trade, technology, food and
agriculture, energy, raw materials, finance,
industrialisation and technical cooperation.
It also provides for effective coordination,
monitoring, follow-up and evaluation of
the Programme. Considerable progress has
been achieved in the implementation of the
Programme. A pumber of meetings have
been held covering all sectors of the

-
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Programme as well as on its review, coor-
dination and follow up. Particular mention
may be made of progress towards the
establishment of a Global System of Trade
Preferences among developing countries;
establishment of an Action Committee on
Fossil Fuels; setting up of a Multi-Sectora}
Information Network and technical
cooperation among developing countries.

(b) India has played a positive and
dynamic role in the formulation of CPA as
well as in its implementation. We have
participated actively in various technical
and inter-Governmental meectings. India
hosted sectoral meetings such as the
Meeting of the Heads of National Agencies
on Science and Technology, held in New
Delhi in May 1982 and the G-77 Scminar
Electrical Industry in September 1984. We
have contributed US § 60,000 to the G-77
account, established by the Caracas
Programme of Action. As Chairman of
the Movement of Nonaligned Countries
which has, as a key objective, the attain-
ment of collective self-reliance among
developing countries, India has endeavoured
to harmonise the Action programme for
Economic Cooperation of the Movement
of Nonaligned Countries with the activities
of the CPA, therby reinforcing and streng-
thening the Caracas Programme.

(c) While there has been progress in
furthering economic cooperation among
developing countries through the CPA, the
attainment of its objectives would neces-
sarily require a long-term perspective,
Among the constraints which need to be
overcome, the chief one is the inadequacy
of resources. Various steps are being cone .
sidered to overcome this constraint, includ-
ing the feasibility of establishing a Bank
of developing countries. India is working
closely with other developing countries to
ensure the more cffective implementation
of the Programme.

Programme of Non-Aligned Couatries on
 Economic Cooperation

5720. SHRI N. VENKATA RATNAM :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the details of the action programme
on the economic cooperation as adopted at
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New Delhi Summit of

countries; and -

Non-aligned

(b) the result achieved so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN) :
(a) The Seventh Summit of Non-aligned
countries adopted a wide-ranging Action
Programme for Economic Cooperation to
promote . collective self-reliance among
Nonaligned and other developing countries.
The Action Programme identified several
spheres of cooperation under 23 specific
subjects. Coordinating Countries were
also identified to coordinate future action
among Nonaligned countries in specific
arecas.

Details of the Action Pregramme for
Economic Cooperation are contained in the
Final Documents of the Seventh Summit of
Nonaligned Countries available in the
Parliament House Library.

(b) The Nonal gned countries have
actively sought to promote economic
cooperation among themselves in accordance
with the gnidelines laid down at the Seventh
Summit. Several meetings, at expert,
official and ministerial levels, have been
held to intensify economic cooperation and
promote concrete action in such diverse
arcas as Food and Agriculture, Health,
Sports, Role of Women in Development,
Housing, Education & Culture, Standar-
disation, Measurment & Quality Control,
etc. Follow-up action in these and other
fields is proceeding continuously and is an
integral part of the activities of the Non-
aligned Movement.

Dialogue between North and South for
International Monetary Systems

5721. SHRI N. VENKATA RATNAM :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the efforts made by India to initiate
a dialogue between North and South for
improving the international monetary and
financial systems in the London Summit;

(b) how far did India succeed in achiev-
ing the object; ‘ :
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(c) if not succeeded, the reasons there-
for; and

(d) the steps taken to overcome the
obstructions ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN) :
(a) India, in its capacity as Chairman of
the Movement of Nonaligred Countries,
has played a leading role promoting a
dialogue between North and South for
reforming the international monetary and
financial systems. The late Prime Minister
Shrimati Indira Gandhi addressed messages
to the Heads of Government of the major
industrialised countries participating in
the Summit in London in June 1984, in
which the need to consider a fresh initiative
on the question of money and finance was
stressed; the proposal of the Seventh
Nonaligned Summit for an International
Conference on Moncy and Finance for
Development reiterated; and the need to
break the prevailling impasse in the North-
South dialogue emphasised. Personal
emissaries of the Prime Minister also visited
the capitals of the countries participating
in the London Summit to explain our
approach on North-South issues, parti-
cularly, in the field of money and finance
and to explore the possibility of beginning
some dialogue on these issues. ‘

(b) and (c). Suggestions made by us
were considered at the London Summit
and a personal emissary of the British Prime
Minister visited Delhi after the Summit to
convey the response. The results of the
London Summit were however somewhat
disappointing. The Economic Declaration
issued by the Summit noted the concerns
of the developing countries but reaffirmed
the primary role of the existing Bretton
Woods institutions for continuing discus- .
sions on issues relating to money, finance
and development and did not offer much
hope of a new impetus to the North-South
dialogue. Efforts made so far to refrom
the monetary and financial system have
not met with much success largely due to
the reluctance of the major industrialised
countries to discuss the relevant issues
outside the Bretton Woods institutions’
where they have a predominant say in the
decision-making process.
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(d) India, as Chairman of the Move-
ment of Nonaligned
continuing its endeavours
meaningful dialogue on international
economic issues. The late Prime Minister
had established a high level group of experts
on money and finance. The report of the
group was transmitted by her to all Heads
of State/Government of developed and
developing countries. The United Nations
will celebrate the 40th anniversary of the
General Assembly of the UN this year in
pursuance of an initiative taken by the
Movement of Nonaligned Countries. Many
Heads of State/Government are expected
to attend the ceremony. It is hoped that
this would provide a significant opportunity
for the international community to reaffirm
its commitment to the strengthening of
multilateral cooperation and the United
Nations system.

to promote 8

Setting up of Non-Conventional Evergy
Project in Uttar Pradesh

5722. SHRI HARISH RAWAT : Will
the PRIME MINISTER be pleased to
state :

(a) how many non-conventional energy
projects are proposed to be set up in Uttar
Pradesh under the Integrated Rural Energy
Scheme during 1985-86;

(b) how may districts would be benefited
by these projects; and

(c) the amount proposed to be spent
on this programme in U.P. in during
1985-86 ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE
AND TECHNOLOGY AND IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) The Depart-
ment of Nco-Conventional Energy Sources
has sanctioned and funded projects for
setting up integrated energy projects in
14 villages in Uttar Pradesh in 1985-86. The
projects comprise various non-conventional
energy devices and systems based on solar
epergy, commuanity biogas plants, energy
plantations, etc.

-
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These projects are being.
implemented through the nan:cenventional
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Energy Development Agency of the State

Government. These projects are in addition-

to the extensive programmes for family
sized biogas plants, improved chulbas and
solar thermal devices in U.P.

An Integrated Rural Energy Planniog

Programme had also been sponsored by the

Planning Commission in Uttar Pradesh,
involving all sources of energy, coventional
and non-conventional, commercial and non-
commercial. The tunding for this programme
is to be met from the State budget and
no additional Central funds are being
provided for this programme.

(b) and (c). The integrated ecnergy

project sanctioned by the Department of.

Non-Conventional Energy Sources cover
13 districts of the State and involve an
outlay of Rs. 74.36 lakhs from the; Centre.
Since the Annual Plan for Uttar Pradesh
for 1985-86 is yet to be finalised, the
amount proposed to be spent from the
State budget during 1985-86, is not yet
konown.

““Formation’of yCouncils onEnvironment”

5723. SHRI SOMNATH RATH : Will .

the PRIME MINISTER be
state :

pleased to

(a) whether central guidelines have been
sent to various States for the promotion of
the council on EBavironment;

(b) if so, the name of the States where?

such council has been set up;

(c) whether such State Council on
Environment has been  set up’ in Orisse;
and

(d) if so, since when and the various
measures adopted by the Orissa State

Council on Environment for improvement -

of Environment so far ?

THE MINISTER OF STATE IN THE

MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI VIR SEN) : (a) to (d).
The information is being collected and will
be laid on the table of the House,

PSTEY
7N

'
4
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Direct Alr luk between Bhubaneswar aad

~ §724. SHRI SOMNATH RATH : Will
the Minister of TOURISM AND CIVIL

AVIATION be pleased to state :

{a) whether Government have a proposal
to'provide direct air link between Bhubane-

swar and Port Blair;

(b) whether the proposal is expected to
be insplemented during the current financial

year; and
(c) if so, the steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CI1VIL
AVIATION (SHRI ASHOK GEHLOT):

(a) No, Sir.

(b) and (c). Do not arise.

Setting vp of National Civil Aviation
Authority

§725. SHRI SOMNATH RATH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government propose to set
up a National Civil Aviation authority to
look after the civil airports in the country;

(b) if so, when;

(c) whether Government have appointed
any committee in this connection; and

(d) if so, the recommendations thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) and (b). A proposal to set up a Civil
Aviation Authority which will be responsible
inter-alia for the development, management
and maintsnance of domestic airports is
under consideration.

(cyand (d). Yes, Sir. The Committee
./hms. recommmended the creation of a statutory
Wl';mionrAuthorlty.
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Direct flight between Bhubaneswar and
Bombay and Vice-versa

5726. SHRIMATI JAYANTI PATNAIK :
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) whether Government have examined
the proposal for the introduction of a
direct flight between Bhubaneswar and
Bombay and vice-versa;

(b) if so, the decision taken for
implementing the above proposal; and

(c) the date from which such proposal is
expected to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) to (c). Indian Airlines has no plans to
introduce a direct flight between Bhubane-
swar and Bombay. Indian Airlines, however,
operates four B-737 flights per week on the
route Calcutta-Bhubaneswar-Hyderabad.
Convenient connections have been provided
at Hyderabad in both the directions for
the passengers travelling between Bombay
and Bhubaneswar.

Turb propelled aircraft for Vayudoot
Services

5727. SHRI SHANTARAM POTDUKHE ;
Will the Minister of TOURISM AND
CIVIL AVATION be pleased to state :

(a) whether Government propose to
use turb-propelled aircraft for Vayudoot
services; and

(b) the number of aircraft requisitioned
for this purpose, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) and (b). Vayudoot has been operating
services with turbo-prop aircraft F-27 and
HS 748 leased from Indian Airlipes. At
present, the company has leased capacity
equivalent to4 turbo/prop aircraft,

Preservation of Quail Bird

5728. SHRI SHANTARAM POTDUKHRE :
Will the PRIME MINISTER be pleased to
state : ' g

. (a) whether Quail Bird is under extinc-
tion in the Himalayas;
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(b) if so, th: efforts proposed by
Governmesnt to presserve the same; and

(c) the other bird: species are' under the
threat of extinction and Government efforts
to preserve them ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) and (b).
There are five species of Quails known in
the Himalayas. Of these, the Mountain
Quail is reported to be extinct. The other
four species are not considered endangered
or threatened with extinction. The species
are afforded protection under the Wild Life
(Protection) Act, 1971.

(c) There are 38 species and sub-species
of birds included under Schedule I of the
Wild Life (Protection) Act, 1972. Of these,
the mountain Quail, the Jerdon’s Courser,
the Pink-headed Duck and Forest Spotted
Owlet are reported to be extinct. The rest
are rare or endangered. However, as a
result of conservation action taken in recent
years, they arc not wunder threat of
extinction. ~

Inscription of Word “Under Suspension” on
Postal Covers

5729. SHRI KAMLA PRASAD SINGH :
Will the PRIME MINISTER be pleased to

state

(a) whether while addressing a com-
munication to a public servant who has
been placed under suspension, the word
‘under suspension’ is to be inscribed on the

postal envelope;

(b) if not, whether Government are
aware that some offices are putting the word
‘under suspension’ on the postal covers
thereby hurting the feelings of the indivi-
dual besides spoiling his imag amongst the
local people; and

(c) if so, steps proposed to be taken to
ensure non-recurrence of such events in

future ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
"TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO) : (a) to (c). Government have not

to achieve improved
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issued any instructions to the effect that the
word ‘under suspension’ should be super-
scribed on the postal envelope addressed to
a public servant under suspension, nor is the
issue of any instructioos to this effect under
consideration.

Financial Status of Central Government
Employees Consumer Cooperative Soclety

5730. SHRI KAMLA PRASAD SINGH :
Will the PRIME MINISTER be pleased to
state :

(a) the financial status of the Central
Government Employees Consumer Co-
operative Society Limited, New Delhi as on
1 January, 1985, and on 1 January, 1980;

(b) whether the working of the Socicty
has improved during the last three years, if
so, in what way;

(c) stegs proposed to be taken to further
strengthen it so as to render greater service
to Government employees;

(d) whether a special audit has been
ordered and if so, the findings thereof;

(¢) whether there is any proposal to
bifurcate the stationery counter into three-
four counters under independent charge of
persons manning them so as to bring about
the desired improvement in its working;
and

(f) if so, by when and period of the tenure
fixed, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P. SINGH
DEO) : (a) A statement is attached.

(b) Yes, Sir. By streamlining the various
administrative, operational and functional
aspects of the Society from 1980 onwards
services to the
consumers and also the over all economic
viability of the Society.

(c) While striving to improve ad-
ministrative, efficiency the Society cnvisages
to expand its business by opening more
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branches, including sclf-service branches
with modern facilities where possible. The
question of providing accommodation for
opening more branches is engaging the
attention of the Government. ‘

(d) Yes, Sir. The report is awaited.
(e) No, Sir.
(f) Does not arise.

Statement

Financial Status of the Central Government
Employees Consumer Cooperative Society

(Rupees in lakhs)

Year Sale Profit/Loss Reserves  Accu-
turn- (4) (—) mulated
over loss

30-6-80 140.46 — 9.10 5.51  48.53

30-6-84 946.54 31,53 — 2540 22.42

*The figures have been given for period
ending June, 1980 and June, 1984 as
the Cooperative Year of the Society is

from July to June.

*%¥The figures as on 30-6-1980 are as per
the audited accounts of the Society
approved by its General Body.
Figures for 30-6-1984 are yet to be
approved by the General Body.

Cases against Correspondent of Associated
Press

5731. PROF. MADHU DANDAVATE :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether a correspondent of Associated
Press was harassed by Government after
the military action at the Golden Temple
in Amritsar for his frank and objective
news reports sent to the international
journals;

(b) if s0, whether as a result of the
harassment the correspondent secured on
aoticipatory  bail from the Supreme Court

" i@ prevent his arrest; '

(c) whethzr the correspondent challenged

VAISAKHA 28, 1907 (S4KA)
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the constitutionality of the ‘‘Terrarist
Affected Arecas (Special Courts) Act’ and
notification of news
censorship in the Supreme Court;

" (d) whether Government impounded the
correspondent’s passport and refused to
renew his press accredition card for 198$;
and

(e) if so, the reasons thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN) : (a) No. Sir.

(b) A case FIR No. 267 dated the 30th
July 1984 u/s 153-A IPC, 295-A IPC and
the Punjab Special Powers (Press) Act,
1956 was registered at P.S. Civil Lines,
Amritsar in connection with the filing of
despatch from Amritsar on the 13th June
1984 by Shri Brahma Chellaney, corres-
pondent of the Associated Press. Shri
Chellaney filed a petition in the Delhi High
Court on the 18th October 1984 that in
the event of the petitioner’s arrest he be
released on bail. Delhi High Court in its
interim order on October 19, 1984 directed
that the petitioner was not to be arrested;
in its final order passed on 7th November
1984 they dismissed his application and
stated that the news-item was prima facie
gravely tendentious. Shri Chellaney also
moved the Supreme Court on the 29th
October 1984 for anticipatory bail. While
the Supreme Court in its orders dated the
30th October, 6th November, 20th
November and 20th December 1984 ordered
that he shall not be arrested, they also
observed in their last order that this facility
was granted on the specific condition that
he shall offer full co-operation to the
investigating officers and that if he fails to
offer such co-operation, the interim order
is liable to be revoked.

(c) Yes Sir. '

(d) and (e). The Regional Passport
Officer Declhi in his order dated the 27th
December 1984 impounded his passport
under section 10 (3) (c) of the Passports
Act, 1967. The question of rencwal of the
accreditation card for 1985 is under
consideration,
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‘Sale of Taragara Palace of Bundi, Rajasthan

'§732. SHRI BRAJAMOHAN MOHANTY :
Will the Minister of CULTURE be pleased
to state :

(a) whether Bundi’s 600 year old
(Rajasthan) Taragara Palace is being sold
toa Hotel Magnate for hotel purposes
ignoring the archaeological and cultural
significance of the Palace, if so, details

thereof;

(b) whether a number of Forts and
Palaces of Rajasthan with their historical
and archaeological significance are changing
hands and are transferred to private people,
if so, details thereof; and

(c) whether Government have formulated
a Policy directing not to transfer the sites,
places and forts of historical and archaeo-
logical importance to private hands fpr
commercial or other purposes, if so, details

thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir. The reported
sale of the Taragarh Fort and Palace,
which has not yet been declared as a
protected monument has been stayed by a

court order.

(b) No, Sir.

(c) No, Sir. However, forts and palaces,
which are not statutorily protected, are
being inspected by the Arc'haeolqucal
Survey of India. Their protection will be
considered as per archaeological norms.

State-wise Details of Forest Wealth

5§733. SHRI PIYUS TIRAKY : Will
the PRIME MINISTER be pleased to

state :
(a) the state-wise details regarding the

forest wealth in the arcas predominantly

inhabited by Adivasis; .

(b) the year-wise details of production
of the forest wealth and forest produce of
hese areas for the last three years,

MAY'S; 1935
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(c) the forest products that are
procured from Adivasi areas and sent to
urban areas;

(d) whether forest is also

exported; and

produce

(e) if so, year-wise details of the income
earned from the export of forest produce
during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) to (c). The
data on forest wealth, products and commer-
cial production is available on total forest
area basis. Areas predominatly inhabited by
Advasis are neither demarcated nor data on
forest wealth and production specifically
recorded therefor.

(d) Yes, Sir.

(¢) The information is being collected
and will be placed on the Table of the
House.

Rationalisation of the services of three
Air Lines

5734. DR. KRUPASINDHU BHOI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the three Airlines have
been urged upon to rationalise their services
50 as to have maximum turnover from each
aircraft;

(b) if sc, the reaction of the three air-
lines thereto; and

(c) how far it will help in increasing
their turnover ? .

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) : (a)
to (¢). A Committee has been appointed to
study and recommend route rationalisation
of the services of the three Airlines viz.
Air India, Indin Airlines and Vayudoot. The
report of the Committee is awaited.

Development of Gir Forest

$735. SHRI R.P GAEKWAD : Wil
the PRIME MINISTER be pleased’ to
refer to the reply given to Starred Question



No. 201 on 27 March, 1985 régarding
development of Gir forest and state :

(a) out of Rs. 12.52 lakhs provided for -

the purpose of developing a Safari Park at
Gir during 1984-85 by the Gujarat State
Government, how much amount has been
spent during the year;

(b) the details of works on which the
amount was spent;

(c) whether the State Government pro-
posses to make a further provision for the
purpose during 1985-86, and

(d) if so, the amount proposed to be
provided by the Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORSSTS (SHRI VIR SEN): (a) and
(b). Information is being collected from
the State Government of Gujarat and wili
be laid on the Table of the House.

(c) The State Government has pro-
posed an outlay of Rs. 5.60 lakhs for the
Gir Lion Safari Park in 1985-86.

(d) It is not proposed to provide
Central financial assistance for the scheme
during 1985-86.

Development of SCs/STs in Gujarat

5736. SHRI AMARSINH RATHAWA

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the amount allocated for the deve-
lopment of Scheduled Castes/Scheduled
Tribes in Gujarat for the year 1984-85;

(b) whether the amount was fully
utilised by the State Government;

(c) if so, the details of work done;

(d) if not, the reasons therefor; and

(¢) the amount allocated for develop-
ment of SCs/STs for the year 1985-86?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA):

£3) A sum of Rs. One hundred and fifty
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six crores, ninety six lakhs and eleven
thousand were allocated for the develop-
ment of Scheduled Castes and Scheduled
Tribes in Gujarat for the year 1984-85.

(b) to (d). The information about the
actual expenditure incurred during the year
on various schemes formulated for the
development of Scheduled Castes/Scheduled
Tribes and the detauils of the work done is
not yet available.

(e) The amount to be allocated for the
development of Scheduled Castes and
Scheduled Tribes in Gujarat during the
year 1985-86 has not yet been decided by
the Planning Commission.

Refusal of Passports to Indians in Kuwait

5737. SHRI M. ARUNACHALAM :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Indian Embassy at
Kuwait is not issuing passports the Indian
citizens at Kuwait who have lost their
original passports;

(b) whether it is a fact that these
peopole are detained by the Kuwait police;

(c) if so, the number of persons and -
the place of detention by the Kuwait police;
and

(d) the steps proposed to be taken by
Government of India to redress the
suffering of the Indian citizens at Kuwait ?

THE MINISTRY OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) The Embassy of India Kuwait issues
duplicate passports or emergeney certifi-
cates, where necessary, in cases of loss of -
passports. The documents are issued in
accordance with prescribed procedure.

(b) No Sir. Only persons who enter
Kuwait illegally either on false passport or.
without a travel document, are detained.
by the Kuwait police at the deportation
centre.

(c) As on 28-4-1985 only two persons
whose cases were brought to the notice of ,
the Embassy, were awaiting deportation.” "
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(d) Immediately on receipt of infor-
mation from the Kuwait police, a repsesen-
tative of the Embassy visits deportation
cell to enquire about the walfare of the
detainee (s) and to check the particulars of
their passporis, etc. Where a detainee is
upable to produce any details of his travel
document, a reference is made to the
authorities concerned in India immediately
by telex to verify the national status of
the individual. An emergency certificate
is issued to him immeditately on receipt
of the confirmation.

Functioning of Tarapur Atomic Power
Station

5738. SHRI M. ARUNACHALAM :
Will the PRIME MINISTER be pleased to
state :

(a) whether Tarapur Atomic Power
Station is commercially oriented or deve-
lopment oriented;

(b) taking into account the overall
functioning of the Tarapur Atomic Power
Station since its inception what is the
profit made as on 31-10-1984;

(c) whether Atomic Power Stations are
more commercial than Thermal or Hydro
power stations; and

(d) whether the power changes are
based on the type of power station or it is
charged uniformly irrespective of the mode
of production ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) Tarapur
‘Atomic Power Station has completed 15
years of successful commercial operation
on 1st November, 1984 and is continuing
to operate satisfactorily. The Station has
supplied about 13000 milion units each to
Maharashtra and Gujarat and is the
cheapest non-hydro source of electricity in
the ragion.

(b) The net profit earned by the station
as on 31-3-85 after meeting Operation and

Maintenancé expenditure, depreciation and
interest on ‘capital is about Rs. 54 crores.
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(c) A Committee of technical and finan+
cial exports constituted in 1984 have
estimated that for units to be commissioned
around 1992, nuclear power would cost
about 85 paise per Kwh, thermal power
would cost about 91 paise per Kwh for
pithead units and 109 paise per Kwh for
units located at 800 km from he pitheads.

(d) The tariff is worked out separately
for each station in consultation with the
Central Electricity Authority and the
respective State Electricity Boards.

Life of Tarapur Atomic Power Station

5739. SHRI M. ARUNACHALAM :
Will the PRIME MINISTER be pleased to
state :

(a) whether the life of Tarapur A‘omic
Power Station will end in 1994;

(b) if so, the alternative source planned
to replace this Power Station; and

(c) whether alternative source will be
ready before the Tarapur Atomic Power
Station is closed down in 1994 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) The
Tarapur Atomic Power Station is expected
to be decommissioned after 1994.

(b) and (c). The fifteen year nuclear
power profile approved by the Government in
principle takes into account the decommis-
sioning of Tarapur Atomic Power Station.
A final decision on sites for future nuclear
power stations in the Western Electricity
Region including expansion at existing sites
is yet to be taken.

Passenger Traffic Potentialities
Gulf and Trivandrum

between

5740. SHRI T. BASHEER :
SHRI K. MOHAT DAS :

__ Will the Minister of TOURISM AND
ciVIL AVIATION be pleased to stage !

(ay wheibiet in the 'past ‘any stody survey
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had been conducted on passenger traffic
potentialities between Gulf and Trivandrum
by Air India;

(b) the findings/recommendations
thereof; , . .

(c) the action since then taken on these-

recommendation/findings;

(d) whether there is any proposal to
increase the number of flights between Gulf
and Trivandrum; if ‘hot, the reasons
therefor;

(¢) whether any memorandum has been
received by Government in this regard;
and

(f) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) Yszs, Sir. A market survey was conducted
by Air India in 1978 with a view to assessing
the passenger traffic potential between Gulf
and Trivandrum.

(b) The Survey revealed that Keralite
population in the Gulf countries was over
1,12,000. Traffic potential was estimated
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at 606 one-way passengers per week between
Gulif and Trivandrum. ‘

The survey team had rccommended to
increase the twice-weekly B-707 services
between Dubai and Trivandrum to five
B-707 services wcekly including services
between Trivandrum on one hand and Abu
Dhabi/Bahrain/Kuwati/Muscat  on the
other.

(c) Air India increased its services
between selected points in Gulf and
Trivandrum progressively since 1979 as per
statement attached. Air India’s seat
capacity increase between 1978 and April
1985 has been of the order of 6309%,.

(d) No, Sir. There is no specific proposal
to increase the number of flights between
Trivandrum and Gulf at present. Air India
has, however recently d=-ployed an additional
B-707 flight between Trivandrum and Dubai
effective April, 1985. The capacity presently
provided by Air India between Gulf and
Trivandrum is considered to be adequate
to cater to the needs of this market.

(e) No, Sir.

(f) Does not arise.

Statement

air India’s capwclrj’ on Gulf-Trivandrum route

Date Capacity Route
1 ‘ 2 3
April, 1978 2 B-707 Dubai/Trivandrum/Dubai.
i 2 B-707 Dubai/Trivandrum/Dubai.
April, 1979 1 B-707 Abu Dhabi/Trivandrum/Abu Dhabi.
1 B-707 Kuwait/Abu Dhabi/Trivandrum/Abu
Dhabi/Kuwait/Daharan.
i 2 B-707 Dubai/Trivandrum/Dubai.
April, 1380 | 1 B-707 Abu Dhabi/Trivandrum/Abu Dhabi/
| Kuwati/Bahrain.
1 B-707 Kuwait/Abu Dhabi/Trivandrum/Abu
Dhabi.
1 B-707 Dubai/Ttivandrum/Dubai/Kuwati/
April, 1981 Bahrain.
2 B-707 Abu Dhabi/Trivandrum/Abu Dhabi.

1 B-707

Sharjah/Trivandrum/Sharjah.
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1 2 3
1 B-707 Kuwati/Dubai/Trivandrum/Dubai.
1 B-707 Abu Dhabi/Ras-al-Khayamah/Trivadrum/
Ras-al-Khaymabh/Abu Dhabi.
1 B-707 Dubai/Trivandrum/Dubai.
April, 1982 3 B-707 Abu Dhabi/Trivandrum/Abu Dhabi.
1 B-707 Dubai/Trivandrum/Dubai. :
1 B-707 Ras-al-Khaymah/Sharjah/Trivandrum
Sharjah/Ras-al-Khaymah. ‘
1 B-707 Kuwait/Dubai/Trivandrum/Dubai.
1 B-707 Dubai/Trivandrum/Dubai/Kuwait/
Bahrain. ‘
April, 1983 4 Airbus Dubai/Abu Dhabi/Trivnadrum/Dubai/
Abu Dhabi.
1 Airbus Ras-al-Khaymah/Sharjah/Trivandrum/
Sharjah/Ras-al-Khaymah.
1 Arbus Abu Dhabi/Sharjah/Trivandrum/Sharjah/
Abu Dhabi.
1 Airbus Kuwati/Dixbai/Trivandrum/Dubai/Abu
Dhabi.
April, 1984 3 Airbus Abu  Dhabi/Dubai/Trivandrum/Abu
Dhabi/Dubai.
1 Airbus Dahran/Trivandrum/Dahran.
1 Airbus Ras-aI-Khaymah/Sharjah/Trivandrum/
Sharjah/Abu Dhabi.
1 Airbus Abu Dhabi/Sharjah/Trivandrum/Abu
Dhabi/Ras-aI-Khaymah.
1 Airbus Kuwait/Dubai/Trivandrum/Abu Dhabi/
Dubai.
April, 1983 2 Airbus Abu Dhabi/Dubai/Trivandrum/Dubai/
Abu Dhabi. .
1 Airbus Dubai/Abu Dhabi/Trivandrum/Dubai/
Kuwait/Abu Dhabi.
1 Airbus Dahran/Trivandrum/Dahran.
1 Airbus Ras-al-Khaymah/Sharjah/Trivandrum/
Sharjah/Abu Dhabi.
1 Airbus Abu Dhabi/Sbarjah/Trivandrum/Abu
Dhabi/Ras-al-Khaymah.
1 Airbus Kuwait/Dubai/Trivandrum/Abu Dhabi/
Dubai.
1 B-707 Dubai/Trivandrum/Dubai.
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Proposal to lisk Trivandrum aud
Lakshadweep by Air

5741. SHRI T. BASHEER : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal to
link Trivandrum with Lakshadweep by air;

and

(b) if not the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) and (b). Subject to development of an
air field, provision of infrastructural faci-
lities and generation of adequate traffic,
Vayudoot will consider providing an air-
link to the Union Territory of Lakshadweep
during the current plan period.

Restoration of Air Services between Bodh
Gaya and Patpa/Calcutta

5§742. PROF. NARAIN CHAND
PARASHAR : Will the WMinister of
TOURISM AND CIVIL AVIATION be

pleased to state :

(a) whether Government have received
any demand for the restoration of the Air
Services between Bodh Gaya and Patna/

Calcutta;

(b) if so, the decision taken by Govern-
ment in this regard; and

(c) if not, the likely date by which the
decision would be taken and the reasons
for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI ASHOK GEHLOT) :
(a) Yes, Sir.

(b) nhd (c). Subject to availablity of '

infrastructural facilities and economic
viability of operations, Vayudoot has plans
to airlink Bodh Gaya with Patna and
Calcutta during 1986-87.
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Promotion of Asian Teurism

5743. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether  Government/ITDC  have
drawn up any plan for the promotion of
Asian Tourism so as to attract tourists
from various countries of Asja interested
in visiting the places of Scenic beauty and
of historcial and religious importance
sacred to Bhudhists, Hindus, Muslims and
Christians in India during the Seventh
Five Year Plan; and

(b) if so, a brief outline of the plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) Yes, Sir.

(b) The development and promotion of
tourism is a continous process. During
the Seventh Five Year Plan the Department
of Tourism is taking up the development of
infrastructural facilities at places of
cultural/archaeologicaI/historical and reli.
gious interest including Buddhist sites for
attracting tourists from all countries
including the countries in Asian and South
Asian region. In order to promote tourist
traffic from Asian countries in general the
Government has taken the following
steps

(1) Steppiog up of promotional efforts
bv our Offices at Kuwait, Dubai,
Tokyo, Osaka, Bangkok, Singapore
and Kuala Lumpur.

(2) Preparation and distribution of
additional tourist publicity material
in the languages such as Arabic,
Japanese, That, Sinhalese, Korean
to suit the local requirements.

(3) Participation in promotional fairs,
food festivals and exhibitions.

(4) Organisation of cultural
from India.

trorpes

(5) Increased advertising through TV,
Radio and Press.
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(6) Joint promotions with Airlines/

Travel Trade. '

(7) Visit of high-level promotional
tourism delegation from India in
Dacember 1984 to West Asia.

(8) Efforts to promote India ethnic

traffic.

(9) Organisation of workshops for
foreign travel trade and press in the
important generating markets in
Asia.

(10) Important journals, travel agents/
tour operators, TV teams and
photographers are invited for
familiarisation trips to give exposure
to India’s tourist attraction on their

return.

Specific measures adopted for attacting
traffic f om the Eastern Asia are promotion
of Buddhist traffic, ‘honeymoon couples,
mounting of photographic exhibitions on the
life of Buddha. The Hotel Corporation of
India in collaboration with the Hokke Ciub
of Japan are constructing Hotels at Rajgir,
Kushinagar for Buddhist~ pilgrims from
abroad. From West Asia the promotion of
special “*Family Holiday Concept’’ is being
exploited. Moreover the tourist places
asgociated with Islamic culture and tourist
resorts such as Kashmir, Bombay, Lucknow,
Ajmer, Agra, €tc. which are more popular
with the people of that region are given due
publicity.

The Ashok Trav.ls & Tours of the India
Tourism Development Corporation has given
high priority to intra-reginal tourism by
promoting several itineraries covering this
area. The Discovery of India tours which
tries to encompass the entire country were
drawn up and sent to Mauritius, Malaysia,
Singapore, Australia, Japan, Hong Kong and
Thailand, etc.

Bilateral arrangements such as protocol
of group tourism sigoed between India
and Pakistap has gencrated group tours
pandled by the India Tourism Development
Corporation and Pakistan Tourism Develop-
ment Corporation on reciprocal basis.

As a joint promotionol venture the
World Tourism Organisation Commission for
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South Asia has produced a brochure. and a
p oster towards which the Department of
T ourism hasmade & financial Icontribution.

Freight Equalisation Policy

5744. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of PLANNING
be pleased to state :

(a) whether cotton, textile industries
and other allied industries are facing crisis
in Bastarn India for the iast two decades
for not having freight equalisaion;

(b) whather this is increasing discrimina-
tion and encouraging imbalances; and

(c) if so,
Government ?

the steps to be taken by

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K. R.
NARAYANAN) : (a) and (b). It is difficult
to attribute the development or decline of
an industry in any particular State to
freight equalisation.

The Freight Equalisation Policy was
reviewed same time back by the National
Transport Policy Committee (Pande Com-
mittee). The Commi ttee expressed
its views against extending the Freight
Equalisation Scheme to other Commogdities
and recommended that even the
existing schemes of freight equalisation
on industrial commodities like steel
and cement be phased out. The Government
have already accepted the recommendations
made by this Committee, subject to subsi-
disation of transport to remote, inaccessible
and isolated areas.

\¢) Does not arise.
Visit of Mauritian Prime Miaister te India

5745. SHRIMATI USHA CHOUDHARI :
DR. KRUPASINDHU BHOI : -

Will the Minister of EXTERNAL
AFFAIRS be pleased to state the out-
come of discussion.beld on the bilateral and
internatiopal issues with the Mauﬁti*uﬁ
Prime Minister during his recent visit to
India ? | R
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THE MINISTBR OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
The Prime Midister of Mauritius Hen.
Ancrood Jugnauth Accompanied by his wife
and Permanent Sccretary, paid an official
visit to India frcm 2nd to 5th April, 1985.
During his visit he calied on our President
and Vice-President, and held discussions
with the Prime Minister, as well as several
other Ministers of the Government of
India.. International issues concerning
the Iadian Ocean, Disarmament, the Middle
East and South Asia were touched upon
during the talks. On bilateral matters
discussions resulted in a decision to give an
additional Rs. 10 crores worth of mixed
credits to Mauritius, and to give 10,000
tonnes of wheat flour as well as some
pulses. India would in future extend 100
scholarships to Mauritius, and would algo
increase its ass'stance for certain projects,
such as the Jawaharlal Nchru Hospital,
covered under the Indo-Mauritian Joint
Commission. The third mceting of the
Joint Commission is expected to be held in
June this year.

Influx of Refugres

5746. SHRI CHITTA MAHATA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the  main causes of the influx of
refugces into the country and the number
of refugees alrcady entered into the country
since 1983; and

(b) the steps Government have taken
to check them ? .

" THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHAY:
(a) Sirice 1983 there bas 'been influx of
refugees from Sri Lanka only. The refugee
influx started as a “result of feeling of
insecurity and feat among Sri Lankan
Tamils in the wake of cthnic violence of
July-August, 1983. The security situatipn
in Sri Lanka espccxally in the North and
East continues to be tense. This has led
to a further spurt in the influx of refugees
sibce »February this year.

i

Accordmg to reports received from
the State Government of Tamil Nadu duridg
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1983
India from Sri

the period from July,
87,772 refugees emered
Lanka. .

(b) The Government of India believes
that a political solution to the ethnic
problem in Sri Lanka has to be found and
they have been in touch with the Sri Lanka

Government in this regard. The Government

hopes that conditions in Sri Laoka will
improve so that the refugees in India can
return home in safety and dignity.

[Translation)

Employment to employees working on daily
wages in Census Department, Sagar

5747. SHRI DALCHANDER JAIN :
Willl the Minister of HOME AFFAIRS
be pleased to state :

(a) whether consequent on winding up

of Cenus Dzpartment of the Sagar Division,
Sagar, 62 employees working on daily wages
for the last 2-1/2 years in it were rendered
unemployed;

(b) if so, the reasons therefor; and

(c) the steps taken by Government to
provide them employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) These employees were recruited on
a purely casual basis for specific time
bound census work.

(c) Does pot arise.

to 27.4:85,

The casual employees were recruited on
the clear under standing that on completion

of the work for which
recruited, they would not be retained in

service However, on a purely humanitarian

they had been

consideration, the Madhya Pradesh Govern-

ment were requested for special considera- <

tion in the matter of their absorptioa in
aiternative employment.  The
Pradesh Goveroment did not find it feasible

Madhya

to meet the request because they had a very

large number of daily wage employces on

their rolls for whom no concession or

special consideration was available. .
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Indian Forest Service Officers working as
Joint Secretaries

5748. SHRI GIRIDHAR GOMANGO:
Will the PRIME MINISTER be pleased to

state :

(a) the number of Indian Forest Service

Officers working as Joint Secretaries in

Union Government;

(b) whether a regular panel of IFS
Officers like other All India Services is
prepared for appointment as Joint Secretary;
and

(c) the reasons for not appointing an
IFS Officer as Joint Secretary in the
Department of Forest and Wildlife ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K. P,
SINGH DEO) : (a) No Officer of the Indian
Forest Service is at present working as
Joint Secretary in the Union Government.
However, 5 officers of the Service are at
present holding posts at the level of Joint
Secretary or above under the Central
Government.

(b) Yes, Sir.

(c) Posts of Joint Secretary under the
Tentral Government, including those in the
Department of Forests and Wildlife, are
jeted under the Senior Staffing Scheme.
The question of considering appointment
>f an Officer of the Indian Forest Service
is a Joint Secretary in the Department of
Rorests and Wildlife, would be duly
sonsidered as and when an eligible officer
f the Service having the requisite experience
ind qualifications and fulfilling the job
equirements, of such posts become

| ivailable.
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Sikh and J and K Extremists Plan Joiat
Action

5749. SHRI B.V. DESAI :

SHRI BRAJA MOHAN
MOHANTY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention hus
been drawn to the news item in Times of
India dated 6 February, 1985 in which it
has been alleged that Sikh, Jammu and
Kashmir extremists plan joint action;

(b) whether according to these reports
Sikhs and some Kashmir extremists are
jointly plaaning to step up acts of terrorism
against targets in India and abroad;

“c) if so, whether the Indian intelligence
reports have also revealed this fact;

(d) if so, the action Indian Government
had taken ta deal with the situation; and

(e) if so, whether British Government
have been alerted about the increasing
activities or proposed activities by these
extremists elements in London ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRU KHURSHEED ALAM KHAN):
(a) Yes, Sir.

(b) to (¢). Reports about the undesirable
activities of extremists elements have come
to the notice of Government. Stric)
vigilance is being maintained in this regard
by the authoritics. The matter has also
been taken up condsistently with the British
Government,

Denial of Visas to Countries by India

5§750. SHRI PIYUS TIRAKY : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the countries denicd visas of any
nature by India;

(b) whether India asks the tourists to
maintain minimum decency in their way of”
life and dresses while staying in oyr
country,
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‘(c) whether some tourists visiting our
beautiful sea beaches do not care for Indian
feclings and go, as they like; and

(d) if so, the steps Government propose
to take to avoid such indecency ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) Applications for grant of visas from
foreigners are considered on the merits of
each case, baving due regard to the purpose,
irrespective of the countries to which they
belong.

(b) to (d). Foreign tourists are expected
to conduct themselves in a way which Aoes
not outrage the customs and traditions in
India. The State authorities keep due
vigilance and take appropriate action where
pecessary.

Persons below Poverty Line

5751. SHR RAM BHAGAT PASWAN :
Will the Minister of PLANNING be
pleased to state :

(a) whether number of persons below
poverty line has increased and number of
large industrial houses have also increascd;
and

(b) if so, the details of percentage of
increase in the assets of large industrial
houses during the last three years and
the percentage of increase of individual
poor people during the same period ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K. R.
NARAYANAN) : (a) and (b). The number
of persons below the poverty line in the
country and their percentage of the popula-
tion in 1979-80 and in 1981-82 (as estimatcd
in the Mid-term Appraisal) on the basis of
certain assumptions are given in the Table
below.
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The Table shows that the number of
persons below the poverty line has declined.
The latest position in this regard will be
known when the results of the survey on
household consumption expenditure con-
ducted by National Sample Survey Organi-
sation for 1983 are available.

The number of large industrial houses,
(i.e. those in whose cases the value of own
assets or the value of own assets together
with the assets of inter connected under-
takings) their assets during 1981, 1982 and
1983 and the percentage increase in
1983 over 1981 are given in the Table
below, which shows that the number of
large industrial houses and their assets bave
increased.

Yecar No. of large Assets of large
industrial industrial houses
Houses (Rs. in crores)

1981 145 17443.72

1982 168 21688.38

1983 185 25962.50

Percentage  27.69, 48.8%,

increase in

1983 over

1981.

Number of persons

Year Percentage
below the poverty of popula-
line tion below
the poverty
line
1979-80 339.0 million 51.19%,
1981-82 282.0 million 41.5%

Central Assistance to Siates

5752. SHRI VISHNU MODI : Will the
Minister of PLANNING be pleased to
state :

(a) whether Union Government provide
Central plan assistance to the State Gover-
ments;

(b) if so, the criteria laid down by
Unijon Government for providing suct
assistance and the broad details thereof;

(c) whether Union Government have
received a suggestion/request from the
Rajasthan Goverpment for providing finan.
cial assistance to the State equal to tha:
of developing States; ‘

'(d) if so, whether Government hawi
considered such suggestion; and
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b

. Plans is allocated on
" +Modified Gadgil Formula’, as approved by
"~ the National
 August, 1980. According to this formula,

(e) if so, the details thereof and if not

the reasons therefor ?

y
i

THE MINISTER OF STATE IN THE

{ MINISTRY OF PLANNING (SHRIK.R.
. NARAYANAN) : (a) Yes, Sir. ‘

(b) The Central assistance for State
the basis of the
Development Council in
a lumpsum amount is pre-empted to meet
the requirements of eights special catagory
States and the balance amount is allocated
amongst the remaining fourteen non-special

categery Jtates on the basis of the follow-
ing criteria @

(i) 609, on the basis of population;

(ii) 10%, on the basis of per capita tax
effort;

(iii) 20%, to the States having per
capita income below the national
average; and

(iv) 10%, for special problems.

(c) to (e). The Government of Rajasthan
has suggested certain changes in the
‘Modified Gadgil Formula’. Changes in
;the formula can be decided only by the
“National Development Council.

Kiiling of Security Personnel by TNV in
. ‘ Tripura

5753. SHRI M. RAGHUMA REDDY :
SHRI C. MADHAV REDDI :

SHRI MOHD. MAHFOOZ ALI
' KHAN :

Will the Minister of HOME AFFAIRS
be pleased to states :

1 (a) whether seven security forces men
" were killed and as mapy - injured when
| Tripura  National Volunteers guerillas
! ambushed a patrol of the State Police and
ICRP Force near Setroicherra under
: Mamalpur sub-division in the North
) Tripura on the 5th April, 1985; and

. (b) if s0, the details of the incidents
,and the action takea by Government in
, in regard thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI  SINHA) :
(a) and (b). On 5-4-85, the TNV ambushed
a police patrol party consisting of CRPF
and civil police con the Kamalpur-Kaila-
shahar road near Sikarbari PS Kamalpur,
North Tripura resulting in the killing of
seven persons (3 civil police personnel and
4 CRPF personnel) on the spot and injuries
to five others. Out of these five injured,
and Constable ¢f CRPF and one Home
Guard succumbed to their injuries later
brioging the total number of pzrsons killed
in the incident to nines The police ,forces
returned the fire with the result that the
extremists coculd not loot the weapons of
the police personnel kiiled. Sonior police
officers visited the area of incident. Exten-
sive combing opcralions in the arca have
been conducted. Security measures have
been tightened and strict vigil is being
maintained.

[Translaiior]

Increase in Passenger Fare by Indian Airlines

5754. SHR1I HARISH RAWAT : Will
the Minister of TOURISM AND CIVIL
AVIATION be pledsed to state :

(a) whether keepiug in view the increase
in the prices of petroleum products, Indian
Airl nes has sent a proposal to increase the
existing passenger fare and freight charges
for the approval of his Ministry; and

(b) if so, the reaction of his Ministry
thereto and tbe percentage by -which the
Indian Airlines propose to increase the
passenger fare and fare freight charges ?

THE MINISTER OF STATE IN 'THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) and (b). Indian Airlines had proposed
an increase of 11.5%, of the existing basic
farss as fuel surcharge to offset the increase
in the prices of petroleum products with
effect from March 17, 1985 and an increase
in the existing basic fares on the domestic
sectors of 7 to 12 percent against an
increase of 22.7%, in the operating costs
(excluding fuel) since the basic fares were
last revised in 1981. " These proposals héve
been approved by Government. -
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. {English]
Folk Culture of North Bengal

s755. SHRI PRIYA RAJAN DAS
MUNSI : Will the Minister of CULTURE
be pleased to state :

(a) whether Government provide assis-
tance to Government of West Bengal to
promote, ‘preserve the cultural heritage
and folk culture of North Bengal for
“««Gambhira’® Gan, ‘‘Chhau’’ of Purulia
5 and “‘Baul’’ songs of Birbhum;

‘('b) ‘if 'so, the details thereof; and

(c) if not, whether Government propose

to consider a proposal for extensive

- research work on those 1ich tradition of
culture through awards of scholarships ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPART-
MENT OF CULTURE (SHRI K P. SINGH
DEO) : (a) No, Sir.

(b) Does not arise.

(c) The Department of Culture oprates
some schemes for giving scholarship for
training and research in various art forms.

Anti-Indiau Groups in UK.

. §756. SHRIMATI GEETA MUKHERJER :
' SHRI SHANTARAM POTDUKHE :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the newsresorts that various
anti-India groups in U.K. held a convention
in Lon;lon in Apnl 1985; and

(b) if so, the details thereof and Govern-
ment’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT KHURSHEED ' ALAM KHAN) :
(a) Yes, Sir.

) (b\ An International’ Sikh Convention
““wds held in London on 67 April 1985 under
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the aegis of the so-called ‘‘Republic of
Khalistan’’ led by Dr. Jagjit Singh Chauhan.
It is understood that a total of 150 delegates,
including 35 from outside U K., participated

~in the Convention. It was addressed by Dr.

Jagjit Singh Chauhan, Shri A H. Phizo,
self-styled ‘‘President of the Republic of
Nagaland’’, Dr. Amanyar of the Afghan
Muyjahidin. Mr Gilani of Jammu and
Kashhir Liberation Front and Mr. Sayced of
the Indan Muslim Federation.

The Convention was to conclude with
a Rally in London, but permission was
denied by the Britislh Civeirnmernt.

Murder of Foreign Diplomats

5757. SHRI MOHD. MAHFQOZ ALI
KHAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of cases of murderc/
attempted murders of foreign d:plomate in
the country during the last three years and
the countries which they represented;

(b) 1In how many cases to assaila ts/
attackers were identified and arrested
stating. their nationality;

(c) whether in  view of these incidents
and the recent assassination of Soviet
diplomat, Government have made any
efforts to know the activities of the foreign
national fleeing from conflicts in Afghaaistan
and other Midd e East courtrics taking refuse
in the country;

(d) if so, the details thereof and the
steps taken by Government in the matter;
and : ‘

(¢) if answer be in the negative, whether
Government propose to make such an
assescment ?

THE MINISTER OF STATE IN THE
MINISTRY OF .. HOME AFFAIRS
(SHRIMATI RAM DULA[ SINHA) : (a)
Duriog the period January 1982 to March
1945, 3 cases of murder and 2 cases of
attempted murder of foreign diplomats
have coms to the notice of the Goverament.
These diplomats belonged to Kuwait,
U.AE, Jordan, UK. & U.S.S.R.

(a) The assailants have not béen
identified and arrested. - v
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(c) to (e). The State aunthorities and the
Intelligence Agencies kecp due vigilance
against the activities of foreigners in the
country. The stay and conduct of the
foreigners in the country is also regulated
by the Foreigners Act, 1946, Registration of
Foreigners Act, 1939 and connected Rules.

Airbus Base and Technical Operation Centre
at Calcutta

5758. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state @

(a) the reasons for not having the 757
newly purchased Air Bus Base and technical
operation Centre at Caicutta; and

(b) whether it s to be
reviewed ?

proposed

THE MINISTER OF STATE IN THE
MINTSTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) and (b). On technical and operational
considerations Delhi is considered the best
location for the Boeing 757 aircraft base.
There is no proposal to review this
decision.

Damage to Forest Trees in the Hills

5759. SHRI B.B. RAMAIAH: Will
the PRIME MINISTER be pleased to
state :

(a) whether there is widespread damage
to forest trees such as pines in the hills
through excessive pine needle loss due to
air pollution;

(b) if so, the details of any studies
conducted so far and corrective steps taken/
proposed to be taken;

(c) whether there has been unprcedented
and dangerous falls in psrcentage of forest
cover from 309, to 10% as per satellite
studies; and

(d) if so, details thcreof and remedial
steps taken/proposed to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) and (b).
No study about the damage to forest trees
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in the hills due to air-pollution has been
undertaken so far.

(c) and (d). The data gathered by the
National Remote S=nsing Agency indicate
a reduction in the forest area from 55.1709
million hectares in 1972/75 to 46.2873
million hectares in 1980/82. This assessment
is being verified with reference to ground
truth. Various steps are being taken for
the conservation of existing forests and the
afforestation of degraded forests and waste-
lands.

Iofrastructural Facilties for Providing
Alrstrip at Hobli

5760. SHRI V.S. KRISHNA IYER :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Government of Karnataka
have agreed to provide all infrastruc-

tural facilities for providing airstrip at
Hubli; and

(b) since Hubli is very far from Banga-
lore and is a Central place for Northern
Karnataka, whether Government will
sanction airstrip to Hubli and put Hubli
in the airmap of India ?

THE MINISTER OF STATE IN THB
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) Yes, Sir.

(b) Yayudoot plan to operate to Hubli
after the airport has been constructed and
the requisite infrastructural facilities have
been developed.

‘“Water Pollution Caused by Gwaslior
Rayons, Mavoor iu Kerala”

5761. SHRI V.S. VIJAYARAGHAVAN :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Gwalior Rayons,
Mavoor in Kerala is causing water pollu-
tion resulting in serious health hazard to
people in that area; and

(b) if so, the steps being taken to
strictly  enforce  the anti-pollution
measures ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : (a) and (b).
According to the Kerala State Pollution
Control Board, the factory has provided
adequate waste treatment and disposal
facilities. The quality and characteristcis
of the efluent discharged after treatment
are generally within thel imits stipulated
by the Board.

Iotroduction of Air Taxis in India

5762. SHRI BIMAL KANTI GHOSH :
Will the Mipister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal to
introduce Air taxis in India;

(b) if so, the details of the strategy, if
any, e¢volved by Government for effective
introduction of air taxis in India;

(c) the details of the aircraft which the
Government proposes to permit to be used
as air taxi;

(d) the prospects of indigenous manu-
facture of such aircraft in the near fucture;

(e) whether Government propose to
allow Indian companies or International
companies having tie up with Indian com-

* panies to manufacture such aircraft in the
private sector/joint sector in India; and

(f) if no, whether Government propose
to allow import of suitable aircraft for the
air taxi programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GBHLOT)
(a) No, Sir.

} (b) to (f). Do not arise.

Indo-Pak Joint Ministerial Commission
5763. SHRI HARISH RAWAT : Will

the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whother Government have proposed
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to Pakistan for having a mecting of Indo-
Pak joint ministerial commission in the
very near future; and

(b) if so, the reaction of Pakistan
Government to this proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). The Governments of India
and Pakistan have agreed to hold the
second meeting of the Indo-Pakistan Joint
Commission in New Delhi from 27th to
29th June, 1985.

Smuggling out Nuclear Explosive Switches
from United States to Pakistan

5764. SHRI BHOLA NATH SEN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) how United States Government have
viewed the incident relating 1o attempt to
smuggle out nuclear explosive switches from
the United States to Pakistan; and

(b) whether Government are aware of
the recommendations of United States’
House Foreign Affairs Committee in the
matter and their acceptance otherwise by
the President of the United States ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) Media reports in the United States,
highlighting the attempt made by Mr.
Nazir Ahmed Vaid, a Pakistani national,
to smuggle out of USA sophisticated elec-
tronic switches that can trigger a nuclear
bomb, suggested that different departments
of the U.S. Government sought to under-
play Mr. Vaid's connections with the
Pakistani Government and the gravity of
his offence.

(b) The Asian and Pacific Affairs Sub-
Committee of the House Foreign Affairs
Committee has recommended the suspen-
sion of assistance to countries violating US
export laws in order to manufacture a
puclear explosive device. This recommen-
dation has tu be processed further by the
U.S. Congress, before it can be submitted ]
to the President. |
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‘U.S. Air to Air Missiles to Pakistan

5765. SHRI B.V. DESATI :

SHRI BRAJ MOHAN
MOHANTY :

SHRI K. RAMAMURTY :
SHRI1 CHITTA MAHATA :

SHRI RAM SAMUJHAWAN :

SHRI MOHAMMAD
MAHFOOZ ALI KHAN :

Will bs Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether on 20 March, 1985 the
U.S. Defence Deapartment has agreed to
sell Pakistan 500 Air to Alr fighter berne

missiles;

(b) if so, whether 15 Radar System to
Pakistan has also been supplied;

(c) whether the resasons for supply of
arms to Pakistan given by the United State
Government there is increased threat from
the Soviet presence in Afghanistan;

(d) if so, whether India has strongly
protested over this huge arms supply to
Pakistan; and

(e) if so, the reaction of the United
State Government; and

(f) the steps being taken by India in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN)
(a) On March 28, 1985, the US Adminis-
tration formally notified the US Congress
of its intention to sell 500 Air to Air
Missiles to Pakistan.

(b) and (c). Goveroment has scen
reports to this effect.

(d) to (f). Government is concerned 1t
the large-scale acquisition of sophisticated
arms by Pakistan fromt he United States.
The matter has been taken up at different
‘Jevels and on several occasions with the
Governments of both Pakistan and the
United States. Government is ¢ontinuing
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to moaitor with atmost vigil all develdp-
ments having a bearmg on_ lhe cwmng
security.

“Food fur YWork” anl “Amyodaya” ‘
Schemes -

5766. PROF. MADHU DANDAVATE;
Wil the Minister of PLANNING be
pleased lo state : '

(a) whether an evaluation commiftee
of the Planning Commission had in its
evaluation observed that the schemes like
“Pood for Work”> and *“Antyodaya’* had’
helped *the poorest among the poor®; ‘

(b) if so, whether Government propose
to revive and strengthen these schemes; and

(c) if so, what quantity of foodgrains
will be made available for ‘““Food for Work*’
programme ?

THE MINISTER QF STATE IN THE
MINISTRY OF PLANNING (SHRI K.R.
NARAYANAN) : (a) and (b). The Pro-
grammes Evaluation Organisation of the’
Planning Commission evaluated the Food
for Work Programme in 1979. According
to its report, the Programme did bhave a
favourable impact on the life of the village
of coummunity in terms of employment
and income. The report also brough out
some major weaknesses and short-
comings. Keeping these in view, a new
Programme, the National Rural Employment
Programme (NREP) was launched in the
Sixth Plan on a much larger scale. There
is provision under this programme to distri-
bute a part of the wages as food grain.
The Antyodaya programme was not a
central programme and was implemented
as a State scheme only in the States of
Bihar, Himachal Pradesh, Manipur, .
Rajasthan, Orcissa, and Uttar Pradesh. An
evaluation of this programme was carried
out in 1979-8!. The findings varied from
State to State. Meanwhile, the Integrated
Rural D¢:velopment Programme (I.RDP,)
with the aim of providing productive assets
in the Sixth Plan to 15 millios households
from among-the poorest of the poor to h«lp
them cross the poverty Ime. was laungp_qg
throughout the Country in 1980-8].

“(c) Does not arise.
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Propoaal to connect Rajkot with Delbi
by Air

5767. SHRI DIGVIJAY SINH : Will
the Minister of TOURISM AND CIVIL

AVIATION be pleased to state :

(a) whether the seven commercial
airports in Saurashtra and Kutch having
daily connection with Bombay are the only
airports from where if one wishes to fly to
Delhi one has first to fly in the opposite
direction;

(b) whether a recommendation has
been made recently to resurvey the pros-
pects of connecting Rajkot with Delhi; and

(c) if so, the progress thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :

(a) Yes, Sir,
(b) Yes, Sir.
(c) The survey is ip progress.

Special Charter and Return Fare Facllity to
the Cities Owside India

5768. SHRI DIGVIJAY SINH : Will
the Minister of TOURISM AND CI1VIL

AVIATION be pleased to state :

(a) the cities outside India having
facilities for special charter and return fare
rates for air travel to destinations in India;

and

(b) the reasons why such facilities have
not been extended to cities in the far East,
Middle East and Africa ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) and (b). Tourist Charters can be
operated with requisite permission on point
to point basis from any point in the world
including points in Far East, Middle East
and Africa,
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Afforestation during Sixth and Seventh Five
Year Plans |

5769. SHRI KAMLA PRASAD
SINGH : Will the PRIME MINISTER be
pleased to state :

(a) whether in 1952 National Forest
Policy Resolution of Government had
regommcuded aiming at a coverage of one
third of the total land area under forests;

(b) if so, whether the aim had been
gcbicved during the Sixth Plan period and
if so, the details thereof:;

(c) if not, reasons for the tardy pro-
gress and details of steps taken to achieve
the aim speedly; and

(d) whether the aim has been reviewed
and a higher aim recommended in the
Seventh Plan and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN): (a) Yes
Sir. '

(b) to (d). Efforts continue to bring fin
more area under forests by planting trees
both inside and outside notified forest
areas. While between 1982 and 1980 g
total &rea of 3.56 million hectare was
afforested, during the Sixth Five Year Plan
period and, an area of 2.27 million hectare
was covered through block plantations. In
addition about 377 crore seedlings were
distributed during the Sixth Five Year
Plan period among people for planting on
farmlands, private holdings and home-
steads. Government propose to increase
the afforestation effort during the Seventh
Five Year Plan period and later. National
Wastelands Development Board has been
set up with the object of bringing five
million hectares of land every year under
fuelwood and fodder plantations and to
develop a people’s movement therefor,

Military Aid to Pakistan by U.S.A.

5770. DR. KRUPASINDHU BHOI :
SHRI MOHAMMAD MAHFOOZ
ALI KHAN .

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware that



239 Written Angwers

a substantial part of the mijlitary aid
promised to Pakistan by the USA in
addition to the previous loans of § 3.2
billion is to be used for building 23 airfields
for the U.S. Air Force in Pakistan;

(b) if so, the reaction of Government
of India thereto; and

(c) the action taken or proposed to be
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) Government has seen press reports to
this effect.

(b) and (c). Government is opposed to
the setting up of foreign bases/facilities in
any country and this has been conveyed to
both the US and Pakistan Governments on
differcnt occasions.

MAXS. 10y

Joint Sector Project of ITDC jn Kerala

5771. SHRI T. BASHEER : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names of the State Govern-
ments/Corporations with which ITDC have
entered into Joint Sector projects;

(b) the details of each project;

(c) whether there is any proposal for a
joint sector project in Kerala; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT):
(a) and (b). The information is given in
the statement attached.

(c) No, Sir.

(d) Does not arise,
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Amendment of Section 309 of 1.P.C.

5772. SHRI Y.S. MAHAJAN : Wwill
the Minister of HOME AFFAIRS be
pleased to state whether Government
propose to review the provisions of section
309 of the Indian Penal Code relating to
attempt to commit suicide with a view to
amending it to make it realistic in con-
sonance with the changing norms and
values of our society ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
The Law Commission have recommended
repeal of Section 309 of the Indian Penal
Code. This recommendation will kept in
mind when comprehensive amendment of
that Code is taken up.

Re-Opening of Khokaropar Munabao Rail
Route

5773. SHRI VIRDHI  CHANDER
JAIN : Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 1913
dated 3 March, 1983 regarding Munabao
Khokaropar Railway route and state :

(a) whether Government of India have
taken up with Government of Pakistan the
issue of re-opening of Khokaropar-
Munabao rail route in the recent past;
and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I KHURSHEED ALAM KHAN):
(a) and (b). Government have on different
occasions, both verbally and in writing,
requested the Government of Pakistan to
agree to reopen the Khokrapar-Monabao
checkpost as provided for in the Indo-
Pakistan Visa Agreement of September,
1974. There has, so far, been no positive
response from the Government of Pakistan.

Centralised Technology Import Plan

5774. 3HRI V. SREENIVASA
PRASAD : Will the PRIME MINISTER
be pleased to state :

(a) whether Union Government have
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recently finalised the centralised technology
import plan; :

(b) if so, the details therefor and the
items identified in this import plan;

(¢c) whether the indigenous companies
will have any effect on this import plan;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH -
NOLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI SHIVRAJ V. PATIL) : (a) and (b).
In certain cases where a number of inves-
tors submit proposals to import technology
for the same product the Government has
encouraged the import on a centralised
basis technology to be shared by the
investors. Recently the Government has
selected technology for manufacture of
Electronics PABX and Electronic Tele-
phones on this basis.

(c) and (d) Several Indian Companies
having licenses or letters of intent for
manufacturing Electronics PABX and
Electronic Telephones are expected to
bencfit by this initiative.

Setting up of Industries on Turnkey and
Pay Back Basis in Collaboration with
U.S.S.R.

5775. SHRI CHITTA MAHATA :
SHRI SOMNATH RATH :

Will the Minister of EBXTERNAL
AFFAIRS be pleased to state :

(a) whether the Soviet Union has
agreed to help India to set up industries in
public and private sectors on both turnkey
and payback basis;

(b) if so, the details in this regard;

(c) whether Government propose to set
up these industrics in the country’s back-
ward areas;

(d) if so, the details .in this regard and
if not, the rcasons therefor; and
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(e) the details of the major projects
proposcd to be started in the country in
coliaboration with USSR ?

THE MINISTtR OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN):
(a) to (e). There are several proposals
under examination to expand industrial
collaboration with the Soviet Union to
mutual benefit. The details are still being
worked out.

Effect of Eucalyptus Plantation on Soil

5776. SHRI K. PRADHANI : Will the
PRIME MINISTER be pleased to state :

(a) the total hectares of land in arid
zones brought under eucalyptus plantation
during the Sixth Plan period;

(b) whether a recent study has revealed
that further plantation of cucalyptus will
convert the soil into deserts and spread
over the sub-continent;

(c) if so, the details thereof; and

(d) the steps taken to stop the planta-
tion of eucalyptus in the arid zones ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN): (a) The
information is being collected and will be
placed on the Table of the House.

(b) No study has been made which.

reveals that further plantation of Eucalyptus
will convert the soil into deserts and spread

over the sub-continent.

(c) and (d). The questions do not arise.

Request by Maharashira Government for
More Money to Develop Bombay

5777. SHRI MUKUL WASNIK :
SHRI D.B. PATIL :

SHRI BANWARI LAL
PUROHIT :

SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of PLANNIMG be
pleased to state !

(a) whether to develop Bombay and to
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meet the needs of thousands. of people
coming to the city from various parts of
the country the Government of Maharashtra
have made a request for a sum of Rs. 1,000
crores for the coming five years from the
Union Govern.i ent; :

(b) if so, whether the request has been
comsidered;

(c) if so, the total amount approved;
and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K.R.
NARAYANAN) : (a) Yes Sir.

(b) to (d). The Seventh Plan of
Maharashtra is still to be finalised. It may
however be noted that Central assistance
for the Plans of States is provided on the
basis of the modified Gadgil Formula
approved by the Nationnl Development
Council for the States Plans as a whole in
the form of block loans and grants and not
for specific project/programmes.

Fake Passport Issued by the Regional
Passport Offices

3778. SHRI G.G. SWELL :
SHRI CHITTA MAHATA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a large number of workers
were sent to Gulf countries by travelling
agencies on the strength of fake passports
issued by the Regional Passport Offices;

(b) whether the matter has been taken
up with the Ministry of External Affairs;
and

(¢) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN) :
(a) No, Sir. No cases have come to the
notice of the Government, where any’
worker was sent to Gulf countries by
travelling agencies on the strength of fake
passports issued by the Regional Passport
Offices. ‘
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However, whenever cases of forgeries on

passports come to the notice of thc Govern-
ment, law enforcing authorities are duly
intimated for conducting investigation with
a view to take legal and penal action
against the offenders.

- (b) and (c). Does not arise.

— — e w———

12.00 hrs

(Interrupiions)

[Translation)

SHRIMATI VIDYAWATI CHATUR-
VEDI : Mr. Speaker Sir, it has been
reported in the newspaper today also that
some police personne! have been killed by
the extremists in Punjab. Almost every
day we come across such reports of killings
of innocent Congress workers, policemen
and other officers by the extremists. Such
atrocities are being perpetrated. I would
like to know from the Goveroment how
long all this will continue ? The Govern-
ment want to solve this problem by exten-
ding the hand of friendship and in a
cordial and congenial manncr but in spite
of all this, such incidents are happcniog
almost everyday.

" MR. SPEAKER : You give it in wreting
I shall pass it on to the hon. Home

Minister who is sitting here.

{English)

SHRI BASUDEB ACHARIA
(Bankura) : To-day, the peace-loving people
of the world are observing the 40th
anniversary of the defeat of Fascism. This
House should take up a resolution to pay

homage.

MR. SPEAKER : You should have
given it to me carlier. We could have
called all the people and done it. It should
have come erlier; I would have called a

meeting.

SHRI BASUDEB ACHARIA : You
cap do-it tomorrow.

SHRI M. RAGHUMA REDDY
(Nalgonda) : There is a serious drought
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situation prevailing in Andhra. I: have
given notice.

MR. SPEAKER : I have already taken
steps. I have told you it has already been

dore. It is coming up for discussion
tomorrow.

SHRI SAIFUDDIN CHOWDHURY
(Katwa) : A very disturbing news items
has come in to-day's ‘Indian Express’.

MR. SPEAKER : It has already been
taken up and answered.

SHRI SAIFUDDIN CHOWDHURY :
The Chief Minister of Mabarashtra has
supported that,

MR. SPEAKER : Nothing. Not allowed;
not allowed.

(Inter-uptions)**

MR. SPEAKER : Mr. Chowdhury, you
were not in the House. You were not
there. It has already been replied to.

SHRI SAIFUDDIN CHOWDHURY :
Has it been done ?

MR. SPEAKER : Yes; that is why I
told yecu : it has been done.

SHRI THAMPAN THOMAS (Maveli-
kara) : The South Indians in Bombay have
to leave. The Shiva Sena has come to
power there.

MR. SPEAKER : [ have already dealt
with this subject. Now Mr. Kurien

PROF. P.J. KURIEN (Idukki): We
are not getting water in the morning in our
flats—neither in North Avenue, nor in
Bishamber Das Marg. At 7.30 in the
morning...

MR. SPRAKER : Do you get it in the
evening 7 You say you don’t get water in
the morning. I ask you whether you get
it in the eveniug.

PROF P.J. KURIEN : No, Sir; not in
evenings also. (Jnrerruptions) .

#*Not recorded.
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THE MINISTER OF PARLIAMEN-
TARY  AFFAIRS (SHRI H.K.L.
. BHAGAT) : Government will have no
objection to a Calling Attention being
permitied on this.

MR. SPEAKER : You will have
objection to it, but I will have no objection
if you give water to the Members.

SHRI H K.L. BHAGAT : We will give
that; this Government will give the atten-
tion to that. (Interruptions)

MR. SPEAKER : You Provide water.

(Interruptions)

MR. SPEAKER : Order please. 1 say
that water should be provided. It is
the Minister’s responsibility. I do not gain
anything out of the Calling Attcniion. I
would like you to provide water.

SHRI H.K.L. BHAGAT : I will speak
to the Minister concerned.

PROF. K.K. TEWARY (Buxar): I
have given notice under Rule 222—breach
of privilege and contempt of the House
against Mr. Kuldip Nayvar.

MR. SPEAKER : It is under my con-
sideration.

PROF. K.K. TEWARY : He has cast
stated an aspersion on the Chair, and he has
that action has not been taken against me.

MR. SPEAKER : It is under my con-
sideration.

[Translation)

Tewaryji, please leave 'it; in case a
person does not konow what he is writing,
then what can I do?

(English]

PROF. K. K. TEWARY :
should be done about it.

Somecthing

" (nterruptions)

MR. SPEAKER : I will see, 1 will
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[Translation)
These things are insignifigant.
[English)

PROF. K.K. TEWARY : I hope you
will consider it. It in a serious matter.

SHRI K.V. SHANKARAGOWDA
(Mandya) : That was about those who do
not get water. What about those who havye
got no flat altogether ? I have no flat.,

MR. SPEAKER : I have already done
that,

SHRI K.V, SHANKARAGOWDA : I
have no flat altogether .

MR. SPEAKER : I have all my sympa-
thies for you. But I have you will appre-
ciate that you have been saved of the
difficulties or *tribulations of going to the
bath and latrine where there is no water,

(Interruptions)

MR. SPEAKER : Take your seat. You
will always be sitting right here.

(Interruptions)

SHRI H.A. DORA
developed nuclear weapons. ..

Pakistan has

(Interruptions)

MR. SPEAKER : Nothing is to be
discussed here. It is not discussed like this.
No discussion here. You come to my
Chamber and we will see to it.

(Interruptions)

MR. SPEAKER : I want order in the
House. Hon. Members ! Do you think that
this is some place where you can chat like
this standing in the aisle ? What are you
supposed to do here ? Please take your
seats.

Now, papers to be laid.

e ]
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PAPERS LAID ON THE TABLE

[ English]

Notifications under Air Corporations

Act, 1953

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
I beg to lay on the Table : —

n A

copy each of the following

Notifications (Hindi and English
versions) under sub-section (4) of
section 45 of the Air Corporations
Act, 1953 :(—

(i)

(ii)

Tke Air-India Employees’ Pas-
sage (Amendment) Regulations,
1984 published in Notification
No. HQ/79 in Gazette of India
dated the 10th November, 1984
together with an explanatory
note.

The Air-India Employees’
Service (Amendment) Regula-
tions, 1984 published in Notifi-
cation No. HQ/66-12 in Gazette
of India dated the 15th
December, 1984 together with
a corrigendum thereto published
in Gazette of India dated the
9th PFebruary, 1985 together
with an explanatory note.

[Placed in Library. See No. LT-870/85]

(2) (i) A copy of the Annual Report

(ii)

(Hindi and English versions) of
the International Airports
Authority of India for the year
1983-84 along with Audited
Accourts, under sub-section (2)
of section 25 and sub-section
(4) of section 24 of the Interna-
tional Airports Authority Act,
1971.

A copy of the Review (Hindi
and English versions) by the

~ Government on the working of

the International  Airports

Authority of India for the year
1983-84.

(3) A statement (Hindi and anlisfl
versions) showing reasons for delay
in laying the papers mentioned at
(2) above,

[Placed in Library. See No. LT-871/8S]

(4) (i) A copy of the Annual Report
(Hindi and English versions) of
the Air India for the year 1983-
84 together with Reports of its
subsidiaries viz Hotel Corpora-
tion of India Limited and Air
India Charters Limited, upder
sub-section (2) of section 37 of
the Air Corporations Act, 1953.

(ii) A Copy of the Annual Accounts
(Hindi and English Versions)
of the Air India for the year
1983-84 and the Audit Report
thereon, under sub-section (4)
of section 15 of the Air
Corporations Act, 1953,

(iii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Air India and its subsidiaries
viz Hotel Corporation of India
Limited and Air India Charters
Limited for the year 1983-84.

(5) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(4) above.

[Placed in Library. See No. LT-872/85]

Resolution Re : Constitution of Ganga
Authority

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI VIR SEN) : 1 beg to
lay on the Table a copy of the Resolution
No. Q. 14011/4/84-EPC (I) (Hindi and
English versions) dated the 16th February,
1985 published in Gazette of India dared
the 16th February, 1985 regarding cons-
titution of Central Ganga Authority.

(Placed in Library See No. LT-873/85]
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Review and Annnal Reports of the Union
Public Service Commission, Indian Museum,

Calcutta etc.

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS

(SHRI RAM

NIWAS MIRDHA) : On

behalf of Shri K.P. Singh Deo I beg to lay
on the Table :— ‘

a) A

copy each of the following

papers (Hindi and English versions)
under article 323(1) of the Consti-

tution :
(i) Thirty-fourth Report of the
Union Public Service Com-

(i)

mission for the period from Ist

April, 1983 to 31st March,
1984.
Memorandum explaining the

reasons for non-acceptance of
the advice of the Union Public
Service Commission in cases
referred to in the above Report.

[Placed in Library. See No. LT-874/85]

(2) ()

(ii)

(3) A

A copy of the Annual Report
(Hindi and English versions) of
the Indian Museum, Calcutta,
for the year 1983-84 along with
Audited Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Indian Museum, Calcutta,
for the year 1983-84.

statement (Hindi and English

versions) showing reasons for delay

in laying the papers mentioned at

(2) above. ‘
[Placed in Library. See. No. LT-875/85]

) (i)

(ii)

A copy of the Annual Report
(Hindi and English versions) of
the Lalit Kala Akademi, New
Delhi, for the year 1983-84
along with Audited Accounts.

A copy of the Review (Hindi
and English versions) ~by the
Government on the working of
the Lalit Kala Akademi, New
‘Delhi, for the year 1983-84.
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statement (Hindi and English

versions) showing reasons for delay
in laying the papers mentioned at
(4) above.

[Placed in Library. See No. LT-876/85]

(6) (i) A copy of the Annual Report

(Hindi and English versions) of
the Victoria Memorial Halli,
Calcutta, for the year 1983-84
along with Audited Accounts.

(ii) A copy of the Review (Hindi

M A

and English versions) by the
Government on the working of
the Victoria Memorial Hall,
Calcutta, for the year 1983-84.

statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (6) above.

[Placed in Library. See No. LT-877 [85]

(8) ()

A copy of the Annual Report
(Hindi and English versions) of
the National School of Drama,
New Delhi, for the year 1983-84
along with Audited Accounts.

(ii) A copy of the Review (Hindi

9 A

and Ebglish versions) by the
Government on the working of
the National School of Drama,
New Delhi, for the year 1983-84,

statement (Hindi and English

versions) showing reasons for delay
in laying the papers mentioned at
(8) above.

[Placed in Library. See No. LT-878/85]

(10) (i) A copy of the Anpual Report

@ii)

(Hindi and English versions) of
the Khuda Bakhsh Oriental
Public Library, Patna, for the
year 1983-84 along with Audited
Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Khuda Bakbsh Oriental
Public Library, Patna, for the
year 1983-84.

(11) A statement (Hindi and English

versions) showing reasons for delay
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in laying the papers mentioned at
(10) above.

[Placed in Library. See No. LT-879/85]

Review and Annual Report of the
Rehabilitation Plantations Limited, Puonalur,

Annual Assessment Report for the spread
and development of Hindi

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
I beg to lay on the Table :(—

(1) A copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956 :—

(i) Review by the Government on
the working of the Rehabilita-
tion Plantations Limited,
Punalur, for the year 1983-84.

(ii) Annual Report of the Rehabili-
tation Plantations Limited,
Punalur, for the year 1983-84
along with Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon.

(2) ‘A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

[Placed in Library. See No. LT-880/85]

(3) A copy of the Annual Assessment
Report (Hindi and English versions)
on the Programme and its imple-
mentation for accelerating the
spread and development of Hindi
and its progressive use for the
various official purposes of the
Union, for the year 1983-84.

[Placed in Library. See No. LT-881/85]

(4) (i) A copy of the Twenty-Third
Report (Hindi and English
versions) of the Deputy Com-
missioner for Linguistic Minori-
ties in India for the period from
July, 1982 to June, 1983,

(ii) An Explanatory Note|(Hindi and
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English versions) in regard to
the Report.

[Placed in Library. See No. LT-882/85]

12.10 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

(English)

Reported supply of maps of seositive and

restricted areas in Kerala and Indo-Burma

border by some non-official agencies to some

forelgn agencies without obtaining prior
clearance

SHRI INDRAIJIT GUPTA (Basirhat) :
I call the attention of the Minister of
Home Affairs to the following matter of
urgent public importance and request that
he may make a statement thereon :

“Reported supply of maps of sensitive
and restricted areas in Kerala and
Indo-Burma border by some non-
official agencies to some foreign
agencies without obtuining prior
clearance from concerned authorities,
thereby violating the Official Secrets
Act and Map Restriction Policy and
the action taken by the Government
in the matter.””

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Sir, 1 rise to
speak on the subject of reported supply of
maps of sensitive and restricted areas by
some non-official agencies to some foreign
agencies without obtaining prior clearance
from the concerned authorities.

2. Sir, according to the information
gathered from the Kudal Commission of
Inquiry, which is inquiring into the working
and activities including publications of the
Association of Voluntary Agencies for
Rural Development (AVARD), certain
allegations had been made that some time
in early 1975, AVARD arranged to obtain
copies of restricted maps of areas in
Nagaland and supplied such copies to a
foreign agency as a part of a plan, namely,
*‘th¢ Development Plan of Selected Argas
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of Nagaland'’. The purpose of this plan
was to obtain funds to be utilised by parti-
cular agencies, namely, Nagaland Peace
Centre, Kohima and Nagaland QGandhi
Ashram. During the course of the investiga-
tions it also came to the notice of the
Commission that some maps of restricted
areas of Vellanad Panchayat, Kerala, have
been published in a book entitled ¢‘Educa-
tion for Development’® published by
AVARD. In order to determine the nature
and importance of the maps published in
these publications, the Commission obtained
the comments and advice of the Survey of
India and Ministry of Defence in the
matter. The Survey of India has opined
that some of thcse maps pertain to the
restricted areas and as such needed
clearance both from the Office of the
Surveyor General of India as well as the
Ministry of Defence. It is also mentioned
that some of the maps published in these
publications wrongly depict borders of
India. The Ministry of Defence have also
informed the Commission that some of
these maps were of restricted areas and
their publication and open circulation was
not permissible without prior approval of
the Ministry of Defence.

3. On the completion of the preliminary
investigations, the Commission having
satisfied itself about the existence of the
prima facie case of violation of the Official
Secrets Act and the Map Restriction Policy
has issued a notice under section 8(b) of
the Commissions of Inquiry Act 1952 to
afford opportunity to the AVARD, Naga-
land Peace Centre, Nagalang Gandhi
Ashram and Mitra Niketan to show cause
and produce evidence, if any, in their
defence. The show cause notice issued by
the Commission requires persons represcnt-
ing these organisations to appear befure
the Commission on 13th May, 1985,

4. Thus, as would be clear from the
facts mentioned above, the allegations
against the AVARD and its closely con-
accted organisations regarding the publica-
tion of maps of restricted areas without
proper authorisation are already being
_inquired into by the Kudal Commission of
Inquiry, ‘

5.1 take this opportunity to assure this
‘august House that Government is maintain-
ing utmost vigilance to safeguard the
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country’s security and integrity. Any
individual or organisation which is found
engage in activities prejudicial to national

‘security will be dealt with sternly in

accordance with the provisions of the law.

SHRI INDRAJIT GUPTA : This is a
serious matter but from the statement
which he has read out just now there is a
likelihood of an impression being created
that the preparation of these restricted maps
and the supply of them to some foreign
agencies is something which is of a very
recent occurrence, just taking place now
and has suddenly come to light.

From the information which I have at
my disposal, it is not so at all. This is
something which has been going on for
several years and 1 would like to know
point blank from the Government whether
this is the first time that this has come to
the notice of the Government of the basis
of some information which they have now
gathered from the Kudal Commission and
whether it is a fact that it has been going
for the last seven or eight years.

PROF. MADHU DANDAVATE :
Kudeal Commission !

MR. SPEAKER : It is in 1975, Sir.

SHRI INDRAIJIT GUPTA : It came
to the knowledge of the Government.

[Translation]

PROF. MADHU DANDAVATE : He
is now bringing in the Kudal Commission.

[English]

SHRI INDRAJIT GUPTA : I am not
interested in Kudal Commission; they can
do what they like with it.

I would like to know or pinpoint, what
is the attitude and action taken by the
Government in this matier because it has
been known to the government for many
years. For example, from 1958-59 to
1966-67 this organisation known as .the
AVARD was openly getting funds from the
Asia Foundation which later on was dis«
closed to be a conduit, an agency of the
CIA. Later on, in 1968 the Government
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asked the Asia Foundation to wind up its
establishment in India. And as far as we
know that after 1968, direct donations
from the Asia Foundation to this AVARD
organisation probably ceased. But AVARD
is an organisation which has got affiliated
to it a large number of other organisations.
I am told that their number runs into over
nipe bundred which are operating in
various parts of the country in the name
of the various rural development schemes.
For cxample, I would like to know whether
the Home Minister can confirm or not
that in 1974, that is, after the Government
had asked the Asia Foundation to wind up
its establishement heie in India, in 1974
these number agencies—rather the affiliated
agencies~—of AVARD such as the Nagaland
Peace Centre, Kohima, the Nagaland
Gandhi Ashram, Chuchuyimlang, Nagaland
and all such organisations in that year 1974
received respectively Rs. 22,34,000 and Rs.
19,55,000 from this organisation in West
Germany which is called EZE. The full
name I have got with me, but it is very
difficult to propounce, because it is all
German. The names of the members of this
organisation are known and these maps are
being printed here. These maps are pre-
pared, they are published—they must be
published by some printing presses, and
the Government ought to be able to tell us
which are the printing presses where these
maps are being printed and published and
these maps are being sent to West Germany,
to that organisation called EZE.

This bas nothing to do with the findings
of the Kudal Commission. I want to
know, what the great Home Ministry with
all its intelligence agencies has been doing
all these years because the Ministry of
Defence and the Survey of India have not
only made submissions before the Com-
mission, which he has rcferred to just
now saying that these maps have been
prepared without the necessary permission
of these Ministries and the Survery of
India. It is an offence—criminal offence—
which is punishable. Not only that; these
maps have revealed vital information such
as for example the state of communi-
cations in those areas, the location of
telephone exchanges, the national and
state highways, other topographical land-
marks and other details. What is the
purpose of this ? It is ot a very sinister
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thing ? Why these types of maps cobtaining
all this strategic important irformation
are being prepared, published and sent out
for the last several years to these foreign
agencies ? And the Government is doing
nothing about it. I really cannot under-
stand it. The Kudal Commission was set
up only in 1982. But what I am referring
to bas been going on at least 15 years
before that. Surely I take it that the Home
Ministry and the Defence Ministry and all
these intelligence agencise are aware of
what is going on. How is it that no action
is taken against these peoplc who are
responsible 7 I am told that after the
Kuda! Commission has started functioning,
these people to whom notices are given for
appearance and all that, they have fre-
quently been going to courts and getting
stay orders, injunctions and all that and
refusing to appear before the Commission at
all. I do no! know what is going to
bappen. He has mentioned that some
fresh potice has been given by the Com-
mission asking them to appear a few days
hence of this month. They will not appear.
They will go to court and get some stay
order or something and on a technical
objection they will avoid any real investi-
gation of these allegations against them.
After all these so-cailed spy trials and
espionage plot which you discovered and
told us about at the beginning of this session
and last session and about which nothing is
heaid now, one does not know how much
credibility to give to the work of our
intelligenie agenccies. Here is a thing which
is going on more or less openly and which
is known to the Government. 1t is not
something which is secretly being done.
Why these border arcas are being selected—
Nagaland, north-ecastern border, even one
place situated on the Kerala border and
West Bengal border ? These organisations
which are supposed to be some kind of
cither charitable organisations or organi-
sations of religious missionaries or some-
thing, this is not their job to prepare some
maps and send them out in return of some
money received from abroad. I have
nothing against missionaries doing their
legitimatc work in this country. Buat this
is not their legitimate work or legitimate
activity. I want to know from the Govern-
ment as to what they have been doing all
these years. They know all these things. At
least 20 such maps have been referred. to
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bafore the Kudal Commission, which have
. been published and sent abrord. Govern-
ment has not investigated anything on its
own through its ‘intelligence agencies to
find out who is doing this, why they are
doing it, who are the people concerned.
Are there some people involved against
whom the Goverpment is afraid of taking
action ? 1 do not know whether there are
some important and big people involved or
pot against whom the Government does not
want to move at the cost of the security of
the country. Please tell us something more
about this, throw some light about this
instead of simply telling that the Kudal
Commission has found it out after 1982.
They will proceed as a Commission of
Inquiry and they will go on for years and
years. There are so many ways by which
these things can be prolonged and the
actual investigation can be avoided. But in
the meantime, all this vital stratcgic infor-
mation is being leaked out and the Govern-
ment is doing nothing about it apparently.
No measures of any kind have been taken.
So, I am accusing the Government of
playing ducks and drakes with the security
of the country. Here is a concrete evidence
of that. 1 would like to know what they
are proposing to do.

PROF. MADHU DANDAVATE :
Kudal Commission is harassing only the
innocent.

SHRI S.B. CHAVAN : Itis correct
that the activities of the AVARD and its
affiliates have been there since 1958. They
have been getting huge contributions from
foreign agencies. About the publication of
maps of restricted areas, these books were
brought to the notice of the Kudal Com-
mission in 1984.

12.20 hrs.
[Mr. Deputy Speaker in the Chair]

Previous to that it was only a general
kind of allegation which was becing made
against the AVARD and the affiliated
agencies. But now substantial proof has
been produced by some of the agencies..,

(Intcrruptiois)

SHRI INDRAJIT GUPTA : Who
brought it to the notice of the Kudal
Commission ?
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SHRI S.B. CHAVAN : That will be
very difficult to say. 1 do not think it will
be possible for me to give ihe cource from
where they got it.

SHRI INDRAJIT GUPTA : Was it any
Government investigative agency or some
private peison ? ‘

SHRI S.B. CHAVAN : At least the
information that I have with me only
shows that a referencc was madc by Kudal
Commission and thereafter the Surveyor
Gencral of India and the De¢fence Ministry
scem to have reacted to some of the infor-
mation which was cross-chccked with them,
in which the Defence Ministry did say that
those were restricted arcas and nobody was
supposed to print and enlarge or circulate
in the way it had been done in the case of
the book which bhas been printed by
AVARD. It is a fact that a large number
of stay orders have been brought against
the working of the Kudal Commission. But
we are now seized of the matier. We are
going to discuss again with the Kudal Com-
mission irrespective of the interim report
which they might sumit later on. Govern-
ment having come ro know of this, have to
consult the 1B, the CBI and other agencies
and will take definite action if it is called
for.

SHRI INDRAIJIT GUPTA: My
questions have not bcen answered. From
what the Minister has said now, it scems
that it is really an admission that they have
done nothing so far. Thkey new propose to
take attion. He himself says that in 1958
these contributions frecm the Asia Founda-
tion to AVARD were known and they were
stopped by the Government. The Asia
Foundation was expcsed and the CIA
conduit do it and its office here was closed
down. After that time to this date, am [
to know that the Government and its
agencies never bothered to investigate
further or to find cut what these people
were doing or what they were using this
money for ? They bave not done it. Let

- him admit that they have been lax in this

matter completely though the country’s
security was iovolved. Only now that the
matter has come up, the Kudal Commission
has given some information and this matter
has come in Parliament, they say that they
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have to ask the IB and somebody and
somebody else to do something. What kind
of attitude it is ? It shows the Jack of
seriousness completely.

SHRI S.B. CHAVAN : From 1958 to
1976, 1 think the informarion that J have
at my disposal, clearly shows that it was
only a very general kind of allegation
which was made against AVARD and their
activities, but nothing serious had come to
Government'’s notice. No investigation was
done. At least that is the information that
I have. Now, since these matters about
two definite allegations which are prima
facie established in the Kudal Commission,
have come to Government’s notice, certainly
action hereafter will be taken.

[Translation]

SHRI JAI PRAKASH AGARWAL
(Chandni Chowk) : Mr. Deputy Specaker
Sir, the case that has come to light before
us today is very sensational. Theie are
macy foreign powers which have been send-
ing money to the cultural and social
organisations in the country with the inten-
tion of creating chaotic conditions in the
cuantiy. They have seclected such institu-
tions as had been named afier Gandhiji
like ‘Gandhi Peace Foundation’ *‘Gandhi
Memorial Fund’ and ‘Sarva Scva Sangh’.
Thcse institutions were asked to spread
lawlessness in the border States. Their
fuanction was to get secret maps of those
ar:as wherc the Defence Ministry had
imposed certain restriction. They did these
jobs, prepared the maps and tried to sell
‘them in foreign countries so that the
foreign powers interested in spreading
lawlessness in the country and its disinte-
gration could become stronger and supply
more money to these organisations to get
their work done and harm the country. All
this started way back in 1962 through an
organisation' called the Asia Foundation
but it was only in 1968 that Government
came to know of its links with CIA, which
was trying to instigate subversive activities
and the spreading of lawlessness in the,
couniry, and a bap was then imposed on
that organisation. ln spite of the ban the
money inAow fiom the foreign countries
did not stop. You would recall that afier
1971 when Shrimati Indira Gandhi won the
elections with a huge majority, it was
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through these organisations that lawlessness
and strikes were tried in Bihar and Gujarat
right from 1971 to 1975, and the people
who were supporting those strikes were
directly associated with these organisations.
Efforts were made to see that the elected
respresentatives were not allowed to enter
the assemblies and they indulged in sabot.
age. There was a students’ revolution at that
time and it was these people who helped
them. The centre of all these activities has
always been the ‘Gandhi Peace Foundation’
and one of iis office-bearers** has been
either the President or General Secretary
or treasurer or member of the Executive
Committee of over 100 organisations out of
about 900 such organisations. He had
misused the funds against the Government,
i e., Shrimati Indira Gandhi’s Government.
During the elections they issued pamphlets
and posters pleading that people should
not support or co-operate with Govern-
ment. I would like to quote from one of
the speeches of Shrimati Indira Gandhi
which she had delivered some time prior to
her death.

[Erglish)]

**The allegations against the Gandhian
bodies were that money received
from ths foreign...”’

MR. DEPUTY-SPEAKER : Mr. Jai
Prakash Agarwal, you put any question if
you want to. You need not necessarily read
anything from that. You have not taken
permission,

PROF. N.G. RANGA : There is no
harm.

MR. DEPUTY-SPEAKER : No, he has
not taken permission to read from that.

SHRI BHAGWAT JHA AZAD
(Bhagalpur) : It is not an allegation. .

MR. DEPUTY-SPEAKER : Not allega-
tion, but he is mentioning the names,

SHRI JAI PRAKASH AGARWAL :
I am referring to what was published in the
Indian Express.

**Not recorded.
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““The allegations against the Gandhian
bodies were that money received from
foreign and internal sources for
digging wells and for the drought-hit
States like Orissa were misutilised.
The Opposition parties must be
patient and should understand the
pature of the inquiry by the Kudal
Commission and not place hurdles
against it.’”*

PROF. MADHU DANDAVATE
(Rajapur): I am on a point of order. In
Calling Attention there can be a point of
order.

Firstly I do not object to his raising the
issue. But 1 only want to tcll you that
sometimes very important persons holding
office in this country have some amount in
the foreign banks. About them also refe-
rences were made and it had appeared in
Press. And when that was quoted, the
Speaker had pointed out that even if it has
appeared in the Press, the Press will take
responsibility outside, but you should not
raise it if there are certain allegations,
about which you have not given a proper
notice and if you have not authenticated
that, you would not be allowed to raise it.
I am the last man to be worried about such
allegations. About Jayaprakash Narain
also allegations have been made in this
House, but I want to tell you that this is
the precedence.

SHR1 BHAGWAT JHA AZAD : But
how does that precedent come in this way ?

PROF. MADHU DANDAVATE : They
are exactly identical. There are references
to institutions and individuals.

SHRI BHAGWAT JHA AZAD : He is
. quoting former Piime Minister in relation
to. her speech. There is nothing wrong about
it.
PROF. MADHU DANDAVATE : He
is not attentive.

- SHRI BHAGWAT JHA AZAD: Iam
attentive. He said that Mr. Radbakrishpan
is President, Vice-President, triumvir of
hundreds  of organisations incl. ding the
Gandhi Peace Foundation. What is wrong
about. It is a statement of fact.
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PROF. MADHU DANDAVATE: In
that statement all the references are there.
In the past it was prevented,

MR. DEPUTY-SPEAKER : Professor,
if there is any name mentioned, it would
not go in the record.

SHRI BHAGWAT JHA AZAD: 1

‘should respectfully submit that we should

realise the seriousness of this. This organi-
sation is continuously supplying maps out-
side. The persons who are associated must
be exposed in this House. What is wrong
about it ?

MR. DEPUTY-SPEAKER : If any
pamec he has to mention he must get prior
permission. Otherwise it would not go on
record.

PROF. MADHU DANDAVATE: I
have madec my position clear. Even if
anyone is exposed..,

(Interruptions)

PROF. MADHU DANDAVTE: If
Shri Bhagwat Jha Azad wants to say that
I am shiclding anyone, let me make it
clear.

SHRI BHAGWAT JHA AZAD : I have
not said that,

PROF. MADHU DANDAVATE ;
What I am telling you is what the previous
procedure has been. Evea if anybody is to
be exposed in this House, we have to give
in writing and if a document is to be
quoted that also has to be supplied. Then
it can be done. If that is done, I have no
objection. I will also join you.

SHRI BBAGWAT JHA AZAD : What
objectionable thing has he quoted. He is
within his right to quote the reference.

PROF. MADHU DANDAVATE :
What I am objecting to is reference to
name in that.

MR. DEPUTY-SPEAKER :
cannot be allowed.

SHRI BHAGWAT JHA AZAD: It is
a statement of facts that are known, there
is nothing wrong about it, ‘

Names
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PROF. MADHU DANDAVATE :
" I expect the Deputy-Speaker to give the
Ruling.

SHRI K. RAMAMURTHY : Sir, Mr.
Madhu Dandavate in all his wisdom wants
to dictate -to the House. H: says that
whenever any Member in this House wants
to make allegations or wants to read some-
thing about the Members present here, he
must get the previous permission, but not
about the people outside.

(Interruptions)

MR. DEPUTY-SPEAKER : That can-
pot be allowed. )

4

SHRI BHAGWAT JHA AZAD : What
cannot be allowed ? You tell me. :

MR. DEPUTY-SPEAKER : Any allega-
tions made, I won’'t allow.

SHRI BHAGWAT JHA AZAD : **
It is all according to the rules of the
House.

MR. DEPUTY-SPEAKER : There are
rules. If there are any defamatory
remarks,,.

(I terruptiony)

SHRI BHAGWAT JHA AZAD : We
are in Parliament. We are guided by the
rules of Pariiament. I say, if we do other-
wise, it means we arc against the interests
of the country. Now, he is not doing any-
thing wrong.

MR. DEPUTY-SPEAKER : Mr. Azad,
any name mentioned whether it is of inside
or outside, without the permission if any
allegation is made against him, I won’t
allow._

SHRI BHAGWAT JHA AZAD : I will
tell you, before your coming in the Chair,
thousands of names have been mentioned
in the House, and we will read those names
again and again You can’t make just a
sweeping remark like that.

MR. DEPUTY-SPEAKER: If you
weant, I can read out the rule. There is a
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rule which clearly says, any defamatory
allegation cannot be made. '

SHRI BHAGAWAT JHA AZAD :
What is defamatory ? This is not defema-
tory.

(Interruptions)

MR. DEPUTY-SPEAKER : That I will
go through.

SHRI BHAGAWAT JHA AZAD :
What will you go through ?

(Interruptions)

SHRI K.H. RANGANATH : I was in
the Karnataka Assembly for two long years.
Mr. Deputy-Speaker, a man who quotes
takes the responsibility for it. How is it
defamatory ? It is for you to decide. |

MR. DEPUTY-SPEAKER : He should
give prior notice.

SHR]I BHAGAWAT JHA AZAD:
How is it defamatory ?

PROF. MADHU DANDAVYATE : Sir,
I wish to make it clear because I do not
want to hurt others.

(Interruptions)

SHRI BHAGAWAT JHA AZAD : It
is not defamatory. It is a statement of
facts.

PROF. MADHU DANDAVATE : I do

not want my colleague to misunderstand
mcl

SHRI BHAGAWAT JHA AZAD : We
are not misunderstanding you.

(Interruptions)

PROF. MADHU DANDAVATE: 1
am not objecting to any names to be
mentioned. 1 bhave also not said that he
has made an allegation.

SHRI BHAGAWAT JHA AZAD : Mr.
Deputy-Speaker, oa a point of order say
that** js the President of a hundred organi-
sations, he is the President or Secretary or

**Not recorded.
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Treasurer, is it defamatory 2. It is a state.
ment of facts. The sweeping remark that
you have made is surprising.

PROF. MADHU DANDAVATE : Mr.
Azad, I want to say this,., -

SHRI BHAGAWAT JHA AZAD : Why
are you saying this to me ?

(Interruptions)

PROF. MADHU DANDAVATE : Sir,
I am supporting what he said. (Inrerruptions)
I again hold, I am not objecting, I am one
with Mr. Azad that names can be mentioned,
institutions can be mentioned, but I am
only pointing out,,,

SHRI BHAGAWAT JHA AZAD : It
is just in the national interest and you are
making this remark.

(Interruptions)

PROF. MADHU DANDAVATE: 1
am only pointing out that names and insti-
tutions also can be referred. 1 am not
raising that point, I say that if any alle-
gations have to be made about individuals,
only they must take in writing permission
and take the responsibility.

SHRI BHAGAWAT JHA AZAD: 1
also fully agree with you. But I am only
referring to the Deputy-Spuakers’s remark
to'say that in this AVARD case if Mr. A
is connected with hundred institutions,
what is defamatory 7 I agree with you,
that is right. But he is disagreeing now.
Unfortunately your point of order has
made the Deputy-Speaker disagree. You
and I konow the rules, we are perfectly
right. But Mr. Deputy-Speaker is...

(Interruptions)
MR. DEPUTY SPEAKER : No. Don’t
say that,
(Interruptions)**
MR. DEPUTY SPEAKER : Nothing

will go on record. His observation will
not go on record. '

SHRI G.G. SWELL : Sir,Iam ona

R ——————
SRR

*xNot recorded.
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point of order and it relates to the order

~ and ruoning of the business of this House,

We know the rules, we koow what the
words ‘defamatory’ and ‘incriminatory’
mean. '

But 1 am afraid that we are taking
these things too far.

(Interruptions)

SHRI BHAGWAT JHA AZAD : Why
are you coming in ? He has given a ruling
on that. We are not taking about you.

(Interruptions)

MR. DEPUTY SPEAKER : Mr. Swell
is on his legs. Let him continue. Others
need not argue.

SHRI G.G. SWELL :
finish my speech.

Allow me to

I seek your guidance whether this
House can be treated as a college or a
debating society in which one has to say
certain things theoretically or certain things
academically or is this House to discuss the
affairs of the country. Can vyou divorce

"the affairs of this country from the indivi-

duals involved in it so that we cannot
mention any name ? So, please give me
ruling on that.

SHRI BHAGWAT JHA AZAD :
Thousands of names are being mentioned
every day.

MR. DEPUTY SPEAKER : I will go
through the record and I will consider it.
If it is not defamatory, I will not
expunge it.

SHRI G.G. SWELL : I have raised the
point of order. I want your ruling.

MR. DEPUTY-SPEAKER : I will go
through the record. If there is any defama-
tory remark against any person, I will
expunge it from the record.

SHRI BHAGWAT JHA AZAD : How
is it defamajory, I want to know. ,

MR. DEPUTY-SPEAKER : That I will
go through the proceedings.
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SHRI G.G. SWELL : Going through
the record is one thing and giving your
ruling on the point of order is another. If
you canpnot do it now, take your time and
come back to the House. I have raised my
point of order. :

SHRI JAI PRAKASH AGARWAL:
Sir, I was reading out a part of the speech
of Shrimati Indira Gandhi :

“The allegations against the Gandhian
bodies were that money received
from foreign and internal sources for
digging wells in drought hit States
including Orissa was misutilised.

*“The Opposition Parties must be
patient and understand the nature of
enquiry of Kudal Commission and
create hurdles in the course of probe,
not she said.”’ '

[Translation]

Mr. Deputy Speaker Sir, these are
many such bodies and institutions which
have received money from abroad to the
tune of lakhs of rupees. The ¢‘‘Banvasi
Seva Kendra’’, Abhora recived Rs. 42
lakhs, *‘Citizens Voluntary Traaining
Centre’ Kohima Rs. 76 lakhs, Mahatma
Gandhi Seva Ashram’, Zora Rs. 33 lakhs,
sTagore Society for Rural Development’
West Bengal Rs. 89 laks, ‘*Shyama Prasad
Institute of Culture,” West Bengal Rs. 16
laks, ‘T.A. Gramdan Sangh’ Assam Rs. 31
lJakhs ‘Mandara Unayan’ West Bengal Rs.
38 lakhs *Nirpad® U.P. Rs. 200 lakhs and
sSAVARD'® New Delhi Rs. 306 lakhs.

Mr. Deputy Speakers, Sir, a person who
indulges in spreading anarchy, sabotage and
harms the interests of the country is called a
trator. Who are these traitors ? 1In first
category are those people who indulge in
spch activities and the others are those who
support them. I would like to tell you that
what happened between 1971 and 197§
and the enquiry that was instituted later
on, the reasons why the enquiry was
stopped in the years between 1977-79 and
the papers that were confiscated from these
Organisations were returned back to them.
Does it not indicate that the then Govern-
ment were also involved in it ?

T would like to remind you that a few
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years buck it appeared in the newspapers
that®** had links with the CIA *#

The then Government stopped the
enquiry. Is it not a proof of the fact that
both these things were the same and these
people had given prot:ction and they were
involved and wanted that activities of
sabotage should take place in the country.

[English)

MR. DEPUTY SPEAKER : Mr. ‘
Agarwal, mentioned about CIA connection.

(Interruptions)

MR. JAI PRAKASH AGARWAL : It
was in the newspaper. It is an open fact.

MR. DEPUTY SPEAKER :
cannot allow.
not the way.

That I
I would not allow. This is

PROF. MADHU DANDAVATE : All
leaders including the Congress leaders have
said that we protest against the allegation
made against** Let it be very clear.

SHRI BHAGWAT JHA AZAD : He
did not say,** is a CIA ageni. Please
understand. He did not say that** was a
CIA agent. Hs said, it was published in
those days. Somebody said so and it had
been published and had been on the record
of the House. We never cali** a CIA
agent.

He was the Prime Minister. He was a
good public man. We only say ‘Some of
the persons published in newspapers'. That
is all. It is a reference which is being
made. It is being said that this Kudal
Commission, when the Government came
in power certain things happened and all
that happened was that the papers of the
AVARD were referred back and sent back
to the Commission. Why ? Anybody may
like to ask and to know. He did not say
that, we never say that, and none of us
say that he is a CIA agent. But when it
was published in the newspapers, it is a
fact of the time. We are only quoting it.

MR. DEPUTY SPEAKER : No. That
is to say...

*¥Not recorded.
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SHRI BHAGWAT JHA AZAD : **

{ Interruptions)

MR. DEPUTY SPEAKER : Even for
making an allegation, a news item cannot
be mentioned. .

SHRI BHAGWAT JHA AZAD : **
You must go by the rules in the House.

MR. DEPUTY SPEAKER : Do not
teach me. It is too much you are gpeaking.

SHRI BHAGWAT JHA AZAD: You
have to hear if. You cannot do otherwise.
You are** bound by the rules.

(Interruptions)

PROF. MADHU DANDAVATE : If
some newspaper says that,,.

(Interruptions)

SHRI BHAGWAT JHA AZAD:
During Zero Hour, Prof. Madhu Dandavate

quotes from the newspaper, not from his
personal knowledge. Every day we see him.

PROF. MADHU DANDAVATE: 1
never quote anything from the,,,

SHRI BHAGWAT JHA AZAD : When
you shout in the Zero Hour, you say press
news has come, not your own news.

PROF. MADHU DANDAVATE : That
is different. I ‘am saying about foreign
agency. If it is said that a Chief Minister
is reported to have made some siatemcnt,
that is totally different But if somebc.ly
said that I have read the report that*¥* s
a CIA Agent or some other agent...

SHRI BHAGWAT JHA AZAD: 1
koow that in Janata Government time, the
records of the AVARD were returned to
them. But, if the Government does it, what
can you do ?

PROF. MADHU DANDAVATE : You

need not cast aspersions on me. I did not.

do it.

#*Not recorded.
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SHRI BHAGWAT JHA AZAD : Not
at all.

PROF. MADHU DANDAVATE : All
that I want to tell you is even if you read
a report in the press that ‘‘so and so Prime
Minister or the present Prime Minister is
KGB agent or some other agent it is not
my contention, but press has said that such
and such Minister or Home Minister is an
agent KGB'’, can I run away with that ?
That is all I am saying.

SHRI BHAGWAT JHA AZAD : I am
happy you come down every time.

PROF. MADHU DANDAVATE : Right
from the beginning, I said that. You go
through that.

(Interruptions)

PROF. MADHU DANDAVATE : It is
there. I remember I have said it. I have
said, I am not objecting to it. I have gone
on record. I am not objecting.

SHRI BHAGWAT JHA AZAD : How
can you object to it ?

PROF. MADHU DANDAVATE : 1
only said that if in the further statement,
he makes any allegetion, then only I will
object to it. T am on record. I have said
that so far I have not objected. I am on

rscord.

SHRI BAHGWAT JHA AZAD : There
is no problem between you and me. How
can we say we have another problem ?

SHRI JAI PRAKASH AGRAWAL : Mr,
Speaker, Sir, in the institutions which were
receiving funds and whose main function
was 10 propagatc a Mahatma Gandhis’
achievements, it is surprising how such books

- were kept in the Library by them. It proved

that Gandhiji was an ordinary man and
Nathuram Godse a great man. This book
shows that the killing of Gandhiji by
Nathuram Godse was a justified action. I
would like to read out the remarks of
Justice S. Mohan of the High Court who

has said :

[English)
“If really that library bas been
established to propagate Mahatma
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Gandi's ideals, it passes my com-
prehension how the library could
bring Gopal Godse’s book which by
no uncertain terms vilifies the Father
of the Nation in every possible way.
The reader will have a poor opinion
about Mahatma Gandhi who had
sacrificed his life for the uplift of
the down-trodden, worked incessantly
for the unity of the country.””

[Translation)

Mr. Speaker, Sir, I want to know why
when these people and institutions were
found to be indulging in such activities,
they were not arrested and their passports
seized 7 Why was criminal action not
initiated against them ? If we let such
people move freedy to indulge in subversive

activities in the country, then I fear, we .

~ would not be able to protect the freedom

of our country, the freedom won by those who

bad sacrificed their lives to make this
country free, those who had faced bullets
and lathis and had gone to jails, those who
had embraced the hangman’s noose and the
soldiers who had laid down their lives to
protect this freedom; we will not be able
to protect such hard-earned freedom if
some political parties continue to patronise
such elements. .. (Interruptions),

. 1 would like to ask two questions.

[English]

These are my questions. Is it a fact
that maps and other documents seized from
AVARD and its closely connected organisa-
tions were returned to the organisations by
the them Government in power during
1977-78 and, if why were the culprits who
acted treacherously against the security of
the State not brought to book ?

Secondly, why has the Government not
taken any steps to conduct a search and
seizure of documents anod why have the
passports of the office-bearers of these

 orgamisations who are involved in such
_amti-national offence not been seized ? And

why is the Government not launching
oeémingl proceedings against them ?

SHRI S.B. CHAVAN : About the
jsfoemation which the hon. Member has
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given to the House, these are really very
serious made against AVARD. But it will
be difficult for me to react immediately
whether these papers were returned during
1977-78 because the issue which has been
brought to our notice is in the shape of
Calling Attention Notice and that too, only
abaut publication of certain maps which
were for a restricted areca and their being
circulated outside the country; that is the
subject-matter of this Calling Attention
Notice. As far as may information goes,
these are the very allegations which are the
subject-matter of 'inquiry with the Kudal
Comimission, and unless they come to a
definite conclusion, it will be very difficult
for the Government to proceed against any
one. But there are some aspects of this
inquiry; if Government suomo‘u also
would like to take up certain irquiries
against some individuals if they are found
prima facie responsible for violating the
provisions of the Official Secrets Act and
also the restricted policy about maps which
the Defence Ministry has been following,
certainly we would like to consult all con-

cerned and initiate action if it is called
for.

PROF. N.G. RANGA (Guntur) : How
is it that Government has not acted at all ?

It Jooks as if somebody is sleeping all the
time.

[Translarion)}

SHRI ZAINUL BASHER (Ghazipur) :
Mr. Deputy Speaker Sir, the hon. Minister
bas said in his statement as also in his
answers to the many questions that any
person or organisation found iodulging
in barmful activities agaiost the security
of country would be dealt with firmly under
the provisions of law. In that very statement
the hon. Minister has said that the Com-
mission had asked for an expert opinion of
the Survey of India and the Defence
Ministry on the importance and nature of
the maps published in these publications.
The Survey of India has expressed the view
that some of the maps were of restricted
areas, for which prior approval from the
office of the Surveyor General of India
and the Defence Ministry was necessary
I would like to know whether this does not
violate Sections 3 and 5 of the Officist

Secrets Act and if so, why action was net
taken suo motu ?
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The ccmmission’s report was verified
from the Defence Ministry and the Survey
of India. They were of the definite view
that the maps were of the restricted arcas
and there was need for prior permission
before drawing the maps, but this require-
ment was not complied with why did
Government not initiate action :uo moru and
what are the reasons for delay ?

Mr. Deputy Speaker Sir, this matter did
not come to light as a result of issuing of
the Notice by the Kudal Commission only.
As the preceding speaker hon. Shri Indrajit
Gupta has said this case has been going on
for many years. It was raised during the
Fifth Lok Sabha also. Shri Shashi Bhushan
had raised this matter at that time. The
matter had been enquired into and later
it was handed over to the CBL. Some maps
were also seized during the raids. Will the
hon. Minister confirm whether my informa-
tion is correct or not ? This matter was
again raised before the Shah Commission
in 1977. The Commission Summoned Shri
Shashi Bhushan to depose. But the most
unfortunate part of it was that instead of
iniviating action in the larger inteiests of
the security of the country, the Janata
Party Government stopped further action
on the matter that was raised during the
Fifth Lok Sabha and on which action was
being taken by way of instituting an
enquiry and even maps were seized. They
not only stopped further enquiry but
even returned back the maps to those
institutions. The maps which were prepared
were returned by them. Thus a serious
lapse was committed in the matter of the
security of the country. I have already
submitted that things were being enquired
into and Government had taken some
action in this regard and had seized some
maps also. I wou'd like to know from the
hon. Minister whether it is a fact that
later on the Jaoata Party Government
returned those maps ? Subsequently the
Commission was appointed which is enquir-
ing into the matter but we have nothing to
do with that. I do not want to say anything
about the enquiry which is going on. The
enquiry is not confined to the maps only;
there are many matters which are going
to be enquired into. Many people in the
codlatry ‘have an apprechension that the
AMARD and the Gandhi Peace Foundation
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and the institutions connected with it are
the agents of CIA. They work as agents of
foreign countries which are hostile to India.
They do not work directly but through
certain international ibstitutions. In thig
connection, . the Asia Foundation and
another West German institution has been .
mentioned. They get money through them,
They purchase their publications. The
people of our country have been apprehen-
sive in this regard for quite a long time.
Funds have been misutilised, hig people are
involved and an enquiry is going on to
look into several aspects of the case. I do
not want to say anything in this regard.
I would like to say only this much that it s
a matter of our country’s security. The
maps have been prepared of border areas,
coastal arcas which are restricted areas and
where photography or ‘survey is strictly
prohibited and these maps have been sent
outside the country. Mr. Decputy Speaker,
Sir, 1 fail to understand one thing why the
AVARD and other institutions selected
only border areas and coastal areas for
rural development ? They did not select
the backward rural areas of U.P., Madhya
Pradesh or Rajasthan. These are many
backward rural areas in the country which:
they could have selected but they selected
the coastal areas contiguous to Burma and
China. Why bhad they selected only such
areas ? That creates a doubt in our
mind that something is wrong at the
bottom.- Shri Agarwal was right in saying
that there are many people who have a
doubt that the chaotic atmosphere created
in 1974-75 in the country which gave birth to .
unfortunate conditions was the h. ndiwork
of these institutions. At that time, volun-
teers of the Gandhi Peace Foundation used
to spread an atmosphere of chaos and
hatred against Government in Gujarat and
Bihar. All these activities were being
carried on in a well planned manner. After
that in 1977 the enquiry against them was
dropped and those maps were returned to
them. It seems that all this was a reward
for their activities in the past. I would go
to the extent of saying that in bringing the
Janata Party to power, these institutions
played the biggest role. I am not saying
anything about Shri Jai Prakash Narainji.
I also do not doubt his intention. But
certain activities were going on behind the
curtain. There cannot be two opinions that

1]
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these institutions were encashing the name
of Shri Jai Prakash Narain. They were
also encashing Mahatma Gandhi’s name

through the Gandhi Peace Foundation. In
their museum library they have still Godse’s
book. Prof. Madhu Dandavate, Nathuram
Godse's book has still been kept in their
library. If you appreciate it, then I have
nothing to say.

PROF. MADHU DANDAVATE: I
would like to know one thing—we have
opne hundred per cent difference with
Hitler’s Fascism but his book is lying in
Parliament Library. Does that mean that
we support him ? '

SHRI ZAINUL BASHER : Hitler did
not shoot Gandhi. We were against the
Britishers but they were not so barbaric
as to shoot Gandhi. Nathu Ram Godse
did sboot Gandhi. The
principle behind it fired the shot and in
spite of all this, that book has been kept
there—if you appreciate it, then I bhave

nothing to say. These have beea the,

activities of these institutions and you
should be thankful to them that because of
them your Party came to power and you
became a Minister.

PROF. MADHU DANDAVATE : I
have been elected five times as Member of
Lok Sabha. I have not come here because
of someone’s pity but by serving the

people.

SHRI ZAINUL BASHER : By the
grace of God, you may be elected even ten
times. We have no objection to that but at
that time you came to power because of
these people. Otherwise you would never
bave come to power. Once you could form
the Government but in future, you are
never going to get such a chance.

PROF. MADHU DANDAVATE : That
was because of you and the emergency.
Otherwise we would not have come to
power in our whole life. At that time we
came to power because of you.

SHRI ZAINUL BASHER : If such
things are happeniog as have been
mentioned by the hon. Minister today in
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the statement they may again come to
power. They have again started doing the
same thing. What is happpering in Gujarat
should be enquired into. The same institu-
tions are behind the activities of Shvi Sena
in Maharashtra. These institutions have
put in their resources and volunteers and
these - people want to create the same
situation. They want to bring back again
the atmoshere of 1974-75. You will have
to pay attention to that and if you do not
do that, Prof. Madhu Dandavate may
occupys the seat you are occupying today.
Mr. Deputy Speaker, Sir, their activities
are very dangerous. The Kudal Commission
is enquiring into these activities. If you
want for action till the Commission’s
report is submitted, you will never be able
to take action. I do not insist upon action
on other things but what prevents the
Government from taking action against
those activities which relate to the prepara-
tion of maps of the prohibited areas ?
1 want that the hon. Minister should take
strict action in this matter. I do not want
that the hon. Minister should say that we
are just now going to take action but this
much I want that he should say that he
was going to take action, but I certainly
want that strict action much be taken in
this regard, keeping in view the interest of
the nation and the security of the country.

With these words I conclude and hope
that the hon. Minister will reply to the
points which I have raised during my
speech.

SHRI S.B. CHAVAN : Mr. Deputy
Speaker, Sir, there is truth in the assertions
made by the hon. Member that certain
elements in the country are working to
create conditions of destabilisation here.
There is no such information available with
me at the moment, whether there is any
link or not between all these incidents
which have occurred but it creates a doubt
in the mind that some people at different
places seem to be interested in bringing
about destabilisation in this country and
they are doing their work in their own ways
to start there incidents,

It is also true that the enquiry which

- was going on was dropped by them in 1977

but as to whether the maps which iad
been seized from them have been returngd:.
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or not, I have no authentic information
and I shall give special attention towards
this aspect. If it is true that the whole
material which had com: into Government's
possession was returned after the closure
of the enquiry, then we have to check the
matter deeply and find out the persons who
are involved in this work and also see what
action could be taken against them but
regarding instituting cases, it will not be
proper to start criminal proceedings unless
some incriminating proof is found out. In

the beginning I had said that we are looking

into the activities of two or three agencies
and if we feel that there is a prima facie
case, we shall do the needful. The Kudal
Commission has observed that there seems
to be a violation of the Official Secrets Act,
we shall have to give them a chance to the
person concerned to say what they want to
say. They have been served with ‘show
cause’ notices. We will go through their
reply and if Government feels that there is
a prima facie case and a stage has come to
take action against them, I assure the
House that we shall take action without any
laxity in the matter.

[English])

SHRI NARAYAN CHOUBEY
(Midnapore) : As our Home Minister has
stated, the Government also thinks that
these various agencies are working in our
country in ways which are endangering our
whole security. As Basher saheb just now
told us, Government has taken a long,
long time. It is a case startingfrom 1975
onwards and now we are in 1985. Shri
Basher saheb has a correct grievance. The
Janata Party regime did not proceed withp
the case; they withdrew the case. Our
Home Minister does not even know whe-
ther the materials (which Government
seized for starting the case) were returned
to the authorities against whom the cases
started but later on they were dropped. Our
country is under pressure, no doubt. We
have been surrounded. Only yesterday,
thero was a discussion in the Rajya Sabha
that some of our own scientists—they were
not scientists in the Janata Goverament
period, but they are the scientists of this
Government—in the Defence Department
who ' were working on the radar system,

heveslipped away and they have left for -

USA and all our defence materials and
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defence maps and other data which we
have developed, whatever we have developed
and achieved in this field have all been
given to the USA. When Mr. Venkatara-
man was the then Defence Minister, he
said on the floor of this House that he
would try his best to bring back those
scientists. But he had failed. So, what is
worrying me is that actually most of the
foreign agencies are very much interested
in our affairs. This fact has been brought
to your notice and the notice of the earlier
Government also. I do not hold any brief
for the Janata Government'’s failure and
their activities. But the fact remains that
they had not withdrawn the cases. They
should have proceeded with the cases. The
Kudal Commission had been set up in 1982
and now it is 1985 and this Government
came into being in 1980, Shrimati Indira
Gandhi’s Government came into being in
1980 and that Government took two years
to set up this Commission and since the
Commission was set already three years
bave passed. So, I would like to know
from the Government whether an enquiry
would be done very quickly so that im-
mediate action can be taken against them.:
The Kudal Commission has submitted its
report. I would like to know what action
the Government has taken on that report.
He has not agreed to start suo motu cases
against them. He has not agreed. I do .not
know why there is such a delay in such
important matters. So far as defence is’
concerned, everyone has expressed concern.
I do not know whether they are concerned
or not, but everyone has expressed concern
for the country’s defence. I submit that
very influential, important and resourceful
persons must be behind the scene so that
they have been able to keep away them-
selves from the Government’s pressure.

Sir, the Government takes drastic-
action when the question of working class
movements comes. The Government takes
action when the peasants’ movements to
get their demands accepted are there. Now,
Sir, I would like to know the publishers
and the place where the books were printed.
I do not want to know the names of the
authors. 1 would only like to know where
these materials were printed and whether.

the Government has any information on’
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that. What were the number of maps

printed and where are those maps now ?

AN HON. MEMBER : They are
outside.

SHRI NARAYAN CHOUBEY : Yes,
they are outside. Now such b:cing the case,
I would like to know whether the Govern-
- ment can immediately start cases against
the press and such persons who are very
influential. I am sure they are not so
important when the question of country’s
security comes.

SHRI S.B. CHAVAN : One book was
printed in India by Bhupinder Sagar
Printers and Publishers, Kotla Mubharak-
pur, New Dclhi. Apother book which is 0.
rural development plan in selected blocks
in Nagaland is printed by Bhupinder Sagar
at Sagar Printers and Publishers, 1880,
Udai Chand Marg, Kotla Mubharakpur,
New Delhi. So, both of thcm are printed
in New Delhi. These are the printers who
have published and this came to the notice
of the Kudal Commission only in 1984.
After it was brought to their notice, they
referred it to the Surveyor General of India
and the Ministry of Defence and the reply
was received in Docember 1984, Jaouary
1985. After the reply was sent to them, the
Kudal Commission referred the matter to
IB in Febuary 85 and now it is with
Government; IB, CBI and other agencics
are going to be consulted in the matter. If
we come to the conclusion afrer getting
the report and the explanation to show
cause notice under Section 8B of the
Bnquiries Act issued by Kudal Commission,
that there is a prima facle case to proceed
against some of the parties concerned,
certainly I can assure you that howsoever
influential person may be involved,
«Government will definitely take very
stringent action if it is established under
the law.

SHRIMATI  GEETA MUKHERJEE
(Panskura) : I apologise, 1 was not here
when I was called, because I had an
appointment with the Prime Mibpister.

Since many of the questions have
already been posed, I would not cover the
same ground; I would go to the other
points.
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Firstly, I would like to know whether
the Minister is aware that a number of
these people were trying there best not to
cooperate with the Kudal Commission.
Apart from other things, there was a big
debate inside the Indian section of Amnesty
International. The Indian section of Amnesty
International has now been captured by
the AYARD people virtually throwing out
the other section from the office bearership,
who were not of the same opinion on this
question. Is the Minister aware of it ? 1
would also like to know whether it is a
fact that the Amnesty International which
seems to have close connection also with
CIA published unauthorished maps of
India in their annual report in 1983 where
the Customs had put a stamp indicating
that the external boundaries of India as
depicted in the map are neither correct nor
authentic. Despitc that the Amnesty Inter-
national report of 1984 has the same map
again. In this map part of the Indian
territory from Kaskmir has been gifted to
Pakistan aad China. Is it not a violation
of the established law of the land ?
Secondly, I would like to know whether the
Government are aware that the interpa-
tional connections are not only with the
German organisation, which has been
referred to, but it has much deeper inter-
national connections, and this map has.
not only all those things referred to in your

reply, but various other things. Has the Kudal

Commission gone into it ? If not, is the
Government going into it suo motu ? Further,
are the Government aware that in the
name of some sikh students organisation of
UK, there has been an appeal to Amnesty
International asking them to help Satwant
Singh, who is the alleged killer of our late
Prime Minister, so that he can be protected.
They also want protecticn for the person
who killed the Nirankari Baba. They are
secking help from this Amnesty Interna-
tional and they want to know whether
these people could be protected. Now,
these are not, in my opinion, isolated
things. The AVARD peonle have captured
the Amnesty International’s Indian Section.
I would like to know whether Government

is aware of this dimension of the problem:
as well and if so, what steps are being
taken by the Government to prevent this
kind of CIA-covered organisations daw
kinds of things with our maps. What s




Y Colling Arewhrioh to Maiver VAISAW”IB 1906 (SAKA) Matters Under Rule 377 306

of Urgent Public Importance

QGoverhment doing to connect the like and
take stern action on this question ?

SHRI S.B. CHAVAN : It will be very
difficult for me to immediately react to
what the hon. member has said just now
régatding one of the maps of India, not
authenticated, but still published by some
organisation of Amnpesty International.
Certainly, I will have to look into it. I
cannot immediately say as to what action is
takeh or what ioquiries have been conduc-
ted in the matter or at what stage the
case is.

Regarding the second aspect, it isa
fact that some of the people to whom
notices were sent by the Kudal Commission
to explain their position by appearing
before the Commission have not been
¢ooperating. Or the other hand, it has
come to Government’s notice that in a large
number of cases, writ petitions have been
filed by some interested parties either in
the High Court or in the Supreme¢ Court
&nd in some cases, they have also succeeded
in getting in stay order. That is why orders
are being delayed and in a large number of
cases, we cannot proceed further, merely
beacuse there is a stay order either by the
Supreme Court or by the High Court. I am
not sure as to whether it is the High Court
or the Supreme Court, but the court order
is there which had stayed the proceedings.
That is why it had taken considerable time
for the Kudal Commission also. These
arc the procedures which I do not think
we can circumvent and find some kind of
4 short cut to file cases against people.
But, after the whole thing is completed and
as I have said earlier, if we find that there
is enough evidence available to charge-sheet
peopls who aré indulging in this kind of
anti-national activities, we will certainly
take action.

SHRIMATI GEETA MUKHERIJERE :

What you have stated here makes it pro-
Bdbly clear to everybody that some thing
Kas been really established. You said : ‘It
ii‘ﬁr‘mm established.’

sﬁm $B. CHAVAN : I have said

Bout pnrticu}ar maps and not of other.

i, ‘Whit I hive said relates only to
m Calling Attention Motion in which a

very limited question was raised about
publishing and circulation of maps about
restricted areas. About the rest of the thing.
I cannot possibly at this stage say anything.

SHRIMATI GEETA MUKHERIJEE :
Will you kindly ingquire into it ?

SHRI S.B. CHAVAN :
will inquire into it.

Certainly, 1

MR. DEPITY SPEAKER :
take up matter under rule 377.

We now

——a w— T a—

MATTERS UNDER RULE 377
[Translation]

(i) Need to constitute a Commission and
take other effective steps to grievances
of small regional newspapers

SHRI K.N. PRADHAN (Bhopal) : Sir,
I would take to raise the following matter
under Rule 377.

The condition of small newspapers in
our ~country is coatiuniously becoming
miserable. The Central Government’s adver-
tisement and newsprints quota allocation
policy has not been able to protect the
interests of the small newspapers. The
existing procedure of D.A.V.P. for getting
adverstisement and newsprint quota is very
complex and cumbersome.

The circulation of small newspapers in
our country is many times more than that
of the large and mcdium newspapers and
the small newspapers have made special
contribution in reflecting particularly the
developmental activities in rural areas.

To make the small newspapers self-
reliant and help them in playing their
special rule in the development of the
country, it is necessary that :—

1. A separate commission may be con-
stituted for the small newspapers.

2. The small newspapers should be
separated from the medium news.
papers and the question of allocation
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of advertisement and newsprint to holy Ramdhun sung in the temples of
quota should be considered Ayodhya. Except in Ayodhya, Radio
separately. Stations are funclioning at all other:

3. At the time of considering the adver-
tisement rates, the production cost
along with circulation should also
be taken into consideration.

4. To make the services of the news
agencies available to the small
language newspapers at lower rates,
Government should provide ade-
quate facilities and proper grants to
the language news agencies.

[English)

(i) Need to initiate necessary measures to
stop unauthorised reproduction of

books of Indian authors in Bangladesh

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Though the Indian Copyright
Act, with the latest amendments in 1983
and 1984 is in operation, it is reported that
a number of books written by Bengali
writers in India are being reproduced in
Bangladesh without any reference to the
writers. In fact, this piracy has become a
thing of concern for many of the estab-
lished and newly-emerging Bengali writers,
as well as the publishers of their works.

I request the Minister of Education to
promptly initiate necessary measures to
stop this piracy; and for that, invite sug-
gestions from the Bengali writers and
publishers on the subject.

[Translation]

(iif) Need to instal a Radio Transumitter
in Ayodhya, Uttar Pradesh

SHRI NIRMAL KHATRI (Faizabad) :
Mr. Deputy Speaker, Sir, I would hke to
rajse the following matter under Rule 377 :

““Ayodhya besides being a place of

pilgrimage, is a centre of the Awadhi
language. For quite a long time the
need for setting a radio station in
Ayodhya is being felt in order to pro-
mote the use of Awadhi language and
to give it its due place and to enable
the religious minded persons living in
areas adjacent to Ayodhya to listen

religious places like Kashi. Prayag and
Mathura.

I request government to take steps to.
set up a Radio Station in Ayodhya
(U.P.)"

[English]

(iv) Need for a new railway line to link
Chamrajnagar Mettupalyam

SHRI V. SREENIVASA PRASAD
(Chamarajanagar) : A survey made by the
experts to link Chamarajnagar with
Meitupalayam indicated that there is plain
land in the midst of Billigiri and Nilgiri
ranges between Karnataka and Tamil Nadu.
where tunnels need not by constructed, as
there is no ghat section in between. There
is also a 200-years old road constructed by
Tippu Sultan.

The proposed new railway line belween
Chamarajanagar and Mettupalayam would
link North and South, as an alternative to
the only existirg route via Jalarpet. Now,

. the trafiic—both goods and passenger-—has

incrcased 1.66 times than the previous
capacity. In the event of national calamities,
there is a fear that the movement of
passengers, food and other necessary
commodities would come toa grinding
halt. .

By the proposed link, the distance to
North from South will be reduced by
about 250 Kms. The distance to Bombay
and upwards will also be reduced by over
200 Kms. From Coimbatore, the distance
betweeu Bongalore via Mysore-chamaraja-
nagar-Mettupalayam will be reduced from
the present 425 Kms. to just 300 Kms.

The Kerala-D:lhi Express between
Trivaodrum and Delhi can be diverted
through Coimbatore, Mettupalayam,
Chamarajanagar, Mysore, Bangalore and
Guntakal (after conversion to broad gauge)

‘when the proposed railway line comes to

reality. Of course, the proposed rail route
would also facilitate the tourists, to go to
enchanting summer resorts of the South, .
like Ooty. iy

. SRS
Ve
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I hope the Minister will take up the
work” of this missing link.

(v) Need to upgrade the Khanpur Ahir Flag
Station in Rajasthan as full-fledged
Railway Station

SHRI RAM SINGH YADAYV (Alwar) :
Sir, Khanpur Ahir, district Alwar, Rajasthan
is a Flag Station on the metre gauge
railway line between Rewari and Alwar. At
present, only shuttle trains have their
stoppages at Khanpur Ahir halt station.
Railway is the only means of coaveyance
and transportation in that area. Passengers
boarding in trains at Khanpur Ahir are
generally in large numbers. As there are
two shuttle trains only, i.e. one in the
morning and another in the evening, if a
passenger misses the shuttle train in the
morning, he has to wait till evening for the
arrival of the next shuttle. Passengers have
to go to Alwar for their urgent routine
works, as Alwar town is a district head-
quarter. Passengers have also come to, and
go from Delhi which is only 130 Kilometres
from Khanpur Ahir.

In view of the above-mentioned
difficulties of the general public of that area,
I urge upon the Minister of Railways that
Khanpur Ahir Flag Station may be
upgraded as a fullfi-edged railway station.

(vi) Need to review the decision to disband
the ONGC Regional Office at
Madras

SHRI K. RAMAMURTHY (Krishna-
giri) : The Regional Office of Oil and
Natural Gas Commission at Madras has
been incharge of the exploration effort: ia
Cauvery Basin and Palk Straits. There are
nearly 1200 employees and officers in this
office at Madras. The Employees Cooperative
Society has even acquired land for the
construction of houses at Madras. The
ONGC is fully aware of the assessment of
Russian Oil experts that Cauvery Basin and
the Palk Straits are floating on oil and the
exploration efforts should by intensified
with- foreign rigs, so that commercial
exploitation can by started.

Like a bolt from the blue, the Regional
Qfice of O.N.G.C. at Madras is being
disbanded, causing distress and disturbance

among the employees of the Regional Office.
The families of these employees are in
great anguish because of the necessity to
have their families at two places on account
of children’s education. This has also
created an adverse effect among the people
of Tamil Nadu as they apprehend that the
exploratory efforts in Cauvery Basin and in
Palk Straits are going to be given up. This
will give fillip to the fissiparous tendencies
in the State, affecting law and order.

It is suggested that the Regional Office
of ONGC should continue to be located
at Madras in the interest of economic
development of Tamilnadu and in the
interest of 1200 employeces.

(vil) Need to publish Gurudev Tagore’s-
works in all regional languages to
promote national integration

SHRI PRIYA RANJAN DAS MUNSI
(Howrah) : Today, the 8th May 1985, is the
birth day of Gurudev Rabindranath Tagore,
It is a great moment for every Indian to
remember his unfathomable contributions
for over all devclopment of human values,
ecological balance between nature and man
and concept of truth, non-violence and
love and  affection for the mankind.
Gurudev’s National Song explains how
sincerely he wused to think of a united
India and he began this song mentioning
the revolutionary soil of Punjab—*‘Punjab
Sindh Gujarat Maratha,..” His tribute to
the Sikh religion, Guru Nanak Dev, Guru
Ramdas, Guru Govind Singh and his honour
for Panchnad (five riverssi) well preserved
in his literature and in his correspondence.
His condemnation of Jalianwalabagh
massacre was the strongest and he returned
the title of “‘SIR’® conferred on him by the
British. '

Tagore honoured Mohandas Karam.
chand Gandhi as Mahatmaji and he
dedicated his “Tasher Des’ to Netaji.
Tagore’s concept of Hindu-Muslim unity and
his story of ““Kabuliwala’’ emphasised that
religion or caste cannot be barriers to love
and affection. A Pathan Mauslim can love
a Brahmin girl like his owa daughter.

His writings against untouchability,
his concept of Upanished and Bramha

_ religion provided new direction to Indian

philosophy in its search for truth.
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Tagore was a movement of human.
soul in every direction for construction,
regeneration and revaluation. Ia this hour
of crisis in our country, Tagore's ideals
and his teachings based on his literature,
songs and other works can provide a new
strength  to our concept of unity in
diversity.

Therefore, the Ministries of Culture
and Education both are requested to publish
all the w-rks of Tagore in all regional
languages at the cheapest possible price
to make it available to the younger
generaticn so that they can understand
that there wis a man who was above all
the barricrs of custe, community cr religion,
who took onure Irndia to his soul and
dreatat of India of every man, every
religion who can cocxist through a bond
of hve, affaction and brotherhood.

Hindu, Mauostism, Sikh, Christian,
Buddhisi—all were glorified by Tagore in
his writings o 3 ult*mately all bzcame  one
flower that is India.

Todav we salute Tagore for his “vision,
for his contribution and for his work that
will be a torch for all of us to illumine
our path. If we are disrupted and threa-
tened and nobody responds to our call let
us recite with Tagore : —

$:Jadi Tor Dak Shune Kauu Na Ase
Tabe Akia Challo Re..”

The Prime Minister of India, who is
trying his best to preserve the unity of the
country and to find solution to the Punjab
issue, will dcfinitely get further strength
from Tagore—we hope.

(viii) Need to take steps for regular
supply of improved quality of
essential commdities in Car Nicobar

SHRI AJIT KUMAR SAHA (Vishnu-

pur) : People from mainland workers,
employees and labourers—leaving their
rnative place, relatives and friends go to
Andmans in responsc to the appeal of the
Government and settle there under difficult
conditions. I have recently received sample
packets of rice and wheat supplied by the
Supply Department of Andaman and
Micobar Administration. Thc sample
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reveals the substandard quality of these
grains which the people of Car Nicobar
are fed with. Here the people have no
option except to depned upon this sub-
standard grains because in these Islands
there is no cultivation of foodgrams other
than coconut, etc. The rice and wheat
supplied to the people of Car Nicobar is
full of stones, soil, sand and worms. If
even the meagre quantity of 5 kg. rice
supplied is of such a bad quality one can
imagine the plight of the people of these
Islands.

As far as supply of other essential com-
moditics is concerned people of Car
Nicobar have to depend uponthe EH L. —
the sole authorised agency to do the busi-
nass and 1this agency very often fails to
provide things timely and regularly. Uader
these circumstances there is always an
acute scarcity of almost all items of
essential commodities in Car Nicobar.
Milk, vegetables, meat, eggs which are
esscntial to keep one’s health normal are
not at all available in these Islands. Besides
these Islands are malaria infested area.
Non-availability of nutritious food reduces
the resistance of the people to Malaria.

In view of this bad condition nobody
wants to come over to Car Nicobar to
work. I, therefore, urge upon the Govern-
ment to take immediate steps to improve
the quality and supply of essential food-
graivs, vegetables, milk, etc. in Car Nicobar
so that people are enthused to g0 over
there for settlement,

[Translation]

(ix) Need to exempt marble from the levy
of excise duty which has resulted in
closure of small marble un}ts of
Rniasthan

PROF. NIRMALA KUMARI SHAKTA-
WAT (Chittorgarh) : Mr. Deputy Speaker,
Sir, Under Rule 377, 1 would like to draw.
the attention of the hon. Finance Minister,
to the closure of all small scale muhb
units in Rajasthan due to increase in excise
duty on marble and the rendering of. 1.5.
lakh workers as Jobless as a result thercof.

‘Rajasthan caters to 90.per cont. of -thet:
demand, for  marble. ip the couptry. Thewk
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age about 2,200 small-scale marble units.
White, black, yellow, chocolate and pink
stones are cut and polished there. Real
marhle consists of only 20 per cent where-
as chocolate, yellow, pink aand black
macbles, are hard stones, we can call it
limastone also. These small scale units have
‘given it the pame of marble in order to
increase its market price.

This industry has just come into exis-
tence. Many educated young men have
entered it and have started running it after
experiencing many difficnlties. They are
not ion a position to repay the loans taken
by them from many financial institutions.
Some of the small units have 95 per cent
single diamond wheel. In some units a
person has engaged all the members of his
family and is selling his days produce daily.
The entire fomily is earning its livelihood
by working day and night. Some of the
unjts were engaged iu the manufacture of
small marble tiles after purchasing the
waste material which is available after the
c:tting of the marble.

All the small units heve been lying
closed since 17th March due to levy of
excise duty on marble. One and a half
lakh workers have been rendered jobless.

These units have been closed in my
constituency Chittorgarh and in the adjacent
areas of Kankroli and Nagaur. About ten
years ago, some educated young men were
attracted towards this industry in
Chittorgarh. The work was undertaken after
obtaining loans from the financial institu-
tions. After their closure, when I visited
that industrial areca in my constituency for
the first time, I found that the entire
industrial activity thers had come to a
grinding halt.

I would, therefore, strongly urge the
Finance Minister to withdraw immediately
the excise “duty levied on marbie
in order to save the marble industry
in Rajasthan, which is still in its infancy.
QGovernment of Rajasthan are also suffering
a8 hoavy. loss of revenue in the form of
rayalty and sales tax. Therefore the
Goverpment of Rajasthan have also
demanded the withdrawal of this excise
duty on marble.

L e ad
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13.35 brs.

FINANCE BILL, 1985
[E-glish]

MR. DUPETY-SPEAKER : Now, we
take up Finance Bill for conside ation and
passing. 12 hours have been allotted for
all the three stages of the Bill. If the House
agrees, we may have 9 hours general dig.
cussion, 2 hours clause by clause considera-
tion and one hour for third reading of the
Blll. ‘

THE MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH) : I beg to move :

““That the Bill to give cffect to the
financial proposal’'s of the Central
Government for the financial year
1985-86, be tuken into considera-
tion.”

Sir, the salient features of the main
proposals in the Finance Bill have been
cxplained in my Budget speech. The details
of the proposals in the Bill have been set
out in the Explanatory Memorandum cir-
culated along with the Budget papers. I
would, therefore, not like to take the time
of the House by covering the same ground
again.

During the general debate on the
Budget, a number of hon. Members made
valuable comments and suggestions on the
proposals in the Bill. I have also received
a large number of suggestions from trade
and industry, professional associations,
economists, tax experts and others. I would
like to convey my gratitude to the hon.
Members, and to all others for their
suggestions.

I have given careful thought to these
suggestions. While it is nor possible to
accept all these suggestions. I have decided
to modify some of the provisions in the
Bill in the light of these suggestions. [a
proposing these modifications, I have tried-
to remove legitimate grievences to the
extent possible. T shall now briefly explain
the main changes proposcd to be made in
the provisions in the Bill.

I shall first take up the suggestions
relating to the Budget proposals in respect
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of customs and excise duties. Hon. Mem-
bers will recall that during the reply to the
General debate, T had already announced
certain concessions iu respect of biris, and
certain items of leather machinery. Further,
keeping in view the important role played
by the farmer who is the mainstay of our
economy, I had also given relief in respect
of agricultural implement, specified poultry
equipment and for medium power tractors
upto 25 Horse Power.

Having regard to the various representa-
tions received I have decided to allow some
relief in respect of some of the other levies.
In respect of pan masala some doubts have
been expressed by some hon. Members as
to whether betel nut preparations like
scented supari would attract duty as
pan masala in view of the Tariff description.
To put the matter beyond doubt, I propose
to exempt from excisz duty all preparations
which do not include in it lime or catechu
or both, besides betel nuts.

A number of representations have also
been received from the small scale manu-
facturers regarding the new l:vy on marble,
particularly that it would adversely affect
the interest of their units being conventional
technology. This bzing a labour intensive
industry and bearing in mind the large
pumber employed, I have d:cided to reduce
the duty on marble slabs and tiles from
Rs. 20 per sq. metre to Rs. 10 per sq.
metre. Also 1 propose to completely
exempt fiom excise duty, smaller units
producing slabs and tiles using power upto
10 H.P. As a measure of simplificaiion, I
further propose to introduce a scheme of
compounded levy for units produciog
marble slabs with the aid of conventional
gangsaws.

As a measure of further relief to small
units, I propose to liberalise the small scale
exemption scheme for tyres, tubes and
flaps by extendirg the exemption to all
types of tyres, tubes and flaps as well as by
providing for 50 per cent duty concession
against the prevailing concession of 33.33
per cent of the duty otherwise payable,
I also propose to fully exempt flaps of
tyres for two wheelers and three wheelers.

~ In my original proposals I had reduced
tpe duty for full cardboard matchss in the
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cottage sector from KRs. 4.90 to Rs. 1.60.
In respect of cardboard matches produced
by the other sectors there was cither a
slight reduction or increase in the rates.
The maximum duty differential between
the cottage sector and the mechanised
sector thus went up from Rs. 1.70 to
Rs. 5.25. I have had the matter reviewed.
In the interest of employment of this
industry as a whole, some relief is also
warranted in respect of other sectors. I,
therefore, propose to revise the rate of
duty to Rs. 3.50, Rs. 4.15 and Rs. 5.85 per
gross boxes as against the prevailing rates
of Rs. 4.50, Rs. 5.15 and Rs. 6.85 per
gross boxes respectively. These rates would
apply for both cardboard and veneer
matches.

Hon. M:mb:rs would recall that in my
Budget proposals [ had liberalised the
scheme of small scale exemption for goods
falling under Item 68 by increasing the
cligibility limit of Rs. 75 lakhs and by
providing slab rates. The full exemption
limit was, however, fixed at Rs. 20 lakhs as
against the normal limit of Rs. 7.5 lakhs
for specified goods. On consideration of
various representations received from the
small scale sector regarding this proposal,
1 have decided to give further relief to the
small units manufacturing goods falling
under Item 68. I propose to provide that
units manufacturing Item 68 goods would
pay only 25 pzr cent of the duty payable
for clesarances in the range of Rs. 20 lakhs
to Rs. 30 lakhs as against the carlier pro-
posal of 5 par cent payable up to Rs. 25
lakhs and 75 per cent up to Rs. 40 lakhs.

These measures imply a revenue loss of
Rs. 2.42 crores on the customs side and
Rs. 14.5 crores on the excise side.

I pow turn to the proposals in the
sphere of direct taxes. Under a provision
in the Bill, companies engaged in the
business of growing and manufacturing tea
in India would bz entitled to a deduction
up-to 20 pzar cent of their profits deposited
in a special account with th: National
Bank for Agriculture and Rural Develop-
m:nt. I propose to extend the scope of
this concassion to non-corporate tax-payers
as well, as it has been represeated that in
certain parts of the country, particularly in
the South, there are significant number of
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small unincorporated enterprises engaged
in the business of growing and manufactur-
ing tea and they should also get the benefit.
Further, this provision will be made
applicable to tea growers who have other
businesses also.

The Bill seeks to provide that exemp-

tion from wealth-tax will not be available

in respect of any property forming part of
a business carried on by a charitable or
religious trust, except in cases where the
profits of the business are exempt from
income-tax under section 11 of the Income-
tax Act. The income of iastitutions and
funds is exempt in many cases under
section 10 of the Income-tax Act. It is
logical and necessary that the net wealth
of such institutions and funds, whose
income is exempt from income-tax, should
be exempt from wealth-tax I proposc to
make this clarification.

Under the Bill, income-tax at the rate
of 30 per cent has to be deducted at source
from income-tax by way of winuings from
lotteries. Since the maximum marginal rate
of personal income-tax has been reduced
to SO per cent and under section 80TT of
the Income-tax Act, only 50 per ceni of
lottery winnings in excess of Rs. 5,000 are
subject to income-tax, I propose to reduce
the rate of deduction of tax at source in
such cases from 30 per cent to 25 per cent.

The Bill provide that no deduction
shall be allowed, in tbe computation of
taxable profits, in respect of fees paid by
taxpayer in connection with proceedings
under the Income-tax Act or any other
matter arising out of that Act, I also
propose to provide that no disallowance
will be made under this provision unless
the aggregate expenditure of the specified
category for an assessment year exceeds
Rs. 10,000. While liberalising the provision
in the Bill in this regard, I also propose
to extend its scope to fees paid for
advice in connectioa with tax, penalty,
interest or any other matter under the
income-tax Act. The Government have
decided that returns filed by tax-payers
with an income upto Rs. one lakh will be
accepted, with the minimum of formalities.
This places greater responsibility on the
. tAxpayer to ensure its completeness artd
accuracy of the return. Bearing this in
mind, I em not placing any restriction on
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the fees paid by the taxpayer for profes-
sional assistance in the preparation of the
return of income.

The other amendments are of a con-
sequential or drafting nature and 1 would
not like to take the time of the House in
dealing with these amendments.

It will be recalled that in order to have
the views of the hon. Members, I had put
forward a set of proposals regarding cor-
porate tax, which could be introduced in a
phased manner in the next two years. It
has been suggested to me that the time
available for an open debate on this issue
his not been sufficiently long. As the
Governmeant proposes to come forward with
a long term fiscal policy later in the year, it
may be better to announcs th: Government’s
decision on this matter at that time rather
tlran during my reply to the debate on the
Finance Bill.

I now turm to an important bpew
measure for raising resources for the public
sector. Government recognises the crucial
role played by the public sector in our
economic development and the imperative
neec to provide additional resources for its
growth. Government proposes to introduce
a new scheme for floatation of bonds by
selected public sector uondertakings in high
priority areac, particularly telecommunica-~
tions and power. These bonds, upto a
specified limit, will be issued by the
designated public sector undertakings, and
will carry an attractive rate of interest. In
order to tap rural savings and avoid in-
convenience to those who may wish to
subscribe to these bonds, but are oth-rwise
not tuxable, there will be no deduction to
tax at source from the interest which will
also be entitled to exemption uader section
80L of the Income-tax Act. The value of
these bonds will also be exempt from
wealth-tax, without any limii. Necessary
legisiative measures will follow in due
course. :

1 request the hon. Members tolend their
support to the Finance Bill with the modi-
fications I have proposed.

MR. DEPUTY-SPEAKER: Motion
oved : :

s“That the Bill to give effect to the
financial proposals of the Central
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QGovernment for the fnancial year
1985-86, be taken into considera-
tion.”’

SHRI C. MADHAYV REDDI
(Adilabad) : I welcome some of the reliefs
and concessions just now announced by the
hon. Minister. I would have liked that
these concessions to have been announced
edrlier so that we could have an opportunity
to make certain comments. But anyway,
I welcome, particularly the floating of
bonds to help the public sector and to see
that the public sector gets more allocations.

Now, it would be possible for us when
we take up clause-by-clause consideration
of the Bill to go into the merits of some of
the concessions announced just now.
Presently, I would like to confine my
remarks to some general observations on
the tax system.

13.48 brs. )
[Shri Sharad Dighe in the Chair]

Sir, as I had already spoken on the
General Budget debate, at that time I had
poiated out certain loopholes in the Budget
system. The House is aware of these
because we have becn discussing this budget
for about six weeks. Yet the full impact of
the Budget proposals and taxation proposals
would be known only after a time and this
is the time to make a proper analysis of
the impact of the Budget proposals.

Our Budget has been praised in this
House by the Congress benches and outside
stating that it has been epoch-making
Budget, it is a structuralist Budget and
there had been a lot of thinking gone into
the making of budgetary formulations. I do
not know whether there was any thinking
or a lack of it, but one thing is very clear
that it is not merely a book-keeper’s
Budget. It is certainly an economist’s
Budget. The proposals on the whole have
¢ertain directions and the whole approach
atid the conception of the Budget is very
clear before us. Notwithstanding certain
peripheral changes which have been an-
nounced by the Finance Minister just now,
1 would like to point out that this Budget
bhas got a definite direction. And that is,
this Budget. The conception is very clear.
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The Government has come to a conclosion
that the more the taxes that we incrédss,
the revenue is going to be less, the cdn-
cealment of incothe will be more and it
will be counterproductive. This secms to
be the whole concept. Now, I stroagly
refute this conccpt which the economists
call the Laffer curve theory, becduse it has

failed in all the countries wherever this has

been adopted, and it has failed in our own
country.

Sir, a decade ago we had the direct t@x.
the income-tax, up to a maximum of 97.5
per cent. We had the highest income-tax
rate and this had been reduced to 65 per
cent thinking that this would create a better
atmosphere and it would be possible that
the people who are concealing incomes
would come forward and pay the taxes.
Then we had reduced it to 60 per cent and
again to 55 per cent. (Interruptions). And
this year we reduced the income-tax maxi-
mum rate to S0 per cent and just now the
Finance Minister said that the Government
is going to have a fiscal policy and there is
a proposal, though they may not announce
it now, but it has already been indicated in
the Budget that they are going to reduce it
to 45 per cent. The underlying principle is
that as you reduce this tax, it would be
possible for you to bring out the concealed
income and the revenue is going to be
more. This is where we are making a
mistake because we have seen in the past
that whenever we reduced the maximum tax
rate, the improvement was not thare
because this theory, the Laffer curve theory,
does not work like the theory of diminigh-
ing returns in economic terms béacause théfe
the theory of diminishing recturns operatées
on certain natural forces, but here we are
dealing with human beings, with buman
behaviour. People in this country had
become used to this concecalment of income,
tax evasion, and no amount of condession
is going to improve the situation and this
has been proved bsyond doubt because we
have been making this exercise for the last
10 years with no résults. Sir, I would siy
this that neither you are having the adé-~
tional revenues by way of taxes nd¥ ates you
dare in a position to give relief to the

people. I remeniber, in Luckaow they gy :

nia khuda ki mila na visilé sanam
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[ Translation)

You worked so hard but no solution
could be found.

[English]

My point is, that in this Budget and
the tax proposals which are before us,
whatevar changes have been made now,
they will certainly help the private sector,
there is no doubt about it. Therc has been
a lot of lobbying going on for the last several
years that the ladian economy is very
much controlled, there are a lot of regula-
tions, lot of controls, high taxation and
so on and have no growih. The lobb)f was
so powerful that every time they were in a
position to influence the Governmen? and
to get concessions and enjoy the fruits. 1
am sorry, the Finance Minister seems to
have come under the influence of this type
of theory that if you want growth, you go
on giving concessions to the private sector.
This is wrong. The argument that if there
are less taxes revenue, more income is with
the private sector, more funds \{vill be
available for growth in investment, IS abso-
lutely wrong. Certainly growth. may be
possible. But then in what direction .would
it be possible 7 All this growth is in the
different direction. Public sector must have
becen making losses. But one thin_g is very
clear that public sector is producing goods
which are essential for the present day
economy of the country. But private sector's
is certainly not going to adhere to this
principle. They are not bothered about the
ecopomic goals of our country. They are
only bothered about their own pro'ﬁt.
Today where are the profits 7 The Indian
Institute of Applied Economic Research
has come out with a beautiful analysis of
the consumer goods industry in this country.
For the last several years, our indus.try has
been producing consumer goods in large
number and this has been generally neglec-
ted by our policy-markers. Wl:xen we gOo
and see huge quantity of various gc?oc!s
which are available in the market, .lt is
amazing. The consumer goods or artxc}es
which come in the market in the fore:g_n
countries, Burope or United States this
year, the very next year you will have these
goods manufactured in this country. You
seé the type of goods that we have today.
We have a number of varieties. You have
~ m'very big choice. When we go and sec the
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things in the market, we are thrilled. We
see a number of tooth pastes available, a
variety of powders, variety of cosmetics and
so on and so forth. My point is, these are

essential no doubt, but not at this stage this

is a stage when we bave to curb the growth
of consumer goods manufacturing in this

country so that our scarce resources go to

the desired line of investment. Our economy

is at the stage where a lot of stimulation

is required, proper direction is required. I

see that this particular direction which has

been taken by the Finance Ministry is

wrong. This pampering of private sector

will not do. Certainly we are going to

suffer because of this.

I know what happened after the announ-
cement of this Budget. As I has said the
other day when I was initiating the Debate
on the General Budget, it is not the com-
mon man who is happy about the proposals
but it is only the rich who are happy.
Immediately, within 4 days of announce-
ment of the Budget—the Budget was pre-
sented on 16th of March and then by the
21st of March—all the shares of the major
companies in the stock exchanges have gone
up i: value. I have got a study which will
indicate that this increase was from 10 to
25%, within five days. I will mention

them :
Share Value as on
16-3-85 (Rs.) 21:;-;;
Total Steel 441 487
Telco 448 546
Tate Tea 70 89
Richardsons 87 109
Colgate 197 244
Ponds 108 117
Reliance Textiles 139 165
Food Specialities 120 140
Glaxo 31 40
Hind Levers 77 88
Britannia 54 58
Brooke Boad 32 59
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The share value of tea estate which was
Rs. 77 went up to 96. This was the market.
It was, of course, a welcome thing because
the economy is buoyant. That means more
funds will be available for investment. If
that is the argument, yes, certainly it has
to be encouraged. But then what is is
bappening ? Already there are plans for
the major manufacturers to go in for con-
sumer goods and there is no check. It is
because you have removed controls, you
have removed the licensing system also,
liberalised several units and they are free
to set up any type of industry aund direct
the Government investments, that is, the
public sector back investments, 10 undesi-
rable lines of maunfacture. This has actually
happened today.

How are you going 1o remedy the
situation ? What measures do you going
to eee that the investments go to the
desirable units ? The consumer gocds indus-
try in India is such that today that the
top 209, of the people are consuming 509,
of the industrial goods and the bottom
509, of the people are consuming only 209,
of industrial goods. Ttis fact is known to
the manufacturers. They know who are
their customers, who are their users and
how 10 meet their demand. The demand
for consumer goods is increasing very high.
In this connection, I am also reminded of
the smuggling of consumer goods which is
going on. It is a very deplorable situation
in this country, the smuggling of consumer
goods like saris, synthetic fibre and synthe-
tic textiles. A huge quantity of synthetic
textiles is smuggled into this country. It is
estimated that about Rs. 1,000 crores worth
of saris which are used only in Iidia are
being smuggled into our couatry from
Japan, Taiwan. China and other countrics.
They manufacture the saris and send them,
smuggle them into India. What is it we
are losing ? Because of the smuggling, the
Government is losing about Rs. 600 crores
of tax revenue excise duty. In addition to
this, it is cutting into the local demand
because we have a lot of capacities for
manufacture of saris and other synthetic
textiles. Our capacity is much more than

“whet is actually required for our country.
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Yet, the smuggling is going on. I am really
surprised. When you smuggle the consumer
goods, it is a great loss to the economy.
I know that some other 'goods are also
being smuggled into.

I am immesdiately reminded of the
smuggling of silicon chips, crores of rupees
sworth of silicon chips. Because it is a very
small thing, it is very easy to smuggle that
product and thzn it comes in millions of
quantities. That silicon chip is an indus-
trial raw material. Any smuggling is bad
and it has to be checked. But when you
smuggle the industrial raw material or
when you smuggle the machinery or such
other things into the country; or when you
smuggle something which you can again
smuggle it out, there is no harm though it
is very bad.

I know there is one country. I do not
mention the name of the country because
it will embarrass our Government. Which
is today embarking on the new neighbour-
hood diplomacy. But that country is
smuggling some pernicious product and
smuggling it out and the whole economy is
boosted because of the smuggling. That is
opium. But when think of our country, we
are poot and we cannot afford to divert our
resources to 'his type of nefarious trade of
smuggling of consumer goods but still it is
continuously being allowad and it is a sight
to see the goods in display wherever you
go. If the Finance Minister does not
koow, I would request him to ask his
wife. She knows it better. Every housewife
knows what is happening in the market and
where these saris are available. They are
being sold openly with impunity ! Go to
Bombay, Calcutta or any other place.
Everybody knows about the centres where
they are being sold; a very brisk business
goes on there. Why should you not curb
this particular commodity from being im-
ported, from being smuggled into the
country ? There is a great need for curbing
the consumption of consumable goods~~not
only manufacture of them but also smug-
gling of those goods.

Coming to the question of prices and
deficit financing, I am very happy that the
AICC has taken a very serious note of this
ptoblem. The AICC has also taken a vagy
serious note of another problem. But g
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are afraid that Government is taking a
different direction; I am happy that they
have made an announcement that they have
not given up the goal of socialism. They have
said that the prices are going (o be brought
down; they have said that action would be
taken against those people who are hoard-
ing and blackmarketing. But I do not think
there is any such problem here; there is no
hoarding or blackmarketing; if there is
any such thing, certainly action could be
taken. But the real point is that it
is not hoarding or blackmarketing that is
responsible for increase in prices. The real
reason for increase in prices is the policy
of the Government as contained in their
budgetary proposals, the indirect taxes —
the increasc in duty in respect of petroleum
and so on and so forth. During the general
debate on the Budgst, T had pointed this.
Now I have clear picture. Even though the
wholesale price increase was only 2.3 per
cent or so immediately after the Budget,
the retail price increase is very much
higher. If you see the impact of this on the
middle class people, you will be surprised
how much the middle class people have to
spend oxtra on conveyance and other things.
I am talking of those people who constitute
about a million of prople bocause the
Finance Minister has said that about a
million people have been taken out of the
tax-net; I am only talking of those people;
I am not talking of the people who are
below that bacause according ¢o tbe Finance
Minister, they do pot exist, they do not
pay any direct taxes. Of course, they are
the worst hit people because the indirect
taxes hit them most—the ordinary people
who are not assessees. Now I am talking
of the assessces, the million assessees who
have beecn claimed to have been taken cut
of the tax-net. Their position today is t! i:
On conveyance, travel, they have to pay I%s.
150/- extra per month because of ihe
increase in prices of petrol railways fares,
etc.; he has to pay Rs. 50 every time when
he undertakes a travel which he does twice
or thrice a year. On vegetables he has to
ray Rs. 25/- more. On milk he has to pay
Rs. 15/- more. On other houschold stores
- he has to pay Rs. 20/- more, On domestxc
help he has to pay another Rs. 20/-.
fuel, cooking gas, he has to pay apothcr
‘h 24/ All these comes to Rs. 305/-; on

M averqge this is the monthly increase in
- budget. ‘Per year it comes to Rs.
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3,660/-. Now what is the relief that thby
have been given ? Compared to the increase
in his budget, the relief that he is enjoying
is very little. What you are doing is, you
have taken them out of the tax-net and
said that they have been given relief. But
actually you have burdened them widch
another Rs. 3,000/- per annum. This has
affected his budget. Nobody can deny that.
The Budget has beecn criticised on this
account is several quarters. I need not
dwell too much on that. I only wanted to
point out that these reliefs bave done very
littie to him.

Another study reveals another aspect
the study on the tax reliefs given to various
sections of the people. As T said, these
are peripheral reliefs, the reliefs which
have already been announced. On a taxable
income of Rs. 25,000, the relief is 3.1 per
cent; on a taxable income of Rs. 40,000,
the relief is only 4.7 per cent, For a taxable
income of Rs. 60,000 the reliefis 7.29.
It is going on increasing. For a taxable
income of Rs. 1 laks, they will be getting
a relief of 10.49, and above Rs. 1 lakh and
upto Rs. 5 Jakhs they will be getting a
relief of Rs. 12.69,. Who are going to get
these reliefs ? It is very clear from this
study that it is only the big people who
are enjoying the reliefs given by the
Governnient and not the poor people.

Then coming to uncovered deficit and
inflation, they say it may be 7%, but I feel
it is not going to be less than 109, whatever
they may say now. It will be going upto
10%, because the deficit financing of the
order of Rs. 3349 crores is not going to
stay there. Deficit finance will be much
more than that judging by the figures of
last year. I estimate that it will go upto
Rs. 8000 crores, not less than that because
last year our estimate was Rs. 1700 crores
but it went upto Rs. 3900 crores. If you
take that into account, I feel the uncovered
deficit will be much more. In this connec-
tion I am reminded of the deficit financing
of the States.

Day in and day out we hear on the
floor of this House and also outside that
the States are not managing their economy
well, that they are not very careful aboys
the collection of taxes, about savings
I would like to point out that all the States
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put together, the total deficit financing they
have indicated now is very little because
many States have not presented their
budgets so far, but they have indicated these
figures to the Goveroment of India and
according to that, the total deficit financing
of all the States put together is coming to
around Rs. 1400 crores, not more than
that. It is not even one-third of the deficit
financing that we are embarking upon at
the Centre.

This brings me to the question of over-
drafts. The States are being criticised day
in and day out for the overdrafts position
and the Governoment have been wvery strict
of late to curb overdrafis and the Reserve
Bank is coming with a very heavy hand.
They have put a restriction on this. Let
us examinc what is this overdraft and why
it happens. The Central Government has
got the powers to resort to deficit financing
but the State Government has no such
power. There are certain periods during
which the States require funds more than
what they are able to raise or their balances
are and naturally the overdraft becomes a
necessity. Ultimately the overdraft s
adjusted by themselves or adjusted because
of certain loans given by the Central
Government. That is OK. The overdraft
position has come to exist in the present
economy of the country. Otherwise, the
whole budgetary system, the whole financial
structure of the States will be paralysed
if you are going to put restrictions. We
get revenues at certain times and collec.ions
at certain other times and the States® base
of taxation is reduced and they are working
under great stress. There are certain taxes
which we get only during certain pcriods while
the expenditure is going on. The income
is available only during certain periods
but the expenditure is going on continuously.
During this period overdraft becomes
necessary. Many other reasons are there
for this overdraft. The main reason is that
the funds promised for the States do not
reach them in time and there is a gap.
Similarly, there are unforeseen difficulties,
calamities, etc. and because of that the
State Governments have to spend money.
The overdraft position should not be seen
with such a great concern because this
overdraft has come to exist and will con-
tinue. I am very happy to say that of the
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14 States which indicated thsir deficit this
ye.r, our State of Aadhra Pradesh so far
has not indicated any deficit financing
this yesar. And overdraft position has to
continue for some time because of certain
Government of India’s policies like adminis-
tered prices. Of late I have been seeing that
Government of India instead of imposing
new taxes resorts to manipulation in admi-
nistered pric:s. Why this manipulation takes
place ? B:cause whatever additional income
administered prices give you, the States do
not get anything out of that. During the
last six months the steel prices have been
increased twice and the inccease went up
to 50 per cent. Today the steel prices have
gonz up by 150 per ceat over the last year's
prices. Do you know what would be the
impact of this on the States whicy are
embarking upon schemes like building irriga-
tion projacts or other industrial projacts.
Thz costs of th:se proj:cts his gone up
terribly. Administered prices should not be
increased without consulting the State
governments. When such a drastic step is
being taken, that is, th: priczs of ess:ntial
commodities are being revised what prevents
you from taking the States into confidence.
You have JPC of the steel onlls but not a
single man from the Siate is there on it
and also not a single man representing the
small scale industrics is there on the Com-
mittze. They consult the Steel Ministry and
revise. the prices. Whatever be the conse-
gusnces they are not bothered.

Lastly 1 would like to say that the
Finance Minister had said in the Budget
and also scveral times on the Floor of the
House that our revenue expenditure is
increasing alarmingly. That means Central
Government is living beyond its means.
Government is not in a position to meet
the revenue expenditure from the revenue
it receives which means we are eating into
our capital. What is it that we see in the
budget ? Budget this year increased the
revenue expenditure by 23 per cent., I do
not know how he is going to curb this
revenue expenditure.

Wh:n Lok Dal was in power for a short
period, Chaudhuri Charan Singh, set-up a
comaussion to go into the expenditure of
the Central Government. Immediately after
he weat away the commission was dis-
solved. How are you going to reduce the
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expenditure on the revenue account because
unless you curb this expenditure which is
mounting day by day you will be having
very little for the capital expenditure.

1 think the revenue expenditure—the
expenditure of the Central Government—
is like a very sacred cow and I am sorry
for the Finance Minister that he has been
driven by this sacred cow to a corner and
this cow is running amuck. I do not know
how you are going to tame this cow. This
is for you to think.

SHRI DINESH SINGH (Pratapgarh) :
Mr. Chaisman, Sir, | am conscious of the
fact that I am intervening in this debate
at a time when the budget has had a life
of almost two months and that there has
been national debate on various aspects
of it. I am also sure that the Government
has had an opportunity to look at the
impact of this Budget on the national life
as a whole. But I would wish to concentrate
on a few aspects of this Budget and the
fiscal measuics which are proposed by the
Government.

This is not a run-of-the-mill budget.
The previous speaker Mr. Madhav Reddy
has mentioned that this budget is an indi-
cator of Government’s economic policies
for the future. And as such, we welcome
this and the opportunity to discuss these
measures not merely in the short term of
one year but its impact over a period of
time. And I am glad that the Finance
Minister has mentioned that there would
be an opportunity for an in-depth discussion
on this at some -later time. The Budget
this time has a clear impact of the Prime
Minister’s own economic thinking and as
such we must welcome the dynamic changes
that he has proposed to take the country
into the next century. There are (wo
aspects in this connection which I would

wish to highlight.

The first is that this budget had made
a determined effort to free industry in tt.xis
country from the clutches of big indust‘nal
houses. By giving investible surpluses into
the hands of the public the Government
has given an opportuaity for the market
forces to operate on industry and at the
same time give opportunity to the pe‘oplc. to
indicate their preference and the direction
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in which they would wish the economy to
grow. The hon. Member Shri Madhay
Reddy had some difficuity in accepting that
we are going to produc: more consumer
goods. At the same time he pointed out
that consumer goods are being smuggled
into the country on a large scale. I think
the figure which he mentioned was about
Rs. 600 crores. Now, if we accept that
there is a need in the country for such large
amount of consumer goods should we deny
our people the opportunity to obtain
them from local manufacturers ? Even
countries with somewhat regimented econo-
mic systems have permitted greater flow of
consumer goods and I think that it is time,
after 35 years or so of Independence, that
we should think in terms of bettering the
life of the people not merely those who can
buy smuggled goods or those who can get
them from outside, but also those living in
the remote rural arcas of this country who
should be enabled to purchase them after
being manufactured in this country and
made available on a large scale.

The second point that I would wish to
mention is that there is in this budget an
opporitunity to draw funds out of the finan-
cial institutions and to enable them to low
into smaller industries. It is an offshoot of
what [ had said earlier, that is, the effort
to free industry of control by a few big
business houses. I would say that despite
the complaints which big business has made
of restrictions on growth and on unneces-
sary regulations, their own assets in the
last 3 years from 1980 to 1982 have doubled
in the case of 12 large houses and they
have been trebled in the case of 8 large
houses; out of the particulars of 25 large
industrial houses I have here with me. One
would notice that 20 of them have grown
more than double and four others have
also registered remarkable increase. Oaly
one of them has declined in its asscts. But
the turn-over of all the 25 has gone up.
Therefore, despite the restriction, the large
houses were growing. Anyhow the budget
now gives an opportunity for other smaller
houses also to grow.

Now, I mention this because there are
certain novel features in this budget and
bears the impact of the Prime Minister’s
own economic thinking. It is essential that
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we must avoid pitfalls which could negate
the thrust of this budget. I think that despite
the fact that Government have tried to stress
the importance of socialist economy with
our firm commitment to socialism and the
discussions that ‘his subj:ct has had in the
Jatest A.I.C.C meeting held only a few
days back in this city, there have been
unjust criticisms, if I may say so, in some
gections of the press where exactly the
opposite of Government’s efforts has been
projected. 1 have the press cutting here
from the newspaper **The Telegraph®’ dated
10-4-1985 where it has said in big head-
lines—

s¢«Capitalism has now becorie respect-
able”

‘and Mr. Romesh Thapar says --

“We are to intensify the build-up of
the two-nations-in-one nation model.
An inner nation and an outer one.
One with a face, the other without.
How else can one interpret the
present  budgeting, the bonanzas
included ?”°

Now, in the same paper, writing a few
days later, that is, on l4th April 1985,
Mr. Ranjit Sau compares cur budget with
Mr. Reagan’s economic ideas. He goes on
to say like this. ’

s*Reaganomics essentially means, we
are told, a policy package of tax
reduction across the board 1o
stimulate work, saving, investment
and risk taking : elimination of wage
and price controls { and a steady and
predictably moderate growth of
moncy in the economy.”’

He further says—

““Our economic czars at New Delhi
seem to have borrowed a leaf from
Reagan’s book to make this year’s
budget. They should take note of
the fact that President Reagan, who
to the US gave **the largest tax cut
in history"’ in 1981, also pres-ded
over ‘‘the largest tax increase in
history’ a year later.”’
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Now, my appeal to the Finance
Minister is that these criticisms must be
firmly replied to and the wrong impression
that they are creating should be corrected.
But the main thrust of criticism can really be
met only if we are able to control the rise
in prices. This is important not merely in
terms of purchasing power of the people
but it is essential for a healthy growth of
the economy. 1 was in my constitnency a
few days back and 1 realised there how
the impact of this budget has adversely
affected the fainmiug community. The prices
of their own product had declined by 1.9
points of the wholesale price index for the
3-weeks ending on o6th April 1985. While
those of non-food articles have gone up by
5.8 points and that of all commodities by
6 5 points. The fuel, power, oil and lubri-
cant prices have shown a remarkable jump
of 29.7 points. The other day there was a
discussion in this House and the Minister
for Food and Civil Supplies admitted that
the prices have already gone up by 2.39%,
in the four weeks ending 13th April, 1985.
The retail prices, on the other hand, have
gone up further and 1 bhave to add the
caution that has been mentioned by Shri
Madhav Reddy that unless these prices are
scriously checked now, we could run into
a two figurec inflation.

The rising cost of living, higher prices
of fuel and inputs and failing prices of
agricultural produce could briog extreme
hardship to the overwhelming majority of
our people living in the rural areas, parti-
cularly the farmers and the small scale
farmcrs.

The Finance Minister has already
referred to some of the reliefs that he is
thinking for them and I welcome those as
well as other reliefs that have been indi-
cated, but I must add that the relief that
he has talked about is not adequate enough
to have an impact on the high cost of
living that has now entered the lives of the
farmers and the poor people. I would be
failing in my duty if I do not mention to
the Finance Minister that people are
beginning to talk in terms of this budget
being only a recognition of the existenze
of some four million people in this country
instead of 780 millions that inbabit this
Iand. ' Chy,



PROF. N.G. RANGA : Who are those
people ?

' SHRI DINESH SINGH : Professor
Sahib is a professor and I do not have to
teach him.

This issue of rise in prices is nota
matter of mere supply and distribution.
The FPinance Minister has to give further
consideration to imposts which have a cost
push and price rise effect on the economy.
Fuel is one of them. As I have mentioned,
growth of 29.7 points within thrcc weeks is
pot a small matter. It affects the lives of
all our people and the economic condition
in the country.

The second factor which we have to
bear in mind is the uncovered gap of
Rs. 3400 crores. Again, Shri Madhav Reddy
while speaking took the advantage of
mentioning it and I do not wish to give the
impression that T am following his thinking;
he spoke first, and it is my misfortune that
I have to follow him. This ubncovered
gap would go up further if last year
is any guide to the effect of demand
over our resources. 1 feel that the
Finance Minister must take a bold step
to set up an Expenditure Commission
which the Mathai Commission had recom-
mended as early as the 50s. The Expendi-
ture Commission could then given an
indication to him how to control the
growing Governmental expenditure and
heavy demand on our revenue. Talkipg
about revenue expenditure as such, may
I point out that in the one decade preceed-
ing the revenue expenditure has gone
up five times. Surely, the requirements of
government could not have gone up and
this revenne expenditure that I am talking
of, does not include Defence expenditure.
Therefore, there has to be a firm curb on
Governmental spending. Would it not be
possible for the Finance Minister to say
that there should be an across-the-board
reduction of 10 per cent on revenue expendi-
ture and at the same time to ensure that
all non-developmental expenditure is kept
in strict check ?

Another issue which tends to push up
the prices is the administered prices of the
public sector enterprises’ products, and I
Bave in my mind “the example of Coal
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Industry, which despite many price rises
since nationalisation, is still not economi-
cally viable. The question that comes to
one’s mind is why should people be
punished for the mismanagement of certain
key industries which have becn guided by
bureaucratic norms and bureaucratic
management. It is time that in the moder-
nisation that we are attempting, these must
be made into professional run organisations
responding to the profcssionally requirements
of the economy. And Sir, may I remind
the Fi ance Minister that a socialist
economy envisages public sector enterprises
revenue givers and not revenue takers ?
Therefore, there has to be a strict control
by the Finance Minister over the funds and
expenditure of the public sector entere
prises.

Onc other aspect that I would wish to
refer to in this connection is the nationali~
sation of private sick mills. This is casting
an avoidablc burden on our economy.
When this Act was passed to take over
sick mills, there was a clear direction in
that mills once taken over will be recons-
tituted and modcrnised to add to economic
activity and not merely to draw on public
resources. We have to be quite clear that
by spending money on there sick milis, we
are really asking the public to pay for the
sins of omissions and commissions of
private industry. There is no carthly reason
at all why it should be pccessary for us to
throw good money after bad. These should
be reconstituted, even their product mix
changed and made into viable companies.
which can then be sold in the market and
enable to work on their own.

Sir, the whole exercise of this Budget
has been made to give money to sectors
which have the highest growth potentiality.
This is another thrust of this Budget, which
I greatly welcome. But this would be
possible only when there is a clear uader-

'standing of the responsibilities between

Government and industry. Merely giving
concessions to industry is not an answer to
the rapid growth that is being attempted
by this Budget. It would, in my view, be
necessary for the Government to bave a
clear dialogue with industry (0 make sure
that they make an equivalent capital invest~
ment in export industrics, that they increass
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their allocation on research and develop-
ment, and update the technology, and that
they have a time-bound programme for
job creation and development. This is
essential, to involve the industry in a
meaningful manner in our d.velopmental
processes. At the moment, there is a total
separation between Governmental action
on fiscal policy and economic development,
and industries acting on their own; and
some measure of coordination is essential,
if we wish to continue with this pattern of
mixed economy.

While giving specific responsibility to
the industry it would, in my view, be
essential for Government to create the
infrastructure which is necessary for our
economic development. The first require-
ment is that of electricity. No industry
can grow without electrical power.

I am glad that the Minister for Power
is also here. We hope all of us would
derive power from him.

PROF. MADHU DANDAVATE
(Rajapur) : He is a 25 HP Minister,

SHRI DINESH SINGH : Prof.
Dandavate has not fully estimated the
power that he controls.

I would wish to emphasize that electric
power generation is in a terrible mess; and
asking users of power to set up diesel
generators is an enormous waste of
pational resources. There is no reason why
diesel, which is still largely imported,
should be used in small, uneconomic
generators when we have sufficient stock of
coal to produce thermal power. If it is
merely a question of investment, I am sure
the Finance Minister would look at it
kindly, so that over a long period of time
which he is now planning to run the
industry, there will be a nett saving rather
than a nett outgo, which is now taking
place with these small generators.

In this connection, the other aspect
I would wish to emphasize is Communica-
tion. If we wish our industry to develop
repidly, we have to provide better com-
munication, both transport as well as
telecommunigations,
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This Budget has a total balance, a
balance between controlled prices, diversion’
of resources into areas of maximum growth
ana the operation of market forces through
generation of large investible surpluses iato
the hands of the public. But all of this
rests on the control of prices. The Finance
Minister has taken pan masaala from us.
Even in the concessions that he announced
to-day, he has decided to retain his-take-
over of the pan masaala, Let him not take
away ice cream from the children. They
are already paying 25%, more for it.

PROF. MADHU DANDAVATE : He
is concerned with the cream of the society.

SHRI DINESH SINGH : That is the
section which consumes most ice cream,
Even on that account, it would be pecessary
to hold the prices.

I had proposed an amendment to Clause
7 which related to th: tea industry in
South India. But now that the Finance
Minister has very kindly come out with an
amendment of his own, 1 do not think it
would be necessary for me to press this.
I only wish to express my thanks for his
taking note of this.

May 1 say in conclusion that this
Budget has a tremendous potential and the
dynamism of growth. It is the responsi-
bility of the government as a whole, parti-
cularly the Finance Minister to ensure that
this dynamism is not wilted, is not withered
away and that we are able to establish that
there is a new thrust which will bring
benefit to the largest section of our people,
to the poorest of the poor; and if this is not
done, I think we would have played a role
in history which will not be well appreciated
later. But, I am cobnfident, on the other
hand, that, with the ministers such as that
of Power ano Finance and various others
sitting here, they are appreciative of the
responsibilities that have been placed on
them.

[Translation)

SHRI RAM SINGH YADAY (Alwar) :
Mr. Chairman, Sir, I support the Finance
Bill introduced in the House by the hon.
Finance Minister. Not only do I support
it byt entire country supports it and J feel



that the Members from the Opposition also
support the Finance Bill in their beart of
beasts.

Sir, a budget of the type has been
presented in the House for the first time.
The hon. Prime Minister and the leader of
the country Shri Rajiv Gandhi has said
that in the Seventh Five Year Plan. Govern-
ment’s main thrust will be on productivity
and employment. Keeping in view this
aspect our hon. Finance Minister has taken
certain bold steps to increase production
and remove unemployment. I appreciate
the steps taken by him.

On behalf of the Opposition, hon. Shri
Reddy has said that our party has deviated
from the basic policy and object of bring-
ing in socialism. But he is under some
misapprehension. The provisions made in
this Budget indicate that there are not for
millionnaires but these are meant to cater
to the genuine needs of the common.peqple
of our country and to bencfit them. A
budget which does not cater to the needs
of commonman, cannot be called a
practical budget. It is called an Utopian
Budget. This Budget is a practical Budget.

Sir, there is need to understand the
circumstances under which the hon. Finance
Minister had presented last year’s deficit
budget. We know the reasons for last year’s
deficit budget. A great responsibility rested
on our Finance Minister to meet that
deficit, Last year there was a deficit of
Rs. 3,660 crores. The present Finance
Minister has kept this deficit to Rs. 3,359
crores in a very bold manner. I would like
to thank the hon. Finance Minister for
having only this much deficit in this
Budget. '

The hon. Finance Minister has said
the that there is no need to borrow loans
from I.M.F. He is our first Finance
Minister who has said this thing. When
we used to take loans from the I.M.F., the
Opposition ysed to criticise us. We should
thank and congrdtulate the bon. Finance
Mipister who has announced that we nced
not  take “loans from any intcrnatiqqal
agency at higher rates of intercst. Besides
this, you have said that the pon-develop-
mental expenditure has increased. But you
should know that our frst priority is to
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make payments of interest.. You might be
aware that about 23 per cent of our
revenue receipt goes in payment of interest
only. On the Funding and Non-Funding
loans outstanding against India. It has
been said that the prices of foodgrains
have gone up. A large amount of subsidy
is being given on foodgrains and import of
oil, crude and petrol. Does the Opposition
want that this subsidy should be stopped:'l
Will they favour it 7 I feel that the hon.
Finance Minister has present a very
balaaced Budget, and the present Finance
Bill and the announcements .made today
have added more feathers to his cap..I
would like to point eut that.India’s poplu-
tion is 15 per cent of the total population
of the entire world and her income is
merely 1.5 per cent of the income of the
entire world. Under these circumstances
it is very difficult for the hon. Finance
Minister of any developing country to
prepare a plan the Seventh Five Year Plag
to ensure the development and growth of
the country having such a huge population.
You all know that the population inflation
is a very big problem. After a periad of
two years when the mid-term appraisgl will
be made, the present outlay on the Seventh
Five Year Plan might be reviewed and
more funds might have to be provid@d.
Under these circumstances it is very
difficult for the Finance Minister of any
developing country particularly for the
Finance Minister of the biggest democracy
of the world, to present a budget which is
meant for. the welfare of the common man.
We appreciate the .fact that the hon.
Finance Minister has taking up and com-
pleting this task with great efficiency.

I would like to submit that the hon.
Finance Minister will bave to pay attention
towards certain things particularly towards
increasing the employment opportunities.in
the country. Sir, you know that the maxi-
mum production of .foodgrains .in the
country so far was 153.4 mijllion tonpes in
1983-84 and this production was from 166

million hectares of cultivable land. We should
not be complacent over the rate of produc-
tion of fggdgra.iqs };‘?,n ,;g&’.‘{-jgi.q,;ltp;mg
adequate. The average agricyltural pro-
duction in our country is much .jess as
compared to other countries. This isthe
question which is beforé our . Finange
Minister. There are only two sogtors
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through which we can creaté employment
opportunities. The  greater  problem
facing: the country today is: the - provision
of . employment-to the people, and employ-
ment can either be promded through indus-

tries: or - by - using improved methods in

agriculture. You have got 68 million
hectares of ifrigate@ land. During the
Sixth FRive Year Plan, you have increased
the area of irrigated land from 56 million
hectares to 68 million hectares. Today we
have ' got:- only - 68 million hectares of
irrigated land out of 366 million hectares.
It is a.very challenging®dsk to bring more
and more land undef irrigated arca. This
will help increase our foodgrains pro-
duction and it would also increase our
rate of growth of GNP. During the Sixth

Five Year Plan agrioditural production has.

contributed . the maximum to the rate of

gtowth of the GNP. Production will
increase in' the country with the rate of

increase in GNP. During the Seventh Five
Year ‘Plan the main aim is increase the
production of foodgrains. This will -be
achieved only then. It will help in
achieving - production - target as well as the
target . fixed - :for creating employment
opportunities in the Seventh- Five Year

Plan as it is the major faotor respons:ble‘
for the.ushering in of a socialistic pattern of-

society. It is were to utilise the manpower

rasonrces which are in. abundance in our

country. This ¢an be utilised in two sectors
only . i.e. .the ‘industrial sector and the
agricultural sector. I admit that you have
provided many facilities to the industrial
sector and the devélopment - works under-
taken by you will definitely yield results ip
the coming '8-5 wears. During the period

of :the next 3.to § years, crores of people:

will .get. employment. Employment oppor-
tunities will further increase due to the
direction :givea by you to.the Budget and
the commendable work done. by you
through - this . Budget ‘and more people will
be abls to get-employment.:

'
read A c i . N

-~ Pwould also’ like to pdint out 'that the

progress ‘of ‘work bn all ‘irrigation projects
in'the country su¢h as the “Inddira Gandhi
Ciatal" Profect’ in Rajasthap, previously
kndtwvir as tite Rajasthan Candl Project, the
Mabhi"'Bhjaj Sagar’ Project, 'the’ Narmada
Profect etc., i very “slow. Th¢' country is
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not being benefited by the capital invested
in them. The reason is delay in the execu-
tion of such projects. Due to delay not
only the cost of the project goes up but
the country is deprived of the required
benefits and the people have not get
employment which they should have got
otherwise. The project estimates go on
increasing. In this way our country is
suffering a lot. I would like to say that the
hon. Minister should pay attention towards
improving the situation.

1 would like to submit that you should
treat the agricultural sector at par with
the industrial sector. Only then the average
yield of our farmers can increase. I admit
that great concessions have becn given to
farmers in the matter of fertilizers. Besides,
the fertilizer input has also gone up and
the farmer bhas started wusing more
fertilizers. Still, the rate of consumption
of fertilizers is very low in India as com-
pared to what it is other countries of the
world. There are two reasons for this. One
reason is that there are no irrigation
facilities for the dry farming land in our
country. And the second is that the farmer
does not have enough money at the time of
sowing. Therefore, you ought to pay
attention towards both these points. As
the sowing season approaches, whether it
is rabi or kharif, you should make an
arrangement to make available fertilizers,
hybrid seeds and other inputs to the farmer.
If you reconsider the Budget with this view-
point and make provision in this regard,
I think it will have a very good and
favourable impact on the economy of the
country.

‘ At the same time, I would like to express .
my thanks to the hon. Minster who has
announced these concessions in the matter
of industries and has presented in this
House for the first time a budget which
has no parallel, This is not merely a
budget but a living reflection ‘of our
party’s as also of the Government of
India’s economic charter; economic phi-
losophy and economic ideology. We have
to fix some norms in industries on the
basis of the package announceéd' by you
and the foremost need is to see how in the
matter ‘ of sefting up of industries we can
changé ‘the unit to block level from the
present district level during -the’ Seventh
Five ' Yéar Plan' which is ‘due - 1& start
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after 8 to 9 .months from now so0 that
unemployment could be removed from our
couantry and industries could expand. With
the expensive of industries, more and more
people will get employment.

Sir, there are 24 million unemployed
people in our country of whom 2.5 crores
of people are registered with the employ-
ment exchanges According to one estimate
this figurc is as high as 4.5 crores, out of
which 2.5 crores of people are registered
with the employment exchanges and the rest
two crores are not registered with ths
employment exchanges as they are unedu-
cated. The biggest challenge facing the
country as also this House is how to
provide employment to these 4.5 crores of
people who seak employment. This Budget
is an answer to that challenge as it gene-
rates such employment resources which will
peovide employment to more and more
people. Our Finance Minister has announced:
certain concession to industries, but more
and more facilities are also required to be
given to the village and cottage industries
and other rural industries, and to the small
artisans such as, cobblers, potters and
blacksmiths working in the villages. They
should be kept free from the influence of
big industries. Therefore, they need to be
encouraged. We see that during the last year
as also this year, the amount of foreign
exchange earped by us from the finished
products of coton industry is commendable
and today there is a great demand abroad
for the products manufactured by the cotton
industzy in our country. Therefore, you
should especially, pay attention to that field.

15.00 hrs.

In the end, T would like to say that i

concessions which you have announcdd,

whether they be in wealth tax or in
Income tax, or by way of estate duty aboli-

tion are commendable by themselves. These
concessions have been' welcomed by one
and all. At the same time I would also
like to draw your attention to the fact, at
which you had also hinted in thls House,
that the tax structure needs to be simpli-
fied; whether it is the public sector or it is
the  individual tax-payer, tax structure
should . be further sinplified. Today, we
find that whether it is the public sector or
it is the individual tax-payer, they face a
ot of difficulty in paying taxes. You have
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simplified it ard the whole couniry acknow- -
ledges it, but at the same time, there is
still need s:mphfy the tax structure futther.

You have revised the limit for sutnmary
assessment to Rs. 1 lakhs. This step- of
yours is also commendable. The way you:
have set about to ‘bring in the socialistic
patterns : of socnety, you endeavour towards
the betterment of society and the - conces-
sion allowed by you'in excise duty on two-
wheelers and  three:wheelers are also “
welcome steps. The benefit of these steps -
will directly reach  the people in thc lower
income group. :

I

With these words, I express my thanks
to you. Our public sector has many com-
mendable achievements to its credit and-
the view of one of the hon. Members_of
the Opposition who spoke today, that
adequate attention was not being paid to
the public sector does not seem to be correct..
I am sure that our country will progress
and flourish under the leadership of our
leader and ourparty. Our party and onr
lcaders are heading towards achieving the -
objective of *service to the nation’. the
usury in of socialism and the progress
of the public sector are. our principles.and
our country will achieve a great deal of.
progress by adhering to these principles.

With these words. 1 support thc Fnance
Bill. o

*SHRI V.,S. VIJAYARAGHAVAN
(Palghat) : Sir, I rise to ‘support the
Finance Bill. This Bill which gives effect t¢
the proposals contained in budget signifies .
a turning point in the Indian economy. ..
We have heard a lot of criticism agamst
this budget. The cht;sts have_ said "that -
this Budget is an attempt to move away
towards a capuahst economy. They have .
done so because Shri Palkhiwala and other

" gspokesmen of bxg ‘business supported:it. If -
~"we are going to devaluate the budget ‘merely

on the basis of what Palkhxwala says ' then

I am afraid we are'not going to make. an l
objcctnve assessment. g g ‘

This year's budget sigmﬁes t’\»’o inajor
attemps mto directions. One is thlit écrtam ~

*The speech was orngmally delivnred
in Malayalam.
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cé:é;‘i'é\l; which were_unnecessary have been
gought to be removed. The main purpose
of this exercise is to accelerate the pace of
production. The reduction in the corporate
tax, Ppersonal tax and many other conces-
sions have been given with a view to gene-
rajing . more investible surplus. Besides,
Government  expects that this will lead to
less  tax cvasion aud more revenue. What
is, wrong about this approach ? A modern
Government cannot operate on the presump-
tion that all the tax payers are thieves.
It bas been proved from experience that
high rate of taxation will lead only to
higher tax evasion. Therefore, a change

in the existing rate of taxation was neces-
“'yc *

_ The second direction is with regard to
the problems of the working class. Here-

after jn the event of closure of a company
the dues of the workers will be treated as
par, with secure credit. This shows the
singerely of the, Government in solving the
problems of the workers. The Government
has also promised to bring many important
legisiations for the welfare of the workers.

Thus, with regard to two basic aspects
of the productive sector the Government
has taken a realistic approach. One is in
regard to the generation of investible
surplus and thé ‘other is welfare of the
workers. The Government under the leader-
ship of Shri Rajiv Gandhi has brought about
a change io the Indian economy. In this
context I must caution the Goveroment
about a very important thiog. That is about
the need for maintaining the price level. The
Gqyernment itseif has admitted that during
Mgf§ﬁ~]§ptil the wholesale prices have
goneup by 2.3%. This is the result of the

P4

taxation propossls in the budget as well as

the fresh imposts in the railway budget.
Notmally there Is no relation between the
wholesale price and the retail price. Even
when, the whb!‘esalg‘"brice" remains stable there
will be z“t&q“inf the retail prices. Therefore, it
is ‘inybody’s guess as to what will be the
increase in the retail prices if the wholesale
prige moved up. by 2.3% during sucha
uhbi‘t‘pg,tibﬁ., :l';bf'it!!}pre,‘ I request the Govt.
méasures necessary to check 'the

)

to' take &ll'

rise ih*pﬂ&ir'rﬁa'caiféfﬁ:ﬁé'ﬁfﬁsa’édiiﬁiga"’

thé~policy of distributitig’ mare and more
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items through fair prfice shops. But in
order to make the P.D.S. successful the
financial position of State Civil Supplies
has to be strengthened. I would request the
Government to give financial assistance to
these corporations and formulate a com-
ptehensive scheme for strengthening the
public distribution system.

India is an agricultural country and
809, of its population depend on agricul-
ture. In 1983-84 our farmers produded
more than 151 million tons of foodgrains.
This year it is expected to be more. It
may be recalled that we have decided to
export wheat this year. In the 60’s we had
imported foodgrains from America but in
the 80's we have reached a position where
we can export foodgrains. This has been
made possible by our farmers. But 1 regret
to say that many of the problems of our
farmers remain unresolved. The major
problem is that they do not gct remunera-
tive prices for their produce. There is a
general complaint that the APC does not
fully taks into account the increase in cost
of production while fixing the prices.
Thercfore, a more realistic approach should

be adopted while fixing the prices of food-
grains,

While T am on this point I must draw
the attention of the Government to the
miserable plight of the paddy cultivators of
Kerala. The paddy production has come
down from 16 laks tons to 12 laks tons
during the Gth five year plan. The main
reason is the decline in price of paddy‘and
the st:ep increase injth: inputs. The farmers ‘
of Kerala are unable to repay the loans
which they have taken from the banks.
Unless they repay the previous loan on
fresh loan will be given and if no loan is
availabl_e' they cannot start agricultural
opc‘xzagjqns. Thus the formers are in a
dilemma. I would request the Government
to declare a maratoriam on the repayment
of loans for a period of two years. Besides
pcs‘ticf‘cl‘esh and fertilizer should be supplied '
to them ot concessiona) rates.. I would also
request the Government to fix the support
prige. for paddy. . Another suggestion
that T would like to make . is that
farmers should be given production bonus. .
Thus my request is that Government shouid
take all steps, possible to help the ‘paddy
cultivators of Kerala. ¥
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Sir, I would bring ome or two more
problem to the notice of the Government.
Kerala is presently being ruled by a united
frent under the leadership of Congress.
This Government has been able to bring
about may achievements in that State. Law
and order has been re-established, 20-point
programmes has been implemented and
industrial peace has been established. It
was during this period that the man days
lost has been reduced to the minimum.
Because of the greater emphasis on sccial
services the Government of Kerala has been
facing financial problems. Since the
Finance Commission has placed Kerala in
the category of advanced States the Central
allotment has come down. The result is
that the total outlay of 7th plan is going
to - be the same as that of the 6th plan.
This wlll lead to curtailment of many of
our developmental progrommes. Therefore,
I would request the Government to increase
the plan outlay for Kerala.

. Kerala is very backward in respect of
industrial deyelopment. The Central invest-
ment in Kerala is negligibie. The State has
to_ provide employment to 23 lakhs of
unbmployed persons. If there is no indus-
trial development if would not be possible
to.provide employment to them. Therefore,
I would reqeust the Central Government to
provide financial assistance to the State for
industrial development. In this context I
would remind the Goverpment about the
railway coach factory. The Government of
Kerala bhad assured of infrastructural facili-
ties at concessional rates. But it has not
been set up in Kerala. My request is that
at. least in the 7th five year plan a coach
factory should be set up at Palghat. Simi-
larly, industries can be set up by using the
commergial and other crops. For example,
a Jarge number of processing units for
rubber pepper eto.
small scale sector.
industries is set up we will be able to make
a dent in the unemployment problem. The
hon. Prime Minister has taken keen interest
in 'the ‘welfare of the youth and I would

requést him o give special conisderation
'to 'the problems of unemployed youth in

Keradla.

this yedr’s budget was a bold step. We

“will'be ablé’to’ chiahge thé compiéxion of
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can be set up in the .
Thus if chain of such.

N

Sir, as T have said in the beginining
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this country during the next five years if
we. implement the policies initialed by the’
Government.. Once again I support the
Finance Bill and conclude.

15.10 hrs.

[Shrimati Basava Rajeswari in the Chaif’ "
[English)
SHRI AMAL DATTA (Diamond

Harbour) : Mr. Chairman, this is the last.Jeg .
of. the Budget proposals and this Finanoe’,
Bill puts the stamp of finality or that, We.
have already had a discussion on Budgst,
generally and, at that time, we expressed.
our apprehensions that the increased relief .
in direct taxes and increase im indirect.
taxes, will have the effect of generally.
increasing the prices. That was a month .
and a half ago and, in the meantime, the.

prices have moved in a way which far exceeds. |

our apprehensions. They have moved .
much faster in an upward direction In this.
one and half months, they have risen 2.5 to.
3%. That is the wholesale price. I do not -
kpow the increase in index of retail prices. It
must be much more. This is because of the
Government having followed a particulag.,
philosophy, giving it the benefit of dout;;.,
that it does believe in a philosophy aad,, .
also, try to follow it bonafide that if th‘crel‘;
is saving through tax reliefs, that saving, .,
will be channelised into investment add}
that investment will give more employmént ;
and output. Now this is a theory pf ,qgl
school of economists, the supply side ‘
economists. .

v

This Government may have shown ,l,,:;
touching faith in that particular school of ;
economic thought while formulating this, ,
Budget. Or, on the other hand it may have -
just taken advantage of that particular . .
school of thought to give relief to people .
to whom it wanted 1o give relief for politi~ ,
cal . considerations. Even though it may be .
possible that it .acted bonafide thinking that ,
investment would be stimulated, the output .,
wgqld be stimulated, employment would be ..
generated, I thipk, in the Indian context.;
what we have scen is this : unlesa they.

1

prescribe some penalty for keeping .o

- holding wealth in an unproductive forg, ,

people would tend to do so. You hame. .
given relief in respect of wealth . tax.alf -,
around and not only on specific items
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which are necessary for increasing produc-
tion in the economy. If relief was given
only in respect of wealth beld in a produc-
tive from, in the from of plant and
machinery and things which produce goods
and services then I could say that you
have shown that you want to go the whole
bog in embracing a particular school of
economic thought. But now with the
decrease in wealth tax, people can hold
their wealth in whatever form they want to
and still enjoy the benefit of lower tax.
They can hold it in the form of land, real
estate; which is not productive; they can
hold it in the form of gold or whatever
other precious items, whose value goes up
as prices rise. So, they can hold their wealth
in all kinds of such items as a hedge
agalnst inflation. There is no penalty for
that. If there was such a penalty, I would
bhave given full marks for this bonafide
action, at least for having faith in a parti-
cular school of thought and trying to
implement that. But that has not been
done.

The Government’s concern, the ruling
Party’s concern, in socialism, in public
enterprises, has recently been demonstrated
or rather spoken of from the forum of
AICC. But I do not find it in the Govern-
ment’s conduct in this final act the Finance
Bill. In this there is nothing to show that
the Government has a great faith still in
the public sector and that it is not sup-
porting the private sector. On the other
hand, whatever concessions have been
given point to the other direction, namely,
that the Government is trying to have more
private industries, that the Government is
giving more emphasis on the private sector
as againt the public sector. So, they are
speaking in two voices : speaking in one
voice when ‘they speak to the people; but
when it comes to this final act which
will ultimately decide the fate of the

economy at least for the next one year, they .

are doing something quite different. This
is the type of double speak, speaking in
two voices, in which the ruling Party has
been habitually indulging. So, I would
request the hon. Finance Minister to con-
sider whether he will make some changes
to see that whatever tax reliefs are given
are channelised into productive processes
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and pot beld in the form of unproduqtive
wealth.

The prices have already risen. What
are you going to do about that ? The rise.
now is nothing compared to what it will. be.

at a future date when the full impact of the
Finance Bill, the
taxation rates, the increase

going to give the people some relief through

controlling prices of at least the essential

items ?

The West Bengal govenment and the

left have been advocating or canvassing for
14 items to be brought under the public
distribution. The prices of those items
must be controlled and distributed all over
Indian and even to the remotest village at the
same prices. That is possibly the only

solution for giving relief to the poor people -

against price rise. Anything else. you may
say will not go any way at all in relieving
the poor. It will remain a saying but if you
can still get the votes you will go on saying
that. But I am sure you are not going to
budge an inch from what vou are going
to do.

In giving the tax reliefs certain pecu-

liarities are there. For instance, the wealth tax

rate has been decreased. The rate has been
decreased rather drastically I would say,
from 5 to 2 per cent. I am told even: by
businessmen that they have never expected
that kind of a sudden and drastic reduc-
tion. They are very happy. But it does
not really conform to the Government's or
the ruling Party’s profession of belife in
socialism. So. I think they should speak at
least in a language in which their action
can be interpreted. In reducing the wealth
tax from S to 2 per-cent and at the same
time talking of soclallsm cannot be
harmonised.

Similarly Estate Duty. The reason

given for its abolition is that the cost of

increase in the indirect,
in railway
fares and freights, etc., is felt. Are. you.

collection was too much. Now what efforts ,:

have been made for reducing lhe " cost of
collection over the 'years—that ‘we were
not told. We are simply told that it is too
much and uneconomic and, therefore, it is

being abolished. So I think on that ground

<

some othcr taxes can be abolished lafer on. ,
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Wealth tax will now be very Iittle. after
the' reduction. Next year “the'' Financs
Ministér may come ‘up with a proposal for
abolition of the Wealth Tax because it will
then ‘become 5o little, and so the cost of
dbl;lectioh‘is ‘no longer justiﬁed. Like that
taxes can be reduced on ' various pleas.
I think'it is the duty of the Government
to tell us exactly what steps they have
taker to econbmxse on the cost of estate
duty coﬂecuon or to simplify the structure
and all that. Why has it not been done ?
In Western capitalist ‘countries they still
have the Estate Duty.

About the attitude towards the public
good which has been so much talked about
from their platforms by the ruling party,
this -attitude does not find any expression
when the question of redist ibution of
wealth between 'the Centre and States
comes up. We are still following—Madam
you will be surprised to hear—the same
attitude which was given to the Govern-
ment of India by Bir Otto Nimeyer in
1930s—the Centre’s total neglect of the
finances of the State Governments, keeping
the State Governments as a kind of super
municipalities and giving them doles and
not arranging for sufficient finances for the
State Governments to carry out their cons-
titutional duties. The same attitude is
prevailing, Of course, ' the bureaueracy
remains the same and ‘the people who
stepped into ‘the shoes of the former rulers
have somehow imbibed their ‘phitosophy.
As a result, I can quote some ﬁgures to
show what has been happening in the last
few years. In 1977-1980 we find the Plan
budget of the Centre was Rs. 6412 crores

and the Plan budget of all the States’

together was Rs. 6099 crores. The position
remained approximately the same upto

1982-83.:'In 1984.85 ' the ' Centre’'s Plan

budget became :Rs.' 17,351 crores ‘whereas
the States’ Plan budget was Rs. 12,781
crores. It is les§ by one-thitd. The Centre’s
Plan budget is increasing whereas the
States Plan budget is not increasing.

Sir, who jis 'to look after education,
health, agriculture and all the things which
g0 to make up an ordinary citizen’s well-
being. It .is the State Government who is

comstitutionally responsible. The 'Central

Govemmont sonly. comes to the assistance

of the: State; Governmsnls through.some.
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specific Centrally sponsored schemes.
Nothing more than that, Yet the State
Governments are being left in the lurch
while the Central Government’s finances
go up. Central Government is no longer -
dependant on taxation for doing that. They
are taking loans from the market. Out of
all the loans raised by all the State
Governments the Central Government gets.
80 per cent. Centre even dictates how
much loan the State Goverament can get.
Why should not the Centre sit with the
State Governments, and seeing to their
needs give them additional finances ? Why
should the Central Government determine
what loan the State Government should
get and in what specific direction they can
spend the money. I asked in the Planning
Commission’s Consultative Committee meet-
ing as to who approves the Plan 7 I was
told that it is the NDC. In one of the
NDC meetings the Chief Minister of West
Bengal and Tripura walked out because
they said that they are not given any io-
formation as to what is going to be the
agenda and they are not even given time
to give their suggestions. So, this meetiog
is only a Centrally managed thing. The
Central Government fordimlates and the
State Chief Ministers are brought to give
their consent and raise thejr hands. There
is no real consultation. It is a stage
managed consultation. One should get
away from this kind of attitude. This
attitude has not helped us in the past nor
will it help us in future. We are the most
backward country of the world and what-
ever we may say our progress during the
last 30 years has been the least in the
world. (Interruptiom)

Some gentleman said before mé¢ that in
166 million hectares of land we are pro-
ducing 153 million tonnes of foodgrains.
The Prime Minister and other Ministers
have been praising the Government for its
efforts. Sir, China with 100 million he&tajes
of land produces 400 mi'lion tonnes of
foodgrains. That is 4 tonnes per hectare
whereas as we produce 9 tonnes per hectare,
Is that our achievement ! (Intefruptions) I
just replied to him. I did not want to
raise this. The " ignorance of the hon.
Member appalled me ! That is why I sid
it.

" Then, Sir, thero  is the Qverdrafy
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guestion raised by Mr. Madhav Reddy.
¥Afully support him. Overdraft question ‘is
something ' regarding which you must con-
sult the States. You cannot say that ‘your
overdraft will be as it existed on a parti-
¢ular date in some year’; it cannot be done
fike that. It all depends upon the exigencies
of the State to determine how much over-
draft is needed by them. Take a business-
man who is doing business; his money does
not come 'in time for him to go in for
production. It is the same case with
Government. Similarly, sometimes, Govern-
ment’s money does not flow in time. They
have to carry on the Government business.
They have to pay the salaries. They have
to go ahead with construction works. Every-
thing is being brought to a standstill. I
don't know whether it was jest wilful—it
may have been—because of the political
pressures and all that, in order to topple
the Left Front Government in West Bengal.
But it did affect the development of West
Bengal. Very bad, because of the position
taken by Centre on overdraft suddenly,
starting from 1982. Now, what happens
when ‘a Government borrows money from
the banking sys@m and that Government
does not pay back ? What happens whena
State Government owes Owes money or a
State Government Corporation owes huge
sams of money to a Central Government
€ot'pordtion and it makes no effort to pay
back ? Nothing happens, if they happen
to ‘be ‘States where the ruling party is the
same as the ruling party in the Ceptre.
8ir, I have been told that the Punjab
Government had borrowed Rs. 600 crores
from the banking system for the purpose
collecting foodgrains. It is all very well.
Foodgrains have to be collected. But the
money also has to be paid back. Now, Sir.
1 would like the hon. Finance Minister to
tell this honourable House how much of
this Rs. 600 crores has been paid back.
My information about a month ago was
that they were holding back this amount
of Rs. 600 crores. Why? Sir, this is a
Centrally-administered State now. Similarly,
the U.P. the S.E.B. owes a fantastic sum
like Rs. 200 crores to the NTPC. They
have not settled that bill. Now what
bappens ? There are many more such
examples. 1 cannot waste the time of the
House by citing all of them, nor do I have
all the material in detail. But I would like

MAY 8, 1985

Flaasee Bll, 1985 392

to ask the hon. Finance Minister as to
what happens when there is mdnsc:phne
all along the lin¢, when some of the vario,
Government undertakmgs owxng money

the Central Government Uandertaking or
the Central Government and do 00t Dgy 9
Why do you only pm-pomt a pa"'culu
State ? That is not proper. But you have
been doing that. You know it Very well.
You refuse to increase. their overdrafyg or
you refuse their cheques. . Fortunately for
us, we were able to keep it below the Jeye)
of some States under the control of the
ruling party at the Ccntrc. and therefore
we somehow escaped the full rigour of it,

Sir, employment has not been the goal
of this Government. Now, in spite of what
has been stated by various hon. Members,
I would say, we are going for high-techno-
logy industries, without understandmg the
implications. :

Sir, I doubt whether those people who
advocating the import of Computers and
various other high-tech equipments in thijs
country all along the line (without paying
the customs duty and all that) realise all
the implications. There is no customs duty
now I believe for same kind of advanced
computers, called ‘Advanced Computer
System’. We don’t know what is meant
and in fact some computer specialists also
coyld pot explain what is meant by this
‘Advanced Computer System’ and what
goes under the word ‘System’. Anyway, my
point is only this. Unless certain definite
safeguards are taken with regard to
employment, if such import is allowed
without any restriction whatsoever, what
will happen ? What will bappen to our
economy ? What will happen to our
foreign exchange position ? We do not
know. We are apprehensive that this wil)
reduce the employment potential in a very
large way unless some other measures are
taken to see that employment increase in
some other sectors.

Sir, a company which reduces its
clerical staff by putting in a Coxhputer or
couple of Computers, must bave a duty to
see that the: people ‘'made redunddnt by
introduction of computets mast 'be
employed somewhere else. Employméit
opportunities must not go down at afl.
Now, where are those provisions 7 Theté is
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nothing in the Finance Bill or in the other
measures brought before this House by the
Government.

Regarding the problem of ‘Sick
Industries’ 1 must say that this problem
has not been understood by anybody in
the present Cabinet. Regarding various
gick industries T have approached number
of Ministers. But all have got the same
attitude towards the sick industries; ‘‘could
not careless attitude’’, I shcu'd say. They
say : If you are sick, either you pay off, or
you just get wound up and the employees
will be paid off. There is one corcession
which the Finance Minister has announced.
If the employers are to be paid off, what
happens is, their entire wages will have to
be paid. That will have priority. Very
well. But what w:ll be there with which
to pay cff ? Nothing really. In most of
the cases, the sick industries with which we
are now concerned, are industries the
management of which has been taken over
by the Centra! Government, 6, 10 or 12
years ago. But no investments have been
made. They have been carried on, on a
band-to-mouth basis. Although wages have
been paid and some production has gone
on, on investments have been made. There
is no question of technological upgradation
or anything like that. So, what has
bappened in the meantime ? They have all
become unviable. But if the Central
Government takes us this attitude that
‘You are not viable now; why should we
then those industries
will have to close down.

Now, what the Central Government
says in this context is exactly what the
Chairman of Employers’ Association also
stated in some newspaper which I read the
other day. It exactly looked like what the
Prime Minister said about the sick indus-
tries. If industry dies, then, what will
happen to the people who are employed
there ? Sometimes there are thousands of
people who are employed there. Now, what
will bappen to them ? Nobody thioks
about this thing. Nobody thinks in depth.
But many of them can be made viable by
making use of the skill and experience
which the workers have got. We have got
today in India an industrial capacity which
“is not being utilised to more than fifty or
sixty per cent, Now, why is this so 7 It iy
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because these industries are not able t0
sell their produce. They are not able to
sell their produce because the market base
for industrial goods is very narrow. It is
because very few people have ecnough
surplus afier their food budget to spend on
industrial goods. In fact, very few people
in India can have two square meals a day.
Whoever can have two square meals a day,
has got very little money left, to spend
for industrial gocds. Employment oppor-
tunities must be increased; but I see no
indication of this in the entire Budget or
in any of the Departmental Damands for
Grants, etc., to say that there is some real,
concrete, effort to increase employment.

Sir, even in regard to the Rural Deve-
lopment sector, what has been done is, just
to more or less carry on, on the same
'ines. Of course, there has been some
increase; thcre must be increase because
prices have been rising. They have to make
rather a ‘quantum jump’ in this kind of
Rural Asset Creation, and this can be done
only through giving employment to the
people who are working only for 30 or 40
or 50 days in a year and for the rest of the
year they are just idle. So, those people
will have to be given work and through
their work, assets have got to be created.
For this, a big, massive, employment pro-
gramme for Rural Development has to be
initiated. But the Goverament has done
nothing like that.

Our main emphasis should be not on
Industry; [ am not saying that we should
not have anything; but what 1 say is that
great emphasis should be put on agriculture
and on Rural Development. I am sorry to
say that I see no indication of that in the
Finance Bill or even in all the Depart-
mental Grants.

Now, Sir, the Finance Minister has
said one thing; he has taken credit for that
elsewhere also. He has said that there is a
Crop Insurance Scheme. But, this is a
very, very small measure and an experi-

=ntal measure. This measure will mean
that only those people who are taking loans
from the Banks will get the benefit of some
kind of Insurance, so that the loan taken
can be re-paid to the Banks. It is not for
the benefit of the farmer or for the benefit
of the agriculturist and the poorest that
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this Crop Insurance Scheme has been
instituted. What is required—and this is
- a suggestion which I made to the Planning
Commission also earlier—is that the high-
yielding varieties, which have now been
introduced only in a part of India— only
in the Northern India, —have to be intro-
duced in all parts of India. Farmers being
basically conservative have to be given
insurance cover for introducing high-yield-
ing varieties. If this could be done and the
farmers take 1o high-yieldirg varieties, that
would generate enough employment, because
these high-yielding varictics are labour
intensive. As I said, if crop insurance
scheme could be introduced for these high-
yielding varieties, particularly in areas
where they have not yet become popular,
then you would have done something good.
This is a monetary measure, not a fiscal
measurc. You can think of it.

There is another thing which I do not
like. Companies engaged in rutal develop-
ment used to enjoy a concession; deduction
in respeet of funds spent for rural develop-
ment. That deduction has been withdrawn.
In the last budget, deduction with regard
to expenditure incurred by the Chambers
of Commerce on rural development was
withdrawn. This year the provision with
regard to expenditurc on rural development
by companies has been taken away. I do
pot think, it is good because you just do
pnot have enough people to do the extension
work. Some of the companies who were
doing this extension work were doing quite
well,

SHRI VISHWANATH PRATAP
SINGH : New-found faith in the private
sector.

SHRI AMAL DATTA: Some people
happen to be basically interested in the
development of rural arcas. Some money
was, therefore, being spent. In fact, they
are not interested in spending money just
out of their pocket, but if by spending
some money they could save the tax or
reduce the tax, some people would always
come forward. Some companies were doing
good work in this behalf. I have got per-
sonal experience in regard to that. 1 would
be happy if the Govercmert could substitute
them; in fact, I want the Government to
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substitute them, but are they in a position
to do that ?

There are more than 100 laboratories
who are engaged in research relating (o
agriculture and allied products in some
form or the other. What happens to the
knowledge which is accummulated in these
laboratories ? These laboratories are finan-
ced with the public fund. More than Rs.
1000 crores are being spent on scicentific
development, but the results do not reach
the farmers. The Government do not have
the extension service. I have talked to the
heads of various laboratories und asked
them why they do not go to the people and
make available the knowhow to them.
They said that they did not have the
money. The could train 15-20 traineis a
year. How in a country like India are
15-20 such people going to help ? That does
not help in the progress of agriculture at
all. You have to have a very good extension
system in this ccuntry. There is enough
knowledge in our laboratories which must
be iaken to the farmers, and this is exactly
what China has been doing. Everything
there has been taken to the farmers. But
in our case, everything has remained in
the laboratories and a vey limited portion
has gone to the farmers. '

PROF. N.G. RANGA : We have a very
good lab-to-land programme in our country
in all the States.

SHRI AMAL DATTA : Lastly, you
bave said that political coutributions
should be allowed by companies. This is on
the ground that this will reduce corruption.
No doubt, political contributions were one
of the reasons for corruption and we always
said this, but the question is that if you say
that poitical contributions can now be
made by companies openly and that totally
take away corruption, that will not be so.
This is because your black money sector
would remain. Black money sector is more
powerful than the white money sector.
Witn regard to companies, business sector,
black money is more powerful than is the
white money. How are you going to reduce
the generation of black money by merely
reducing your tax rate ? That is not going to
happen. You have said that your tax collec-
tion will go up by Rs. 200 crores. That is
what you have said. Qnly with Rs. 200
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crores more of tax collection, how can you
do away with the black sector? You
cannot do that. It must be generating at
least Rs. 10,000 crores every year. The black
sector will . remain. Political corruption
will remain. This will only be another head
under which the Ruling Political Party will
get big donations. It is, therefore, absolu-
tely a political consideration. There are no
bona fides in it.

SHRI VISHWANATH PRATAP
SINGH : Does the hon. member know
that ‘ruling political purty’ includes that of
West Bengal also ?

SHRI AMAL DATTA : West Bengal
ruling party is ruling only in respect of
those on whom it has got power. It has
not get any power with respect to com-
panies. It has got power with respect to
people cultivating the land, the landless
people the bargadars and so on. They pay
to our party. Otherwise, our Party cannot
exist.

Coming to the end, 1 just want to say
a good word. I appreciate the fact that
concession is given to the tea industry.
Originally it was limited to companies.
Today the hon. Finance Minister extended
1t to partnerships and proprietorships, etc.
I hope that cooperatives are also included
. in that. Because of the recent increase in
.tea prices, this will go a long way. The
value added export tea is sold at a very
high rate. The tca which we export at Rs.
30 per kg. is ultimately sold at Rs. 90 or
Rs. 100 or even more than that, when it is
sold to the consumer in the Western count.
ries in a package form. Encouraging ' .
value addition on a long-term basis i u
not on a short-term basis, must form pmrt
of a scheme to boost the export of tea 1u
value added form. This will go a long way.
If that is dome, 1 would have been very
happy. Please remember that the TTCI
was established by the efforts of Late Shri
Jyotirmoy Bosu who went out to all the
Western countries himself, to find out at
what prices tea was beieg sold compared to
India in a package form. Thereafter, he
urged the Government and TTCI was set
up. But this has been in doldrums ever
since. The Finance Minister, who doubles
as Commerce Minister also may kindly take
some steps to revitalise the TTCI and see
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that all its exports are in value added
form.

[Translation]

SHRI MOHANBHAI PATEL (Junagarh) :
Madam Chairman, We have been debating
both the aspects of this Budget for the last
two months and today the Finance Bill is
before us for consideration. This budget
has been appreciated by all sections of the
people from all corners of the country and
the hon. Finance Minister has recieved
appreciation from all parts of the country.
Before preparing this budget, he had paid
ample attention towards the problems pre-
vailing in defferent parts of the country
and had listened to the views of the people
and even after the presentation of the
budget, he has been continuously listening
to the reactions of people. He remains in

“touch with the people up to two O’clock

at night, listens to their views and is trying
to adopt a positive approach as far as
possible.

The budget presented in this House has
drawn a mixed reaction form society.
Whereas many people have praised the
budget, at the same time some people have
civilized it for the deficit shown in it as
also in regard to the growth rate envisaged
thirun. T do not want to go into all these
points but instead want to make two or
three points before the hon. Finance
Minister on the Finance Bill presented in the
House. You have given a lot of relief and
concession in agriculture and still continue
to do so. The first point which I want to
raise is about engines of less than 10 H.P.
which sre used only ir agriculture. Mr.
Chairman, the irriagtion facilities in our
country are scanty and the position of avai-
lablity electricity is also not satisfactory.
Therefore, the only means of irrigation in
the entire country where irrigation is done
through tube-wells is oil engine. Those
who have electricity at their farms also
keep oil engines for agricultural operations,
because nobody knows when the electricity
will go off. Therefore, it is necessary to
keep oil engine as a substitute and it is for
this reason that oil engine has a vital role
in the agricultural development of our
country. Th importance of oil engipe
increases " all the more in the arcas where
there are no camal irrigation facilities.
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Therefore, it has an important role in the
agricultural development of our country.

Today, this oil engine is covered under
Tariff item 66. I would like to ask what its
position was earlier and when it come under
it. In this connections, my submission is
that before 1960 neither the oil engine nor
its componenty were covered under tariff.

[English]

In 1960, agricultural diesel engines were
covered under Tariff Item 29, for the first
time. Then in 1965, the above engines upto
10 HP were exempted by Notification No.
138/65. Then in 1975, the diesel engine
components were covered under new T.1. 08.
This is the present T.I. 63. For the first
time, the components were covered in 1975.
After representation, the components of
the diesel engines were exempted, vide noti-
fication No. 114/75. Again in 1979, 1 think
during the Janata regime, the 2bove con-
cession was withdrawn, vide Notification
26/79. It was withdrawn.

(Translation]

So, it has vital role in the devclopment
of agriculturc and the couniry for that
matter. The common man, who cannot
afford to keep a tractor or some other
accessory, keeps an oil engine. As such,
this is a primary neced of the farmer.
Many changes have since taken place in it
and now it has come under tariff item 68.
Therefore, my submission is that there is
no duty on ocil-engine of 10 H P. capacity,
but there is duty on its components. When
there is duty on the components, the duty
automatically comes on the engine as well.
The second important point in it is that
if somebody manufactures only components
the tariff is levied under item 68, but if
someone manufactures oil engine, there is
no duty on it, as the duly is levied only on
the manufacture of components. If the
person manufacturing engines manufactures
components and assembles an engine, there
is no duty payable. Therefore, a situation
has arisen today in which it is difficult
for the manufacturcis of components to
stay in competition with the manufacturers
of engines. Therefore, I want 1hat
engine should not be kept under tariff
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item 68, because it was never under this
item. As such, it should be totally
exempted. 20 days back when we made a
request to the hon. Finance Minister in
this regard, he had said that they wanted
to totally exempt oil engine but it had
many such components, such as bearings
and fuel injection pump which could be
used for other purposes also. There is a
separate tariff on them and there is no
question of set off in this regard. Our
demand is that the components which are
exclusively used in that engine should be
exempted from excise duty. You had said
in part (B) of your speech—

[English)

“*The ratc of duty in respect of item
68 of the excise tariff is teing raised
from the existing level of 10 pur cent
to 12 per cent. This is likely to yield
an additional 1evenue of Rs. 125
crores by way of central excise datics
and Rs. 60 crores by way of counter-
vailing duty in a full year. I must
hasten 1o add that this increase will
not affect the raw materials and
manufactured inputs which are inter-
mediates, as the existing provisions
for the sct off of the duty paid on
goods falling under item 68 used in
the manufacture of other excisable
goods, would continue.”’

[Trarsilation]

What you have said does not apply in
the present case bccause an engine of
10 H.P. is totally excmpted and if an oil
engine set is pot installed, it doest not
apply to it.

You have exempted many components
of common use, such as, of cycles and
sewing machines in the last budget. This is
also necessary for having more production
and it should also be totally exempted.

With regard to tariff item 68, I would
like 1o say that before I had raise. This
matter, changes hand already been made
in respect of all other items except oil
engine. So I do not know whether our
request will now be entertained or not, as
you have just now made certain changes.
But, my submission is that you have
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‘reduced the exemption limit from Rs. 30
lakhs to Rs 20 lakhs and the rate of excise
duty between Rs. 20 lakhs and Rs. 30 lakhs
has been reduced from 50 per cent to 25
per cent. What I want to say is that the
people who run these factories are very
small persons. Even if they install two
machines in one room, the produ:tion there-
of touches the Rs 20 to 30 lakh limit.
There arc 40,000 such units throughout the
country which have now come under tariff
item 68. Some of the owners of this industry
are such that they are themselves the
artisans and have become owners from
artisans by taking loans from the banks and
due to Government’s nolicy. They cannot
afford to maintain accounts regarding excise
duty and they do not have even a clerk to
maintain such account. They are so much
uneducated that it will become an
obstacle in their way. When this limit
was Rs. 30 lakhs, they used to stop
production at the point of Rs. 28 to 29
lahks and did not want to be covered
under excise duty. Today, what has
happened is that you have reduced this
limit from Rs. 30 lakhs to Rs. 20 lakhs.
Now, they will have to stop at Rs. 16 lakbs
lest they should come within the excise
net.

16.00 hrs.

My request to you is that the problem
can be solved to a greater extent if the
limit is allowed to be retained at 30 lakhs.
You have reduced the rate of duty to 25
per cent, but had you fixed this duty at
40 per cent instead of 25 per cent, we
would have had no objection to it. But
you do re-consider the exemption limit
which you have redu: 4 from Rs. 30 lakhs
to Rs. 20 lakhs bec.iusc two thousand small
scale industrial units out of four to five
thousand units in our Rajkot, have been
closed down. They have also sent a repre-
sentation. Two days back, I also received a
telephone call that they were going to
launch an agitation. As long as the Finangs
Minister does not intervene in this matter,
the problem is not going to be solved.

I hope, you will certainly consider
giving exemption to the components of
10 H.P. engine which is used in agriculture.
With this request, I support the Finance
Bill.

VAISAKHA 18, 1907 (S4x4)
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SHRI RAJ KUMAR RAT (Ghosi) :
Mr. Chairman, Sir, I 1ise to support this
first Finance Bill of the Eighth Lok" Sabha.
This Finance Bill, which has been presented
by the hon. Finance Minister to give
legislative shape to the General Budget pre-
sented earlier, have some merits for which
Members from both sides of the House
have commended it vcry much. It is a
practical budget. Prior to it, the collection
of used to be difficult as many formalities
had to be completed and Government were
unable to collect the intended amount of
tax in spite of their best ¢fforts. But our
hon. Finance Minister has admitted those
things with an open heart and by eliminat-
ing those formalities has created an atmos-
pharc in which Government could collect
more taxes and at the same time could get
rid of unnecessary expenditure and labour
in the observance of those formalities.

There are many incentives for the
tndustries in this budget and we hope that
in the coming days more and more indus-
tries will be set up in the country leading
to generztion of more and more employ-
ment. The good intentions with which our
hon. Finance Minister has presented this
budget will certainly bear fruit. In thls
connection, I would like to refer to two or
three points.

Many of our people have expressed the
apprehension that in spite of a marginal
increase in taxes and inercased facilities
provided in this budget, the prices have
risen so sharply that it has adversely
affected the common man. The price of
salt which is the smallest item of use by
the common man, the prices of foodgrains
and other essential commodities have risen
so sharply that I fa‘l to understand how it
has so happened in spite of such a
practical budget.

In the capacity of Finance Minister, it
is his responsibility to provide more relief
to the people.

So far as the discussion on this Finance
Bill is" concerned, I had submitted earlier
also that there are many areas which have
been lost sight of, such as our eastern
U P.. every inch of which is known to our
hon. Finance Minister. He knows that
that arca is not going to be developed in
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. 1
this way. ltis such a wunit whose com-
munications, industry, agriculture and
irrigation necds to be devel. ped on separate
lines under a special plan. If a separate
authority for ihe development of this part
of the State is not created, if special
attention to. its development is not paid,
what to talk of one budget, hundreds of
budgets will continuc to be presented and
all States will go on making progress, but
eastern Uttar Pradesh will continue to
groan as a backward area. I do not say
that the other parts of the country are not

-weak and poor, but the position of ¢astern

Uttar Pradesh is very critical.

Broad-gauge railway line is almost
negligible there. 1t was in this context thal
I h d requested through the hon. Finance
Minister, the hon. Prime Minister and the
hon. Railway Minister that the work on
the Shahganj-Balia broad-gauge railway
line should be completed ecarly so as to
power the way for the progress of that area.
The progress of woik on the Bhatni-
Varanasi narrow-gauge line is sO slow—
about 16 kilometres of track has so far
been consiructed - that many five year
plans will be over, but the track will not
be completed.

Another thing which 1 want say is
about the Thermal Power Station at Dobri
Ghat, Azamgarh, the installation of which
was announced by 1the former Prime
Minister, Shrimati Indira Gandhi. In this
connection, 1 had written to the hon.
Minister o¢f Power, the hon. Finance
Minister and the Hon. Primme Minister that
the announcement made by the former
Prime Minister should be honourcd and
provision in this regard should be made in
the Seventh Five Year Plan so that, keeping
in view its utility, the work cn this project
could commence carly. A similar project
was drawn up in case of Unchahar and the
work has also been commenced. If that
project is not taken up along with this
project, the districts of Decria, Gorakhpur,
Basti, Balia, Azamgarh and Ghazipur of
eastern Uttar Pradesh which can get the
benefit of development with the setting up
of oply this thermal power station, will
remain undeveloped as at present. But no
project has been taken up there. Whenever
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‘this issue is raised, the paucity of funds and

resources is macde out to be the reason and
the matter is evaded.

We are fortunate to have a most
comptent person as the Finance Minister
of the country but nothing can be worse
than that the districts and the poor sections
of the people of eastern Uttar Pradesh
should be ignored as here to before in spite
of having a Finance Minister who has
carried experience and has seen the ‘back-
ward and poor regions quite closely.’ Who
will then improve their lot ?

Without going into .detail, while 1
support the Bill, at the same time I request
the hon. Finance Minister to ensure that
attention is paid to all these things. The
Congress Government is a socialist govern-
ment. We are committed to socialism.
Therefore, it was envisaged and the hon.
Indirzji had also said so, on the basis of
which the programmes, such as, N.R.E.P,
and R L E P. were introduced so that the
poor farmer who goes to the field with his
spade could get some foodgrains, some
food, some wages and India may not remain
that India about which anybody in the
world dare say that here is a country where
nobody has any work to do. Therefore,
such schemes were formulated in which
work was made available for all those who
wanted work. Although this guarantee of
work was given, yet at the same time I
would like to say that the bencfits of such
a big scheme involving huge funds are not
accruing to the people due of misuse of
funds duting implementation. These funds
are not reaching in poor. If a survey is
conducted of N.R.E.P., it will reveal that
the entire funds to the tune of crores of
rupees are being spent on the contract
system. We provide the money so that it
could be utilized by the poor for earning his
liveiibood, and at the same time the con-
struction of a road, a path way or a canal
could also be undertaken. We do not
provide this money to be usurped by the
contractors in connivance with the govern-
ment employees. The last man in the
queue, the poorest of the poor whom we
want to benefit and for whom we and
sanction this huge amount, does not get
this money. You do distribute it for the
sake of doing so, but it never reaches him.
Therefore, what is needed is that whatever
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money is provided should reach him and its
proper benefit should accrue to him. I
remember I was an M.L.A. in Uttar
Pradesh and the hon. Finance Minister was
then the Chief Minister of the State, Once
we decide that the money is to be given,
we shall certainly give it 10 the intended
person. We shall do away with the for-
malities, as you have removed the formali-
ties in taxation. I would like to submit
that if a person is finally selected by the
concerned authorities for being provided
with a buffalo for ecarning livelihood for
his family by selling milk, why should he
undergo so many formalities and restric-
tions ? Sometimes has to run after the
doctor, at other times he has to make
rounds of the bank. With all these formali-
ties, your help becomes meaningless for
him. I would like to say that when you
have decided, and it is your policy also,
that the poor man is to be assisted by the
administration, then what is the meaning
of imposing so many formalities on that
poor man 7 The hon. Finance Minister
when he was the Chief Minister of U.P.,
had said that he favoured decentralised
planning, but after his moving out from
the State, that situation did not come about.
Today, fortunately, he is the Finance
Minister in the Cenue. 1 1¢quest him
through this great institution that he should
remove all those restrictions because of
which the funds intended for the pcor do
not reach them. I hope that he will
announce today the lifting of those restric-
tions and the doing away with those formali-
ties. There should be no contract system in
the implementation of schemes like the
N.R.E.P., R.LE.GP. If contract system
bas been adopted anywhere, the concerned
authorities should be penalised. With these
words, 1 express my gratitude to you.

(English)

SHRI G.L. DOGRA (Udbampur) :
Madam Chairman, 1 am very grateful to
you for giving me the opportunily to say a
few words. I am npot going to deliver a
long spsech, but I will ooly draw the
attention of the hon. Finance Minister

towards a few facts.

Madam, this is an excellent budget
from the growth point of view. For the
growth of industry and commerge probably a
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very congenial atmosphere has been created
by this Budget. Even for those who have
export trade, those who deal in export of
goods, very heavy concessions have baen
given and I think we will be able to earn a
lot of foreign exchange because of this
Budget. It has been a very bold budget and
as far as production is concerned, as far as
trade is concerned, it is a budget which at
least most of us, Mcmbers from this side
and that side, wanted, and 1 should call it
ideal from that point of view. But, for
whatever concessions that are given, the
alterpative revenue has 1o be found out and
because of that, I think. a harder cxercise
was necessary to find out an alterpative.
Whatever may be the taxes that were
imposed on petroleum products, some con-
cessions weare also given and also the
increasc in the railway fare and freight has
led to price rise which is disproportionate
to this increase. If this factor is taken
into consideration, probably the cost of
transport is a very small factor in tho
price rise. But this bas been made misuse
of by the producers of goods, by the
wholcsalers, by the retailers, and in
particular arcas where there are no roads,
the people have to carry the goods on
mules and horses and camels, and those
poor people have to pay very heavy prices.
Somehow or the other an atmosphere of
price risec has been created and people all
over the country, particularly people in the
rural areas—my friend was talking about
only U.P. and I come from a place which
is away from U.P. There the people have
been complaining about the price rise,
Unfortunately, the exchange rate of dollar
also rtaised at the time when our Budget
was presented. The price rise in diesel s
paitly Jdu: to the Budget. But the major
part of it is, probably duz to the exchange
raic of dollar. This actually syachronised
with our Budget. So, people think that the
rise in the price level is all due to the
Budget. But that is not tae fact. Somehow
we have been conuolling it in the past.
Now the people are feeling the pinch of it,
particularly the pzople who are living in
the rural areas. So, I will request the
Minister to find out what can be done
because if we take only harsh and casual
measures probably it may again give a
boost to corruption—policemen and civil
supply officials might be let loose on dis-
tribution system. So, naturally that will
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also create problems. So, a very serious
consultation is required so far as this aspect
of coautrolling price rise is conc:rned.

Concessions were given by our hon.
Finance Minister at the time of conclusion
of the General Discussion on the Budget.
But the benefit of thoss concessions or
reducrion in the rate of taxes has not been
passed on to the consumers. [t has been
appropriated or misappropriated by the
people who bave becn dealing in this ficld—
producers, wholesalers and retailers. But
as far as the people are concerned, the
prices once raised have not come down.
There is also laxity so far as the State
Governments are concerned. The difficulty
of tha Central Government, and particularly
the Finance Minister is, they have to
implement everything through the State
Governments. I have seen from my own
expericnce that it was not allowed to raise
the freight or even the carriage rate or
passenger rate by the transporters with-
out the approval of the State Government,
But this time, it so happened that even
fares and freight in all the States were
raised by the transporters themselves with-
out consulting the State Governments,
without making them to fix the reasonable
increase, if necessary. °

Today in Delhi we are feeling the
difficulty tecause the threce-wheeler drivers
and owners and even the taxis are on strike
and our people, particularly who have
come here to attend the AICC Meet and
also the Copgress Centenary Meet have to
face lot of difficulties and they bhave to go
on foot for a long distance, and pay very
heavily if by chance they could get vehicles.
So, we have to think of these things and
solve the problem.

The atmosphere of price rise has been
generated. Even the atmosphere of scarcity
has been so created that even after we
introduced this computer system in the
booking of air tickets, we are feeling the
pinch of it. I think, everybody is feeling
it. Otherwise, you never found that there
was scarcity of tickets But now, everybody
feels that, Whenever one goes for a ticket,
it is not available. In moffusil area, it is
worse. Jf you go a month earlier and
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book a ticket, people in the Airlines say-
that the booking will be finalised at Delhi
and then they will come to know. I have
written a letter to the hon. Minister also
that prople having booked the ticket a
month earlier have not got the confirmation
till the last date, till they reach the airport
on the day of journey, they do not know
whether they have got a seat or not. So,
when you go for booking of the air tickets
or for booking of the railway tickets, the
atmosphere of scarcity faces you and
people are just fceling helpless. Yesterday
I want to get the ticket, to the railway
counter in Parliament. Even though it is
meant only for MPs, 1 could not reach the
counter. This is the environment prevail-
ing. You have to take note of it.

I would like to bring to the notice of
the hon. Minister of Finance that various
members have spoken on the need for
even development of the country. India is
making development in both industry and
agriculture but the development is not
even. There are certain parts developing
like anything and the rest of the country is
lagging behind. This uneven development
is dangerous. The people living in under-
developed pockets are feeling about it. The
hon. Minister of Finance can just look to
this because he can guide those States wnd
those Departments which are ignoring the
backward areas or under-developed areas.
Only the hon. Finance Minister can help
in the even development of the country.
The socially and financially weaker sections
deserve special attention.

So far as agriculture is concerned, I
have already pointed out that there are
certain areas whic'' are developing very
quickly. But there are the irrigated areas.
But as regards the multi-cropped areas,
single crop areas, backward areas, desert
areas and hilly areas, all are feeling that
they are not able to make progress in
agriculture An effort is being made by the
Agriculture Universities and Colleges of
the Government also to develop agriculture
all over. We have to pay altention to
this.

Drinking water is another problem. In
spite of our best efforts, there are villages
which are feeling the pinch of lack of water
supply. Therefore, we have to see that thg
drinking watcr is made availablg,
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Afforestation and deforestation is
connected with drinking water problem.
Afforestation is necessary because all the
forests which have beea there are our
wealth, as well as conserve the source of
waterssupply. Theiefore, they are very
necessary and they have to be protected.

We have a Department of Environment.
I think most of the Officers of this Depart-
ment do not go to see how; the programmes
are implemented. What is the use of giving
money ? My suggestion to you is that
every Ministry should have an Inspection
Team. It should go to the field and see
what steps are being taken to implement
the programmes irrespective of the party
which is ruling there. They should see that
the money given is spent for the purpose
for which it is given. Forests have become
the casualty of the lack of these inspection
teams.

Another point which I would like to
bring to the notice of the hon. Minister of
Finance is that the fees being paid to the
lawyers and consultants on income-tax by
the assestes to defend the cases are not
being treated as permissible expeuse under
this Finance Bill. This is very unfair, This is
a very unfair restriction. If whatever a man
has to spend on defending his own case i;
not permitted, it is very unfair. T would
request the hon. Finance Minister to recon-

sider this.

Another point I would like to make is
this. The rural areas, particularly those
areas where the national integration move-
ment is weak, may be Jammu and Kashmir
or eastern States or hilly areas, may be
exploited. There, we need a thrust for
development and employment especially in
villages. Without that, it is not possible
to strengthen the feeling of oneness of the
country. It is a .very good and a welcome
gesture that the Prime Minister has made
so far as Punjab is concerned; he has
spoken about the Thien dam and other
projects; a coach factory is also being
established there. Some such steps are
necessary in other areas also. We should
go the whole hog at it and we should make
the people feel that they are a part of the
country and that the Centre is taking a
great interest in them so far as their
employment is concerned, so far as their
¢conomic development is concerned,
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It has been brought to our notice thas
the credit channels, both in agriculture and
in industry, are not free from corruption.
Everybody who goes to get the credit is
rubbed on the wroog side. The agencies are.
exploiting the people who apply for credit.
That has got to be stopped. I know, so
far as banks are concerned, the Finance
Minister has taken some interest, he is
trying to improve the situation. Even in
the state agencies like the State Finance
Corporations, there is a lot of corruption
prevalent. They are, of course, supposed
to be State institutions, but the money

- goes from the Central kitty for re-financing.

I would request the hon. Finance Minister
to see that this evil of corruption is stopped
in these institutions, because they are the
guarantor of development, particularly in
backward States. If they start misbehaving,
it will become very difficult for those
people to get the concessions which you
are giving. . :

In the end, I would say that whatever
you are trying to do is very laudable
indeed. But kindly bave a monitoring cell
so that you keep on checking the imple-
mentation. We have to learn from the
people, we have to listen to the people.
If you have your monitoring cells for all
these programmes, you will know the real

thing.

These are the few suggestions I wanted
to make.

[Translation]

*SHRI P. SELVENDRAN (Periakulam) :
Madam Chairman, I wise to say a few
words on the Finance Bill for 1985-86. The
Finance Bill gives legislative sanction to
the taxation proposals announced by the
Finance Minister in his Budget.

At the outset I would like to bring it
to the notice of the House that it has become
a convention on the part of industrialists
to rush to a Court immediately after the
Finance Minister anuounces taxation pro-
posals. This has become a recurring annual
phenomenon. I would give the example of
what happened this year after the Finance
Minister announced the rationalisation of

*The speech was originally delevired in
Tamil. ,
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excise duty match industry. On the next
day scores of writ petitions were filed in
Madras High Court and interim stay was
obtained. Naturally the Government cannot
proceed with the collection of excise duty
from match industry. This also impedes
the industrial growth of the country. I
would also give the illustration of the
recent judgment of the Supreme Court
about the post-manufacturing expenses for
calculating excise duty. Now the Govern-
ment has got the opportunity to recover
the outstanding excise duty of Rs. 800
crores or so from the industrialists. Madam,
the Government had to wait for five years
orso to go ahead with the collection of
excise duty and also to proceed with the
recovery of arrears. During this period
of five years the industrialists wecre enabled
to utilise this money for personal aggran-
disement. Th's is highly reprehensible and
the Government should endeavour to stop
this kind of reforenc:s to Courts on finan-
cial levies proposed by the Government. I
would suggest that the Government may
get a law passed for prohibiting references
to Courts about the financial proposals.
The Government is the arbiter of the destiny
of the country and not the Courts.. We should
not encourage such legal quibblings on
fiscal matters. I request the hon. Minister
to ponder over this and ensure that the
convention of taking to Courts and getting
stays on fiscal measures is eradicated from
the national scene,

Secondly, I came across the statement
of our hon. Finance Minister that the
Centre had to meet the entire Plan invest-
ment of two States in the country—one
State on account of chronic drought and
the other State due to financial mismanage-
ment. Nope can dispute that drought is a
patural calamity; it is beyond the control
of Government. The Government of India
should go to the rescue of such States
afflicted by drought. In the other case also,
the finanacial mismanagement in a State
comes about on account of wrong fiscal
pblicy of the Centre. Recently the. Ccntfal
yovernment has announced interim relief
to the Central Goverament employees and
also further instalments of Dearness Allo.
wance. This is going to cost the Centrai
Government anoually Rs. 380 crores and
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more. You can well imagine the conse-
qunces in the States. The State Government
employees will start ventilating their
genuine demand for enhancement of D.A.
and interim relief. After all, the prices
rise is common to all. The rice is sold at
the same price to the Central Government
employee and the State Government
employee. Both have to pay the same price
for vegetables. They have to buy cinema
tickets at the same price. They have to buy
edible oil at the same price. There is no
discrimination in this regard between the
two. Naturally the State Government
should try to redress the grievance of the
State Government employees and sanction
more D.A. and increase the interim relief.
The question is where will the State
Government go for money. All the elastic
revenue resources are with the Centre and
the inelastic revenue resources are with the
States. If they enhance the non-plan
expenditure like this, naturally the financial
constraints stand in the way of implemen-
ting Plan schemes. The Reserve Bank of
India is very strict in sanctioning overdrafts,
There is rigid adherence to the rules in the
matter of overdrafs. We cannot expect the
State finances to be sound enough to meet
such frequent increases in D.A. and in
interim relief,

Our Chief Minister, Puratchi Thalajvar
Dr. M.G.R. has been repeatedly stressing
in the meetings of National Development
Council that the State Government should
be consulted by the Centre before the
announcements are made regarding D.A.
and interim relief. With prior intimation
the State Governments will be able to take
some premptive steps and prevent agitations
on the part of the employees demanding
higher DA and interim relief. We cannot
prevent the State Government from exercis-
ing theirconstitutional right to agitate and
to ventilate their genuine demands. 'Bu
the State Governments should have finances
to manage this. I suggest that the Central
Finance Minister should should take into
confidence the State Chief Ministers while
the Central Government cmployees are
given DA and interim relief. I am sure
that the hon. Finance Minister will ensure
this.

T will now refer to the increasing fugqiai)
debt. In 1985-86 we have to Ppay Rs. 1433
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crores, in 1986-87 Rs. 2010 crores and in
1987-88 Rs. 2396 crores. The hon. Finance
Minister has to find ways and means for
this. In our national income, the forcign
debt is of the order of 259%,. We have to
pay the debt in foreign currency. We have
taken 689, loan from America and American
supported international financial institu-
‘tlons, 12%, from Britain and 10%, from
West Germany. I have to say this because
we have to pay back the debt in dollars

and pounds.

According to the recently announced
three-year Import and Export Policy, I am
afraid that the imports will be increasing
substantially and the exports will be deple-
ting. The natural consequence is adverse
balance of trade and our inability to pay
back the foreign debt in foreign currency.
Unless we accumulate foreign exchange,
we will not be able to repay the foreign
debt. 1 would quote here what our great
Tamil poet KAMBAR had stated in his
Ramayana, while describing the state of
mind of King Ravana at the time of the
defeat of his mighty army. His state of
mind has been compared to the state of
mind of a debtor. You can imagine the
plight of mother India who is steeped in
such heavy foreign debt. The hon. Finance
Minister must take energetic steps to
clear the foreign debt burden as early as

possible.

It is estimated that the Central Goven-
ment’s revenus resources are becoming
scarce because of heavy incomtax arrears
to the tune of Rs. 1200 crorcs and the tax
evasion of the order of Rs. 2000 crores.
The tax evasion loads to genrration of
black money and I need not narrate thc
havoc] being created by black money io
our country. Stringent measures should be
taken to root out black money through tax
evasion. Tax arrears should be recovered
expeditiously. Then only the finances of
the Central Government will become sound.
I request the hon. Finance Minister to take
up urgent steps in this matter.

Before I conclude, I would refer to the
nutritious rheals scheme being implemented
by our Chief Minlster Dr. M.G.R. He is

feeding 80 lakn children every day. Even

thé worst. critics of this schenie have
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become admirers. We find it difficult to feed
our hosts for a day. Here 80 lakhs children
are being fed every day. It has received
universal acclaim. Even international orga«
nisations hrve hailed this scheme. I want that
this scheme should be treated as Plan
scheme. I request the good offices of the
Finance Minister in this regard. Similarly,
I am sure that our Finance Minister would
be generous enough to ensure the a pproval
of the Seventh Five Year Plan allocation
for Tamil Nadu.

With these words I conclude my
speech.
SHRI GIRDHARI LAL VYAS

(Bhilwara) : Mr. Deputy Speaker. Sir, 1
rise to support this Finance Bill. The
Budget presented this year by the hon.
Finance Minister has been appreciated by
all sections of the society. This Budget will
provide an impetus. to the growth of our
industry and this will push up the develop-
ment of the country speedily. With this
Budget we shall march forward on the path
of economic progress.

There is no point in the criticism of
this Budget by some of the Opposition
Members. They say that this Budget deviates
from the path of socialism. Our view is
that with the provisions made in the
Budget, our country will definitely develop
further and it will generate more and more
employment opportunities and thus ft
would benefit the people of the country. It
will give an impetus to the economic deve-
lopment of the country, but there are
certain points to which I would like to
draw the attention of the hon. Finance
Minister.

There is a principle that the lesser the
tax, the more would be the collection of
revenue. From our experience of the Jast
two to three year, it has been prove that
the reduction in the tax rate has enhanced =
our income and keeping that in mind, you
have taken good steps this year also. ‘

I would like to draw the attentlon f
thé hon. Minister towards income tax.
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concessions you have given are welcome
steps, but I would like to draw your
attention to certain shortcomings. You have
given more concessions to those people
whose income is more and have given less
concessions  to those whose income is less.
If you calculate the percentage of the con-
cessions given up to Rs. 25,000 and the
concessions given to the people with
income between Rs. 1 lakh and Rs. 5 lakh,
you will find that the big people have been
given more concessions as compared to the
people with less incomex

SHRI VISHWA NATH PRATAP
SINGH : Though I will give a detailed
reply to the hon. Member®'s point yet at
the moment I would like to tell him that
the figures are just the reverse.

SHRI GIRDHARI LAL VYAS: Il am
submitting my point as I have understood.
It is good if you say that you have given
more concessions to the people with less
income. That is what we also want.

You have been kind to Rajasthan. You
have reduced the excise duty on marble
from Rs. 25 to Rs. 10, but still it is on ths
higher side. Thousands of people are
engaged in the marble industry in Rajasthan
and because of the imposition of this excise
duty the whole marble industry has come
to grinding halt.

. In this connection, a representation has
also been submitted to you. You have
reduced the duty, but even Rs. 10 is also
on the higher side. It will be better if you
reconsider it and reduce it little further.

Sir, you know that the Rajasthan
marble . is sent not only to the different
parts of the country, but it is also sent to
the foreign countries and thus it helps in
earning foreign exchange and provides
employment to thousands of people. The
majority of the workers in this industry
are poor. In such a situation it will be
better if you reduce the duty even further.
This will lead to running of the factories
regularly which will ultimately increase the
production.

Now I would like to make a submission

MAY 8, 1988

Pinance Bill, 1985  $76

about the excise duty. The excise duty
which you impose is recovered by your
officers. We have seen at various places and
have examined also that it is not levied to
the requisite extent because the concerned
officers get their own fixed share in it. This
results in loss to the exchequer to the tune
of crores of rupees. At the time of audit
many discrepancies are found. Thus, there
is a lot of bungling in its recovery. Con-
sequently we do not get the amount of
revenue which we should have got. You
should take action against these people
also. There is need to streamline the
procedure to avoid loss to the Government.

Now I would like to make certain sub-
missions about customs duty. You bhave
opened customs offices at various airports.
All over India, check-posts have also been
established but in spite of all this, smug-
gling is going on at many places resulting
in substantial losses to the exchequer. To
avoid this, you will have to make proper
arrangements, particularly in the border
areas where smuggling is going on. All the
poisonous drugs are being smuggled intc
our country. They are creating a very bad
effect on our youths. If this thing is not
checked, it will have a very bad effect on
our society. You will have to take strict
action in this regard. Strict action should
be taken against the big ganges who indulg
in smuggling. ’

The Border Security Force - personnel
and the personnel of other enforcement
agencies posted in the border areas and
hand in glove with these gangsters resulting
in large-scale smuggling. Proper action
needs to be taken in this regard as well,

The Opposition Members have made it
a point to criticise the estate Duty. Estate
duty has now been abolished totally. That
is why they have got a chance to say that
our Government are giving relief to the
big people from taxes. 1 have gone through
the detailed statistics regarding the Estate

. duty. On the basis of the study, I have

found that around one hundred crore
rupees are in arrears, the cases for which
are pending in the Courts because of which
the money is not being recovered and dates
of bearings are extended time and again.
If you think that this system should be
streamlined, then I would submit that
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Bstate duty should continue on the proper-
ties of big people, maybe at a° very lower
rate. Otherwise, the system will be disrup-
ted. This tax was levied Jong back and on
many occasions many misgivings have been
expressed. Therefore, such taxes should
continue, even if the recovery is less,
because our ideology has been to take more
money from the rich. Otherwise unnecces-
sary doubts and misgivings creep in. This
aspect should also be kept in mind.

You have reduced the wealth tax also
from 5 per ceet to 2 per cent. This reduc-
tion in the wealth tax is alright, but special
efforts are needed to be made to find out
ways and means to collect wealth tax and
also to get the details of everyone’s pro-
perty. This principle, of course, is correct
that the lesser the tax more the collection.
That is why you have reduced the taxrate
but a complete list of the assessees should
be prepared. If you prepare a complete list
of the property-holders and the persons
who possess wealth, then even with 2 per
cent we can collect more revenue thac we
used to collect earlier. Therefore, you
should do something in this connection
also.

There are two or three problems of my
area. I would like to draw the attention of
the hon. Finance Minister towards
banking facilities. There is a provision
to provide loan upto Rs. 25,000 to the
educated unemployed persons so that they
may be able to run their own business and
may become self-reliant. But if the pro-
cedure is not streamlined, then we shall
not be able to provide benefit to the people
through such a good schcme which can help
in providing employment to lakhs of people,
because it is being misused presently by
your banks and bscause of that we have to
hear many things from the people. Parti-
cularly, the element of subsidy is the main
cause of chaos in this scheme. My submis-
s.on is that if this subsidy factor is taken
out and instead an interest-free loan is given,
then the corruption which is rampant today
will no more be there and the people will
get money as well as employmeat. The
system will then function properly.

In our area, small farmers and marginal
farmers, particularly the Scheduled Castes

and Scheduled Tribes people are given a
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loan of Rs. 3,000 per head by the banks
but due to certain unforeseen calamities
like floods and famines. they are unable to
repay those loans in time. The result is
that those people have to pay compound
interest on that amount. A person takes 8

loan of Rs. 3,000 and deposits Rs. 6,000

instead but even after that a sum of Ras.
7,000 to Rs. 8,000 still remains due against
him. I have got a list of such cases with
me. I can give it to the hon. Minister
if he wants, I have received this list from
the District Magistrate. There are at least
two hundred persons who have deposited
double the amount that they had borrowed
and even then four times the loan amount
is still due against them. The result of all
this is that the lands of those persons whom
we want to give employment, are being
auctioned and they are suffering in many
ways although there is a provision in the
Civil Procedure Code that the amount
recovered against any loan should not be
more than double the loan amount and a
similar provision exists also in the Act
governing money lending. If five to six
times the principal is recdvered it is defi-
nitely a great injastice. There is no such
provision in the banking system that the
loan recovery can be less than the amount
given or cannot exceed double the amount
given as loan. Therefore, you should make
such a provision in the Banking Act also
as has beea provided in the Act governing
moaney lending and other laws. Double the
loan amount is recovered from thz poor.
Just a few days back, the hon. Minister of
State had informed us by giving figures that
lakhs of rupess were due to for recovery
from the poor. I would like to submit that
when a preson has alredy deposited twice or
thrice time the amount he had taken as loan,
howc an there then, be arrears against him ?
When industrialists are provided with loans,
they do not repay double the amount. One
reas on for these arrears is that when a
person becomes dcfamlter, the amount
against him goes on increasing. A great
injustice is being done to them. I, therefore,
draw the attention of the hon. Minister to
this and hope that he will take some steps
in this matter so that the poor people get
some relief and their lands are not
auctioned. We want to give him employ-
ment so that he may earn his livelihood
but if his land auctioned, his well is
auctioned, then how will he be able to
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earn his livelihood ? Therefore, necessary
amendment should be made in the relevant
law to save them from the injustice being
meted out to them and also so that they
may be able to draw benefit from these
schemes.

One thing I would like to say about
the price rise. The prices of the items on
which you have increased taxes and freights
have not increased in that proportion.
They have rather gone up more than double.
The prices of all the items have soared up
go high that there is great resentment
among the people. Two days back the hon.
Prime Minister had said that stringent
steps should be taken to check the price
rise, but until we do that, thesc hoarders,
profiteers, black-marketecers will go on
fleecing the people. I would, therefore,

request you to take stringent steps so00n SO

that the benefits reach the masses.

One submission I would like to make
dbout the taxtile mill of my area. You
have promised to make the funds available.
My submission is that these funds should
be made available at the earliest so that
the M2war Taxtile Mill may start func-
tionihg. Your action in this regard will be
an act of kindaess and two and a half lakh
workers will bc gratceful to you and they
will bless you.

With these words I support the Finance
Bill.

SHRI YOGESHWAR PRASAD
(Chatra) : Mr. Deputy Spcaker, Sir, I rise
to support the Finance Bill introduced by
the hon. Finance Minister.

It is a very progressive Bill. It does
not present any short term policy, rather it
propounds a long-wrm policy which will
benefit us in the coming years. Without
this Jong-term policy, we cannot more
ahead. The Finance Ministcr is the
custodian of the poor people of India and
their upliftment. Therefore, he has pre-
sented a well-thought Budget. We hope to
get many benefits from this Budget, It is a
matter of regret that our Opposition
Members have expressed their reservations
on it. The people of our country having the
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capitalist-view apprehend that we are
moving towards communism and the
communists are of the view that we are
tilting towards capitalism. But there is no
remedy for such misgiving. These people
should know that the reduction in the
prices of fertilisers has been made in the
interest of the small farmers and it has
boosted the morale of the farmers. Thé&
crop insurance scheme has been enforced
which is a progressive measure'and I think
this will check the tendency of the farmers
fleeing towards the cities. R

Mr. Deputy Speaker, Sir, now I would
like to put forward two or three suggestions
before the hon. Finance Minister. Regarding
irrigation, he has explained the position in
detail which will benefit the farmers a lot
but there are many backward areas in the
country where the irrigation facilities are
negligible. In Bihar also, there are many
backward areas for which several small
schemes were formulated but all these
schemes have been lying at the planning
stage for the last 15 to 20 years. If we do
not pay attention to these areas, our
dream of the farmers’ upliftment will not
be fulfilled. 1 would, therefore, like to
submit that for the schemes which are
pending at the planning stage, a final
decision should be taken for their approval
at the earliest after having discussions with
the State representatives and the Irrigation
Minister,

Some people have said that we are
losing faith in the Public Sector and are
paying more attention towards the Private
Sector. I would like to tell these people
that recently on the Labour Day, our Prime
Mianister had gone to Dhanbad and in his
speech at the labour colony he announced
about the workers’ participation in manage-

- ment. This announcement is a very pro-

gressive step which will give a thrust to
our socialistic -programme, Our Finance
Minister is anxious to that more capital
and more resources should be created in
our country so that the developmental
programmes could be spceded up. In this
connection I would like to submit to
the hon. Finance Mjnister that in our
Private Sector there are certain industries
which take the maximum money from
Government but utilise the same in other
industries and even then they create &'
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crisis in respect of their own industry. For
example the industries in Dalmia Nagar or
certain jute mills in Bibar which take
crores of rupees from the Government by
showing losses time and again, still show
losses by diverting that money for other
purposes. They try to black-mail Govern-
ment by saying that they do not have
meoney and as such they will have to close
the mills. There is need to take stringent
and step against such people so that they
neither be: .able to misutilise Government
money nor close their industries.

Our public sector should earn profit.
Ours is a welfare State and work should be
done for the welfare of all. We have scen
that the functioning of our public sector
units is not satisfactory. The high officials
of these units lack industrial experience
because of which these units incur losses.
The generation of power is very essential
to remove the backwardness of the country
but the importance of coal is also not
insignificant. I would like to draw the
attention of Government to coal-mines. If
proper attention is paid towards this sector,
1 think we can earn much revenue from
this industry. I would like to say some-
thing especially about certain areas under
Coal India Ltd. In the figures given about
coal production, it has been stated that in
Bilaspur in Madhya Pradesh, coal produc-
tion has been very bhigh but that coal is
not being utilised. Lakhs of tonnes of
coal have been piled up there but no
arrangement has been made for its trans-
portation. If coal is not moved from there,
then our public distribution system will be
of po use. My submission is that alongwith
coal production, you should pay attention
towards its transportation also. In our
area, hard coke was produced in B C.C.L.
but since August 1983, its production has
been stopped. Now-a-days in all the
id le collieries, the hard coke ovens are lying
idle and crores of rupees will have to be spent
are their repairs, whenever these collieries
to recommissioned. On the one hand we
are incurring losses but on the other hand,
we bave been observing that the hard coke
ovens have been running on a large scale
in the private sector and those people are
carning a profit of Rs. 200 to Rs. 300 per
tonne, In this way Government are being
deprived of huge profits.

Slurry is our highest quality coal but
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that is being allowed to be washed away
deliberately and we are losing this quality
of coal due to certain corrupt officers. This
requires strict monitoring.

I would like to draw the attention of
the hon. Minister towards one more thing.
Although large and highly technical works
are being done in our public sector Units,
yet the atmosphere in which the workers
bave to work is not proper. The workers’
living conditions are not good and they
live in squalor and slum. Proper arrange.
ments have not been made for their
accommodation. Earlier also I had drawn
attention towards this aspect. In the first
National Coal Wage Agreement, it had
been provided that 12,000 houses will be
constructed but these houses were not
constructed to that extent. Only 4,500
houses were constructed. In the .third
National Coal Wage Agreement provision
for construction of 17,000 houses had been
made but the work has not so far been
started and the Agreement is going to expire
shortly.

- I would like to draw the attention of
the House to the condition of the workers.
Our hon. Prime Minister has taken many
progressive steps and has spoken about
many measures for the upliftment of
women, but I would like to bring to his
notice that the women who work in the
collieries are being thrown out of their jobs
and it is being said that their posts are not
transferable and therefore there is difficulty
in transferring them. They have been asked
to leave the job and instead, get one of
their dependents posted in their places.
This procedure was earlier adopted but a
lot of bungling was indulged in and person
who had impeisonated as dependents got
the jobs. Certain shrewd persons got others
appointed by paying illegal gratification,
Therefore, a certain approach is required
in this matter. ‘

Government arc very much concerned
about the employment situation. I would
like to draw the attention of the hoa.
Minister towards the fact that in Bihar
there are certain backward areas where
there are huge reserves of coal and we can
generate large-scale employment opportuni-
ties there. In Palamu and Bealumath in
Bibar, there as huge coal reserves. Rail
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and road facilities are also available in
these places. If we run ccal mines in those
places, lakhs of people, specially Harijans
and Adivasis who are being exploited will
be benefited and they will get employment.
It would definitely lead to their upliftments
I would urge the Finance Minister to take
steps for the development of these
collieries.

1 would like to say one thing more.
The work relating in slurry and hard coke
ovens in the coal fields should be takep
over by Government. Everywhere there is
mushroom growth of coke which is pollut-
ing the atmosphere and an acute problem
of pollution is arising. The.pmb:cm of
dust spreading in the collieries should be
tackled in a scientific manner. If prc?per
arrangements are not made, a scrious
environmental problem will be created.

I would also like to add that arrange-
ments for drinking water for the workers
should also be made. In the Mines Ac!,
there is a provision which makes it
obligatory to provide drinking water to the
workers in the coal-mines but today the

situation in coal-mines is pathetic and there

is no arrangement for drinking water. An
authority was set up there with the help of
the Central Government but allhou.gh many
years have passed, yet 0O work is being
done. Even the work which was being done
earlier has also been stopped and ap acute
~ water problem has arisen there.

I wouid like to say something about
drinking water. The Damodar River, which
is a source of drinking water for people
there, has becom: very polluted. .The sfur::y
from coal washeries flows into it and it is
destroying the very beauty_of the river.
Drinking water is being supplied from this
river. The drinking water supplied fro.m
the river is so dirty that after takiqg it,
one may fall ill. The water, v‘vhich is _not
fit even for taking bath, is being utilised
for drinking purposes. It is causing great
. harm. Hence, the programme annouuc.zed
by the Hon. Prime Ministgr regarding
cont ol of pollution should be implemented
immediately in the coal mine areas also.

I would like to say oae thing about
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the coal-mine workers. Shrimati Indira
Gandbhi had given a new direction to the
task of improving the living conditions and
removing th* poverty of the seven and a
half lakh poor coal mine workers. The
wards of the retiring workers used to get
employment, but now this scheme has been
abandoned. I request Government and the
hon. Minister that immediate arrangements
may be made to provide employment to
the children and dependents of the retiring
workers. '

The water problem is also there. Wells,
ponds and rivers get dried up in the rural
areas and the drinking water problem also
arises thereby. In addition, the people these
are facing great difficulty in providing water
to their cattle also. Government should pay
attention towards this aspect also.

Besides, I would like to draw the
attention of Government towards the
matter of acquisition of land. People are
not paid any compensation for acquired
from them. Earlier, there was a provision
under which a person, whose land was
acquired, used to get employment. There
is a rule in West Bengal under which a
person, whose one acre of land is acquired,

. is provided with employment but in Bihar

this limit is 3 acres. This difference is not
justified. Besides, the pending cases should
be disposed of immediately so that their
problems could be solved.

Recently, I had gone to Dbhanbad.
There 1 saw some extremists cutting the
road and creating bottlenecks. Coal is used
for generating power and it contributes a
Jot in the production of steel also. Still
no attention has been paid towords it, If
the extremists are allowed to dominate the
Dhanbad area, the work will not go on
smoothly and the production of steel would
also go down. Government should pay
attention towards it,

With these words I support the Finance
Bill presented by the hon. Finance Minister
and express my thanks to you for allowing
me to speak. I conclude, -

. [Engllahl

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : 1 support the Finance Bill
presented to this House by the . bon,
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Minister of Finaace. As it is, it is the
third reading of the Budget and our
Minister has been pleased ‘to make some
concessions and give some reliefs earlier
while making his speech in this House. So,
it is a welcome measure that he has given
& new hope to some of the hard hit
sectors.

Sir, one of the things that I would like
to appreciate in this Finance Bill is the
ecxtension of exemption in respect of
income-tax to the residents of Ladakh. It
was to have been over by the end of the
current financial year. Now, it has been
given a further extension of three years,
So, on behalf of those people—of that
mountainous region—1 think the Minister
of Finance for giving an extension of three
years for this exemption.

Secondly, he has promised to add some
new sub-clauses. A new sub-clause 3(a) in
Clause 15 to Section 10 of the Income-Tax
Act is going to be added, in respect of
interest payable to any foreign banks which
are performing the central banking
functions here provided they have deposits
with the Indian nationalised banks and of
course this is subject to the permission to
be issued by the Reserve Bank of India. So,
this is also a welcome step. Similarly,-there
bhas been insertion of a new clause 33 AB.
This is in respect of tea companies in
account with NABARD. 1 welcome
insertion of these new clauses in the
Finance Bill.

There has been a radical re-structuring
of taxation since 1963 when the two Boards
for Direct and Indirect Taxes were set up.
Since then various reforms have been going
on. They are in the right direction. We
need not reply to the criticisms from
various quarters. Somebody is saying that
the Finance Minister speaks in the language
.of the left and moves in the direction of the
right and so on and so forth. These are
certain observations borne out of percep-
tions which are not in tune with the indepth
study of the Budget.

The Finance Minister has various
measures in mind. He has given promise
to the country of a comprehensive fiscal
policy to be announced in the month of
Sﬂpte,mber. Perhaps, at that time, he would
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announce the decision regarding the

financial year. It is for us to see what he
brings in that packet when he comes before
the House. :

The economy of the country has been-
regulated on a new initiative. He has called
his new measures as the philosophy of
satyam, shivam, sundaram. 1 have my reser-
vations about it. But I would like to see
that his hopes are ultimately- realised in
practice and a nsw direction which he has
tried to give ultimately results in this
concept of socialism, planning and demo-
cracy. If these critical concepts and
aesthetic ideas are translated into hard
realities of economic thinking, that would
be good for the country. But at the
moment, we are faced with rise in prices.
Prof. Raj Krishna had said in the beginning
of April’ 85 in the course of a talk in a
seminar, that the prices were going to rise.
The prices have risen. Now, our Minister
has also admitted that. So, the need of the
hour is to do something to control them,
because, at the moment, in Delbi we are
having a strike of three-wheelers because
of a hike in petrol prices. The general
public is facing a lot of difficulty in getting
transport. What is the effect of these
policies has to be seen and analysed in the
day to day functioning and day to day
working of the life of people and Delhi is
the index of the entire country. The people
are feeling the pinch. It is high time that
something could be done to reduce it.
There should be some sort of an organic
link between what we propound in this
House and what we expect to happen
outside, because we are not talking in a
vacuum. I suppose, the Finance Minister
would understand that with the rise in prices
of petrol, the general public is bound to
feel the pinch because the people who ply
three wheelers and taxis generally start
over-charging or try to pressurise the
people or the Government. When you
increase the price of petrol, there should
be concomitant increase in the fare also.
After all, the people who ply three wheelers
are not richer sections of society. At the
moment, we are having acute shortage of
transport in Delhi because of this strike
and the consequent inconvenience to the
people and to those who ply these vehicles.
This should be looked into. ,
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The Finance Minister has withdrawn
some concessions given to the publishers.
The publishing trade has been hit bard.
Recently I received a reply from the
Finance Minister to my letter saying,
s*Well, this provision has been mainly
‘misused earlier and it has been only helping
the well-established publishing firms and
publishing houses, and therefore, the better
way would be to give direct aid or subsidy
to new publishing houses or to new entre-
prencurs in the field of publishing’. But
it is unfortunate and it must be understood
that the new publishing trade and the new
entreprencurs will take time to come up
whercas the old publishing houses will
refuse to publish the books of poor scholars
who are already hit hard in this country.
So, I would plead with him to reconsider
his views in this regard because India is
already a country having mass illiteracy
and there is not much scope of scholarship
here. Many authors die without getting
their work published because no publisher
is available and the Government agencies
which are responsible for publication of
these works, are also not very large
establishments. Therefore, any incentives
or any concessions which have been given
to the publishing trade earlier, should be
continued. If you are pot going to give
them any relaxation, well, you can at least
think of the extension of those which are
.contipuing. India has a large number of
languages. The Minister for Information
and Broadcasting told us one day here in
Lok Sabha ‘in reply to a question that radio
programmes are broadcest in as many as
142 lapnguages, but books cannot be
published in all those languages. The
Constitution accepts only 15 or 16
languages and the Sahitya Academy adds
another eight or so. So, total 23 or 24
recognised languages are there. Any person
who writes a books in a language other
than these, must be able to publish it him-
self, bear the entire cost as he would not
find a publisher. So, there is a case for
considering the hardships caused to the
publishing trade by the withdrawal of the
concession which had been incorporated by
the Finance Minister in this Budget and
which has been taken away. Until a new
schetne of subsidy is annnunced and imple-
miented; this should be continued. That is
my plea. '
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There is one point that I would bring
to the notice of the hon. Minister, Our
Minister for Finance and his Minister of
State are appreciative of the demands of
the hill States, but they allow the special
hill allowance to Central Government
employees only at a certain altitude. They
give it at Simla which is 6,000 metres above
mean sea level but they refuse to give it at
places which are beyond Shimla with height
less than 1000 metres. Although the altitude
may not be 1,000 metres, the place may be
located on the bank of river Sutlej, and
the prices are higher. It is a more remote
areca. It is an area which is inaccessible.
This will be clear from the very fact that
the three Assembly constituencies which
are located beyond Simla, are going to the
polls on 26th of May. They cannot march
in tune with the rest of the country. The
entire parliamentary constituency of Mandi
is having election on the 25th of May. You
would give illowance only at a certain
fixed altitude, above 1,000 metres or at
least 1,000 metres, but there are places
which are far beyond. So, what I would
plead is that since the Planning Commission
accepted the idea or the concept of the hill
area by a resolution of the National Deve-
lopment Council in March 1965, why not
extend this benefit of hill allowance or
special hill allowance to all those areas
which were accepted by the Finance Com-
mission about twenty years ago ? They are
not new creations,  (Interruptions),

PROF. N.G. RANGA : What about
the North-Eastern States ?

PROF. NARAIN CHAND PARASHAR :
They are covered. By the resolution of the
National Development Council, the Plan-
ning Commission accepted certain States
as hill areas and they generally cover them
under the special category States, Of
course, slight modifications can be made.
There is no grouse about that. But when
you give them 90 per cent grant and club
them under the title of special category
States, they are in for a special treatment
in the matter of planning. The Central
Government employees who are working
there, feel disappointed that their State
counterparts enjoy large allowances, they
draw more fat salaries than the Central

‘Government employees. There was a time

when the Central Government employeos
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used to'be the envy of the State Govern-

ment employees.

The wheel has turned full circle now
and it is the State Government employees
who are the envy of the Central Govern-
ment employees. So, what has happened ?
kvery Government employee who is posted
in Himachal Pradesh or Ladakh or some-
where in Arunachal Pradesh or Meghalaya
and Mizoram would try for transfer
immediately to Delhi or other big cities
through pull or push whatever you call it
and he will be able to manage it, with the
result that we bhave constant instability in
administration. It is in a state of flux
because no senior officer would like to go
there because of distance, because of poor
emoluments, because of larger costs and

ecause of the inconvenient conditions of
living there. Therefore, here is the case
that I want to bring to your notice.

The most important case is the ban on
recruitment of new posts and filling up of
existing vacancies. You think that by
imposing this ban you are regulating the
economy of the country as if you are doing
it in a paradise.

PROF. N.G. RANGA : We want to
economise.

PROF. NARAIN CHAND PARASHAR :
You know your needs. are expanding. While
earlier there were three telephone exchanges,
there are five now, but you are refusing to
increase that steff strength. So, what has
happened ? One line man who would
operate one telephone exchange, to look
after its repairs .and functioning has now to
run about in five places. You are gettin;
more money through larger number of sus-
cribers. You are earning more, but you
are refusing to spend. What is this logic,
I do not understand. When you are earning

‘more money by giving more telephone
conpections, you must be able to provide
more persons for service, for monitoriog
and for maintenance. The result of this
ban is that there is a sharp deterioration in
telecommmunication services. There is a sharp
deterioration in other ‘activities which are
required. In this wonderful country in the
entire one year the Minister for Communi-
cations, Mr. Mirdba, told us that only 62

branch post-offices have been opened, whereas
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in one State alone more than ons hundred
branches used to be opened in every circle
in every year of the Plan. So, this is the
effect of your ban on new recruitment. You
refuse to open even a braoch post office
where the entire work is for two hours and
not much money is to be spent because it
is a part time job. You say, he is not a
government employee. You say, since it is
a government subsidy, we refuse. The result
is that it has caused deep gloom in inacces-
sible and remote arcas resulting in the
deterioration of services and creating frus-
tration among the employees. There is
additional workload but no additional
incentives. There is no recruitment. Even
people who are promoted, their vacancies
are not filled up. People who have been
given training, they are waiting for one
year, but they have not been appointed so
far. For what is the training then 7 All
this is because the Ministry of Finance in
its wisdom has thought that by regulating
the non-plan expenditure and by reducing
the size of the Plan expenditure, they are
able to keep the economy well on its
wheels. This is no way of managing the
economy. You consult your administrative
Ministries and find out their reactions. You
say, you give exemptions in individual
cases. How many individual cases can be
processed by your Ministry which is so fast
that according to one Professor of the
Bangalore University it takes 289 days for
one file to be processed? This is the
research finding of the bureaucratic func-
ticnirg in India. When these things happen
like this, the common man in the village
feels the pinch. So, I plead with you to
reconsider your concept of the ban and
think in terms of efficieacy, in terms of its.
normal functioning.

PROF. N.G. RANGA : You should
say in regard to commercial services.

PROF. NARAIN CHAND PARASHAR  :
Yes, in regard to commercial services, 8o
that something can happen and subscribers
can get a better deal for the investment that
they are making. When you are receiving
money from him in the form of deposits.
or payments for the services, he must also
be assured of better setvices at least, if not .
better than the normal services. Or is it,
that we are going to have this spectagle . -
that deterioration in services in 1986 i3
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going to be sharper than what it was in
1985 and that it has to be still sharper than
what it was in 1984 and s0 on and so forth,
So, we are moving on to the Seventh Five-
Year Plan and we are going down in our
efficiency. Therefore, I would plead that
this matter should be reconsidered in the
interest Vof efficiency and better services.

Similarly there are certain things which
require a word of appreciation. This crop
insurance scheme is something which has
to be appreciated. The Finance Minister
has been right in saying that the vagaries
of weather should not spoil the fortunes on
Earth, When the farmer loses his crops, he
does not get anything whereas the factory
ownetr, if he meets with an accident, he
gets a compensation. So, the farmer is
entitled fo relife at the hands of the State.
At least the farmer is not the step son of
the soil. He is as good citizen of this
country as the owner of a factory or a
businessman is. Therefore, I would plead
with you the case of thc farmer and say
that this should be processed at an early
date. '

Similarly, I would also plead that our
Finance Minister should take a total view
of the economy. It is not that we have
ounly a financial approach. When you think
of the total economic picture of the
country, you should not reduce the invest-
ments on new railway lings or which are
on-going projects. It is not fair because
ultimately the backward areas of the country
have also to be brought upto a certain
level with the rest of the country. So, I
would plead with you that all the on-going
projects should not be subjects to any cuts
and kindly keep the 1984.85 budget in
view and restore all the cuts that you have
put on various op-going projects. The
welcome move to allow the public sector
undertakings (o raise resources through
loans for tclecommunications and Power
should be extended to Railways for new
Railway lines especially for the on-going
projects. I say this for all the States who
have been subject to cuts in respect of their
oD-gOing projects. At last you are going to
enter into the Seventh Five-Year Plap; let
it ot be lower than the Seventh Five-Year
Plan not only in size and the volume, but
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also in the nature of aliotment in each
ope of the projects. There is the way that
through a regulated economy and jhrough
wise control we would be able to give a
better shape to.the national economy g

better hope to the nation ip the d
ays
come. Thank you. y' o

DR. P. VALLAL pRRy :
(Chidambaram) : Mr. Dqﬁ:puiy-Sm.-ake:VI :.t:
I thaok you very much for giving me’ thi;
opportunity to say a few wordg oa the
Finance Bill, 1985.86.

. The Finance Bill is the most paotent
instrument for ushering in the era of
ecor'lomic reforms. The credit for intro.
dl_xcmg such a Finance Bill goes to our hon,
Finance Minister who has in fact heralded

a8 Dew ecconomic order with hi
. : § very first
Finance Bijll. ’

_Wc(should be proud of ourselves because
India is perhaps the only couniry which
has generated resouroes to the extent of 93
Per cent for its development. The country
1 now producing 151,5 miilion toones of
foodgrains in sharp coatrast to the situation
in 1966 whee India was going around the
world for the import of foodgrains.

Spme prophets of doom have started
ha.xjpmg‘ on sudden spurt in prices. This
?rlcc nsc s a seasonal factor. The full
Impact of 1985-86 budget is yet to be felt.
I would take this opportunity to suggest
that special courts should be set up to try
tax evaders. There should be no 15 days®
grace for declaration of assets by those
whose premises had been raided by tax
men. All loan transactions above Rs. 10,000
must be through cheques only. Those
caught contravening this rule twice should
be sent to jail for six months to seven
years. While I appreciate that the Centre
has‘ to be liberal in extending flnancial
assistance to States with chronic drought,
the same approach is not necessary towards
States wallowing in financial mismanage.
ment. Similarly, we cannot afford to forget
that public sector Industries alope had
been responsible for the main thrust of .
industrialisation in the country as it is not
m?tivatcd by the profit orientation of
private industry. 1t is time for us to stop
dehigrating the public sector indusiries, |
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The private sector industries are always
crying wolf, wolf. While majority of private
sector industries survive or credit facilities
to the tune of 90 per cent from public
sector financial institutions, they do not
hesitate to undermin the interests of public
sector industries. I suggest that the repre-
sentatives of public sector financial insti-
tu ions on the Boards of Management of
pfivate sector units should be more effective
and energetic in looking into the financial
management of such units. Tney are the
guardians - of public money in these insti-
tutions.

Secondly, I would suggest that the non-
plan expenditure must be cut down heavily.
There should be a moratorium for two
years on unwarranted non-plan expenditure.
I would suggest even reviving the Expendi-
ture Commission for this purpose.

Thirdly, there should be strict adherence
to the schedule of work undertaken in
public sector industrial projects. Unneces-
sary delay leads to escalation in costs. The
public sectot projects must be completed on
time.

Tax arrears running to thousand crores
should be recovered on war footing basis.
Tax avoidance and tax evasion should be
dealt with severely. I had suggested earlier
certain steps in this direction.

There should be very strict coatrol on
inventories in public sector industrial pro-
jects. We cannot allow huge sums to get
blocked in unnecessary inventories.

I would now refer to an area where
the Government should formulate a clear-
cut national policy, | mean, the national
policy on alcohol. 1 would refer to article
47 of the Constitution of India which says :

«“The State shall endeavour to bring
about prohibition of the consump-
tion, except for medicinal purposes,
of intoxicating drinks and of drugs
which are injurious to health.”

Unfortunately, the State is endeavouring
to encourage the consumplion of liguor.
As per the declared policy, since 1975
licences can .be given for production of
alcohol only for industrial purposes. The

VAISAKHA 18, 1906 (SAK4)

Finance Bill, 1985 394

State Governments are violating the licen~
sing provisions with impunity. The Union
Government is & silent spectator of the
increasing incidents of diversion of alcohol
for potable purposes. In the annual meeting
of the Central Molasses Board, the Minister
for Chemicals and Fertilisers has stated
that in 1976-77 industrial alcohol accounted
for more than 609, of the total aicohol
production; in 1983-84, however, this came
down to as low as 469,. in 1984-85, it
seems to have gone below 359, Though
the hon. Minister Shri Veerendra Patil
states that diversion of alcohol would
amount to a violation of the provisions of
the Industrial (Development and Regula-
tion) Act, yet no penal action is initiated
against such people who indulge in this.

The State Governments seem to rely
more and more on growing revenue from
liquor. The economy of our States seems
to 'be based on quick-buck from ligquor.
Near the school, adjacent to temple, church,
mosque, close to factories and cinema
halls, you will find arrack shops and wine
shops in our towns and cities. The Govern-
ment of India talks about uplifting the
people above poverty line but more and
more people are taking to liquor, i.e.
country liquor. The Government declares
that there will be balanced industrial
growth in country; unfortunately, there is
balanced growth of liquor trade in the
country.

The alcohol-based industries are on thet
verge of b:ing exterminated. We do no
have a national! policy on alcobol. The
hon. Minister of Finance is aware of the
progress made in Western countries for
using alcohol as an alternative source of
energy. I ucderstand that in Brazil 10
lakhs of cars are run on alcohol. Alcohol
has become a primary raw material for
many industries in Western countries., In
India, we have' not made any significant
progress in this direction. There is a
pioncering styrene butadene rubber manu-
facturing unit in Bareilly, U.P. This was
sct up by one of the Congress stalwarts, Shri
Tulsidas Khilachand on the understanding
that the entire alcoho! requirement of this
unit would be met. This solemn assuraoce
was given by Shri Govind Ballabh Pant.
Today this unit is starved of alcohol. Frpom
U.P., alcohol goes to West Bengal and not
to this unit located in U.P,
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It is really ironical that the Government
has been forced to import industrial alcohol
after exporting molasses about a few
months ago. While the Government allows
duty-free imports of industrial alcohol by
actual users, I do not know any valid
reason why butadene required for
producing synthetic rubber should not be
allowed duty-free import for the actual
users. Similarly, while patural rubber is
free fiom all taxes, the synthetic rubber
made out of industrial alcobo}, which is an
agricultural product coming from sugarcane,
is subjected to very heavy taxes. Our Finance
Minister knows about the problems of
Synthetics and Chemicals Factory at Bareilly.
He should order the import of butadene
free of all duties, in the interest of survival
of this unit lccated in the backward area.

The Governmet should gradually reduce
the consumption of liquor by strictly
implementing the Industries (Development
and Regulation) Act and by issuing licences
for production of alcobol only for
industrial purposes. Presently, the State
Governments find that the potable liquor is
among their major sources of revenue. The
Centre should compen:zate the loss on
account of prohibition by giving 1009
grant.

1f this is done, besides removing the
pernicious effect of alcchol on human body,
industries will come up generating more
employment for able-bodied persons.

Khandsari molasses represent an
untapped source of industrial alcohol. The
jaggery sector can supply alcohol by adopt-
ing the electrolytic method. We must give
greater attention to alcohol-based industries
in the country, leading to generation of
more employment opportunities.

These steps will ensure remunerative
prices to sugarcane cultivators. I would
which also
started production of industrial alcohol in
1974. Brazil produced 615 million litres of

' alcohol in 1974 while in India we produced

~ just 318 million litres. In 1983, Brazil had

litres and India
" produced 540 million litres. ‘

produced 741 million

For India to enter 2lst Century with
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great confidence we should emulate the
cxample of Brazil in producing more
quantities of alcohol which hag great
potential for revolutionising the industrial
scene. There should be total ban on divert-
ing alcohol to distilleries in pyssuance of
the Directive Principles of State Policy as
enshrined in our Constitution.

In conclusion, I re

R quest the hop,

ans'(er for total prohibition ‘and also !c; (

coostitute a National Alcohol Poligy, .
{Translation)

SHRI RAM PUJAN PATEL (Phulpur) :
Mr. DFpu!y Speaker, Sir, while supporting
the FRinance Bil} introdued by the hon.

Finance Minister I would |j
ike to put tw
or three suggestionsr P °

The t.lon. Minister has presented the
budget with great care and foresight and
every effort has been mu.de in it to give
peneﬁt.lo the people of the country. The
n.on. Finance Minister deserves congratula-
tions fqr aunouncing concessions ip taxes
oP various items. So far as the price
ns._e I8 concerned, he has admitted that the
prices have increased considerably in the
markets. I would like to know from the
hon. Minister about the circumstances
gnder which the prices have gone up in
the markets. The hon. Minister has
stated ‘hat stringent action would be
taken against those working country the
Interests of the country. I would like to.
urge the hon. Minister to ensure

proper implementation of the oli
ice
Government. ° of

I would like 10 make one thing
absolutely clear that even a peon in the
country knows that Government are
spending a buge amount for lifting the
people above the poverty line, but this
amount i's not being utilised properly. If
a survey is conducted, it will be found
I believe that hardly 10 per cent of tb;
people might have got the benefi out of
much- schemes. Not much benefit jg
accuriog out of them otherwige, The
money allocated for these schemes jg
being pocketed by the officers and employees

concerned. I would like to urge you to
set up an enquiry committee for each
block. It will

then become very clear
how much mosey has actually beep given
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to- each block and how many people have got
benefit therefrom. In the meetings Govern-
ment officers come and give figures that
so many crores and so many lakhs of
people have been brought above the poverty
line. But in practice the situation is
quite contrary. I think that everybody
is aware of it, but the question is how it
should be controlied. Some of our friends
have said that the middlemen pocket the
money meant for either LR.D.P. or
N.R.E P.or the sche me meant for providing
employmént to the educated unemployed
persons. I want that it should be enquired
into. Asa result of the 25 per cent
concession given under it the poor peopie
and the weaker sections do not get any
money and whatever they got, 1/8th of
it is pocketed by these people. So the
- furpishing of figures here will not help in
the development of villages. Our officers
are incapable of implementing the
assurances given by you here. Moreover,
they do not want to implement them.
When we point this out to them, their
reply is that M.Ps. are in the habit of
making criticism only. J would like to
point out to the hon. Minister that the
development of villages is not going on as
desired. I would like to give you an
example. Today, we purchase a buffalo
which gives 10 kgs of milk for Rs. 5,000.
If we purchase it with the help of loan
provided by Government though we might
spend the same amount but it will give
only 3 kgs of milk. Why is it so ? Every-
body knows it. Hence, I submit to you
that arrangements should be made to give
money direct to the poor people in villages.
If it is done through middlemen, then the
poor people will definitely be exploited.

1 would also like to say that a ceiling
on wealth should be placed on the pattern
of land ceiling. It should be provided
under the rules that any persons found
having more wealth thaa the prescribed
wealth would be punished in the same
manner in which a murderer is punished.
A law should be enacted that a personiwho
exploits the poor farmers and accumulates
wealth shall be hanged as he is exploiting
the living human beings.. Unless it is
done, upliftment of the poorlis not possible.
A provision should be made in the Constitu-
tion for awarding capital punishment to
such persons, '

»
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My Conitituency is Phulpur from where
the hon. Finance Minister was also elected
once. So, he is well aware of the difficulties
of that area. There is an IFFCO factory,
in our area. Some time back the Minister
of Agriculture Rao Birender Singh
had announced in the presence of our
former Prime Minister, the late Shrimati
Gandhi that a soda-ash factory would be set
up tbere, but neither such a unit has been
set up there nor is any action being taken
in this regard. I have come to know that
some people hoving technical know how
have opened that the setting up of a soda-ash
factory there would not he beneficial. If
this be so, then some other factory may be
set up there so that Shrimati Indira
Gandi’s soul may rest in peace as this
announcement was made in her presence.
In this connection, I had written a letter
also but no reply has so far been received.
1 request the hon. Finance Minister to
take easy action irt this regard.

You might be aware that very good
quality sugarcane used to be produced in
Allahabad, but because of lack of facilities
for sugarcane crushing, the farmers have
reduced the average of the surgarcane crop
there. Recently a proposal was submitted
for the setting up of a sugar mill in the
Soron tehsil of Phulpur the Government of
Uttar Pradesh have forwarded the said
proposal to you for according early
sanction as funds are to be provided by
the centre,

When the hon. Finance Minister was
the Chief Minister of U.P., he had given
sanction for the construction of the Curzon
Bridge in Allahabad and the work on this
bridge has also started. I would like to
express my thanks to you for the same. In
the end I again requést you that a soda-ash
factory in Phulpur and Sugar factory at
Soron may be set up and if one more
factory each is established at Soron and
Phulpur the local people would remember
you for generations to come. It is a very
backward area. The first Prime Minister of
India, Shri Jawahar Lal Nehru was also
elected from this area. We shall be grateful
to you if the backwardnoess of these people
is removed. We shall have to enact
stringent laws to save the poor from
exploitation because the capitalists exploit
the poor and I think at present the officialy
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have also become the capitalists. If an
inquiry is instituted in their cases then we
find that there would be 60 to 70 per cent
of officials who are multi-millionaires.
There should be a check on them because
the administration does not run only on
figures. We shall have to see whether the
farmers are getting the amount meant for
them or not. I do hope that you will enact
laws for the upliftment of the poor, the
landless and the Harijans of this big
country in the same way as you have
benefited the farmers and the landless
Harijans of Uttar Pradesh by enacting laws
in their favour.

With these words I express my thanks
to you and hope that you would pay
attention to suggestions.

SHRI UMA KANT MISHRA
(Mirzapur) : Mr. Deputy Speaker, Sir,
I rise to support the Finance Bill. We had
supported the Budget earlier also when it
was presented in the House and a general
discussion was held on it. We had
welcomed this Budget very much at that
time and even today I say that this Budget
deserves our appreciation. There are some
measures which have been incorporated in
the Budget for the dcvelopment of the back-
ward areas of the country and for speeding
up its econotnic development. These measures
were necessary also. With the presentation
of this budget, we think we have not
deviated from our basic economic policy,
Our hon. Finance Minister as well as Hon.
Prime Minister have repeatediy said that
we believe in mined economy and are shall
work for the development of all the three
sector, i.e, the private sector, the public
gector and the Cooperative Sector. This is
our basic policy which had been formulated
by Shri Jawabar Lal Nehru and taken
forwards by Shrimati Indira Gandhi. But
a confusion is being created in the country
in a big way that the Budget, which has
been presented this years, is rightist'in
character and our economic policy is moving
from the Centre towards right and our
hon. Finance Minister wants to shift our
economic policy from the Centre to the
right. This confusion is being created in
the country and 8 WrobDg kind of pro-
paganda is being carried on. We have to
counter this confusion and propaganda
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because we know that our basic economic
policy is based @1 mixed economy in which
we have to work for the development of
the private sector, the public sector and
the Cooperative Szctor we are also moving
in this direction and it is essential also.

The reason for the confusion is that
after presentation of the Budget rightists
like Nani Palkhiwala have praised the
budget, when Nani Palkhiwala: who isia
supporter of Swatantra - Partp’d.i.policy,
praised the Budget, people thought:that by
presenting this budget the Goveratnent were
shifting from the Centre to the right and
giving up the leftist approach and that the
policies of Pandit Jawahar Lal Nehru and
Shrimati Indira Gandhi had been dropped.
The industrial and trade organisations like
the FICCI have also started praising this
budget. They have welcomed it. Of course,
the private sector should get an opportunity
to work for the development of the countyr.
To that extent it is welcome. But the
opposition parties have been saying that
since the capitalists of the country are
praising the budget so this is a capitalists’
budget. They are also saying that this
Budget does not belong to the poor, the
farmers and the common man. The people
have neither gone through the Budget more
care to know its aim. When the indus-
trialists praised the Budget, they said that
this Budget belonged to the indusrrialists
and when Nani Palkhiwala praised it, they
said that it was a rightist Budget based on
the policies of the Swatantra Party. This
provoked the people of the country.

I have read an article written by him
in which he has said that the mainstay of
the economic system of the country is the
private sector and tax should also be levied
on the agriculturists. We are against it.
No tax should be levied or the agricul-
turists. He says that tax should also be
levied on the agricultural sector. If he
praises the Budget, the people say that it
is inspired by his views. In fact the people
have not appreciated the good aspects of
the budget. A general feeling has been
created among the people that the budget
presented by the hon. Finance Minister. is
a rightist Budget and is anti-poor, although
our hon. Prime Minister has refuted it at
the massive rallies and in A.L.C.C,
meetings. The hon. Finance Minister has
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also explained it in detail that we are
following the economic policy as enunciated
by Pandit Jawahar Lal Nehru and taken
forward by Indiraji. It is true that it is a
Socialist Budget. We are taking our economy
in that very direction.

We had said that unless you adopted a

liberal view towards the private sector and _

‘gave encouragement to it, neither the pro-
duction would increase nor would the
backward areas of the country be developed
expeditiously. It is our basic policy to
. develop the backward areas expeditiously.
So the general this Budget reflects the
hopes and aspirations of the common man
and hence this Budget has to be welcomed.

Although we welcome the Budget it is
surprising that in spite of its being a good
Budget, the prices in the country have risen
sharply. The hon. Finance Minister had
stated in detail the other day that the

Budget was not responsible for the increase in

prices in the country. We belong to villages
and travel in buses and visit the villages,
It is my personal view and it is a feeling
among the people also that the prices of
articles have increased know in comparison
to taxes and excise duties which have been
levied. If the increase in the prices would
have been in proportion to the taxes which
have been levied, it would not have created
any bad effect, because every one knows
that the prices will rise in that proportion.
But the price rise has been three times
more than the taxes and the e¢xcise duties
levied. Besides, the prices of those articles
have also increased on which no taxes and
excise duties have been levied. There was
no justification for such increase in their
prices. This has caused concern.

There is no doubt and you had also
stated the other day that the Budget was
responsible for only one or two per cent
increase in the prices. The Budget is not
responsible for any increase beyond this
level. The reason for the greater increase
in the prices is the seasonal factor. What
I want to say is that the prices do not
increase so sharphy on account of the
seasonal factor. I think there is a psy-
chological factor working behind it, i.e.,
the people think that this Budget belongs
to the trading community and the profiteers
80 one should carn as such profit as one
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can. But this is not true in the case of
this Budget there is mno  truth in it-.

(Interruptions)

As I have submitted earlier also, this is
8 socialistic Budget and people’s budgsét.
This Budget is production—oriented and a
progressive one. But when Nani Palkhiwala,
the FICCI and all other big industrialits as
well as the rightists praised the budget,
then this propoganda was given wide
publicity that it was a traders® budget. The
traders indulged in profiteering by increas-
ing the prices of those commodities in
where this increase in price was not neces-
sitated. The prices of salt, oil, cloth, and"
Vanaspati also started increasing. The"
prices of those items on which no duties
were levied have aiso shot up. This has
caused concern. So my submission is that
efforts should be made to remove this
impression from the minds of the people
that this is a traders budget (Interruptions).

18.00 brs,

I would like to urge that the increase.
in prices should be checked. I firmly believe
that the prices have not increased due to
the Budget. This increase is due to the con-
fusion created by the people. These people
sitting on that side have a hand in creating
such confusion and impression. The
opposition publicised this view that this is
a Capitalist’s budget and not a people’s
budget. Such propaganda as well as praises
showned by the rightists have helped in
increasing the prices. This is a wrong
impression. In the end, I shall conclude by
giving some suggestions.

Strict measures should be adopted to
check the rise in prices. Our hon. Prime
Minister and the hon. Finance Minister
bave not deviated from the basic economic
policies. This budget is a socialistic, pro-
gressive, production—oriented, budget as
also a budget aimed at people’ welfare, but
by suggestion is that drastic steps should
be taken to curb price rise.

The Seventh Five Year Plan is going to
commence and at present there is the
acute problem of drinking water is every
State and in every region. We are at a fix
how to solve the problem and satisfy the
people. It is not as if only a few districts .
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or regions are facing water famine. 'rodnyy
vast regions in every state are facing acute
water shortage. I would therefore, like to
urge the
yom, $ir, to iovariably make provision to
solye the drinking water problem in lhe
Seventh Five Year Plan. If pruning

necessitated, ther it can be done in o;hm
items but clean potable water should be
psovided to all the people in the villages of
the entire country. This is my submission.

My pext suggestion is regarding the
fargers. You have presented a very good
Budget and given many concessions to the
farmers, but the farmers are not getting.
faic price for their produce. The support
price has been declared. But you may go
to the villages and see the situation for your-
self, Though the support price for wheat
has been declared as Rs. 157 per quintal yet
wheat purchase ceatres have not been opened
in the villages, with the result that the
“shbania’’ is purchasing wheat at the rate of
Rs. 115 and Rs. 120 per guintal and in this
way tho produce of the farmers is being
sold at throwaway prices. I would, there-
fore a like to suggest that arrangements
should be made to provide the farmers with
fair price for their produce.

In the end, I would like to say that
today the work of the land distribution to
the poor under the 20-Point Programme of
Shrimati Indira Gandhi is lying standstill.
If land distribution work is not under-
taken to rehabilitate the tribals and the
Harijans in agriculture, then discontent-
ment will prevail among them. Besides the
IRDP, the work of land distribution for
the economic upliftment of the rural
masses is very essential. This isa part of
the 20-Point Programme and this work
should be taken up further.

My last point is regarding power.
Power is an important prerequisite for the
development of a country whether it in the
fleld of agriculture or industry or for
lxghtlng purposes power is synonymous to
development Power is progress and in the
words of Stalin, Power is the second name
of socialism. But in our country the
problem of electricity is very acute. The
power situation is causing concern. As I
have Yeen clegted from Uttar Pradesh, I.am.

Ll MAYB,pRE St
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aware of its: power utuntxon very closelst:
A¥hough the - -situation is the same in the
entire country, yet the people of Uttar
Pradesh arc suffering the most, So long as:
the Rliectricity Boards continue to exist as a.
white elephants, the situation in the power:
front cannot be improved at the State level.
All the .central undertakings urder the
Union Government are working well, bu;
the Electricity Boards of the State are npt :
working well .neither in thq matter
power generation nor in the ﬁ‘gi | du'
tribution of power. So my sy pn is
that the States should be asked to wxﬁnd up.
their Power Boards and constitute small
Power Boards:in every divison which:should
be responsible.for the generation as well as.
the distribution of electricity, Unless the
power situation in our country improves,
the dream of development in the country,
the dream of Shri Rajiv Gandhi to take the
country to the 21st Centuary and the dream
of increasing production and the programme
put forward before the country will not
succeed. While supportmg the Budget,
I would like to mention only one more
point. , i
You have provided facilities to the
Private Sector. When they get licences,
they set up industries. wherever they like.
I would like to suggest that with a view to
bringing about balanced development of our
country, industries should be set up only in
those regions which are backward. I wonld
like to suggest that whenever an entrepreneyr
is.given licence, he should be told in unambi~
guous terms that he will have to set up the
industry in the backward region, backward
tehsil or backward districts and if this is.
not done. then the licence will be cancellpd,
Shri Birlaji has been given licence to set up.
a carbon black factory in Mirzapur but he
wants to establish it in Pimpri. He should
be told that Mirzapur is a very backward.
region and hence the factory must be set up.
in Mirzapur proper or in Mirzapur Tehsil,
This will help in the development in tha;
area. With these words I convey my thanm
to the Hon. Prime Minister and the hon.
Finance Minister and support the Fm,a‘_m;e£
Bill. o

[ English]

PROF. SAIFUDDIN SOZ (Baramulla) w
Sir, I was called upon to speak sometime
back. I am sorry I was aot prescat in-thes
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House at that time. I have to seek a
clarification from the hon. Minister. I want
to know whether the hon. Minister would
apply his mind and examine regional im-
balance in the country in so for as industry
is concerned. I wanted to bring this fact
. to his notice. I do not speak as a politician
essentially this time. Planning is something
different and ultimately the Finance Minister
should apply his mind in regard ro regional
imbalance. There are Ministers who nusse
their own constituencies, Therefore, I want
to bring .gp'liis notice that during the last
30 years or so, a sum of Rs. 25,550 crores
has b een spent on public sector, The share
of Jammu and Kashmir is very low,
abysimally low. We need railway lines and
water in the State are wastefully running
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into Pakistan. Against a total capacity of
15,000 megawatt, our harnessed capacity is
only about 200 megawatt. I would there-
fore request the intelligent Finance Minister
kindly to apply his mind in this respect
and belp the Jammu and Kishmir State.

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP SINGH) :
1o my reply to the debate, I will clarify
this_point.

18.10 brs.

The Lok Sabha then adjourned till
Eleven O’Clock on Thursday, May 9, 1985/
Valsakha 19, 1907 (Saka).

- Printeg at the Indian Pross





